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Point wise Compliance Report vis-a vis Reply to the Directions of the Hon'ble National
Green Tribunal in the matter of M.A 14/2024 in O.A.178/2022 with O.A 475/2024

1. Direction: There is an urgent need to consolidate all existing missions (Sikkim
Tourism Mission-2015) and plans. This step together with strong participation of
the different tourism stakeholders would develop a "Policy' for sustainable
Sikkim Tourism.

Reply:

e The State Government acknowledges the need for a unified approach. A High-Level
Committee has been constituted comprising representatives from the Tourism
Department. Forest & Environment Department, and key stakeholders (Travel Agents
Association like TAAS. ASTHA of Sikkim. Hotel & Restaurant Association like
SHARA, Homestay Owners association and other important stake holders).

» Consolidation: The objectives of the Sikkim Tourism Mission-2015 Sikkim Tourism
Policy-2018. and Sikkim Ecotourism Policy-2011 are being integrated to create a
single, comprehensive "Sustainable Tourism Master Plan 2030."

e Stakeholder Engagement: Regular consultative workshops are being held to ensure
that the new policy reflects the concerns of local communities and industry players.
ensuring a shift from "high volume" to "high value. low impact” tourism.

2. Direction: Carrying capacity assessment is needed for the existing fragile
destinations (i.e., Tsomgo Lake, Yumthang Valley and Lake Gurudongmar).

Reply:

e The State recognizes the ecological fragility of high-altitude destinations. Assessment
Commissioned: The G B Pant National Institute of Himalayan Environment (NIHE) is
already conducting Multi-dimensional Assessment of Ecological Dynamics and
Ecosystem Health of Selected High-altitude wetlands of Indian Himalayan Region for
effective conservation and Management planning. Wherein Tsongu lake carrying
Capacity is also a part. It is likely to be completed by the end of 2026, and their findings
will be adopted in toto. With the help of the same G B Pant National Institute of
Himalayan Environment (NIHE) and other reputed universities in the state the carrying
capacity for Yumthang Valley. and Gurudongmar Lake will be conducted for taking the
required measures. (A brief submission submitted made by GB Pant Institute is
enclosed for reference).

e Interim Measures: While the final reports are awaited, the administration has
implemented a regulatory / Permit Rationing System during peak seasons to limit the
number of vehicles entering these sensitive zones daily.

e Zoning: Preliminary zoning with 8 no’s of Eco sensitive zones is being enforced to
restrict tourist footfall to specific designated viewing decks. preventing trampling of
sensitive alpine vegetation. Initiatives have been taken to encourage Off beat tourism
by popularizing other tourist destinations in the state to reduce pressure in the popular
destinations.




e The Report of G B Pant National Institute of Himalayan Environment (NIHE) is
enclosed at " A’

3. Direction: Sustainable use of natural, social and cultural resources and their
conservation practices for tourism over recreational (e.g., Tsomgo Lake) or leisure
tourism are very crucial. Therefore, tourism should be planned and managed within
environmental limits along with due regard to the long-term appropriate use of natural
and human resources.

Reply:

The State is committed to shifting the focus from purely recreational tourism to Responsible
Ecotourism.

Cultural Integration: We are promoting "Rural Tourism" and "Homestays" aggressively to
disperse tourist traffic away from fragile hotspots and towards cultural hubs. This ensures
social resources are respected and economic benefits reach the grassroots.

Environmental Limits: Strict "No-Plastic Zones" are enforced at Tsomgo Lake, Nathula,
Yuksam, Yumthang Valley. Gurudongmar Lakeand other high-altitude areas.

Management Strategy: The administration is empowering local PokhriSanrakshanSamitis
(Lake Conservation Committees) to manage tourism activities. A portion of the tourism fee
collected is legally mandated to be ploughed back into environmental restoration and waste
management of that specific area.

4.Direction: Use of electric vehicles should be encouraged in the State.

Reply
The Transport Department, Government of Sikkim, has notified the Sikkim Electric

Vehicle Policy vide Notification No.GOS/SECY/TD/59 dated: 14 September ,2023. In order
to promote the adoption of electric vehicle in the state, the following financial incentives shall
be extended to every electric vehicle registered under the provisions of the said policy:

i Complete waiver of registration fees and road tax as applicable to electric-operated
vehicles:
ii. Reduction of the additional applicable tax from four percent (4%) to one percent

(1%) in respect of non-commercial electric-operated vehicles, and full waiver of the
additional applicable tax in respect of commercial electric-operated vehicles
iil. Notification on Electric Vehicles enclosed at ‘B’.

5. Direction: Research Initiative (e.g., TsomgoPokhriSanrakshanSamiti) for protection
and conservation of the lake, cleanliness drive at YuksumDzongri in KNP, garbage
monitoring for tourist at parks, and complete ban on construction in Eco-sensitive zones
have already been under process which further need to be encouraged in different ways.
Its few examples are staff training, involvement of local people in awareness raising,
through education, and marketing tourism, institutional capacity of local government for
climate change planning, ete. These steps could further minimize the impact of mass
tourism.
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Reply:
The State is strengthening existing institutional mechanisms and expanding research-based
conservation.

Capacity Building: Required capacity building activities and inputs to the youth and Rural
women has been taken under INSPIRES (Integrated Service Provision & Innovation for
reviving Economies) a world bank Project. In addition to these ongoing activities the Forest
Department is conducting regular training for the Joint Forest Management Committees
(JFMC) TsomgoPokhriSanrakshan) Samiti and the Eco-Development Committees (EDCs) in
Khangchendzonga National Park (KNP) regarding waste segregation and climate-resilient
practices. Imposed ban on Mineral water bottles having the capacity of two Its and below. use
of Styrofoam products, Single use plastics. Plastic carry bags. burning of tires. burning of
Agricultural waste, Imposed ban on fire crackers and other initiatives. Because of these
initiatives the existing ambient air quality norms are much lesser than the norms prescribed by
Central pollution Board, GOI

Garbage Monitoring: A "Bring Back Your Waste" policy is being piloted for trekkers on the
Yuksum-Dzongri trail. where exit is permitted only upon declaring non-biodegradable waste
brought back from the trek.

Construction Ban: The ban on concrete construction in notified Eco-Sensitive Zones (ESZ) is
being strictly monitored by the District Level Committees. Violations are being met with
demolition orders and penalties.

Education: "Green Tourism" modules are being introduced in local schools and for tour guide
certification courses to raise awareness about climate change and conservation.

Report of Cleanliness drive at Yuksam-Dzongri under KNP is enclosed at ‘C".

6. Direction: Wildlife depletion has to be checked and to be increased in their numbers
by appropriate conservation programs. Also, there is a need for improvement in other
related infrastructure in view of maintenance of the Sikkim eco-tourism.

Reply:
The protection of biodiversity is central to Sikkim’s tourism appeal and ecological stability.

Anti-Poaching Measures: Patrols have been intensified in wildlife sanctuaries, and modern
surveillance technology (camera traps) is being utilized to monitor wildlife movement and
deter poaching.

Habitat Restoration: Afforestation drives like Ten Minutes to Earth, Mero Ruk Mero Santati,
Planting of 10 nos of saplings in case of each felled tree from Pvt holdings, Van Mahotsav etc
focusing on indigenous species are being undertaken to restore degraded habitats and secure
wildlife corridors.

Infrastructure Improvement: Tourism infrastructure is being upgraded to be "Eco-friendly."
This includes the construction of bio-toilets at high altitudes and the use of local, sustainable
materials for tourist amenities (rest houses/viewpoints) to blend with the natural surroundings.
minimizing the carbon footprint.




The Integrated Wildlife Management Plan and Biodiversity Conservation Plan in respect of all
Protected Areas (7 Wildlife Sanctuaries and one National Park) of Sikkim are being
implemented through various conservation activities under the State Authority- Compensatory
Afforestation Fund Management and Planning Authority (CAMPA) and CSS Scheme i.e;
Development of Wildlife Habitats (90% Central Share:10% State Share) based on the
respective Management Plans of each PAs are being implemented annually.

These activities cover habitat development, protection of natural flora and fauna, restoration of
deteriorated sites, development of the ecological corridor, and minimizing the impact of human
activities. Community mobilization, capacity development, and monitoring by professionals in
these activities are some core components that are being implemented under this programme.

To ensure the protection of the Eco-Sensitive Zones effectively, there is a list of activities that
are either prohibited in the Eco-Sensitive Zones surrounding Pas or regulated. This includes
activities like the establishment of polluting industries, mining, quarrying, major hydroelectric
projects, use of toxic chemicals and pesticides, release of untreated effluents, and commercial
tree felling and construction of roads and other infrastructures are prohibited.

Eco sensitive Zone Notification of all 7 Wildlife Sanctuaries and Khangchendzonga National
Park are enclosed herewith, pls.
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Tourism Carrying Capacity of Tsomgo Lake, Sikkim- An Interim Assessment
Report

1. Background:

Natural environment, local culture and geographically diverse habitats are the major
attractions of hilly areas. Globalization, advances in transportation and communications
technologies have helped the tourism industry flourish. The number of international
tourists was 1.46 billion in 2019 and will be more than 1.8 billion in 2030, according to
the 2020 statistics of the United Nations World Tourism Organization (UNWTO). The
growth and expansion of the tourism industry in recent decades is a highly complex
phenomenon whose study has to be approached using multiple disciplines. Tourism
development on one side has positive impacts (employment, infrastructure
development, revenue generation), but on the other side also leads to the negative
impacts (water pollution, air pollution, ecosystem degradation, loss of the traditional
culture) on the local communities and biotic and abiotic environment) if it is not
planned or managea properly. The Himalayan region has the most significant potential
for the development of tourism and is considered to be a vehicle for sustainable
economy at high altitudes regions. However, the unplanned exploitation of resources
creates a risk of destroying the basic functionalities of the ecosystem and losing the
destination's recovery capacities.

In the present economic system, quantitative growth has been positive and has served
as a base for models of tourist development. The growth and expansion of tourism is a
complex phenomenon and its study requires multiple disciplines. When related
to sustainability, the growth limits and carrying capacity of destinations needs to be
considered. “Sustainability” refers to the concept associated with limited growth,
although the idea of the limit is usually is avoided due to the implications that it may
have for economic development. Recently, the concept of carrying capacity assessment
has received significant attention since the world has faced many crises and tragedies at
several tourist and religious destinations such as water crisis, pollution (water, soil and
air), waste generation, vehicular influx, unplanned development of infrastructure, effect
on the ecology, environment, worsen the impacts of climate change, amplified impacts
of landslides, natural aesthetic values, which creates a situation of losing the recovery
capacities of the ecosystem.

In the ecologically fragile region of the Himalaya, regulating unmanaged tourism
activities is essentially required for maintaining the ecological balance and facilitating
tourism for enhancing economy and livelihood opportunities, especially for the local
communities. Therefore, an assessment of carrying capacity of tourist destinations in
Himalaya, which gives an idea of the threshold of tourists at a destination, is essential to
assess the tourism impact on space and the environment and regulate and manage
tourism activities. It represents an important component of planning spatial
development in tourism and is one of the mechanisms to establish the standards for
sustainable tourism. In this context, the carrying capacity should be a basic component
of planning for any tourist destination and has been considered as the benchmark for
tourism regulation as well as management.




2. Tourism scenario in Sikkim vis-d-vis economic growth

Sikkim, a north eastern Himalayan state, attracts a large number of domestic and
international tourists annually. As per the records of Tourism and Civil Aviation
Department, Governinent of Sikkim, tourist inflow in the state has increased
significantly over the past decades, rising from approximately 7.43 lakh visitors in 2015
to about 17.23 lakh visitors in 2025.

As per the record of Tourism and Civil Aviation Department, Government of Sikkim and
India Tourism Statistics, Government of India, trends of tourist influx in the state is
monotonically increasing from 2010-11. Tourist arrivals in Sikkim, both domestic and
foreign, have witnessed a substantial increase in last one decade barring the two year's
COVID-19 pandemic period (2020-21). This is because of an enhanced promotional
schemes and campaign done by the tourism department from time to time. From
44,2553 in 2011, the domestic tourist arrival has gone up to 14,21,823 in 2019 (Table
1) registering an average growth rate of over 11.3 % p.a during the said period.
Similarly, the international tourist arrival also increased from 23,602 in 2011 to
1,33,388 in 2019 (Table 1) with an average growth rate of over 27,4 % p.a during 2011-
21,

Table 1. Tourists arrival trends in Sikkim (2011-21)

Year Domestic Tourist | Foreign Tourists | Total Tourists
2011 552453 23602 576055
2012 58538 26489 585027
2013 576749 31698 608447
2014 562418 49175 611593
2015 705023 38479 743502
2016 747343 66012 813355
2017 1375854 49111 1424965
2018 1426127 71172 1497299
2019 1421823 133388 1555211
2020 316408 19935 336343
2021 511489 11508 522997
Total 8754225 520569 9274794

(Source: Tourism & Civil Aviation Department, Government of Sikkim)

The maximum number of tourists (15,55,216; including 14,21,823 domestic and
1,33,388 international) visited Sikkim in the year 2019 (Fig.1). The highest growth for
domestic tourists from the base period (2010-11) was recorded in the year 2018 (51%)
and for the international tourists in the year 2019 (87.4%). However, the number of
tourists declined drastically in the year 2020 due to spread of COVID-19 pandemic and
subsequent lockdown across the country. During 2021, the tourists inflow again
witnessed rise in total number of tourist visiting the state (522997) and registered
approximately 55% growth from previous year.
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Statistics, Govt. of India and Tourism & Civil Aviation Department, Government of Sikkim)

Seasonal trend analysis of tourist volume showed that 43% tourists influx was received
in Sikkim in summer months (April-June) and approximately 24% influx during winter
months (December-February) and 14 % during post monsoon months (October-
December). The remaining months (i.e. July-September) have an inflow of
approximately 7% of the annual inflow of tourists per month. Similar trends were also
observed earlier studies (Joshi & Dhyani 2009).

Financial aspects of investments made by Sikkim in the tourism sector - with an ever
increasing number of tourist arrivals - become a very significant parameter in assessing
whether increasing demand is being met by the supply side. As per the NITI Aayog
report (2018), revenue receipts in Sikkim are second highest amongst NER states after
Assam and accounts worth approximately Rs. 45000 (Thousands) annually against the
annual expenditure of Rs. 1180622 (Thousands) on tourism sector and total
expenditure of the state of Rs. 62218255 (thousands). Among all the IHR states, Sikkim
accounts for the highest investment in the sector i.e. 1.9% of the total state expenditure.
All other IHR states invest less than 1%. Sikkim has low fiscal deficit of Rs. 6 billion (for
2016-17). Gross State Domestic Product (GSDP) is taken as one of the parameters to
further understand the contribution of tourism to the state economy. Trade, hotels, and
restaurants are considered as contributing factors. Tourism sector in Sikkim has been
contributing 2-3% to the GDP in state and barring Sikkim, all mountain states show
slightly decreasing contribution of tourism to GSDP of the respective state (NITI Aayog,
2018). This may be related to recent momentum given by central government to multi-
sectoral investments in the NER, whereas other NER states are unable to get benefit
from the current “Go East Policy” of the central government. As per the information
from Sikkim Tourism Development Corporation (STDC), the tourism sector suffered
losses to the tune of Rs. 600 crore in the year 2020 due to the COVID-19 pandemic.

There is a proportionate relationship between the infrastructural development and
number of tourist influx. Based on the figures of tourist accommodation available and
the number of service providers, direct employment generated by this sector can be
roughly estimated to be around 12,000 to 15,000 jobs at present. At the same time, the
human development index also notes that the industry has 61 percent direct workers
employed from the outside the state. Even a significant proportion of the transport
sector also engages employees similarly. There is also a reluctant of local youth to take
up jobs offered by these service providers. In the last decade, the tourism sector in
Sikkim has seen a growth rate of 10-12 percent. The Gross State Domestics product of
tourism sector in 2016-2017 has been valued at Rs. 1, 44,735 lakhs with a total
contribution of the wourism sector to GSDP being 7.68 percent (DESME, State Income



Unit). In terms of existing capacity and strength and as per figures available, there are
currently 1,021 hotels, (with over 16,945 rooms and 34,133 beds capacity), 1,119 travel
agents, 69 restaurants, 66 Tourist guides and 371 homestays registered with the
department. In addition, there are 47 hotels registered at the project level (under
construction) stage (Carrying Capacity Survey, 2017. Dept. of Tourism, GoS). There
were 646 taxis registered under the luxury Taxi category and 6,445 under local (non-
Luxury) taxis as on 31st March 2015 (Regional Transport Authority, MV Dept. GoS).The
indirect employment generated by the industry is however much larger and
encompasses a broad section of the population ranging from construction to supplies
and various services. Clearly, tourism has emerged very strongly as one of the key
drivers of the state economy with potential for generating long term sustainable
employment.

While this growth reflects the expanding tourism potential of the state, a large
proportion of Sikkim’s tourism destinations such as Tsomgo lake, Yumthang Valley,
Gurudongmar Lake, etc., are located within ecologically fragile and environmentally
sensitive Himalayan ecosystems. These areas are highly vulnerable to environmental
degradation and the adverse impacts of climate change. The rapid and often
unregulated increase in tourist is exerting cumulative pressures on natural resources
and waste management system. Consequently, these pressures are intensifying stress
on the fragile Sikkim Himalayan ecosystem and highlight the need for scientifically
informed, sustainable, and capacity-based tourism planning.

3. Tourism Carrying Capacity- the Approach

The approach of carrying capacity recognizes that tourism is multi-sector and
multidimensional Hence, there are majorly five components of carrying capacity:
physical carrying capacity (PCC), social carrying capacity (SCC), infrastructure carrying
capacity (ICC), environmental carrying capacity (ECC), and economic carrying capacity
(ECC). However, as per the World Tourism Organisation, Tourism Carrying Capacity
(TCC) is defined as “the maximum number of people that may visit a tourist destination
at the same time, without causing destruction of the physical, economic, and socio-
cultural environment, while safeguarding the well-being of the resident community and
maintaining the quality of the visitor experience. Collectively, these perspectives
highlight TCC as a multidimensional concept encompassing environmental, social,
infrastructural, economic, and experiential thresholds. These dimensions interact
continuously through the complex interactions among tourists, destination areas, and
host communities. Each dimension possesses a distinct carrying capacity, and the nature
and intensity of tourism impacts are determined by the respective tolerance limits of
these interacting dimensions.

4, Tourism Carrying Capacity of Tsomgo Lake - Interim Assessment Report

Realizing the current scenario of tourism growth in the Himalaya and urgent need for
managing a sustainable tourism in the region, G B. Pant national Institute of Himalayan
Environment (GBP-NIHE), has initiated a project on “Multidimensional Assessment of
Ecological Dynamics and Ecosystem Health of Selected High-Altitude Wetlands of Indian
Himalayan Region (IHR) for Effective Conservation and Management Planning”. This
project, supported by the Ministry of Environment, Forest & Climate Change,
Government of India under the National Mission on Himalayan Studies (NMHS), is being
implemented in four states, namely; Sikkim Uttarakhand, Ladakh, and Arunachal Pradesh
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and covers five high altitude lakes across the Indian Himalayan Region including the
Tshomgo lake (also known as Changu lake) in Sikkim.

5. Development of framework for Tourism Carrying Capacity (TCC)

So far, an extensive review of the scientific literature on TCC has been completed. This
review enabled the identification and critical assessment of various methods and
techniques that have been applied globally for estimating TCC under different
environmental and socio-economic contexts. Building on this conceptual understanding,
efforts have been directed towards determining an ideal TCC value that allows for tourist
use without causing unacceptable environmental infrastructural or experiential
degradation. However, identifying such an ideal threshold is inherently challenging, as
TCC is a dynamic parameter influenced by multiple interacting factors. Even minor
changes in destination characteristics can lead to significant variations in carrying
capacity estimates. For example, enhancements in infrastructure such as increased
parking facilities or improved access can raise the number of tourists that a site is able to
accommodate. Recognizing this complexity, the present work has incorporated a wide
range of relevant variables to ensure that the derived carrying capacity value closely
reflects the actual tolerance limits of the destination.

To operationalize this approach, a comprehensive framework has been developed to
calculate the TCC of the Tsomgo Wetland tourist site in Gangtok District, Sikkim. The
methodology follows the carrying capacity framework suggested by the International
Union for Conservation of Nature (IUCN), with suitable modifications to account for local
site-specific conditions. As part of this framework, Physical Carrying Capacity (PCC),
Real Carrying Capacity (RCC), and Effective Carrying Capacity (ECC) are being calculated.
These calkulations consider factors such as spatial use patterns, parking and seating
arrangements, group size, climatic variables including temperature and rainfall, and
corrective factors related to site management and maintenance. This ongoing work
represents a significant step toward developing a scientifically robust and practically
applicable TCC assessment framework for high-altitude Himalayan tourist destinations.

6. Methodological Approach for Assessment of TCC

The following methodology outlines a comprehensive approach to determine TCC,
incorporating ecological, physical, and social dimensions (Fig. 2). Carrying capacity has
been defined by three indices, which relevantly resulted from several studies, PCC, RCC,
and ECC, where each index is derived from a correction of the previous one. The PCC is
greater than the RCC, while the RCC may be greater or equal to the ECC.

PCC > RCC and RCC 2 ECC

Estimating the carrying capacity of a lake or wetland is a complex but crucial undertaking
for effective management and conservation. Robust data collection and analysis, often
involving field studies, are necessary for accurate estimations. Ultimately, understanding
a wetland's carrying capacity, despite the inherent challenges, provides valuable insights
into its ecological limits, informing management decisions and promoting the long-term
health and sustainability of these vital ecosystems.
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Figure 2. Framework for assessment of tourism carrying capacity

7. Tourism scenario for Tsomgo Lake

Sikkim is home to various glaciers and high altitude lakes. Tsomgo lake, also known
as Tsongmo Lake or Changu Lake, is one of the glacial lake located in the Gangtok district
(formerly East Sikkim district) of Sikkim at a distance of approximately 45 kilometres
from the capital town Gangtok. Located at an elevation of 3,753 m (12,313 ft), the lake
remains frozen during the winter season. The lake holds great reverence by the local
people and attracts lots of tourist. Tourist attractions at the lake site include joy rides on
decorated yaks. As the lake is located within a restricted area it is essential for all the
visiting tourist to obizin permits issues by the Tourism department of the state.

Seasonal and annual data, collected from Permit Cell Sikkim Police and Department of
Tourism, Government of Sikkim from year 2011 to 2024, was analysed to understand the
trend in tourist flow in Tsomgo lake. Some of the key findings of the data are elaborated
below.

8. Annual trend of Tourist footfall at Tsomgo Lake

On an average 5,12,785 tourist visits Tsomgo Lake annual The data shows an overall
increasing trend in tourist footfall at Tsomgo Lake from 2011 to 2023 (Fig. 3). The year
2019 recorded the highest number of visitors, with a total of 1,142,274 tourists. In
contrast, the lowest footfall was observed in 2020, with only 105,142 visitors. This sharp
decline was a result of the COVID-19 pandemic, during which tourism was largely
prohibited. Postpandemic recovery has been remarkable, with a significant rise in
tourist numbers from 1,05,142 in 2020 to 3,54,905 in 2021 marking a nearly 3.4 times
increase in annual tourist footfall
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Annual Tourist Footfall
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Figure 3. Annual trend in tourism footfall at Tsomgo lake, Sikkim

9. Seasonal trend in Tourist footfall at Tsomgo Lake

An analysis of montiuy tourist footfall at Tsomgo Lake from 2011 to 2023 reveals clear
seasonal preferences and influxes. May consistently stands out as the most favoured
month during the monsoon season, attracting a total of 1,304,725 tourists over the years.
Similarly, October is the most popular month during the winter season. The peak tourist
months are categorized into two distinct months/ seasons: April to June for the summer
season, and September to November for the winter season (Fig. 4). These patterns
highlight the lake's dual-season appeal, drawing visitors seeking the lush charm of
monsoons and the serene beauty of winter landscapes.
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Figure 4. Seasonal trend in tourism footfall at Tsomgo lake, Sikkim at Tsomgo lake, Sikkim
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11. Domestic and International Tourist

An overwhelming 98% of tourists visiting Tsomgo Lake are domestic, while international
tourists account for just 2% of the total footfall (Figure 5). International tourist visits
peaked in 2019, with the second-highest count observed in 2023. The lowest footfall for
domestic tourists occurred in 2020, largely due to the COVID-19 pandemic. In contrast,
the lowest number of international visitors was recorded in 2011. Footfall of both
domestic and intern=tonal tourist showed increasing trend annually
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Figure 5. Annual trend in domestic and international tourist

12. Number of vehicles visiting to Tsomgo Lake

Highest number of vehicles permitted to visit Tsomgo Lake was recorded in 2019, with a
total of 158,695 vehicles. In contrast, the lowest count was in 2020, with only 18,438
vehicles, primarily due to the COVID-19 pandemic restrictions (Figure 6). From 2016 to
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2022, a cumulative total of 662,687 vehicles travelled to the lake, reflecting its popularity
as a tourist destination during these years.

Number of vehicles
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Figure 6. Annual trend in number of vehicles permitted to Tsomgo Lake

13. Revenue generated from Tourist vehicles and Tourists

Visiting Tsomgo Lake involves a permit charge of Rs. 500 per vehicle and an entry fee of
Rs. 20 per person. From 2011 to 2023, entry fees generated total revenue of Rs.
133,324,300, while vehicle permit charges contributed Rs. 331,343,500 between 2016
and 2022. These figures underscore the substantial economic impact of tourism in the
region.

Table 2. Revenue generated from Vehicle permit

Year Amount(in INR)
2016 26219500
2017 28038000
2018 77795000
2019 79347500
2020 9219000
2021 39930500
2022 70794000
Total 331343500




Table 3 - Revenue generated from tourist

Year Amount( in INR)
| - 2011 6406580
2012 5893680
2013 6277460
2014 6050620
2015 7363680
2016 7623400
2017 7850580
2018 22083540
2019 22845480
2020 2102840
2021 7098100
2022 13706040
2023 18022300
Total 133324300

Summary of the work:

Tsomgo Lake stands out as a major tourist hub in the Gangtok district, attracting large
numbers of both domestic and international visitors. Substantial revenues are generated
through vehicle permits and entry fees, emphasizing the critical role of tourism in
Sikkim's economy. However, this influx of tourists and vehicles poses potential risks to
the environment, threatening the pristine and sacred nature of the lake. Problem of Solid
Waste Management further reinforce the risk. To safeguard this vital natural and cultural
site, proper management and conservation efforts are essential A need for proper
carrying capacity evaluation is recommended to sustainably use the resources. Adopting
a holistic approach to sustainable tourism is crucial to ensuring the long-term welfare of
Tsomgo Lake and its surrounding environment.

As part of the activities of the project, entitled “Multidimensional Assessment of
Ecological Dynamics and Ecosystem Health of Selected High-Altitude Wetlands of Indian
Himalayan Region (IHR) for Effective Conservation and Management Planning” G B. Pant
national Institute of Himalayan Environment (GBP-NIHE) has initiated carrying capacity
assessment of Tsomgo lake. As part of the process, so far in the first year of the project,
trends of tourist scenario at annual and seasonal scale, vehicular influx, revenue
generated, etc, have been analysed Further, for assessment of the tourist carrying
capacity, extensive review of literature was conducted and a methodological framework
for the same has been developed This framework is being used for cakulating and
assessing the carrying capacity and remaining data required for assessment of carrying
capacity is being collected As tourist surveys are to be conducted in the year 2026, the
tourist carrying capacity assessment work will be completed in the second year of the
project.
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REPORT ON CLEANLINESS DRIVE AND GARBAGE MONITORING
FOR TOURISTS AT YUKSAM-DZONGRI IN KNP

1. Introduction

The Yuksam—Dzongri trekking corridor within Khangchendzonga National Park (KNP),
under the jurisdiction of Yuksam Range, Gyalshing Division, is one of the most prominent
trekking routes in West Sikkim. In view of increasing tourist inflow and to safeguard the
fragile alpine ecosystem, regular cleanliness drives and strict garbage monitoring
mechanisms have been actively implemented by the Forest & Environment Department.

2.Tourist Footfall (Last Three Years)

The recorded tourist footfall in the Yuksam-Dzongri trekking corridor during the last three
financial years is as under:

Year
Munith 2023-24 2024-25 2025-26
January 26 4
February 16 6
March 327 257
April 857 888 771
May 326 432 435
June 9 25 38
July 2 5 5
August 0 1 5
September 230 148 288
October 888 775 774
November 340 296 392
December 123 54 216
Total 3144 2891 2924
Financial Year Tourist Footfall
2025-24 3,410
2024-25 2,891
2025-26 2924

The year 2022-24 witnessed the highest number of visitors, reflecting revival of trekking
activities.

3. Cleanliness Drives and Waste Management Initiatives
3.1 Cleanliness Drives

Active cleanliness drives have been regularly conducted along the Yuksam-Dzongritrail
during the period. These drives were carried out with the active participation of local
stakeholders, Himal Rakshaks and Eco-Development Committees (EDCs), in coordination
with Forest Department staff.

The activities included:

« Removal of plastic waste, bottles, cans, food wrappers, and other non-biodegradable
materials from trekking trails, forest camps, and tourist halting points.
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Periodic clean-up operations before and after peak trekking seasons.

Awareness creation among tourists, trekking guides, porters, and local service
providers.

3.2 Waste Segregation at Resource Recovery Centre (RRC), Yuksam

All waste collected from within Khangchendzonga National Park during cleanliness drives is
transported to the Resource Recovery Centre (RRC), Yuksam, for segregation and disposal.

Financial Year Waste collected in bags Waste collected in kilos
2023-24 400 approx 293
2024-25 800 approx 665
2025-26 400 approx 251.3

During the year 2023-24 a total of 293 kilos of waste was collected in 400 bags
approx, in 2024-25 665 kilos of waste was collected in 800 bags in the year 2025-26,
a total of 400 sacks was collected which had 251.3 kilos of waste.

The waste collected from KNP are segregated at the segregation bin and Resource
Recovery Centre, Yuksam.

The waste was segregated into recyclable, non-recyclable, and residual categories and
disposed of as per prescribed solid waste management norms.

4. Garbage M.anagement and Monitoring Mechanism for Tourists

A strict garbage management and monitoring system is enforced for all tourists entering the
Yuksam—Dzongri trekking trail.

Prior to entry, a Garbage Monitoring Form is mandatorily filled, wherein all non-
biodegradable items such as plastic packets, packaged food items, groceries, oil
containers, and other amenities carried inside the park are recorded.

Based on the declaration, a garbage collection bag is issued, and a security deposit of
2500/ is collected from each tourist/group.

At the time of exit, the garbage brought back is checked and tallied with the items
declared in the monitoring form.

The security deposit is refunded only upon submission of the issued garbage bag with
the declared waste; in cases of non-submission or discrepancy, the deposit is forfeited.

QOutside the park boundary, segregated garbage bins are installed according to waste
type, and the collected waste is subsequently transported to the Resource Recovery
Centre (RRC), Yuksam, for proper segregation and disposal.

This mechanism ensures accountability, compliance, and effective waste management within
the protected area.

5. Outcomes

Improved cleanliness along trekking trails and high-altitude camps.




« Strong community participation through EDCs, local stakeholders and Himal
Rakshaks.

« Effective garbage monitoring and waste segregation at source.
o Increased awareness and compliance among tourists and trekking agencies.

« Reduced environmental pressure on ecologically sensitive areas of the park.

6. Conclusion

The sustained cleanliness drives and garbage monitoring initiatives undertaken by
KNP/KBR, Yuksam Range, Gyalshing Division, with active involvement of Forest
Department staff, EDCs, local stakeholders and Himal Rakshaks, have played a significant
role in maintaining the ecological stability of the Yuksam—Dzongri trekking trail. Continued
enforcement, community participation, and tourist awareness will remain essential to ensure
long-term conservation and sustainable tourism in the area.

1263



PICTURES OF CLEANLINESS DRIVE

Cleanliness Drive at Kokchurong, KNP Yuksam
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Waste collected by HMI during the Mountain to Ocean Cleanliness drive
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Waste cdllccted and segregated by KNP staffs during the Cleanliness drive at Yuksam Check-post in
the segregation bin
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SEGREGATION OF WASTE COLLECTED AT SEGREGATION BIN AT
YUKSAM CHECKPOST AND RRC (RESOURCE RECOVERY CENTRE)

KNP

Waste Segregation at Segregation bin in Yuksam for upcycling by Ecosculpt in collaboration with
KNP




R
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Waste Segregation at RRC by KNP Staffs and local stakeholders
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TRANSPORT DEPARTMENT
GOVERNMENT OF SIKKIM
YATAYAAT BHAWAN GANGTOK -737101

No. Grog | Secx JTD] 9 Dated: 14 (02 [ 2%

NOTIFICATION

Whereas, the Government of Sikkim upon the concurrence of the state cabinet
hereby notify the “Sikkim Electric Vehicle Policy,2023” which shall come in to force with
immediate offect.

1. DEFINATION:
i. ‘Government’ means the Government of Sikkim, unless specified

otherwise
ii. ‘State’ means the State of Sikkim
fii. ‘Department’ means Transport Department
iv. ‘policy’ means the Sikkim Electric Vehicle Policy, 2021
v, *electric operated vehicle’ means a vehicle which is powered exclusively
by an electric motor; whose traction energy is supplied exclusively by
traction battery installed in the vehicle;
2. Background

Sikkim, a Himalayan state in Northeastern India, is proud to be carbon-neutral and
carbon-negative, as per the carbon footprint developed under the Sikkim Climate
Inventory and Monitoring System. This is due largely to the facts that 82% of the
state's total area of 7,096 square kilometers is covered by forest and hydropower
makes up nearly 80% of the State’s installed power capacity. However, over the
past decade, carbon emissions in the State have been on the rise. According to the
State's greenhouse gas (GHG) emission inventory, the transport sector accounts for
61% of the State's GHG emissions. With new vehicle registrations growing at a rate
of over 10% per year recently, the State must prioritize adoption of cleaner
vehicles, Owing to the State's abundant hydropower resource and reasonable
electricity tariffs, electric vehicles (EVs) represent a promising solution, as noted
in the Sikkim State Climate Action Plan. Therefore, the State has prepared the
Sikkim State Electric Vehicle Policy 2023 to promote the transition to EVs and
ensure that the economy and key industries, such as eco-tourism, may grow
without compromising the State’s carbon-neutral and carbon-negative status.




/

3. Vision and Mission:

i

ii.

fii.

The state envisions to sustain the carbon neutral and carbon negative status
by encouraging and adopting the demands of electric vehicle utilization
across various segments (personal and commercial).

To safeguard the environment by promoting and mandating the adaptation
of green mode of energy for mobility.

To develop a new platform of employment opportunities in the state.

4, Objective:

ii.

fii.

To transform the state government owned conventional vehicle fleets to
electric vehicle in a phased manner.

To promote eco-tourism of the state through introducing the model concept
of green mobility fleets.

To develop a conducive environment for all the stakeholders to accelerate
the demand of electric vehicles in the state.

5. Strategies:

i.

il

Provision to establish a dedicated “Electric Vehicle Cell” which shall enact
to monitor the day-to-day operative achievement under supervision of
technical expertise post to implementation of this policy.

Provision to constitute a “State Electric Vehicle Board” which shall act as
an apex body for effective implementation of policy, grant of incentive and
fixation of tariffs.

6. Incentives:

i,

To waive off the registration fee and road tax as applicable on electric
operated vehicle.

The Additional applicable 4% tax will be reduced to 1% for all non-
commercial electric operated vehicle and for all commercial electric
operated vehicle shall be entirely waive off..

7. Charging infrastructure:

i,

The space for installation of electric vehicle charging station within Gangtok
city shall be provide by Gangtok Municipal Corporation.

The requirement of Power supply shall be provided by Power Department,
Government of Sikkim.
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8. Policy Validity:

d for a period five years from the date of issue in the Sikkim

The poticy will be vali
Gazette.
By order
Secretary togsvernment of Sikkim
Tra rtment
t
oanepont DOPAENEL
COpY to: GOV&fnment of Smklm

i. Chief secretary,Govt of Sikkim

ii. All's HoD’s , Govt of Sikkim

iii. Pr. Accountant General, AG office, Gangtok

jv. Pr. Secretary, Chief Minister Office, Govt. of Sikkim

v. PS to Hon'ble Minister, Transport Department, Govt of Sikkim

vi. All's DC,( Gangtok, Mangan, Gyalshing, Namchi, Soreng, pakyong), Govt of

Sikkim
vii. Joint Secretary (Confdl.), Home Department, Govt of Sikkim: For
publication in Gazette.
Gyalshing, Namchi, Soreng,

viii. All RTO,Dy.RTO,ARTO (Gangtok, Mangan,
Singtam, Jorethang, pakyong),MVD, Transport deptt,Govt of Sikkim

ix. Guard File
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wTaRYT, gd AR Stearyg aRade #ared
e

s feoell, 27 39184, 2014

BLHT, 2170 (3H).----UATGROT  (GXeTor) fAwar 1986 & faga s & sufags (3) &r
HUBTER, UATaRer  (EXeTOT) HRIfATH 1986 (1986 @1 29) H URT 3 H IUURT (1), IUURT
(2) F @3 (v) 3N Fs (xiv) 3T 3091 (3) & A 9T WHR & Tedreia gA@wor IR a=
FATE Y WREEAT F. P HL 552 () TRW 25 WEY, 2014, g1 31 weft wafnat @, e
SHY gAIed gE T woraar A, 3@ alrw @ fwen 3§ ved f ufaa, e g aiftegEer
e ¢, sueey & & A €, @6 a & 3ol & e e 3R g JHET Rd gu
U R g yefda fr g @

iR % TorgF  ufAAr ST H0 25 WAL, 2014 FH0 3T HU & 7S A

I T WHR F wEaad Uy gl o ue gEmEl ar el W Ee: fEn
forar T §

deaa ge=g e wRvw (B sud sEd wuq dERvg @R o §) gfamh e,
fafaws & a0 Y o yafRyg ¢, suer R{Ear 35.34 a9 fraofet § ;

3403 GI/2014 (1)
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IR I3RARUT FEas G & fd WWEEt ¥ Araia o gdt e fr doa afedt |
ToR U RAfFea & MawRe Taa q@aT aF Her g3 ¥ | 3IR0T & famT | e
7S g 3 UgR U ¥ g goht P e §

3R R A 58 G F IREAE S & UHAT FH & T A 30D I [qASH Ao
¥ forw 3aRe F7edm © ;

3R vy & 93 AR o e, AR, HRAGE, 3w, aRkgy, FHAEH e
sivia AR awr Iwew fe IR gEA uoh e ¥ N geedfd & aged # AEER
Infrs anfdrer ¥ quT 3= vRwEey # 33 GF AT A€ SO I

3T 1800 ¥ 2400 HeX Fur€ & &7 & gt B0 FUN UL a7 F ¥ F Tofiepd fomar Trm
¥ g w7 F ant waife Tt ¥ 3R af & ke Rufawr g o= w& ¥ ) sl aEt A
Foel # qETa: SRABTSORN E$Re (bow), Fhw ySiod (FEen) IBEZE Feiaam
(Rrerer) Reuemmmes wdamerer (FE#), Regaosesy, Rwfear (@) A wwiear
(Tl Tey) FarhE HEReH (I%6) Fardw ffade (weie), demed Sad (ERUE) 3R
Shumerdw dfrfeen  (ER@ew) wfde ¥ AR 3Evgs A wewsfewr Ruwrer (aFgIm), g
smafeer (Bhre) Edsa safiean (IRien) aur adaaw venfadr $o T USadr ¢ ;

3R QPUr g 2400 FeX ¥ 3T Fa$ W U I ¥ AR U w2t F e yenfadt A
faw S (IERETET) Agen IoEwEd (@R) Afrew yenfadr (Hlen), dHE IEREH (I6),
WBERH T o € AR fw & wr F Rivessesy e (@) e yeriadr §oadn
ffewar venfaai (Fae) WEEizm Ielen (fuier)  asmedaar ageadfaar (Roeh) anfg 3=
Afelar § S0 Ul AT G ¥

AR T S weeror IRPTA, 1972 (1972 & 53) & g 1 F RfAE woh sereg
# arw o ¥ O 3T WY-AY o UiE (VR Peroers) Py HI (AEDH ATTI)
dfgan (ferr W) WNO (FWIHRE geersatw) @ dyfee @faw deedesen) AR FIRR
TN (W TR § | 3 Wt # RATES Fr A, (FEd Aedead) (3 2
AT 2 3R g Red (Ffow dmaafie) arfde €

IR HR F MW F A FE IS & F & o g & Tah 3=Rey #& @[S ar
PR o ¥ IR AR H Tl demat & Ot IR vE Reapie f stea dls & ImRE
g & ¥7 & awt ¥, S0 ud f gEAt F v SR @ YE T ¢, IR a7 Y@ IRIE
T, Y3 R o, Fa FREG a1, e IRBa aa, & 3@ ga, Heha AR
g, o FREE aer 3R wider 3RMET a7 § 3Rvy i a8 €A A dEaeon armrha
IR (Fdf IR @) & &0 & leafed g wol &7 § J0 FRRUT AR Haasen T
O & @Y ae=g wol HEE & 7 F i FE a1




[w\rT I—@vs8 3 (ii)] T 1 TSI ; FTEER 3

3R, g% maeTs & fF dzaw a=w e NTRUT & IRt AR & &7 w0 uRiFufadr 3k
wafeRor ¥ SREET ¥ 36 geg Sae gUT 3HS qATERTT S0 A IR GERT FA & gRew
¥ wWiEa iR gt far &

IR, FFH a7 AT ARV F TR IR F a7 o RRURAH Tewhe &7 & w7 A
fafafise awar 3R saoi, ufsast, st & @b, vaea o uisarst w0 AR SEr JEaIE g
IR

e, 3, FeAT TIHR, UATaNOr (EXETOT) ge, 1986 & AIH 5 & IufAIH (3) & WY
ufsa aaieror (Evator) RfAT#H, 1986 (1986 &1 29) T URT 3 & FTYURT (1), 3UURT (2) & TS
(v) 3R e (xiv) AR STURT (3) GRT Ye AR & w@0T aWa gv, RiFed T dAgaH a7
T 3egRug i @ & 50 A F 87 H0 URRATTE TG IH & U F #RGRT wC ©
S fater fAFagar €, i -

1. TRfYRE @9 97 & R 3R sud @ad--(1) aREEe d@a9d §H @ [E R
Heaw g=Ielg FEROT § 25 AT & 50 A & NT &

(2) el sona 45 B ¥ 3% ¥ URRAGH G I3 & REar 25 AeX gon sw
T 45 Il @ 3w ¢ aw oRTEfAdr a8 S @ fAFar 50 Hiew gom |

(3) uRfeufds @98 o qf v 3} 27° 21 14" A ener AR 88° 25' 50" W
guiaR qdf 3R ¥ (F=RT @ Wy Reg w@war 15) 27° 19' 43" 3l ey AR 88° 21 42"
U 2Uie] ufREh 3R ¥ (AR o @Ey Ry wEr 8); 27° 25' 9" wdy Jaier N 88° 24'
14" (AR & @Ay Reg @ar 1) 27° 18' 55" a8 Henw IR 88° 23’ 32" (HERA @
g foeg w@em 12)

(4) TRAATAS FIE 07 A G & AART anw AR @ir & @ 3@ JRgEar
IUEY 1 & FT H Folod ¢ |

(5) TRfEufad @A H & ] & o 7 & foradr A ar S g8 fd ¥ |
2. gRRRufRT W8 s & B THa AR IHA - (1) ToF TWAR TAET a0l 3R
g d9la s Rt & oy wad ¥, oREufte @38 o & gad gw&@ua &
TaE & v 58 3REEer & Toud i ueRe f Tl @ g0ad & Aaw, gdiEer, aq 3R
Searg URada FAd, e WGR & AR AR AR § 0T i FTHe ARl qmE
TR Fh, -

() a4, e AR g Sl vEYe;
(i Fafdes giew;

(i) U I RT;

(v) UdeEs:

(v) T wavs 3R Re;

(vi) Ter$ 3R @ fagEo;

(vii) w0 fa#oT Rems;
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(viii) ¥-TrorET; 3R

(ix) 3TUST G |

(2) AT AR AHAT Aelgpa &t & gaear, fagena oo faerl & dwaor, hade &t
¥ ydud, I G UAY, 3 Sl YOS, HET HR AN EIETOT FACNT FHAT N IaRTSAIT
3k TRRARH 3R e & W e et Saw woe & & Imaradar § & fav
I9Y N |

(3) ST AEX A @ Raee 3R veafaa el afeadt, amefor afdadt, |t
fres 3R ueR, P &=t IR aEEEr a6, el e S et 3w sarEAr @0
fRfeea s |

(4) THA AR AGAT H FHI-FAT W $Fed)d WHR AT Tod TWHR R R 4 H
ffafie arohl & &9 (2) & e RfARr sieadt & AfRTEs & oo sue afds
e |

(5) 3 UK RN JAHA AR IHEAT 83T {ee I & Y gaed ol |

3. U9 @R gRT 6T Sl aTel 3UTY,- Tod TR 56 JRFTar & 3uayl &0 qHdr ae &
for PAeafaf@d surg wef, 3fd -

(1) o 3UADT- oo A, avmaEh &, PN &, uel AR FAgeE & gEmE & fov
Rffed Qo &t & 4fF 3uEnT w0 afad a1 e W@ ew afaffEt & oRafda
w0 RFEAART G &3 # egera e g smem:

wqg PR A &1 aRRERE §ad I & e Fulada, o & aRRfds @3
sH ARl dfdfy & Rfefir ® IR 5w wER F @ IgEEd @, uaE sy

et @ maiy Swd w0 @ we & forw, A '@ 12, 25, 26, 30 AR 31 # gEEE
FHAT & T, 3R R 4 A IRON F w6 (2) & v Igera fear sToadem, Y -
() a9 I HIIA;

i) IO 3UOT SES IAdd, AT EEAER §, W
(iii) g SAVT S0 YGUOT e AW T ¥ ;
(v) TRFEIfAHr e glaurd S 7 F 3mam, W7 A, BFass, weliger, 1 3R
(v) G g R -
uﬁ%ﬁ%mﬁmﬁﬂﬁ*mﬁmmmﬁmm
TRadd o WHR & @ IJAEA F e 3R acwam uga A Ged siqfa squfRa
Seanfaar 3R 3= uRuRE gaae (@a FRERT & Jean) wRfAwE, 2006 (2007 @ 2) &
sugyl &1 Hgured fehu e g de fmar Smeem -
wg ¥ o 5 oRRfadr #3 am & fier ofd afdeal & 3gd er arelr et 3T oo
Td TR gRT Us AFa & U9 ol aiiiyfas €38 9w el §ffa & et @0

YT A & TAT TF R B fovar Seen 3R 3o I & Sh e F Feld AR A
gaiaRor 3R g aur searyg aiada FEeT # qgRa A s




(9 HI-@vs 3 (ii)] WA 1 TSI+ STEER )

mﬁmﬁﬁgﬁﬂ?m&iﬁmﬁmma@nﬁmwﬂv#mﬁ?ﬁ*&@
IUY0T T HE TRad A el &0 |

(2) Wpfa SoraH--89 SToamHT & 3TaTs &Y AT deda B STl AR 3 | S0 e
T ST # W@ W@ ¥, 5% WUROT aUr AAGOT H AEAT FAHe A A # FFATI
& STl 3 3T A F W 39 Mdcadt &3 F Rew Gt w0 yfalg #E & T
5T TSR ERT HoF AveRs Rgia s=mw e |

(3) qea--uRfEufas 638 JH & i) Tied dadt fFammam fAsargar e, 3 -
(i) TRRfAE @8 5 & fax g av odea fhamendt o1 RuAe gded frampamdt &
TR ol dea, oRfeufe-Rer dk aRtufaes R qar oRkftulRs wad s &
T &THAT W ARG I W FX & G VL &g HEOT WIeor, gAeRer dR g
Ferg AR wdea FAE, AR WHR g T Peird e Bgl & HFEN &0 ;

(i) uRRuRe & w57 & e off yer & d@fFarr & Ram R 3 & aRolt § w0
(2) & 30 TR # oEe, WA, FES, FPay g S uRfRfae odea gt &,
Folr e wof

(iii) SEHS HER Tl & IFAES fhU A d faaade udea fhammemdt & e 3R gE@R
F0 aEafas T PR dde gur sy T uRfEfas §a S Al afdfa
Rrfrer & 3muR W wafta Rffaws miteReEt grr segera fear s

(4) efie RAvaa- TREURT O W F Feaae Aafie Rvaa & o= & S
IR SEE AR o & @Fafed R smoen ;@ e q@ & e amfaa &, wees
R8I fFaT SO ;. UST TRAR 3 FRETUT 3R HHROr & fow g6 sftgEar & udreE @
aE @ OF A9 & MR 3UYH T T IR WX Tl SAHA AR Tolled & T @ |
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& fr 7 Ftarg A e afte Rot aega |

(8) FERT WER & THVT, g IR FAearyg IRad HIOT FAT-FAT W TG F0F TREAfas
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$¥ 7§ wrdard § Rt w1 Nremt-osy @iy nifRefs @3 st el afafy
1. ot & Feur A7 g
2. dzFF FT FTATT : FOAT qET Teor@A T FAgA 7 AU F | AzF F FAL F UF T G F ITE
F |
3. SIS TR W A aarer A arRafy f st vden g e (arfiRafad q39€ s )
4. q-arfrer ¥ ager 3T ¥ qu F g st g o wreet S archr (ariiRafe geEt s )
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EIGEIES)

8., HEWT & I o fAu7 |

MINISTRY OF ENVIRONMENT, FORESTS AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 27th August, 2014

S.0. 2170 (E).—Whereas, a draft notification under sub-section (1), clause (v) and clause (xiv) of sub-section
(2) and sub-section (3) of Section 3 of the Environment (Protection) Act, 1986 (29 of 1986) was published, as required
under sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986, vide notification of the Government of India in
the erstwhile Ministry of Environment and Forests number S.0. 552 (E), dated the 25" February, 2014, inviting
objections and suggestions from all persons likely to be affected thereby, within a period of sixty days from the date on
which copies of the Gazette containing the said notification were made available to the public;

And whereas, copies of the said Gazette were made available to the public on 25" February, 2014;
And whereas, suggestions received in respect of the proposed draft notification have been considered by the
Central Government;

And whereas, the Maenam Wildlife Sanctuary (hereinafter referred to as the Sanctuary) lies in the northern corner
of South district, Sikkim covering an extent of 35.34 square kilometers;

And Whereas, the Sanctuary extends from the cold deserts of Lhonak Valley and the ridges of Lachen in the North
District to the historical place at Yuksom in West Sikkim and the temperate to Alpine scrub forest of sanctuary hosts rich
wildlife;

And whereas, the Sanctuary has tremendous significance for its watershed value, being the only source of perennial
water in this ridge;

And whereas, the Sanctuary has large and small herbivores, carnivores, avifauna, amphibian, reptiles, invertebrates
including Lepidoptera and other insects and micro fauna and the floral wealth of the Sanctuary, including the magnificent
Rhododendron forests, the dwarf bamboo thickets, patches of Chestnut and Oak, with an abundance of ferns, moss,
lichens, orchids and other epiphytes is still undiscovered;

And whereas, the forests in the altitudinal zone from 1,800 to 2,400 meters have been categorised as Upper Hill
Forests with the heaviest rainfall and humid conditions throughout the year and the crops in the upper storey consists of
mainly Castanoipsis hystrix (Katus), Machilus species (Kawla), Rhododendron species (Chimal), Symplococus spicata
(Kholme), Symplococus theifolia (Kharane), Michelia excelsa (Rani Champ), Quercus arboretum (Buk), Quercus lineate
(phalant), Leucosceptrum canum (Ghurpis) and Lithocarpus pachyphylla (Sungure Katus) and in the underwood,
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Engelhardtia spicata (Mahuwa), Eurya japonica (Jhingni), Rhododendron arboretum (Guransh) and Vibernum species
(Asare) are some of the main species;

And whereas, the conifer forests occur above 2400 meters and the main species in the upper storey include, Abies
densa (Gobresalla), Betula alnoides (Saur), Machilus species (Kaula), Quercus arboretum (Buk), Rhododendron and in the
middle storey, Symplococus theifolia (Kharane) is the main species and Litsea species (Pahenle), Rhododendron arboretum
(Guransh), Symingtonia populnea (Pipli), etc., are other associate species while the undergrowth consists of dwarf bamboo,
Thamnocalamus aristatus and Arundinaria maling which form dense thickets;

And whereas, some of the animals specified in schedule I of the Wildlife (Protection) Act, 1972 (53 of 1972)
found in the sanctuary inter-alia include, Red Panda (Ailurus fulgens), Musk Deer (Moschus moschiferus), Leopard
(Pantherapardus), Serow (Capricomis sumatraensis), Chinese Pangolin (Manispentadactyla) and Satyr Tragopan
(Tragopansatyra) and other animals include Himalayan Black Bear (Ursus thibetanus) (Schedule II, Part II) and Leopard
Cat (Felisbengalensis);

And whereas, there are no settlements within the Sanctuary, nor are there villages having private or cultivated
lands within the Sanctuary and the Sanctuary has all its boundaries surrounded by the buffer in the form of Reserved
Forests of average one kilometre width and starting from South in a clockwise fashion, the Reserve Forests are Ralang
Reserve Forests, Brang Reserve Forests, Chitrey Reserve Forests, Phamtang Reserve Forests, Sada Reserve Forests,
Sokpey Reserve Forests, Mendong Reserve Forests, Thunua Reserve Forests, Kau Reserve Forests, Lingmo Reserve
Forests, Ney Reserve Forests, Mangzing Reserve Forests, Yangang Reserve Forests and Pathing Reserve Forests and there
is a contiguous wildlife area in the northern boundary of the Sanctuary as Kanchenjunga Biosphere Reserve (Karchi
Reserve Forest) which also acts as wildlife corridor between the Sanctuary and the Khangchendzonga National Park;

And whereas, it is necessary to conserve and protect the area around the Maenam Wildlife Sanctuary and to
propagate improvement and development of the wildlife therein and its environment;

And whereas, it has become necessary to specify certain areas around the Maenam Wildlife Sanctuary as Eco-
Sensitive Zone and to prohibit industries, operations or processes or class of industries, operations or processes in the
said Eco-Sensitive Zone.

Now, therefore, in exercise of the powers conferred by sub-section (1), clause (v) and clause (xiv) of sub-section
(2) and sub-section (3) of Section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with sub-rule (3) of rule
5 of the Environment (Protection) Rules, 1986, the Central Government hereby notifies an area of up to S0 meters from
the boundary of the Maenam Wildlife Sanctuary in the State of Sikkim as the Eco-Sensitive Zone, details of which are as
under, namely:-

i) Extent and Boundaries of Eco-Sensitive Zone.-(1)The extent of Eco-Sensitive Zone varies from 25 meters to
50 meters from the boundary of the Maenam Wildlife Sanctuary.
2) The extent of eco-Sensitive zone shall be 25 meters where the slope is more than 45 degree and where the slope

is less than 45 degree, the extent of Eco-Sensitive Zone shall be 50 meters.

3) The Eco-Sensitive Zone is bounded by 27° 21’ 14" N latitude and 88°25’50”E longitude towards East(Reference
point No.15 of map); 27°19°43"N latitude and 88°21°42"E longitude towards south west (Reference Point No. § of map);
27°25’9"N latitude and 88°24’14"E longitude towards north (Reference Point No.1 of map) and 27°18°55"N latitude and
88°23’32"E longitude towards south(Reference point No.12 of map).

()] The map of Eco-Sensitive Zone boundary together with its latitudes and longitude of extremes and extent is
appended to this notification as Annexure 1.

(5) There are no villages having private or cultivated lands within the Eco-sensitive Zone.

2. Zonal Master Plan for the Eco-Sensitive Zone.- (1)The State Government shall, for the purpose of effective
management of the Eco-Sensitive Zone, prepare a Zonal Master Plan within a period of two years from the date of
publication of this notification in the Official Gazette, for the consideration and approval of the Central Government in
the Ministry of Environment, Forests and Climate Change, in consultation with the local people and with the following
concerned State Departments, namely:-

(i)  Forest, Environment and Wildlife Management;
(ii) Sikkim Police;

(iii) Urban Housing Development;

(iv) Tourism;

(v)  Rural Management and Development;

(vi) Irrigation and Flood Control;

(vii) Public Works Development;

(viii) Land Revenue; and

(ix) Disaster Management.

(2) The Zonal Master Plan shall provide for restoration of degraded areas, conservation of existing water bodies,
management of catchment areas, watershed management, ground water management, soil and moisture conservation,
needs of local community and such other aspects of ecology and environment that need attention.

3) The Zonal Master Plan shall demarcate all the existing and proposed urban settlements, village settlements,
types and kinds of forest, agriculture areas, horticultural areas, lakes, other water bodies and entreprencurial units.
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4) The Zonal Master Plan shall contain the measures as may be specified by the Central Government or the State
Government from time to time, for regulation of activities specified under column (2) of the table specified in

paragraph 4.
(5) The Zonal Master Plan so prepared shall be co-terminus with the regional development plan.
3. Measures to be taken by State Government.-The State Government shall take the following measures for

giving effect to the provisions of this notification, namely:-

(1) Land Use.-Forests, horticulture areas, agricultural areas, parks and open spaces earmarked for recreational purposes
in the Eco-Sensitive Zone shall not be used or converted into areas for commercial or industrial related development
activities:

Provided that the conversion of agricultural lands within the Eco-Sensitive Zone may be permitted on the
recommendation of the State Level Eco-sensitive Zone Monitoring Committee (SESZMC), and with the prior approval
of the State Government, to meet the residential needs of the local residents, and for the activities listed at item numbers
12, 25, 26, 30 and 31 specified under column (2) of the table in paragraph 4, namely:-

(i) Rainwater harvesting,

(ii) Cottage industries including village artisans, etc.,

(iii) Small scale industries not causing pollution,

(iv) Eco-tourism facilities like home stays, ropeways, kiosks, funiculars, etc; and
(v) Security Forces Camp:

Provided further that no use of tribal land shall be permitted for commercial or industrial related development
activities without the prior approval of the State Government and without compliance of the provisions of the law for the
time being in force, including the Scheduled Tribes and other Traditional Forest Dwellers (Recognition of Forest Rights)
Act, 2006(2 of 2007):

Provided also that any error appearing in the land records within the Eco-sensitive Zone shall be corrected by
the State Government, after obtaining the views of SESZMC, only once in each case and the correction of said error shall
be intimated to the Central Government in the Ministry of Environment, Forests and Climate Change:

Provided also that the above correction of error shall not include change of land use in any case except as
provided under this sub-paragraph.

(2) Natural Springs.- The catchment areas of all springs shall be identified and plans for their conservation and
rejuvenation shall be incorporated in the Zonal Master Plan and strict guidelines be drawn up for the prohibition of
development activities at or near these areas.

(3) Tourism.- The activity relating to tourism within the Eco-sensitive Zone which shall form part of the Zonal Master
Plan shall be as under, namely:-

(i) all new tourism activities or expansion of existing tourism activities within the Eco-sensitive Zone shall be in
accordance with the guidelines issued by the Central Government in the Ministry of Environment, Forests and Climate
Change and the Ministry of Tourism and by the National Tiger Conservation Authority, with emphasis on eco-tourism,
eco-education and eco-development and based on carrying capacity study of the Eco-sensitive Zone;

(ii) new construction of any kind shall not be allowed within the Eco-sensitive Zone except the activity specified at
item No. 30 relating to eco-tourism Facilities like home stays, ropeways, kiosks, funiculars, etc. under column (2) of the
Table in paragraph 4;

(iii) till the Zonal Master Plan is approved, development for tourism and expansion of existing tourism activities
shall be permitted by the concerned regulatory authorities based on the actual site specific scruitinisation and
recommendation of the SESZMC.

(4) Natural heritage.-All sites of valuable natural heritage in the Eco-sensitive Zone such as the gene pool reserve
areas, rock formations, waterfalls, springs, gorges, groves, caves, points, walks, rides, cliffs, etc. shall be identified and
be preserved and proper plan be drawn up for their protection and conservation, within six months from the date of
publication of this notification and such plans shall form part of the Zonal Master Plan.

(5) Noise pollution.- The Environment Department or the State Forest Department of Sikkim shall draw up guidelines
and regulations for the control of noise pollution in the Eco-sensitive Zone in accordance with the provisions of the Air
(Prevention and Control of Pollution) Act, 1981(14 of 1981).

(6) Air pollution.-TheEnvironment Department or the State Forest Department of Sikkim shall draw up guidelines and
regulations for the control of air pollution in the Eco-sensitive Zone in accordance with the provisions of the Air
(Prevention and Control of Pollution) Act, 1981 (14 of 1981).

@) Discharge of effluents.- Thedischarge of treated effluent in Eco-sensitive Zone shall be in accordance with the
provisions of the Water (Prevention and Control of Pollution) Act, 1974(6 of 1974).

(8) Solid wastes. - Disposal of solid wastes shall be as under:-

(i) The solid waste disposal in Eco-sensitive Zone shall be carried out as per the provisions of the Municipal Solid Waste
(Management and Handling) Rules, 2000 published by the Government of India in the Ministry of Environment, Forests
and Climate Change vide notification number $.0. 908 (E), dated the 254 September 2000;

(ii) the local authorities shall draw up plans for the segregation of solid wastes into biodegradable and non-biodegradable
components;

(iii) the biodegradable material shall be recycled preferably through composting or vermiculture;




[+ II-@ve 3 (ii)] YRA 1 SIS ¢ SHHR 15

(iv) the inorganic material shall be disposed of in an environmentally acceptable manner.

9) Bio-medical waste.-The bio-medical waste disposal in the Eco-sensitive Zone shall be carried out as per the
provisions of the Bio-Medical Waste (Management and Handling) Rules, 1998 published by the Government of India in
the Ministry of Environment, Forests and Climate Change vide Notification number $.0. 630(E), dated the 20" July,
1998.

(10) Vehicular traffic. - The vehicular movement of traffic shall be regulated in a habitat friendly manner and specific
provisions in this regard shall be incorporated in the Zonal Master Plan and till such time as the Zonal master plan is
prepared and approved by the Ministry of Environment, Forests and Climate Change, SESZMC shall monitor
compliance of vehicular movement as per the rules and regulations in force.

4.List of activities prohibited or to be regulated within the Eco-sensitive Zone.-All activities in the Eco-sensitive
Zoneshall be governed by the provisions of the Environment (Protection) Act, 1986 (29 of 1986)and be regulated in the
manner specified in the Table below, namely:-

TABLE
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SL Activity Prohibited Regulated Permitted Remarks
No.

(0 ()] 3 ) &) (6)

1. Commercial Mining, stone Yes - - (a) All new and existing mining
quarrying and crushing units. (minor and major minerals), stone
quarrying and crushing ‘units are
prohibitedexcept for the domestic
needs of bona fide local residents.

(b) The mining operations shall
strictly be in accordance to the
orders of the Hon’ble A Supreme
Court dated 04.08.2006 in the
matter of
T.N.GodavarmanThirumulpad  Vs.
UOI in W.P.(C) No.202 of 1995 and
dated 21.04.2014 in the matter of
Goa Foundation Vs. UOI in
W.P.(C) No.435 of 2012.

2. Felling of trees. - Yes - (a) There shall be no felling of trees
on the forest land orGovernment or
revenue or private lands without
prior permission of the competent
authority in the State Government.

(b) The felling of trees shall be
regulated in accordance with the
provisions of the concerned
Centralor State Act and the rules
made thereunder.

3 Setting up of saw mills. Yes - =

4. Setting up of industries Yes - - No new or expansion of existing
causing water or air or soil or polluting  industries  shall be
noise pollution. permitted within the Eco-sensitive
Zone.

5 Use or production of any Yes - -
hazardous substances.

6. Commercial establishment of Yes - - No new or expansion of existing
hotels and resorts. commercial establishments such as
hotels and resorts shall be permitted
within the Eco-sensitive Zone.

T Commercial use of firewood. Yes - -

8. Commercial water resources - Yes - (a)The extraction of surface water
including ground  water and ground water shall be allowed
harvesting. only for bona fide agricultural use
and domestic consumption of the
occupier of the land,

(b) The extraction of surface water
and ground water for industrial or
commercial wuse including the
amount that can be extracted, shall
require prior written
permissionfrom  the  concerned
Regulatory Authority.

(c) No sale of surface water or
ground water shall be permitted.
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(d) Steps shall be taken to prevent
contamination or pollution of water
from any source including
agriculture.

9. Establishment of new major Yes - - Setting up of new hydro-electric

hydroelectric projects. power plants (dams, tunneling, and
construction of reservoir) and
expansion of existing plants in the
Eco-sensitive Zone is prohibited
except the microhydel power
projects (Up to 100KW) or the mini
hydel power projects (from 101 to
2000KW),which would serve the
energy needs of the local
communities, subject to consent of
the concerned Gram Sabha and all
other requisite clearances.

10. Erection of electrical cables - Yes - Promote underground cabling.
and telecommunication
towers. ]

1. Ongoing  agriculture  and - - Yes
horticulture  practices by
local communities along with
dairies, dairy farming,
aquaculture and fisheries.

12. Rain water harvesting. - - Yes Shall be actively promoted.

13. Fencing of existing premises - Yes -
of hotels and lodges.

14. Vegetative fencing Yes

15. Organic farming. - - Yes Shall be actively promoted.

16. Widening and strengthening - Yes - Shall be done with proper
of existing roads and Environment Impact Assessment
construction of new roads. and  mitigation measures, as

applicable.

17. Movement of  vehicular - Yes - For commercial purpose.
traffic at night.

18. Introduction  of  exotic - Yes -
species.

19. Undertaking activities related Yes - -
to tourism like over-flying
the sanctuary area by hot-air
balloons, etc.

20. Protection of hill slopes and - Yes -
river banks.

21. Discharge  of  untreated Yes - .
effluents and solid waste in
natural water bodies or land
area.

22. Discharge of treated effluents - Yes - Recycling of treated effluent shall
in natural water bodies or be encouraged and for disposal of
land area. sludge or solid wastes, the existing

regulations shall be followed.

23 Commercial Sign boards and - Yes -
hoardings.

24. Adoption of green - - Yes Shall be actively promoted.
technology for all activities.

25. Cottage industries including - - Yes
village artisans, elc.

26. Small scale industries not - Yes - Non polluting, non-hazardous,
causing pollution. small-scale and service industry,

agriculture, floriculture, horticulture
or agro-based industry producing
products from indigenous goods
from the Eco-sensitive Zone which
do not cause any adverse impact on
environment.

27, New wood based industry. Yes - - No establishment of new wood
based industry shall be permitted
within the Eco-sensitive Zone.

28. Collection of Forest produce - Yes -

or  Non-Timber  Forest
Produce (NTFP).
29. Construction activities Yes - - No new construction of any kind

ghall be allowed within the Eco-
sensitive  Zone,except for the
domestic needs of local residents
including the activities listed at item
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numbers 12, 25, 30 and 31.In the
case of activities listed at item
number 26, the construction activity
shall be regulated and kept at the
minimum.

30.

Eco-tourism  facilities  likd - Yes -
home stays, ropeways, kiosks,
funiculars, etc.

31,

Security Forces Camp Yes

Use of plastic carry bags. Yes - P

@
(ii)
(ii1)
(iv)
)
(vi)

(vii)

State Level Eco-sensitive Zone Monitoring Committee.- (1) The Central Government for effective
monitoring of the Eco-sensitive Zone, hereby constitute a Committee to be called the State Level Eco-
sensitive Zone Monitoring Committee(SESZMC) for the State of Sikkim comprising of:-

Chief Secretary, Government of Sikkim- Chairman

Chief Wild Life Warden, Government of Sikkim- Member;

Representative of the Ministry of Environment, Forests and Climate Change ~Member;
PCCF, Government of Sikkim- Member;

Representative of State Pollution Control Board-Member;

One representative of Non-Governmental Organisations working in the field of environment to be nominated
by the Government of Sikkim(for a term of one year) — Member;

Representative of Rural Management Department, Government of Sikkim — Member;

(viii) Representative of Govind Ballabh Pant Himalayan Institute of Environment and Development, Sikkim—

(ix)
(x)
(xi)

(xii)

Member;

Representative of Agriculture Department, Government of Sikkim — Member;

Representative of Urban Development and Housing Department, Government of Sikkim — Member;
Concerned District Collector-Member;

Divisional Forest Officer (In-charge of PA) — Member;

(xiii) Chief Conservator of Forest (Wild Life) — Member Secretary.

2
3)

“

S

(6)

)

6))

The SESZMC shall monitor the compliance of the provisions of this notification.

The activities that are covered in the Schedule to the notification of the Government of India in the Ministry
of Environment and Forests number S.0. 1533(E), dated the 14" September, 2006, and are falling in the
Eco-sensitive Zone, except the prohibited activities as specified in column(3) of the Table under paragraph
4 thereof, shall be scrutinised by the SESZMC based on the actual site-specific conditions and referred to
the Central Government in the Ministry of Environment, Forests and Climate Change for prior
environmental clearances under the provisions of the said notification,

The activities that are not covered in the Schedule to the notification of the Government of India in the
Ministry of Environment and Forests number S.0. 1533(E), dated the 14" September, 2006 but are falling
in the Eco-sensitive Zone, except the prohibited activities as specified in column(3) of the Table under
paragraph 4 thereof, shall be scrutinised by the SESZMC based on the actual site-specific conditions and
referred to the concerned Regulatory Authorities.

The Member Secretary of the SESZMC or the concerned Collector or the concerned park in-charge shall be
competent to file complaints under section 19 of the Environment (Protection) Act, 1986 against any person
who contravenes the provisions of this notification.

The SESZMC may invite representatives or experts from concerned Departments, representatives from
Industry Associations or concerned stakeholders to assist in its deliberations depending on the requirements
on issue to issue basis.

SESZMC shall submit the annual action taken report of its activities as of 31* March of every year by
30" June of that year to the Central Government in the Ministry of Environment, Forests and Climate
Changeas per pro forma given in Annexure II.

The Central Government in the Ministry of Environment, Forests and Climate Change may give such
directions, as it deems fit, to the SESZMC for effective discharge of its functions.

[F. No. 25/10/2013-ES 3-RE ]
Dr. G. V. SUBRAHMANYAM, Scientist ‘G’
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Annexure I
Map of Eco-sensitive Zone boundary together with its latitudes and longitude of extremes and extent.
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Annexure II



1291

[9m I-@ve 3 (ii)] O 1 TS0 ¢ STHIER 19

Proforma of Action Taken Report: - State Level Eco-sensitive Zone Monitoring Committee.-

p—

Number and data of Meetings.

Minutes of the meetings: Mention main not worthy points. Attached Minutes of the meeting on separate
Annexure.

Status of preparation of Zonal master Plan including Tourism master Plan (Eco-sensitive Zone wise).

Summary of cases dealt for rectification of error apparent on face of land record. (Eco-sensitive Zone wise).
Details may be attached as Annexure

Summary of cases scrutinized for activities covered under Environment Impact Assessment (EIA) Notifications,
2006 (Eco-sensitive Zone wise).

Details may be attached as separate Annexure.

Summary of case scrutinized for activities not covered under EIA Notification, 2006 (Eco-sensitive Zone wise).
Details may be attached as separate Annexure.

Summary of complaints ledged under section 19 of Environment (Protection) Act, 1986. (Eco-sensitive Zone
wise).

Any other matter of importance.

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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gafawor, a9 iR Seary aRad= d3red

srfergEsT
72 e, 27 ard, 2014

1,31, 2173 (). —vataxor (Hevn) ifdfgs, 1086 (1986 @1 29) @i €T 3 @ IT-HW (1), II-HRT (2)
& we (v) 3R @e (xiv) du1 SU-uR (3) & W wEw siftrgEer yntawer o W, 1086 @ fgw 5 @
SU-FH (3) & e STETTAR WRA PR P ATeehlel GATaRel IR a9 #ATed S SAEFE |, H1.37. 358(3),
a6 wRaS, 2014 N FHIRE frar ot R o ot anfdaal |/, e suR ywifda 89 @) e of,
ou ardre @, Rrae aRa @ Jos § yeiiie W d g9 ftgEer 3 aferi o @ Suae & A 18 off, wie
fem @t wfey & qd and i gema 7 w2

iR, e SrftrRgE @ AR TRRE 6 HRAd, 2014 B S B Iy B & g off
3R, Saa WA Yy AfRET @ WdY #, W gemdl W S WRER g fuR R forn mn g

qriTeTEl a-ofta srew (R sail §9a Tan sIRIRYT S8l T &) 2002 § wifid o & qdf 4 #
R & iR oIy SeR-gd A A9 @ Rrea W &7, gf #§ e Iow 3t stiovasgy W d e @ aen siof
T § ufgeeht dre wow & | enawer 128 o frarfler @ dw F €

3R erwawer # g g (Woon) afefRm, 1972 (1972 &1 53) o agyE-1 H RfAfde po gonfaal &1 wean
fored TRI-A1Y die 9e1 ((egRd Wer), dgen (JerriRiew), @l wErd (Areva egdrtar) ok fRarerdt
firg ot @t wen goeg ¥ iR Teagul wfiema et drem wrq (ferrs dvew i), Sirel faeet
(Bfera =ara), So Meed, dmd (Foie ITHarRm), TR (TERRSTE @), STell Yor (W9 BhI6D), HRN
T (A ARHTHYN), ARG Tad oy wy S § | eRer st faferdl Siiv udi SN et v (IrifRar

3406 GI/2014 (1)
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SRRl aRTRI), e Tl (qeifrre Rrevere fieverh) o1 gwe siftRew, R Fard st sofiorfa )
SrreE oY AT ulRnl @t srefie dan ¥ ot ge o € B forg of v @

3R SPaTROT A I B ATl Siereral & O e el ufferdt d e ¥ qE & ik sy & Ie-ufven
qr ¥ RETE @ e O s e Skt 9= Suiy e R 2

ok a1 A iR Sws yatarer @) WX, wEiRa ik ReRE w1 @1 gfe & arriiemar a=u-oita SpwIRer
& TR 3R D &7 B WRE R R e ST amaws €

ik TRIRAURE W08 o @ w7 § TRy SR IR B TR AR B Biewd &7 @ e s ek
ST TRIRRAIRTE €38 o & SEl, SENT BT Y=o 41 SRR 1 el @ @il Bl yaTed a1 JHEne g
AT HEYED B AT

. oW g aeR watew (dRewn) fram, 1986 @ Fram 5 @ wu-frw (3) ok wafeRer (diwern)
SRfw, 1986 (1986 @7 20) @ ORI 3 W IT-UN (1) D WY U U 3 B IFEAN (2) B Fs (v) R @
(xiv) 3R ST-aRT (3) ERT Mew Widkal @1 AT e gY, Rifdew Iow A e a-oite ARy @ Ed
&7 P G ¥ 50 R 7P B &7 B TRMIRG WG 99 @ w0 F il sl 8 e oo fErgar
g,

I -

1. TRRRE @& o= 71 AR sk swat dmd-(1) TRRfE @38 99 @ R g Tg-sig
IRET &Y O i ¥ v Wy ¥ e fe 0@ 2 | RIS 98 W @ iR wet g farew
ot ¥ e ¥ v Hiex 3l wigl g Yoo el & &9 2, Tare #ie) 9@ & |

(2) TRRR® €a& &, qd (et & ded fg 9. 22) 1 i 27° 19'36"" wwv sty ik 88’ 55'23"
73 e ; ufPem (A F wed favg €.11) P 3w 27° 11'02"" IR srwtwr e 88° 41'30"" qd WRR 5 IR
(arfrE § ded g 9. 2) @ 3R 27° 22'00"" SR Y 3 88° 51'13"" qd JeR R <Ry (AR # Wk
favg @0.13) & 3R 27° 08'34"" TTR rerty T 88° 4313 Y IR W AR G |

(3) nRfRfE W8 SF & @ &1 AFRE 39 ARRET A SUEE HE R IR b Y [uE 1 B
W § fem m g |

(4) wrrERE Ta-sita IR RIS Had WM @ W) S Aol TaRe Al @ g g9 ifergE
SUEE WE el @ Wiy Sud @iy oY e B wre wuey 2 A g B

g SURY 2 WA g e TEreE F Iew SRR gR1 YR 89 & Sl gnft |

2. TRFRARE @36 W @ i Se AReY @E-(1) T8 WaR, TRRARG 498 99 & wid J§ed &
yaeE & g v ¥ g9 SRR & g @ ake ¥ @ a¥ @) sl @ fier iR, a9 S ey
TRada o, WRa WeR @ AR R arpeT & foy wrfle afRml ok s wer @ Pefafe deg
faamt & gere | e qREY WIE IR S, ST -

(i) &, v ol 7= <he e
(ii) Rfeem gferar

(i) wed 3k s R
(iv) wes

(v) TR e oK R
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(vi) Rrarg ok @18 f=mn

(vii) @& fmfor fsmr

(viii) =@ iR

(ix) 3myer wey |
(2) St we] @i # Prefiga &9l @ TreRR, M ol @ WRE, SaTE a3 & NEHE, SIe-RR Hee,
YT WEE, aT SR ST SR, W W) @ sravadanst qon wiRfRfiat 7 wafaver @ HEfE 9 o
vgeiell, R W & &1 smaws §, @ fog Sudy g |
(3) wie "R Wi feme ok werfia e R, aeit ok, @ @ e ok veR, B &,
SaF-pi &7, ], oy o el ok 979 Reeadt gagal &1 s s |
(4) wirTer wveeR Wi # A 4 F Rffde gt & w (2) & ol framanl & R & fag, S8 wweR
1 I WRER gRT AFGel & fafafde & @ |
(5) STl AR I, WISRd faw Aot & weaey daR famar s |
3. VoU RGN NI Y T I SUR- ISU WK §H AGETN & S B gt R @ forg et
JUTT H, AR : —
(1) g-Swam- TR 998 &9 F smiere & wive @ fog afififfea frg g € &, sam-ft &4,
P &=, Tl R ga wr @ e ok sheifie dag Rew e & fog -seam § waRad
IR TE BT

g TRFRIfE & W9 @ fiew B g 4ft & dulads, T wi oifRifie W9d S aried
B (TW.OMEAALE,) B RHERT ) R I50 WeR & 74 sgAed ¥, ®g Fafdl o srariy sl
B T D g R U7 4 B IRON B WA (2) B T 7S W0 12, W0 25, W0 26, W0 30 IR wWo 31 H
[diag fraream & W & @ o srgama s, swfe -

@) gt TA W9y,

()  pER e, R siafa arfio Rreaer anf of €

(i)  ¥GEOT IO T FIA AT Y FE,

(iv) wRRufere wdes gRaemd, SRy 78 oave, TooEn R, Touva s,

(v) gEmTdl o &y

g TE 3R 5 Tow TER & [ g ok aoee vgd Ry @ suedl, Rree siarfa srpgfa st
3R 3y WRrTd 99 fanft (@7 feRi @t wgan) siffRm, 2006 (2007 ®1 2) W 8, & fam fawre fhareant
X Gt aiforfSue a1 we & fog s 4 w1 I9EnT srgTes @ R Swan srgerd e €

g ¥E AR A 5 TR W S @ e el § swiee B IR e Wi nRkiRe
& o el eRf @UE.OAE) @ R iw o @ T I e §N TQE AW ¥ $dd U6
T GeiftT arft ok Sa IR & e 9 WRa WROR @ WY, 79 3R Toarg aReds qAred @ gE o
gt |

wg 7§ R ft 5 Swiwm Ffe & weew F 3w 9 4 & orefiw wen Swefdw & fyarg e o gwm d -
ST &1 IRac affiferd & 2 |
(2) WEfE SeRim-Tf Seredl B JaTE &F B UEE @ SIeA R ST A W O Wt XE § qE
W & S G qUl JTeQAER B ST e AR W |ififerd @1 ongelt o 89 &l # a1 9 e
freadt &= § Ram frareamnt o wfiftg w37 & fov $oR arieds Rigia g1 g |
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(3) wen-uRffie €48 o & Wi gded et fpaeam, Rl e ArReR wiH &1 i w9 Fefied
w H B, 3R -
(i) TRRufE I8 o & fax wft T7 gded Rrarmant ar femm wer Rrareerd &1 R vafaw, |
79 3R weEry WRedw W ok wied waATerd, WRd WX i @ TR MR R S s
Trtedts Rigil @ SraR 8 qur TRfRIRE ied, wRifue R ok oRkifis e o 7ew
e 3R TIRFRIRYE W3 I @Y 987 SWaT & S YR TR B |

(i) TRFfE @48 &9 § e yer & 77 w@fwi gl & i 4 3 w9 (2) $ el aRfRfie gdeT
R IR T8 Sevre, vouAr, e, TooRe TR 3k Sww Wéfdd we o 30 ¥ Rfifde fharderdt &
fyarg srgema & &
(iii) SiTe AR A 1 SFHIE by M T, fem wied frawan & e ok Rwr @1 aafes
wr fafafde ddler qun wow wlw oRfIRe 936 o aried afify @t e & smer W dEftd
faferame wireRal grr srema féman e ;
(4) Aufie frrwe- TRRURE W3 o9 § Teaq offe v @& off wel @ gees @ el iR s
THIY, oI, HEU, SEaNIgY, WOTl MY F uEEE @ wneh ofk 9% Wi fhur e ok Sel W SR
e @ Ay 59 SRRGET @ FERE $ aRNE ¥ B AN @ iy Suge o e ek QR Fere it
AN @A ST WA B |
(5) wafy weuor - TRfIfe w3l o ¥, wf uguw & s & g gataxer v o Rifdes wow &1 o
frmer, Ay (rguer Frawror ik Priam) sififas, 1981 (1981 @1 14) @ Sydel & argeryr § Arieds Righa ok
fafm dawr e |

(6) arg wgNvI - RIS F3& W ¥, Ay wguur & frdaer & forg yataver R ar o R, Rifded ey,

a1y (srguvr Prare sk P afdfrm, 1981(1981 1 14) & ITEEl & srgwRer # ArieRs Righa ok fafem
R B |
(7) aftomEl @1 Fraro - TRRARE 98 < § syaRa afeee o @ e s (Fgeer Farer @
=) aififras, 1974 (1974 &1 6) & SUGHT & GER B4 |
(8) O srufdre :- I st &1 fruerm ffafad @ # & -
(i) TR G4 S # o e &t figem =iy TReR, TaiaRy, a9 iR woarg aRad= Fared
F sftRgE . Bam 908(3) @i 25 Ry 2000 FN WM TRufUE I Uil (vEu AR
guTer) fAaW, 2000 & SuEEl & AR BT WICT |
(i) = wiEwr e Prefteiy ek e frefiewiy daest #§ o el & dyuaed & fog
ASTE AR B
(iii) St Frefteofty gt & sfdwre: @ ares a1 B Wl @ e § gafha @ s
(iv) srprdfe arft @1 fFroem et gafavefa wiga af & 8 |
(9) ta Rufreita sl - TR It o & e fafrefy sl @1 fiver ¥R WReR, T, a7
3R Srerary wRad HaTery @ AfARET €. 191630 (31) TR 20 TS, 1998 F FHG Ha Rrftheedty e
(weer 3R wrer) fraw, 1998 & SUHT & IIER oA SITQ |
(10) wf¥e aramaE aRae - Rag @ riT TRafafat smaw & sgge e & ok 3w W&y # S
AReR @ § a9y Sudy wReR By S i WiMe AR WH & d9R B SR iR, a9 3R Wearyg
TRed wared @ EIRd BN a®, You wWaE TRfRRe @il o Arfed wfif s Fael sk RfE &
IR A AR @ srurer @t Arfier Y |
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4. TRfRRE ¥ o= 4 wfiftg siv Rfvafa framem & =@ - RRfe 93@ o & o fhaream
qfaRer (WReT) SfdfRE, 1986 @ SudHl gRT Wi & ik e & ¥ aiferer ¥ fafifie A A Rfefa @,

i -

|t

WA W

fafrafa

fewft

(1)

@

(4) (5)

(6)

(@) arfae wi-tg Fafyg $t uve smavgamde
R vt 7Y ofk Remm @ (@9 ok ged
afr), TeR @t @ ok ST@ dee @ gl
wfade &

(@) @ wfpar, A S e @ Re
aifyer () W, 1995 W 202 AGH. TeEHT
Rreqeae T7W WRG WEHR @ AW A 306
ariE 4.8.2006 3R Re wifieer (W) €. 2012 &
435 7T GESYH FH URG V@R & AHel ¥
TN 21.04.2014 @ AW @ IgEwwl A wear
PEICER- Ul

&l B Ber

(@) T WHR @ HeH MRS @ HgHld D
famm @ @ wwwrd W worem A Poft afy ox gat
o werg TE B Y

(@) waftm @dm sfafrm @1 v aftfE o)
S 3l &0 T el & QU] & Srgar get
ot werg fafrafe @ s |

R AT @ R |

WA A AY A FE A
@ WgET & SR
L R Lk
HRT |

uiRffaw Sed o # g @1 e ageorerd
et @1 e argeTa e g |

fepeft aRe@eaa amat
T IYGIT AT IS |

qffoas  Bed 3R
dvmE #
HeT |

WM B (oY Suge
I |

qiftge o wemET

W i |

(@) 4% @ A & arae Py o} Be @
& foq o & Fredw (@ad & g W)
I Bh ;

(@) shenfirer @ affys Sy & fag wad ofk
HfTa e o1 e, R sl Fremdo Ry
W HH ael o @ A W @ fay w@e€a
Rfame e @ qf fafea safa snifée
&t ;
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MINISTRY OF ENVIRONMENT, FORESTS AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 27thAugust, 2014

S.0. 2173 (E).—Whereas, a draft notification under sub-section (1), clause (v) and clause (xiv) of sub-section
(2) and sub-section (3) of Section 3 of the Environment (Protection) Act, 1986 (29 of 1986) was published, as rcqulrcd
under sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986, vide notification of the Government of India in
the erstwhile Ministry of Environment and Forests number S.0. 358 (E), dated the 6 February, 2014, inviting objcchons
and suggestions from all persons likely to be affected thereby, within a period of sixty days from the date on which copies
of the Gazette containing the said notification were made available to the public,

And whereas, copies of the said Gazette were made available to the public on 6 February, 2014,

And whereas, suggestions received in respect of the proposed draft notification have been considered by the
Central Government;

And whereas, the Pangolakha Wildlife Sanctuary (hereinafter referred to as the Sanctuary) established in 2002,
lies in the eastern part of the State of Sikkim and shares international boundaries with the Tibet Autonomous Region of
China in the North-East, the Kingdom of Bhutan in the East and the State of West Bengal in the southern part of the
sanctuary covering an area of 128 square kilometres;

And whereas, the sanctuary supports a number of species specified under schedule-I of the Wildlife (Protection)
Act, 1972 (53 of 1972) including inter alia,the red panda (Ailurus fulgens), leopard (Panthera pardus), kalij pheasants
(Lophurs leucomelana) and himalayan vulture and important fauna such asthe himalayan black bear (Selenarctos
thebetanus), jungle cat (Felis chaus), flying squirrels, fox (Vulpes bengalensis), goral (Nemorhaedus spp), wild pig
(Susscrofa), musk Deer(Moschus moschiferus), Indian bison etc. The sanctuary is also well known for its butterfly and
moth like black veins (Aporia agathonagathon), Bhutan glory (Bhutanitis lidderdalu lidderdalli) etc., and hosts high
number of migrating birds apart from a diverse residential avi-faunal population;

And whereas, and the Jaldakha river which flows through Bhutan and West Bengal originates from the Sanctuary
and high altitude lakes like the Bidang tsho “the lake of the cow-yak” are in the north-western part of the sanctuary;

And whereas, it is necessary to conserve and protect the area around the Pangolakha Wildlife Sanctuary and
propagate improvement and development the wild life therein and its environment;

And whereas, it has become necessary to specify certain areas around the Pangolakha Wildlife Sanctuary as
Eco-sensitive Zone and to prohibit industries, operations or processes or class of industries, operations or processes in the
said Eco-sensitive Zone.

Now, therefore, in exercise of the powers conferred by sub-section (1), clause (v) and clause (xiv) of sub-section
(2) and sub-section (3) of Section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with sub-rule (3) of rule
5 of the Environment (Protection) Rules, 1986, the Central Government hereby notifies an area up to 50 metres from the
boundary of the Pangolakha Wildlife Sanctuary in the State of Sikkim as the Eco-sensitive Zone, details of which are as
under, namely:-

1. Extent and boundaries of Eco-sensitive Zone.- (1)The Eco-sensitive Zone varies from 25 meters to 50 meters
from the western boundary of the Pangolakha Wildlife Sanctuary. The extent of Eco-sensitive Zone shall be 25 meters
where the slope is more than 45 degree and the places where the slope is less than 45 degree, the extent of Eco-sensitive
zone shall be 50 metres.

(2) The Eco-sensitive Zone is bounded by 27° 19" 36" N latitude and 88°55°23”E longitude towards east(Reference
point No.22 of map); 27°11’02"N latitude and 88°41’30"E longitude towards west(Reference point No.11 of map);
27°22°09"N latitude and 88°51'13"E longitude towards north(Reference point No.2 of map) and 27°08°34"N latitude and
88°43’13"E longitude towards south(Reference point No.13 of map).

3) The map of Eco-sensitive Zone boundary together with its latitudes and longitudes of extremes and extent is
appended to this notification as Annexure I.

4) The list of 11 villages and a river falling within the Pangolakha Wildlife Sanctuary Eco-sensitive Zone alongwith
their longitudes and latitudes at prominent points are appended to this notification as Annexure IL

Provided that the Annexure II shall be subject to confirmation by the State Government in the Zonal Master Plan,
2. Zonal Master Plan for the Eco-sensitive Zone.- (1)The State Government shall, for the purpose of effective
management of the Eco-sensitive Zone, prepare a Zonal Master Plan within a period of two years from the date of
publication of this notification in the Official Gazette, for the consideration and approval of the Central Government in the
Ministry of Environment, Forests and Climate Change, in consultation with the local people and with the following
concerned State Departments, namely:-

(i) Forest, Environment and Wildlife Management;
(i) Sikkim Police;
(iii) Urban Housing Development;
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(iv) Tourism;

(v) Rural Management and Development;
(vi) Irrigation and Flood Control;

(vii) Public Works Development;

(viii) Land Revenue; and

(ix) Disaster Management.

(2) The Zonal Master Plan shall provide for restoration of degraded areas, conservation of existing water bodies,
management of catchment areas, watershed management, ground water management, soil and moisture conservation,
needs of local community and such other aspects of ecology and environment that need attention.

(3) The Zonal Master Plan shall demarcate all the existing and proposed urban settlements, village settlements, types
and kinds of forest, agriculture areas, horticultural areas, lakes, other water bodies and entrepreneurial units.

(4) The Zonal Master Plan shall contain the measures as may be specified by the Central Government or the State
Government, for regulation of activities specified under column (2) of the table specified in paragraph 4.

(5) The Zonal Master Plan so prepared shall be co-terminus with the regional development plan.

4, Measures to be taken by State Government.-The State Government shall take the following measures for
giving effect to the provisions of this notification, namely:-

(1) Land Use.-Forests, horticulture areas, agricultural areas, parks and open spaces earmarked for recreational purposes
in the Eco-sensitive Zone shail not be used or converted into areas for commercial or industrial related development
activities:

Provided that the conversion of agricultural lands within the Eco-sensitive Zone may be permitted on the
recommendation of the State Level Eco-sensitive Zone Monitoring Committee (SESZMC), and with the prior approval of
the State Government, to meet the residential needs of the local residents, and for the activities listed at item numbers 12,
25, 26, 30 and 31 specified under column (2) of the table in paragraph 4, namely:-

(i) Rainwater harvesting,

(ii) Cottage industries including village artisans, etc.,

(iii) Small scale industries not causing pollution,

(iv) Eco-tourism facilities like home stays, ropeways, kiosks, funiculars, etc; and
(v) Security Forces Camp:

Provided further that no use of tribal land shall be permitted for commercial or industrial related development
activities without the prior approval of the State Government and without compliance of the provisions of the law for the
time being in force, including the Scheduled Tribes and other Traditional Forest Dwellers (Recognition of Forest Rights)
Act, 2006 (2 of 2007):

Provided also that any error appearing in the land records within the Eco-sensitive Zone shall be corrected by the
State Government, after obtaining the views of SESZMC, only once in each case and the correction of said error shall be
intimated to the Central Government in the Ministry of Environment, Forests and Climate Change:

Provided also that the above correction of error shall not include change of land use in any case except as
provided under this sub-paragraph.

(2) Natural Springs.- The catchment areas of all springs shall be identified and plans for their conservation and
rejuvenation shall be incorporated in the Zonal Master Plan and strict guidelines be drawn up for the prohibition of
development activities at or near these areas.

(3) Tourism.- The activity relating to tourism within the Eco-sensitive Zone which shall form part of the Zonal Master
Plan shall be as under, namely:-

(1) all new tourism activities or expansion of existing tourism activities within the Eco-sensitive Zone shall be in
accordance with the guidelines issued by the Central Government in the Ministry of Environment, Forests and Climate
Change and the Ministry of Tourism and by the National Tiger Conservation Authority, with emphasis on eco-tourism,
eco-education and eco-development and based on carrying capacity study of the Eco-sensitive Zone;

(ii) new construction of any kind shall not be allowed within the Eco-sensitive Zone except the activity specified at
item No. 30 relating to Eco-tourism facilities like home stays, ropeways, kiosks, funiculars, etc. under column (2) of the
Table in paragraph 4;

(iii) till the Zonal Master Plan is approved, development for tourism and expansion of existing tourism activities shall
be permitted by the concerned regulatory authorities based on the actual site specific scruitinisation and recommendation
of the SESZMC.

(4)Natural heritage.- All sites of valuable natural heritage in the Eco-sensitive Zone such as the gene pool reserve areas,
rock formations, waterfalls, springs, gorges, groves, caves, points, walks, rides, cliffs, etc. shall be identified and be
preserved and proper plan be drawn up for their protection and conservation, within six months from the date of
publication of this notification and such plans shall form part of the Zonal Master Plan.

(5) Noise pollution.- The Environment Department or the State Forest Department of Sikkim shall draw up guidelines
and regulations for the control of noise pollution in the Eco-sensitive Zone in accordance with the provisions of the Air
(Prevention and Control of Pollution) Act, 1981(14 of 1981).
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(6) Air pollution.-The Environment Department or the State Forest Department of Sikkim shall draw up guidelines and
regulations for the control of air pollution in the Eco-sensitive Zone in accordance with the provisions of the Air
(Prevention and Control of Pollution) Act, 1981 (14 of 1981).

7 Discharge of effluents.- The discharge of treated effluent in Eco-sensitive Zone shall be in accordance with the
provisions of the Water (Prevention and Control of Pollution) Act, 1974(6 of 1974).

(8) Solid wastes. - Disposal of solid wastes shall be as under:-

(i) The solid waste disposal in Eco-sensitive Zone shall be carried out as per the provisions of the Municipal Solid Waste
(Management and Handling) Rules, 2000 published by the Government of India in the Ministry of Environment, Forests
and Climate Change vide notification number S.0. 908 (E), dated the 250 September 2000;

(ii) the local authorities shall draw up plans for the segregation of solid wastes into biodegradable and non-biodegradable
components;
(iii) the biodegradable material shall be recycled preferably through composting or vermiculture;

(iv) the inorganic material shall be disposed of in an environmentally acceptable manner.

9 Bio-medical waste.- The bio-medical waste disposal in the Eco-sensitive Zone shall be carried out as per the
provisions of the Bio-Medical Waste (Management and Handling) Rules, 1998 published by the Government of India in
the Ministry of Environment, Forests and Climate Change vide Notification number S.0. 630(E), dated the 20™ July,
1998.

(10) Vehicular traffic. - The vehicular movement of traffic shall be regulated in a habitat friendly manner and specific
provisions in this regard shall be incorporated in the Zonal Master Plan and till such time as the Zonal master plan is
prepared and approved by the Ministry of Environment, Forests and Climate Change, SESZMC shall monitor compliance
of vehicular movement as per the rules and regulations in force.

4 List of activities prohibited or to be regulated within the Eco-sensitive Zone.-All activities in the Eco-sensitive
Zoneshall be governed by the provisions of the Environment (Protection) Act, 1986 (29 of 1986)and be regulated in the
manner specified in the Table below, namely:- |

TABLE

SL Activity Prohibited Regulated Permitted Remarks
No.

1) 2 3) “@ (5) (6)

1. Commercial ~ Mining, Yes - - (a) All new and existing
stone quarrying and mining (minor and major
crushing units. minerals), stone quarrying and
crushing units are
prohibitedexcept  for  the
domestic needs of bona fide
local residents.

(b) The mining operations shall
strictly be in accordance to the
orders of the Hon'ble Supreme
Court dated 04.08.2006 in the
matter of T.N. Godavarman
Thirumulpad Vs. UOI in
W.P.(C) No.202 of 1995 and
dated 21.04.2014 in the matter
of Goa Foundation Vs. UOIin
W.P.(C) No.435 of 2012.

2. Felling of trees. - Yes - (a) There shall be no felling of
trees on the forest land or
Government or revenue oOr
private lands without prior
permission of the' competent
authority in  the  State
Government.

(b) The felling of trees shall be
regulated in accordance with
the provisions of the concerned
Centralor State Act and the
rules made thereunder.

3. Setting up of saw mills. Yes - -

Setting up of industries Yes - - No new or expansion of
causing water or air or existing polluting  industries
soil or noise pollution. shall be permitted within the
Eco-sensitive Zone.
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5, Use or production of Yes - -
any hazardous
substances.

6. Commercial Yes - - No new or expansion of
establishment of hotels existing commercial establish-
and resorts. ments such as hotels and

resorts shall be permitted
within the Eco-sensitive Zone.

7 Commercial use of Yes - -
firewood.

8. Commercial water - Yes - (a)The extraction of surface
resources including waterand ground water shall be
ground water allowed only for bona fide
harvesting. agricultural use and domestic

consumption of the occupier of
the land.

(b) The extraction of surface
water and ground water for
industrial or commercial use
including the amount that can
be extracted, shall require prior
written  permissionfrom  the
concerned Regulatory
Authority.

(c) No sale of surface water or
ground  water  shall be
permitted,

(d) Steps shall be taken to
prevent  contamination  or
pollution of water from any
source including agriculture.

9. Establishment of new Yes - - Setting up of new hydro-
major hydroelectric electric power plants (dams,
projects. tunneling, and construction of

reservoir) and expansion of
existing plants in the Eco-
sensitive Zone is prohibited
except the microhydel power
projects (Up to 100KW) or the
mini hydel power projects
(from 101 to 2000KW),which
would serve the energy needs
of the local communities,
subject to consent of the
concerned Gram Sabha and all
other requisite clearances.

10. Erection of -electrical . Yes - Promote underground cabling.
cables and telecom-
munication towers.

11. Ongoing agriculture and - - Yes
horticulture practices by
local communities along
with  dairies,  dairy
farming,  aquaculture
and fisheries.

12. Rain water harvesting. - - Yes Shall be actively promoted.

13. Fencing of existing - Yes -
premises of hotels and
lodges.

14. Vegetative fencing Yes

15. Organic farming. - - Yes Shall be actively promoted.

16. Widening and - Yes - Shall be done with proper
strengthening of Environment Impact
existing roads and Assessment and mitigation
construction of mnew measures, as applicable.
roads.




1305

14 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

17. Movement of vehicular - Yes - For commercial purpose.
traffic at night.

18, Introduction of exotic - Yes -
species.

19. Undertaking  activities Yes s -
related to tourism like
over-flying the
sanctuary area by hot-
air balloons, etc.

20. Protection of hill slopes - Yes -
and river banks.

21. Discharge of untreated Yes - -
effluents and  solid
waste in natural water
bodies or land area.

22, Discharge of treated - Yes - Recycling of treated effluent
effluents in  natural shall be encouraged and for
water bodies or land disposal of sludge or solid
area. ! wastes, the existing regulations

shall be followed.

23; Commercial Sign - Yes -
boards and hoardings.

24. Adoption  of  green - - Yes Shall be actively promoted.
technology for all
activities.

25. Cottage industries - - Yes
including village
artisans, etc.

26. Small scale industries - Yes - Non polluting, non-hazardous,
not causing pollution. small-scale and service

industry, agriculture,
floriculture, horticulture or
agro-based industry producing
products from indigenous
goods from the Eco-sensitive
Zone which do not cause any
adverse impact on
environment.

b New wood  based Yes - - No establishment of new wood
industry. based industry shall be

permitted within the Eco-
sensitive Zone.

28. Collection of Forest - Yes -
produce or Non-Timber
Forest Produce (NTFP).

29. Construction activities Yes - - No new construction of any
kind shall be allowed within
the Eco-sensitive Zone,except
for the domestic needs of local
residents including the
activities listed at item
numbers 12, 25, 30 and 31.In
the case of activities listed at
item  number 26, the
construction activity shall be
regulated and kept at the
minimum. !

30. Eco-tourism facilities likd - Yes -

home stays, ropeways
kiosks, funiculars, etc,

3L Security Forces Camp Yes

32 Use of plastic carry Yes - -
bags.

5. State Level Eco-sensitive Zone Monitoring Committee.- (1) The Central Government for effective monitoring of

the Eco-sensitive Zone, hereby constitute a Committee to be called the State Level Eco-sensitive Zone Monitoring Committee
(SESZMC) for the State of Sikkim comprising of':-

i) Chief Secretary, Government of Sikkim- Chairman
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(ii) Chief Wild Life Warden, Government of Sikkim- Member;

(1ii) Representative of the Ministry of Environment, Forests and Climate Change -Member;

(iv) PCCF, Government of Sikkim- Member;
v) Representative of State Pollution Control Board-Member;

(vi) One representative of Non-governmental Organisations working in the field of environment to be
nominated by the Government of Sikkim (for a term of one year) — Member;

(vii) Representative of Rural Management Department, Government of Sikkim — Member;

(viii)  Representative of Govind Ballabh Pant Himalayan Institute of Environment and Development, Sikkim—
Member;

(ix) Representative of Agriculture Department, Government of Sikkim — Member;
(x) Representative of Urban Development and Housing Department, Government of Sikkim — Member;
(xi) Concerned District Collector-Member;
(xii) Divisional Forest Officer (In-charge of PA) — Member;
(xiii)  Chief Conservator of Forest (Wild Life) — Member Secretary.
2) The SESZMC shall monitor the compliance of the provisions of this notification.

3) The activities that are covered in the Schedule to the notification of the Government of India in the Ministry of
Environment and Forests number $.0. 1533(E), dated the 14" September, 2006, and are falling in the Eco-
sensitive Zone, except the prohibited activities as specified in column(3) of the Table under paragraph 4 thereof,
shall be scrutinised by the SESZMC based on the actual site-specific conditions and referred to the Central
Government in the Ministry of Environment, Forests and Climate Change for prior environmental clearances
under the provisions of the said notification.

@) The activities that are not covered in the Schedule to the notification of the Government of India in the Ministry
of Environment and Forests number S.0. 1533(E), dated the 14" September, 2006 but are falling in the Eco-
sensitive Zone, except the prohibited activities as specified in column(3) of the Table under paragraph 4 thereof,
shall be scrutinised by the SESZMC based on the actual site-specific conditions and referred to the concerned
Regulatory Authorities.

(5) The Member Secretary of the SESZMC or the concerned Collector or the concerned park in-charge shall be
competent to file complaints under section 19 of the Environment (Protection) Act, 1986 against any person
who contravenes the provisions of this notification.

(6) The SESZMC may invite representatives or experts from concerned Departments, representatives from Industry
Associations or concerned stakeholders to assist in its deliberations depending on the requirements on issue to
issue basis.

(7 The State Level Eco-sensitive Zone Monitoring Committee shall submit the annual action taken report of its
activities as on 31% March of every year by 30" June of that year to the Central Government in the Ministry of
Environment and Forests and Climate Change as per proforma given in Annexure III.

(8) The Central Government in the Ministry of Environment, Forests and Climate Change may give such
directions, as it deems fit, to the SESZMC for effective discharge of its functions.

[F. No. 25/13/2013-ESZ/RE]
DR. G. V. SUBRAHMANYAM, Scientist ‘G’
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Annexure I
Map of Eco-sensitive Zone boundary together with its latitudes and longitude of extremes and extent.
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Annexure I1

List of villages falling within the proposed Eco Sensitive Zone of Pangolaka Wildlife Sanctuary, East Sikkim.

) Latitude Longitude
Name of the villages Degree Minute Seconds Degree Minute Seconds

1 Phadamchen 27 14 33 88 47 11
2 Katahar Botey 27 11 11 88 41 53
3 Nimachen 27 14 25 88 47 32
4. Singaneybas 27 12 39 88 46 33
5. Premlakha 27 13 22 88 47 29
6. Talkharga 21 10 11 88 43 24
7. Dokchin 27 10 26 88 44 53
8. Sisney 27 12 3 88 45 22
9. Deoling 27 11 13 88 42 15
10. Bimbirey 27 11 5 88 42 53
11. Mangkhim 27 11 1 88 41 39

Note: These villages are the ones which have a part or whole of their area inside the Eco-sensitive Zone. The latitude and

longitudes correspond to the cenroid of the village (Gram Panchayat Unit) as derived from the digitized
boundaries.

Annexure ITI

Proforma of Action Taken Report: - State Level Eco-sensitive Zone Monitoring Committee.-

il

2.

Number and data of Meetings.

Minutes of the meetings: Mention main not worthy points. Attached Minutes of the meeting on separate
Annexure.

Status of preparation of Zonal master Plan including Tourism master Plan (Eco-sensitive Zone wise).

Summary of cases dealt for rectification of error apparent on face of land record. (Eco-sensitive Zone wise).
Details may be attached as Annexure.

Summary of cases scrutinized for activities covered under Environment Impact Assessment (EIA) Notifications,
2006 (Eco-sensitive Zone wise).

Details may be attached as separate Annexure.

Summary of case scrutinized for activities not covered under EIA Notification, 2006 (Eco-sensitive Zone wise).
Details may be attached as separate Annexure.

Summary of complaints ledged under section 19 of Environment (Protection) Act, 1986. (Eco-sensitive Zone
wise).

Any other matter of importance,

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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qafavur, a9 sit oAy aRadA dEre

sfergE
7% fAeeh, 27 arRE, 2014

1,37, 2160 (3F).—TataRoT (verT) Fifdfraw, 1986 (1986 T 20) W €RT 3 B IT-HW (1), I-4W (2) B
e (v) 3R TS (xiv) 71 SU-URI (3) B SR TP WY AAYEN, WRA THR B Tepreid qafawvr AR a7
HATCTT B SRRLET WEAiE BT, 359(3N), TG 6 BRA, 2014 R wAfaRr (W) 1986 @ g 5 &
QU (3) F aETAR W Wl afkEl ¥, Rrd Sew wafad 8 @ e 8 96 T ¥, e s
SRR AT WA B 0 A R SN B Iuee o & T off, e R @t orafy @ offe ane SR
gema Wi & forg wafia @t d et

3R, Ta qTF @ AREl 6 BRad, 2014 B TTEHER B I BN A TG A
SiI% eefae W SifRgET & Wdy #, pIE gerel W SR SR g1 RER e o m €
aik, Rimer ISR aaRey (R gwd 39 UwEI SARYT dEl Tl 8) I foren, Rufden & o
wey # fRya & 3l g o =id $ 2
3R, arErvT § WS AT gR1 UgHl O Wahdl § i TR A A4n (S fifden o) gt |
BT B TH ARTT ¥ IO &
i SRl W ¥ Praeaw dwar a1 s aga @ W 8 ey R € 3R swaRva @1 & 43 I
fepeinier &

3402 GI/2014 (1)
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3R anmwen ¥ W a4 A AHY TEAT WOME 96 UE favga Ty Rt oo qg ey @
favqga X1 ¥ ok I=ardy el 3048 Hex § G 4575 HeX & § iR ¥ ARy yeR & o= § 95 & ofe-
Sregelt T ST ©

AR, SPTERTT BT GO Wl VST T B WY & §HD ARy Ha-sigelt ok gwat g Wit &
iREor @ forg e T ¥ iR 3w enRed ¥ AR mm (Rifeed @ wvw 3w) wefie w9 W R
L

3R, aTwaRvE S gal ol TRl @ iy sgorr @ fg o W @ 3R SR W RIS @
T 36 WAl @) g B TR

iR, snmRen ¥ et o figen, defRen S, dwiv, ddt @ agaar @ ok ye, Riea
WY, B, oF, AR e e vt vuge A Repd wm €

iR, o, Fred oik g PaREl @ ¢ de B Tga ¥ T TR AT BE D T AT F FH @ AR
ST 9w Fe A o () s, 1972 (1972 @1 53) @ I 1 # Rififde sy wf
P e #§ B ¢ ok gEe werl @ aiftreas R e T

R srReg ¥ e & Wi o ok gy 9 sgaar € iR AR sk o wiifexe & sgER
TRafy B E e AfE dpu® o seR, 99 ISR TH T TER IR AT WAE FHR B W A
Tt fran o W T ;

R oa@ Hfy F wyw oifEl § oy @ WY S SR (WS woon), ik feAR@TT (VW) g
e (R, dgen seew (W), S Refer (@ fee), e @i, IR i
(Frare), dgen gfRefer (que), Tav dice, oRew AfsRrm (@), sfaive e, gt Ygal, IeTgT
P, ST TRANA 3R VSR aaiRen 3R g yobr Bt wirferai wfFiferd €

AR, 3 &7 B g IR TS 3@ B B DRYT ASAGT ARREH § 9 g9 &F H Wpiie w0 @ g ¢ e
g, e @ ol RifFed SRR Amw @ w9 59 & § i §

3R, Ry fRHed @ R AR Mamrd o RR), 3@ o7e, Tl ®ivie, Hid Wivle, Bfiv wivie
anfe & forg Suga frar € ok 30 &7 ¥ et R femdiar oY wggelt & fag IR +f & 5

3R, & F ueh o PR @ agerr & ol TS @ wewEyl el & A wpE w9 AEST-igen-
Rerar-ses Hiea 31 ¢ ;

R wefE sfeay Rffe 498 &7 wiiuw o a7 &1 9 & ok g8 faw i, o ds,
FTSSS dial, = My iR 7 Io e fqeniter & g weeg Pa g ;

3R AT ASRAST ITHARTY B ATHUME Biwd &3 3 TRRARE W1d o & W A ffafde e ek
S TIRFRIRS GA& W9 § Sein, |fimaelt a1 wRievol srrar S, wihgelt ar gl @ @ o ghitg
HRAT AATS B TR

3E:, o, DY WNPR, TRy (W) fraw, 1986 @ faw 5 & Su-fram (3) & Wiy ufdd gatarwr
(¥ReT) SRR, 1986 (1986 &I 29) ® €N 3 & TGN (1), SH-URI (2) & We (v) AR @ (xiv) 3
I9-gRT (3) gRT wEw wfdE &1 ya v gy, Rifdew wow # R SR svRReg @ W @ gEr Hiex
TP P 8 B TRRURE WG I B w9 F iR el 8, R fiavor fremgar 8 s -
1. TRfRfE W48 i &1 R it Iwa @a-(1) TR 938 o R ISTgH 3R | 25
frex A v 50 Hiex a6 ¥ iR 9w uRffe W8 W &1 fiar 98l W 25 Hiex 2 @ ea 45 W |
3 ¥ ek 99 =T W) RS Wad o &1 iR 50 Hiex 8 el gor 45 Rt A wa ¢ |

(2) TRRR §3& i, T @ TX® 27° 44' 43" TR &AW AT 88- 45 48" [ Y@y (AR W HeH
Reg W0 9) ; TP W W 270 44' 51" I &YW AR 88- 41' 25" Y Y@y (AR B wH fag w0 6) ;
TR F T 27 47' 55" TR A& 3R 88 44' 44" [d ¥@iW Al o W fawg o 1) IR <rwr Bt aww 27
43' 23" TTR Y SX 88° 44' 51" @ Y@@ (AR I W fawg o 7) gR MWEE ® |
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(3) TRRURS W& S @ e @1 A BR 3R AR & ety ok Y & oy SuEy 1 & W A
Ha R |

(4) Rerrar ISP TR RS T S F Hiaw I aTen FrgT AW e gt w s
ety iR Yy & 9 39 ARRGE B WY IuEY 2 & W H el §

(s)ﬁgvhﬂawwﬁmaz,mwmgﬁﬁwwﬁa%WM|

2. TRFURE W& i B Ry S A H-(1) WRE TWHR & giaw, 99 AR Fearg IRadq q6ed &
A 3% sieT & iy TR §3 AIF & wrdt wdg & sIoe 8 IS WROR, XA A 9 g
@ oif g & Al @ ) af B e & Hier g @l qun FefaRed defa o Rarl @ o
¥ S AR WM AR e, e -

(i) @, watawer six o= Sha e
(ii) fifeens gfers
(iii) wTe® 3% amare R ;
(iv) wdeT ;
(v) urftor wey 3fiR fere
(vi) g sz are Frm ;
(vii) @ fmtor fwm
(viii) - ; R
(ix) 3fm9er way |
(2) SFE AR W ¥ o &5 B SiviigR, REde Sl & [Re©, SfTE &A@ FeY, STerues

e, o e WeE, TE SR o W, W wiet @ snawmedast qon wRfRifed 7 vt & w@dfd
3 Teqat, M W &I & sawds €, @ forg Sudy B |

(3) WirTet AR i ot e sk weaae wed ek, anfor ok, @ b e sik wer P &,
- &, A1, @ Uee, el 3R o Srerwdl 3k Sewadl ghTgdl B G BN |

(4)m‘rﬂawmiﬁsiﬂﬁa,ﬂﬂ4ﬁﬁﬁﬁema§m(z)ﬁﬁﬁ%€fawwﬁ$ﬁrﬁw3$
T O SuTw 21, S P WK AT U AR g1 wwa-aad W Rfafds fey @i |

(6) W YHR FAR a1 AT ST AR W & R o1 &1 Fefwny 2 |
3. YU EYGR G Y O I SUR—IoY URER §9 JRgET & SueH $ qwe! a T @ fag FefiRea
TU A, i -

(1) Y @ ST TRRYRE W38 9§ amese @ a3 R s Ry oo, seam-
P &, P &, Tt ok gt w1 AR R sl g R fearmerd @ & F swEm @
HuRad= 781 faar S ¢

g PRy AF 4 B TRRERE W W @ e HeRad, o wriE aRfRfe w9 o aried
whfy (cadreserd) o Ry w ok Io0 e¥eR @ @ s ¥, @t Pl @ smaria sl
F W B B R ok 4 4 N wolt & wiw (2) F RfAfe 71 o 12, 7T Wo 25, WX WO 26, HX %O 30 3k
72 wo 31 ¥ Ghag Frarmerdt & fog srgeTa fHar o W, -

(i) asf vt €99 ;

(ii) PR S, fret awfor Rrever afe Ff €

(iii) U S T BRA AT G T

1311




1312

4 THE GAZETTE OF INDIA : EXTRAORDINARY [PART [I—SEC. 3(ii)]

(iv) RS wie g SR T8 s, I1d, R, BRgeR af ; 3iv
(v) G 9@ D
Wgw@vf%mﬁﬁmaﬂvaﬂaﬁmﬁﬁmmf&smﬁ%%qmmﬁu@wﬁéwﬂww

W%uﬁaﬁaﬁsﬂvmnﬁﬁﬁ%m,ﬁmﬁaﬁﬁamﬁﬁﬁamﬁsﬂ?mmﬁﬁmﬁ
(@ Rl @t wrgan) sfafaw, 2006 (2007 @1 2) M &, B U B R g T AW

g 7E N 5 TR 1@ S B fiex -arfioe # wae BN arelt 5 N F T WER N
AT WA Bae TP IR THSTHOSTHE @ fER A wY @ gETe GuR fhar S iR S e gER
Y A ARG TR B TR, 7 3R Forarg GRaw HAerd P QA

ﬂgwﬁ%@wwgm%ﬁﬁaﬁwwﬁmmm%mwﬁmﬁﬁﬁﬁ
SRt & gfkac el 8 |

(2)mﬁmmm--wm$m%ﬁwaﬁmsﬁvwwﬂmmﬁmwaﬁ
TroT SIS AR W F Gt @t sre ok 9 &t # a1 we Preeadt &= F Rew frarward @
ety F@ @ iy @or anfed® Rig s91g SITg |

(3) er-TRRRE 438 o @ Mex e G ey St SiFe AR @M & AT 8, Freger
B, 3T i—

(i) TRRRE T8 o @ fex e U ged fraremant @ feme e et @ reR
TRfRfie Tien, TRRIRE-Ren ok o fem g aRRfie 998 o9 @ 987 ava
STETRE SR W R & U, BT WHR, waRe), o 3R ey uRad darers ol whed e
a1 SR S e W My g W fhg g Ariede Rl @ SrEw B

(i) TRRRE @& o F R4 F el @ w2 ¥ Rffie aRRfe et gl o
o, A3, R, BhgeR, fE ¥ WeftE wE Wo 30 ¥ R sriwam & R e ft o @

@ Aq Afmior @) argEra e fdar |

\ (iii) SiTe ARER @ BT SFAE By o o, ReEm wen framend @ Rew ik R @
AR wre Rl gdar qur tasTeeeEE @ ey @ smR w® w4 ffame wieRal gx
e b Sme |

T (a) e - TRRURE @38 e el e defie A Of- Wi ol o @ o sirfera

qEE ) STEA 3R ST YRR AT STY dul S WRE R AR @ oy 39 e @ yerer @t

ARG W BE W @ ieR IUge e e1g et iR Yt A S JRER Wi AT 2t |

() sy weET - wateRe Ram a1 o o fr Rifdew, arg (rgEer Framer ok ) i, 1981
(1981 @1 14) & IuEH B TR, TRfIRE @3 oF 4, @f ygee @ FEw @ fag arfede Rrgia ik
faftram &Y == & |
(6) arg wgwwT - wyfawer Rwr a1 wow o fwr fufdew, ary (rguer Framer i fgEe) sfafram, 1981
(1981 1 14) B TuEE B AR TRRURS WG W F, T wgEe & P & Ry arecs Rl ol
fRafram @ fxesn @@= & |
(7) aftemdl @1 Praem - TR W38 o § SvaiRa afewma &1 Frearen st (sgeor Farer @
frizor) P, 1974 (1974 &1 6) & IYadl & IFTAR BT |
(8) O srufdree :- MRS WIS i # S arafdreet o1 Froem FrefoRed w7 # faar smem -
(i) 3rg R 1 FiTer YRG WROR & TAERY, & 3R Sedarg uRads HArey B AfeET |
H1.37. 908(3) TG 25 RiKiER, 2000 N HRA FHIRW TRufo® S e (vu iR o) i,
2000 & SUdEl @& TER fawar SQ
(ii) vorrfrr sfveor S Prfevi ok s Frefiadt dueet 3 S smfiel & gerger & fag
ASAY TR B
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(iii) S Prefiaroita et @ sftFTe: @I ] a1 i A @ A o graiea fear e ;
(iv) srprdfre T &1 Prer fedt watexer w1 & e AT F @ |
(9) da Rifraity suitte - TR 938 oW § o fafhaiy Ui &1 fied WRd WoR &
qafaxel, @ 3% Srerrg IR wAer @ SRREET W, @a. 630(3), T 20 eI, 1998 GRT WM Sa
Riftretta srofine (e iR gorer) Fram, 1998 & Suedl & rgaR fear S |
(1o)aﬁumm—wmaﬂumunﬁﬁfﬁmm$aﬁaﬁﬁaﬁaﬁaﬁ?wmﬁm
ey @ # R 9uey sfied Ry ST ik e AReR WM @ R 8 ok gafeRe, 9 iR Sy
TReE W B I B IR, T W RS €19 W Ared wfify arhy it @ Reme
el o faftgt @& orgwR AR B |
4.mﬁ_m$mm§mmmwﬁmmﬁqﬁ-mﬁwmw
¥ wlt frarear vateR (o) wfRfvaw, 1986 (1986 T 20) B wyes! gN1 R B ok Y @ T Wl
¥ fRfyffe aft & Rfvafe &, swef -

|t
&9 9. Fraeam whg Rfafm | srgen s Teaoit
(1) ) (3) (@) (s) ®)

1. TS @, TRR & - - (@) arata® TG PraTE] ) O], Aaemast
F weH @R ST & fyarg, @ 77 3R e @ (Fg ofR gEa
dre & gETEa | @), TR @ o iR eTE de B gEEal

o1 wfedE © |
(@) @ wfmarg wdem, 1995 @ Re aifer ()
¥, 202 ¥ g, TieEE RAeeuE W IRd 69
% Awe A WG Swow WA § ai
4.8.2008 & ey 3R 2012 @t Re wfuw (@)
¥, 435 ¥ a1 BT W WG WH D AR A
! TR 21.4.2014 B IS B IFER B |
2 &l Wt ey - Bl - (@) 90 TROR & e WS @ I A @
T a9 W W W g W el gf wogel @t
werg e W e
(@) wEfm s afRfam o v affes sk
swe s &g Y Pl @ SudE & SIER g8
| =t werd Rfwaf & sl |

3 a1 wEET @ e | il - -

4. Sl T arg Al HE @ & - - RS w94 @ § $ig 79 41 e wgEn

afy Fg & BRY et @ R @1 e TE § W |

T gt @ wE
HAT |

5 et TRemed il - -

Rt @ 9w W
ELCal

6. el 3K e @ Bl - - TRRaR® |aa oM A (e ¢ 4 faeEe

aftrs T | aiftifoas S Bee i demdl & R @1 rgEn
T & sg |

7. e @ fog Suged Gl - -
awg H affuEs
[YAT |

8. Ao STl e - B = (@) wa@ wiel S} qReTa oie @ e 4 @
s sl yoid aftrrf & arafi® SN SEEN R oY I &
g N § | forg argema € ;

(@) sitehfres a1 ot S & fog waE aie
T e @1 P, fred sierfa Fresdor feg
o e a wer @ A W 3 & fay wElm
fafrms wtew @ @f foRea srgafy enifém
B
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(1) EEE A1 YA P P (A AT & BN
(q) fret oft Wi @, Res st oY &t 2 a0
F HEEO W v @ Y@ B Ry we won
Sl

9. ¢ ged Wid faEa RfRIR® dad 9 § wafud a9 a3 o
aRETST R | s MRl @ sl W oww Rga
ufdeEelt (100 feeme @@ m ooy Rgd
Rdresti (101 freime & 2000 @) & R,
S W e @ S @ gl B g7
M R wewm @ wfE) @ we ek
foremm wast @ fawer ofafig # |
10. EEEERELEY HfTa SfaferT HI agrar & |
wa el @ i |
11. oy o1 ® wyEeE,
e PN, o
FY R woel waT
wfew wmi wgErd
BN Y ofR anmEr
werer |
12. ayf s HEE by w0 & agrar far Smg |
13. Blea Ul R
_ & faemm oResi @
TS A |

14,

Tefaal @ 9
T

15.

Sifde o |

wfteg v ¥ Tgmar @ s |

“16.

T weH! B Ael
T MR I gge
BT qUT TE GSd
&1 gt |

TR S aTaNoT WHTET [EIeO S /@Y SuR
@ @ g g, o @ @ |

17.

s ¥ T e
o1 HEed |

qftTos waoE @ ferg |

18.

faeeht st &t s |

19.

qifeq waHt
frarmeml SR
TUE &9 B R T
B OB OTER &N
SeM  WE, o
ATl

20.

ErE el AR T =
TR @1 W |

21.

Whe ool (rwmEt
o wad  ax A
s sfewfa i
o e @
frreawo |

22.

TERe e e
o owad = #
SumiRa  afewi @
oo |

SUARG afewd @ QIa@mu B Wiedied e
g 3R arEwe 41 9 el & foem @ forg
Rrerr fAffreli @1 srgaTer fRam s |

23.

aticas wETas
ai aifé |

24,

Wit fraea @
forg eRa senfirat =t
AT |

[Py 9 W g fEr s |
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25. O wEr s - il =
siafa ol FRER
anfe W # |
26. YEEU S A B B - TR wae W @ e g U wd
arer oY S | SOR W YEET P AW R omgEe, W
Sa-pf @ P smRa s, o wafee w
g fawda w78 e 8@ |
27. Q. ASS G - - RIRITe® waer 9§ [wl 7¢ el 9% G
g | TEM BRI B S TE & A
28. 79 TAE 4T IR B & - -
=7 Sl (T
w1 qIE |
29, wfHmtor fraraemy - - TRRuRE wad we § wrE Gaim @ ouvg
eggeae’t @ fam, faws sfmia 7e wam 12,
g W 25 We W@ 30 N A wem 31 #
g Reareem A € fF yer @ T ahE
agema W€ fem STom | W e 26 A qHieE
(i T e O 1 B o e |
faffafia T gU 97 gAaq WR W @1 W |
30. TRfufE e & -
ot &% -
HgerR, A |
Gl R qAl D D | i -
32, wifees & g @ - -
Eroindl

5. o0 T TR WaE o Ared vl - (1) e weR, TR 93I89 @ wad Aeed &
o Rifees o0 & R wow Wl oRfRe 94 i aried vl (Tedessad) @ AW W §| 1
Wy @1 e e T, o PrefaRaa @ ey o+, sef @ —

(i) e ufye, fufden awer - IEe

(ii) Heg a7 oie T - Rifded WeR - Jew

(iii) wafavwr, & 3R Sreary wRads Farad &1 gl - @ew

(iv) driRfos - Rifdes waR - w9

(v) wrog gy faEe 4 @ afeffe - e

(vi) RifFss warR gR TmRfEE, Wi @ &7 3§ o $W a R e @redl &1 7@ i

(v oy i eEfy & )

- e

(vii) zmfior yay fawm, fafdes wver o wfaffe - 9aw
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MINISTRY OF ENVIRONMENT, FORESTS AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 27th August, 2014

S.0. 2169 (E).—Whereas, a draft notification under sub-section (1), clause (v) and clause (xiv) of sub-section
(2) and sub-section (3) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) was published, as required
under sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986, vide notification of the Government of India in
the erstwhile Ministry of Environment and Forests number S.0. 359 (E), dated the 6th February, 2014, inviting
objections and suggestions from all persons likely to be affected thereby, within a period of sixty days from the date on
which copies of the Gazette containing the said notification were made available to the public;

And whereas, copies of the said Gazette were made available to the public on 6th February, 2014;

And whereas, suggestions received in respect of the proposed draft notification have been considered by the
Central Government;

And whereas, the Shingba Rhododendron Sanctuary (hereinafter referred to as the sanctuary) lies almost in the
Centre of North District, Sikkim andthe main entry point is Phunyi.

And whereasAS, the sanctuary is approachable by road, as the Gangtok Yumthang road (North Sikkim
Highway) goes through this sanctuary via Phunyi;

And whereas,the nearest town or habitation from the Southern boundary line is Lachung, which is 8 kilometers
away and the area of the sanctuary is 43square kilometres;

And, whereas, the sanctuary possesses a wide range of microclimates, leading to a vast floral diversity right
from the temperate forests to the alpine meadows and the altitudinal gradient varies from 3048 meters to 4575 meters and
these diverse forest types in turn shelter a wide range of fauna;

And whereas, the sanctuary has been created to protect the magnificent rhododendron forests, along with its
unique fauna and its flagship species and the Rhododendron nevium (the State tree of Sikkim) is found naturally in this
sanctuary;

And whereas, the sanctuary is known for its unique abundance of trees and shrubs and about 36 species of
rhododendrons have been recorded from the sanctuary.

And whereas,sanctuary is also rich in ground flora such as primulas, potentillas, gentians, saxifrages, poppies
and aconites. Silver fir, spruce, larch, juniper, maple festooned with trailing lichens are quite common;

And whereas, the ground is covered with a dense carpet of moss protecting the soil and its inhabitants from the
severity of cold winter and major significance of the sanctuary being the number of scheduled species specified in
Schedule-I of the Wild Life (Protection) Act, 1972 (53 of 1972) it harbours are given maximum protection,

And whereas, the sanctuary is rich in himalayan fauna and flora and as per Champion and Seth classification,
the flora may be classified 5. east himalayan mixed coniferous forest type, birch-rhododendron scrub forest type and
alpine pastures type;

And whereas, main species in the upper storey,inter-alia include, Abies densa (Gobre Salla), Picea smithiana
(Spruce), Tsuga dumosa (Hemlock), Betula alnoides (Saur), Salix babylonica (Weeping willow), Salix sikkimensis,
Rhododendron species (Chimal), Betula utilis (Bhujpat), Acer campelli, Larix griffithiana(Larch), Juniperus indica,
Juniperus recurva, Rhododendron campanulatum, Rhododendron barbaratum, Rhododendron arboretum and the like.

And whereas, the key species of this area being the State tree Rhododendron nevium which occurs naturally in
this region and common herbs are Primula, Anemone, Fritillaria, Iris, Gentiana, Arisaema, Saussurea, with many
Rananculaceac, Cruciferae and Compositaeetc.The State tree of Sikkim Rhododendron nevium is endemic to this region;

And whereas, the sanctuary is suitable habitat for ungulates and galliformes of the Himalayas, viz.,serow, goral,
khalij pheasant, monal pheasant, blood pheasant etc. and the area also forms a corridor for animals like blue sheep and
snow leopard;

And whereas, the area is also rich in avifaunal diversity and the Yumesamdong-Sebula-Singba-Katao complex
figures prominently in the important bird areas of the State;

And whereas, the majority of the proposed Eco-sensitive area is part of a contiguous reserve forest and it is an
important habitat for snow leopard, red panda, clouded leopard, blue sheep and many high altitude galliformes;

And whereas, it has become necessary to specify certain areas around the Shingba Rhododendron Sanctuary as

Eco-sensitive zone and to prohibit industries or processes or class of industries, operations or processes in the said Eco-
sensitive zone.
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Now, therefore, in exercise of the powers conferred by sub-section (1), clause (V) and clause (xiv) of sub-section
(2) and sub-section (3) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with sub-rule (3) of rule
5 of the Environment (Protection) Rules, 1986, the Central Government hereby notifies an area up to 50 metres from the
boundary of the Shingba Rhododendron Sanctuary in the State of Sikkim as the Eco-sensitive Zone, details of which are

as under, namely:-

(i) Extent and boundaries of Eco-sensitive Zone.—(1)The Eco-sensitive Zone varies from 25 meters to 50
meters from the boundary of the Shingba Rhododendron Sanctuary and the extent of the said Eco-sensitive Zone shall be
25 meters, where the slope is more than 45 degree and the places where the slope is less than 45 degree, the extent of

Eco-sensitive zone shall be 50 metres.

2) The Eco-sensitive Zone is bounded by 27° 44' 43" N latitude and 88°45'48"E longitude towards east (Reference
point No. 9 of map); 27°44'51"N latitude and 88°41'25"E longitude towards west (Reference point No. 6 of map);
27°47'55"N latitude and 88°44'44"E longitude towards north (Reference point No.1 of map) and 27°43'23"N latitude and
88°44'51"E longitude towards south(Reference point No.7 of map).

3) The map of Eco-sensitive Zone boundary together with its latitudes and longitudes of extremes and extent is
appended to this notification as Annexure I.

4) The Lachung village falling within the Shingba Rhododendron Sanctuary Eco-sensitive Zone alongwith its
longitudes and latitudes at prominent points is appended to this notification as Annexure II.

(5) Provided that the Annexure II shall be submit to confirmation by the State Government in the Zonal Master
Plan.
.l Zonal Master Plan for the Eco-sensitive Zone.—(1) The State Government shall, for the purpose of effective

management of the Eco-sensitive Zone, prepare a Zonal Master Plan within a period of two years from the date of
publication of this notification in the Official Gazette, for the consideration and approval of the Central Government in
the Ministry of Environment, Forests and Climate Change, in consultation with the local people and with the following
concerned State Departments, namely:—

(i)  Forest, Environment and Wildlife Management;
(i) Sikkim Police;

(iii) Urban Housing Development;

(iv) Tourism;

(v) Rural Management and Development;

(vi) Irrigation and Flood Control,

(vii) Public Works Development;

(viii) Land Revenue; and

(ix) Disaster Management.

(2) The Zonal Master Plan shall provide for restoration of degraded areas, conservation of existing water bodies,
management of catchment arcas, watershed management, ground water management, soil and moisture conservation,
needs of local community and such other aspects of ecology and environment that need attention.

(3) The Zonal Master Plan shall demarcate all the existing and proposed urban settlements, village settlements,
types and kinds of forest, agriculture areas, horticultural areas, lakes, other water bodies and entrepreneurial units.

(4) The Zonal Master Plan shall contain the measures as may be specified by the Central Government or the State
Government, for regulation of activities specified under column (2) of the table specified in paragraph 4.

(5) The Zonal Master Plan so prepared shall be co-terminus with the regional development plan.

3 Measures to be taken by State Government.—The State Government shall take the following measures for
giving effect to the provisions of this notification, namely:—

(1) Land Use.—Forests, horticulture areas, agricultural areas, parks and open spaces earmarked for recreational purposes
in the Eco-sensitive Zone shall not be used or converted into areas for commercial or industrial related development
activities:
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Provided that the conversion of agricultural lands within the Eco-sensitive Zonemay be permitted on the
recommendation of the State Level Eco-sensitive Zone Monitoring Committee (SESZMC), and with the prior approval
of the State Government, to meet the residential needs of the local residents, and for the activities listed at item numbers
12, 25, 26, 30 and 31 specified under column (2) of the table in paragraph 4, namely:-

(i) Rainwater harvesting,

(ii) Cottage industries including village artisans, etc.,

(iii) Small scale industries not causing pollution,

(iv) Eco-tourism facilities like home stays, ropeways, kiosks, funiculars, etc; and
(v) Security Forces Camp:

Provided further that no use of tribal land shall be permitted for commercial or industrial related development
activities without the prior approval of the State Government and without compliance of the provisions of the law for the
time being in force, including the Scheduled Tribes and other Traditional Forest Dwellers (Recognition of Forest Rights)
Act, 2006 (2 of 2007):

Provided also that any error appearing in the land records within the Eco-sensitive Zone shall be corrected by
the State Government, after obtaining the views of SESZMC, only once in each case and the correction of said error shall
be intimated to the Central Government in the Ministry of Environment, Forests and Climate Change:

Provided also that the above correction of error shall not include change of land use in any case except as
provided under this sub-paragraph.

(2) Natural Springs.—The catchment areas of all springs shall be identified and plans for their conservation and
rejuvenation shall be incorporated in the Zonal Master Plan and strict guidelines be drawn up for the prohibition of
development activities at or near these areas.

(3) Tourism.- The activity relating to tourism within the Eco-sensitive Zone which shall form part of the Zonal Master
Plan shall be as under, namely:-

(i) all new tourism activities or expansion of existing tourism activities within the Eco-sensitive Zone shall be in
accordance with the guidelines issued by the Central Government in the Ministry of Environment, Forests and Climate
Change and the Ministry of Tourism and by the National Tiger Conservation Authority, with emphasis on eco-tourism,
eco-education and eco-development and based on carrying capacity study of the Eco-sensitive Zone;

(ii) new construction of any kind shall not be allowed within the Eco-sensitive Zone except the activity specified at
item No. 30 relating to eco-tourism facilities like home stays, ropeways, kiosks, funiculars, etc. under column (2) of the
Table in paragraph 4;

(iii) till the Zonal Master Plan is approved, development for tourism and expansion of existing tourism activities
shall be permitted by the concerned regulatory authorities based on the actual site specific scruitinisation and
recommendation of the SESZMC.

(4) Natural heritage.—All sites of valuable natural heritage in the Eco-sensitive Zone such as the gene pool reserve
areas, rock formations, waterfalls, springs, gorges, groves, caves, points, walks, rides, cliffs, etc. shall be identified and
be preserved and proper plan be drawn up for their protection and conservation, within six months from the date of
publication of this notification and such plans shall form part of the Zonal Master Plan.

(5) Noise pollution.—The Environment Department or the State Forest Department of Sikkim shall draw up guidelines
and regulations for the control of noise pollution in the Eco-sensitive Zone in accordance with the provisions of the Air
(Prevention and Control of Pollution) Act, 1981 (14 of 1981).

(6) Air pollution.—TheEnvironment Department or the State Forest Department of Sikkim shall draw up guidelines and
regulations for the control of air pollution in the Eco-sensitive Zone in accordance with the provisions of the Air

(Prevention and Control of Pollution) Act, 1981 (14 of 1981).

(7) Discharge of effluents.—Thedischarge of treated effluent in Eco-sensitive Zone shall be in accordance with the
provisions of the Water (Prevention and Control of Pollution) Act, 1974(6 of 1974).

(8) Solid wastes,—Disposal of solid wastes shall be as under:—
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(i) The solid waste disposal in Eco-sensitive Zone shall be carried out as per the provisions of the Municipal Solid Waste
(Management and Handling) Rules, 2000 published by the Government of India in the Ministry of Environment, Forests
and Climate Change vide notification number S.0. 908(E), dated the 25th September, 2000;

(ii) the local authorities shall draw up plans for the segregation of solid wastes into biodegradable and non-biodegradable
components;

(iii) the biodegradable material shall be recycled preferably through composting or vermiculture;
(iv) the inorganic material shall be disposed of in an environmentally acceptable manner.

©)] Bio-medical waste.—The bio-medical waste disposal in the Eco-sensitive Zone shall be carried out as per the
provisions of the Bio-Medical Waste (Management and Handling) Rules, 1998 published by the Government of India in
the Ministry of Environment, Forests and Climate Change vide Notification number S.0. 630(E), dated the 20th July,
1998.

(10) Vehicular traffic.—The vehicular movement of traffic shall be regulated in a habitat friendly manner and specific
provisions in this regard shall be incorporated in the Zonal Master Plan and till such time as the Zonal master plan is
prepared and approved by the Ministry of Environment, Forests and Climate Change, SESZMC shall monitor
compliance of vehicular movement as per the rules and regulations in force.

4. List of activities prohibited or to be regulated within the Eco-sensitive Zone.—All activities in the Eco-sensitive
Zone shall be governed by the provisions of the Environment (Protection) Act, 1986 (29 of 1986) and be regulated in the
manner specified in the Table below, namely:-

TABLE
SL Activity Prohibited Regulated Permitted Remarks
No.
(1 (2) 3 ) (&) (6)

1. Commercial ~ Mining, Yes - - (a) All new and existing mining
stone quarrying and (minor and major minerals),
crushing units. stone quarrying and crushing

units are prohibitedexcept for the|
domestic needs of bona fide local
residents.

(b) The mining operations shall
strictly be in accordance to the
orders of the Hon'ble Supreme
Court dated 04.08.2006 in the
matter of T.N. Godavarman
Thirurmulpad Vs. UOIin W.P.(C)
No. 202 of 1995 and dated|
21.04.2014 in the matter of Goa)
Foundation Vs. UOI in W.P.(C)
No. 435 of 2012.

2. Felling of trees. - Yes - (a) There shall be no felling of
trees on the forest land or
Government or revenue or
private lands without prior
permission of the competent
authority in the  State
Government.

(b) The felling of trees shall be
regulated in accordance with
the provisions of the concerned
Central or State Act and the
rules made thereunder.

3 Setting up of saw mills. Yes - -

4. Setting up of industries Yes - - No new or expansion of
causing water or air or existing polluting industries
soil or noise pollution. shall be permitted within the

Eco-sensitive Zone.
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- Use or production of any Yes - -
hazardous substances.

6. Commercial Yes - - No new or expansion of existing|
establishment of hotels commercial establishments such
and resorts. as hotels and resorts shall be

permitted  within the Eco-
sensitive Zone.

& Commercial use of Yes - -
firewood.

8. Commercial water| - Yes - (a) The extraction of surface
resources including waterand ground water shall be
ground water harvesting. allowed only for bona fide

agricultural use and domestic

consumption of the occupier of

the land.

(b) The extraction of surface]
water and ground water for
industrial or commercial use
including the amount that can be
extracted, shall require prior|
written permission from the
concerned Regulatory Authority.
(c) No sale of surface water or

ground water shall be

permitted.

(d) Steps shall be taken to

prevent  contamination  or

pollution of water from any

source including agriculture.

9. Establishment of new Yes - Setting up of new hydro-
major hydroelectric electric power plants (dams,
projects. tunneling, and construction of

reservoir) and expansion of
existing plants in the Eco-
sensitive Zone is prohibited
except the micro hydel power
projects (Up to 100KW)or the
mini hydel power projects
(from 101 to 2000KW), which
would serve the energy needs
of the local communities,
subject to consent of the
concerned Gram Sabha and all
other requisite clearances.

10. Erection of electrical - Yes Promote underground cabling.
cables and
telecommunication
towers.

11, Ongoing agriculture and - - Yes
horticulture practices by
local communities
along with dairies, dairy
farming,  aquaculture
and fisheries.

12. Rain water harvesting. - - Yes Shall be actively promoted.

13. Fencing of existing - Yes -
premises of hotels and
lodges.

14, Vegetative fencing Yes

15. Organic farming. - - Yes Shall be actively promoted.

16. Widening and| - Yes - Shall be done with proper
strengthening of existing Environment Impact Assessment
roads and construction of] and mitigation measures, as
new roads. applicable.
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17. Movement of vehicular - Yes ~ For commercial purpose.
traffic at night.

18. Introduction of exotic - Yes -
species.

19. Undertaking  activitie§ Yes - -
related to tourism like
over-flying the sanctuary|
area by hot-air balloons,
etc.

20. Protection of hill slopes Yes
and river banks.

21. Discharge of untreated Yes - -
effluents and  solid
waste in natural water
bodies or land area.

22. Discharge of treated - Yes - Recycling of treated effluent
effluents in natural shall be encouraged and for
water bodies or land disposal of sludge or solid
area. wastes, the existing regulations

shall be followed.

23, Commercial Sign - Yes - '
boards and hoardings.

24. Adoption of green - - Yes Shall be actively promoted.
technology  for  all
activities.

25. Cottage industries - - Yes
including village
artisans, etc.

26. Small scale industries - Yes - Non polluting, non-hazardous,
not causing pollution. small-scale and service

industry, agriculture,
floriculture, horticulture or
agro-based industry producing
products from indigenous
goods from the Eco-sensitive
Zone which do not cause any
adverse impact on
environment.

27 New wood  based Yes - - No establishment of new wood
industry. based industry shall be

permitted within the Eco-
sensitive Zone.

28. Collection of Forest - Yes -
produce or Non-Timber
Forest Produce (NTFP).

29. Construction activities Yes - - No new construction of any
kind shall be allowed within
the Eco-sensitive Zone, except
for the domestic needs of local
residents including the
activities listed at item
numbers 12, 25, 30 and 31. In
the case of activities listed at
item  number 26, the
construction activity shall be
regulated and kept at the

30. Eco-tourism facilities likg - Yes -
home stays, ropeways
kiosks, funiculars, efc.

31 Security Forces Camp Yes

32. Use of plastic carry Yes - -
bags.

5 State Level Eco-sensitive Zone Monitoring Committee.—(1) The Central Government for effective monitoring of

the Eco-sensitive Zone, hereby constitute a Committee to be called the State Level Eco-sensitive Zone Monitoring
Committee(SESZMC) for the State of Sikkim comprising of:—

(69)] Chief Secretary, Government of Sikkim— Chairman
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2
3

)

(5)

(6)

@]

®)

(i) Chief Wild Life Warden, Government of Sikkim— Member;
(iii) Representative of the Ministry of Environment, Forests and Climate Change—Member;
(iv) PCCF, Government of Sikkim— Member;

(v) Representative of State Pollution Control Board-Member;

(vi) One representative of Non-governmental Organisations working in the field of environment to be

nominated by the Government of Sikkim (for a term of one year) — Member;

(vii) Representative of Rural Management Department, Government of Sikkim — Member;

(viii) Representative of Govind Ballabh Pant Himalayan Institute of Environment and Development,
Sikkim— Member;

(ix) Representative of Agriculture Department, Government of Sikkim —Member;

(x) Representative of Urban Development and Housing Department, Government of Sikkim — Member;
(xi) Concerned District Collector—Member;

(xii)  Divisional Forest Officer (In-charge of PA) — Member;

(xiii)  Chief Conservator of Forest (Wild Life) — Member Secretary.

The SESZMC shall monitor the compliance of the provisions of this notification.

The activities that are covered in the Schedule to the notification of the Government of India in the Ministry of
Environment and Forests number S.0. 1533(E), dated the 14th September, 2006, and are falling in the Eco-
sensitive Zone, except the prohibited activities as specified in column (3) of the Table under paragraph 4
thereof, shall be scrutinised by the SESZMC based on the actual site-specific conditions and referred to the
Central Government in the Ministry of Environment, Forests and Climate Change for prior environmental
clearances under the provisions of the said notification.

The activities that are not covered in the Schedule to the notification of the Government of India in the
Ministry of Environment and Forests number S.0. 1533(E), dated the 14th September, 2006 but are falling in
the Eco-sensitive Zone, except the prohibited activities as specified in column (3) of the Table under paragraph
4 thereof, shall be scrutinised by the SESZMC based on the actual site-specific conditions and referred to the
concerned Regulatory Authorities.

The Member Secretary of the SESZMC or the concerned Collector or the concerned park in-charge shall be
competent to file complaints under section 19 of the Environment (Protection) Act, 1986 against any person
who contravenes the provisions of this notification.

The SESZMC may invite representatives or experts from concerned Departments, representatives from
Industry Associations or concerned stakeholders to assist in its deliberations depending on the requirements on
issue to issue basis.

The State Level Eco-ssnsitive Zone Monitoring Committee shall submit the annual action taken report of its
activities as on 31st March of every year by 30th June of that year to the Central Government in the Ministry
of Environment and Forests and Climate Change as per proforma given in Annexure ITI.

The Central Government in the Ministry of Environment, Forests and Climate Change may give such directions,

as it deems fit, to the SESZMC for effective discharge of its functions.

[No. 25/9/2013-ESZ/RE]
Dr. SUBRAHMANY AM, Scientist-G
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Annexure I
Map of Eco-sensitive Zone boundary together with its latitudes and longitude of extremes and extent.
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BB°42'0"E BB°44'0"E B8°46'0"E

Anneixure 1I

Village falling within the proposed Eco-sensitive Zone of Shingba Rhododendron Sanctuary, North Sikkim.

Sl Name of the village Latitude Longitude
No Degree Minute Seconds Degree Minute
1 Lachung 27 43 18 88 45
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Annexure ITI

Proforma of Action Taken Report:— State Level Eco-sensitive Zone Monitoring Committee.—

1

2.

Number and data of Meetings.

Minutes of the meetings: Mention main not worthy points. Attached Minutes of the meeting on separate
Annexure.

Status of preparation of Zonal master Plan including Tourism master Plan (Eco-sensitive Zone-wise).

Summary of cases dezlt for rectification of error apparent on face of land record. (Eco-sensitive Zone-wise).
Details may be attached as Annexure.

Summary of cases scrutinized for activities covered under Environment Impact Assessment (EIA) Notifications,
2006 (Eco-sensitive Zone-wise).
Details may be attached as separate Annexure.

Summary of case scrutinized for activities not covered under EIA Notification, 2006 (Eco-sensitive Zone-wise).
Details may be attached as separate Annexure.

Summary of complaints ledged under Section 19 of Environment (Protection) Act, 1986. (Eco-sensitive Zone-
wise).

Any other matter of importance.

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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aiaRer, g AR Searyg aRadd #aed

7 faeeht, 27 avr, 2014

@I, I, 2168 (3H).----udTaqoT (FX&T0T) fymer 1986 & fma 5 & 3u-Bger (3) i IETER,
OYTEReT (FXETOT) HRRMETeT 1986 (1986 &M 29) Y URT 3 FY IU-YRT (1), IT-URT (2) F @ (v) IR @S (xiv) IR
3U-URT (3) & HWF ARG TR & dcwrad gt dR a| dwew i Ffger § #3110 (39 aw
4 Yadl, 2014, BRT 34 Gt cfndl & s 3Ed wRa e & d@waar Y, 38 arifre @ SEe0 39 Ty &
ufaai, fowd o 3Rgaar safde & sueey &0 & A € @6 BF & 3@f & gy e 3R g aeAfa
mﬁ@mmyﬁ:@mmﬁarﬁrm‘é?ﬂ:
3R 3@ Tergy & ufdT SadT F04 wad, 2014 HU3UEEY o & a8 o ;

IR, FET WER TN wEATAd wee Buel o o gt A e o @ Rer fear
e

AR Tt FEaEe EARTT (R 3w $ud uTd HROT Sw I §) gdt fSren, fafdea & aryer B A
IR AT 3% (B & WU-Ary BUd ¥ | RN & 89%e 31 aif Rraodier § AR s 2w Fa &
wiordt & v Fecaqet a=g uoh gdtarE & &1 A awar & AN A Fard A yauir 3200 AeX § 4200 AR
IS F Y| AP H-7T & AuE T A O gow deated i-fHel HR mEg S0 6 At & e e
g0 &, 0wy fRew §

3401 GI1/2014 (1)
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3R R Fecaqet uedt F ¥ Reww W e ¥ wiEw Afww oo R Rfea @ usw ga ¥ oaw
TrgdeHH S0 H-FR THs ¥ GF T ¥ N W ¥ B0 A 00 41 ¥ AN G g Tgi FH 6T §

3R 3nror # -t F uEEE, S W, ssiew, aofer AR e w9 @ I dae §gn
et & Rt vonfaa e § | oemafen aEmpevem (Fed) Aeteive e (Seer), wwEes
o (Fge0 ) Jur uEwEeR SHE oY Rifed gk €

R IR f Fad Fusdl W HE B0 a9et (@S arel g f HeQAREr yenfaai ¥ | g8 & u:
T WISAAS a6 § A< gl & AR R & Fwe Peed € 7 0w aF § weoia T ¥ | S@-ges a6
we o e A o e ¥ | aga @ oot f g Reew f wg @ aweme venfaal § 36iE oo q@ e
T AP dF I TN ¥

R wftrat f Rfuar & reE, [0 AT UiET, RATHGT Hen Ao, FEG 79, dg, fdeadr qmd 9
Ty g #éa, dow 3R Reeme wws wfded § ) Aecaqet awd-uel RRuar @ o, #Ee e, 'R
a3 Aee Aig, 3PEgs waed qur varh offat & Rt sifeat ge @us w0 d el e ¥

IR 39 IRV A vAE ARED IgERT TEet & Fe TR IF o & b [ Sfe (ERe)
sffrma, 1972 (1972 &1 53)] | Ok TPT TR W AR@Gaw wRaT RAr Snar ¥ & WY s ATy AT o
uiEr 3R TEgage ual qur e ¥

R, 7 ImavEs ¥ R e euEa IR & ORt WX & &7 F0 R v waiewer & e @
3Ed g0 SN qUT 3h UHET F0 WEE J aEia w F TREET & Wil N gifda s

R, wdivTe@r deuEA WRYE & R AR & A7 w0 RS eade & & ww # ffatse wer W
zaof, ufsarst, saoit & o, garea ar uRsansit w0 ARE e FEwEE I

e, 4, PAT THR, GHTE0T (EET0T) TR, 1986 F Agw 5 & 3u-Pmw (3) F @iy ofda gafavor (wHen)
T, 1986 (1986 & 29) T URT 3 & ITURT (1), 3U-URT (2) & @S (v) IR @ (xiv) HNIT-URT (3) G wew
fmdl @ yEnT R §U, A Tsg wieE IeuRd ARG A WA § 0§ Ml & & w0 aRiEfas
T I ¥ w0 A FGRE weeh & e Raver Rwergar ¥, wdiq -

1. oRfufRT §38 I & AR dR sEh ded-- (1) oRRufde @3 S @ Rear a e euea
EIROT {25 HeX @ 200 A & fw wRafda wmr & | oRRUAH WS I & RER 25 M won F@ o
45 Bah & 3RF ¥ IR 0 wRFERfAH w0 & gia ngrer & qdf R & &, oRfEad 3¢ s @ ffFar 200
#ex zom | el 3R s o R F oRfRufRd @38 I @ R el g @ & aedl fen @ gom S0
gffeufadr @4dr e & e @ Reor wer &

(2) U @98 @ q@ & #W 27° 24' 5" 3Ad Hewer 3N 88° 41 54" UF AR gdf HW ¥
(e o Tdyr Reg, @87 1) 27° 23' 41" Iy dneier AR 88° 42' 48" qd urieR Ul AR ¥ (FARA F A&
feg, @&ar 3); 27° 25' 13" A9 et R 88° 43' 49" (AT @ AN Mg wwAr 2) 27° 22' 36™ IO HEWA
AR 88° 43" so"(FafaT @ A&y Ry wwar 5)

(3) wifERe 3 s & @a & ARy Hew IR W § Gy 59 F30gmer & suEy 1 F w9 A
Ho9 ¥ |

(4) FITHOAT IETEA HIIROT URFRURAE FAE I F Mew e arer 2 At fr gE e e IR @
F WY 5H JAEATH & Uy 2 F T F Foa §

g 3UEY 2 Tod WIPN gRT A AR Toa & gfte & aregda gom |
(5) 3uray 2 & RU aw At H T F TT WHK T FHA AR T IR S FHT 380 JaRw g
fafieror 3R giE & Sreet |
2. oRRRE @G o ¥ T JHe AR IEET --(1) T8 TWAR ®ET @ol 3R Aefefad w6l
g Rt ¥ @y W@/, RS @ JE6 F e e o weee & B s sfgger $ ey #
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ware B adw ¥ gnad & R, s, aF d Searg oRadd FEeE, S WER & AR R sgEEa
frT v S AR THAT SN HEh, HAT:-

() @, gdieRer AR g g gEye;
i) Fafww gl

(i) el HEE fae;

(iv) oe:

v) T gava AR R

vi) RiEg AR are B

(vii) @OF AT fw;

(viii) H-TorEa; AR

(ix) ~ 39Er WEYe |

(2) ST AR AT e &t & goeer, Rawe s« Pt & wweor, Ffe a6 & gdus, 59 @R
TEUS, i S WaUA, #E I A G0 T Faey f Haeadanst R o R oo & @ e
oftvedt fod W e & fr Iravadmar & & v sudy Sl |

(3) SIS AR AT W Rowe AR weRa el afdadt, aeir aftedt, @at f e ik uew, g
&t 3R anraEh &5t #hel, e oo PeEt 3R ol st w0 RfTe Sl

(4) SHA ALK IHEAT F Fefl¥ WK AT ToF WA g1 W1 4 # RAfw aroft & o (2) & 3=
Rffir swant & RfFTaa & w sug Iafise g )

(5) e AR AT RS ®u & IRfRE W ov 4 Foge v Hoh |

3. ST WO gRT fFT o 3 3UM,- U9 §NeR 36 Hgmer & sugdt @0 gard e & o Reafefa
mm.m:-

(1) Hf¥ 90T ad HE, aEEen ae, P aE, ot AR Fmdee & wEwE § v R g et g
3qgoT F0 aeaE @1 e e Rere s # ofefda s w0 okl @38 a&t & sgea a8
RraT ST

& RAERY W, IR T WHR & §F 3G 3, Fgam g Fafd 6 iy w6t #0 @ & & @,
I FEw 12, 25, 26, 30 AR 31 F gHag FEHew F Fw, AR R4 A IROT & w6 (2) F e Igaa e
ST HEFAT, HA -

() g9 o qEI,

(i) smalor 3uOT SrEd I amET SEER ¥ oA

(i) g JAVT O WEWOT AE T @ ¥ ;

(iv) TRRefa wde gRum S=1 el ¥ smarw, A9, 3, R, wiger, ofy ok

(v) e 9 fRifaw

7ig T AR B SeerdE suEmn & #fF & suEor & R SEendE sgor § v FE wRedd 99 @R §
& Fegan) #¥ARTA, 2006 (2007 & 2) F sUGH! H HeJure T AT I A€ fear smean -
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g ¥ o Br o @38 o7 & ofew ofd et & g e aeh R IR F0 Tow wER g
TRE A Tea T aRRuRE 39 o7 el oy & RErt w0 e w7 & g o ) s
frar ST AR 3AT IR ¥ SF A A AT WHR B0 TR W g Fur Feary Rada A # wgRd
Torar S -

g ¥ N B IR & 39 O o & el o @ o R sw O # swEfa & qf sumon o o aRade
enférer &6 eom |

(2) WpRE FEEE--TIN STeEE F AaE &7 ggEe & eht 3R s ¥ S0 e wplas w@vEer #
@ T & 3% WURYT qU AAEROT B IEAT FAHSE A T F gl H AN AR 3T a6 # Aq 5
Precadt &3 F Fom frarmat w0y & F @A 9 WaR §R1 Fed Aved Bga 9w Jed |

(3) THeA--uRRafRs @398 a7 & Max qded dadt Rrarmery Bergar e, e -

() TREYRE T o ¥ fex @ av gdea frgmant @1 e oded fharhadl @& OWER
oRfufEs wdea, oRftufRs-Rer ik oRffuRs o oRffuRes @38 @ & gea swar W araia
mmmﬁgmmmmmmmmmmmmm
T AT Sy AnfedE Rt § HGER w0 ;

(i) TRRRuReE T8 757 & e off g & @l & Ra 3o 3 & arof & & (2) $ ad=
T o, WR, Wow, wgew g ol uRRuRE  odem  gRwit & A A
wofr

(iii) THS AR T B HJAESA P T dh uA whed frarmadt & Rew HRogER w0

TR TUw Rty dder 9w tow i oiitufde @98 9w AEed o f R F R o
wafta RfFams nieiEl g sgera fear s

(4) duffe Rwa- TREuRe 48 JF # Hega Sufie fAued & geae & Sl # S A
e & wfPefad fear oo ; weh e u@ & fv aRfaa &9, gcew RRga, S wurdl, SR, aér a#me,
suaat, T, EUE, HHOT, HAREUT, TE et Ay @ ufefde R Smem ; Uew WER s @ AR
wawoT & v gw 3RGgEr & yerE & dTHW ¥ OF AW & ST 3gE T derl IR W T FHe AR
TAT & HET B |

(5) wafer wewor - gdfavor R a1 v @ R RfEws, ay (veuer Farer At o) s, 1981
(1981 & 14) ¥ 3uEY F IR, TRRYRE TG I@w #, @@ vguer & T F v wees R 3R
Rfegs i Ryaar @ aren W@ gom |

(6) AT WEHOT - THEROT AR A1 Tow aA R RfFwR, arg (veuer Aarer iR @) afufEEE, 1981 &
sugdt & ER, TRRURE T8 W &, Iy vguer & A ¥ v aneds Reid iR Rfaws & e &@
el UTfReoT O |

(7) afparat & FreERer - TRRYRE @@ s & suaia aftea s@ #1 R S@ (veuer Farer qur
foraon) aff@Ts, 1974 (1974 &7 6) & UGl & HFER FOM |

(8) a0 3T - 3 JURIE & fAveE FFagaR B s

(i) TRRuRE §4& 507 F sw 3uRE & PAved FFg-vAg W I @Afla HAgEr §. FIM 908(3)
afw 25 fAFER, 2000 AT AT TWHN R WSS FIRUfed 30 JURE (Waw AR gure=) @AF#, 2000 &
Uyl & gEr fRar S,

(i) T wRERor ST Ao AR IR Reeei dgcat & sm wuiel & wgyea & fav qman
Goicde o e

(i) 7 FdEohy geh #0 IFEES: WE FAE o1 P AN FOAEH § gEafha B
ST

(iv) s g o fAues e agiaroie w&hga ifa & gom |
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5

(9) Sta Rifvear 3aRe - TRRRRAA @98 I7 # g fAfvcar 3URE & [Aued #Rd & 9T § Jggar
H. BLIAL630(H), AT 20 Fors, 1998 & ARG Sfa Rfvcwr ulke (wva IR euree) g, 1998 & suayl
& gar farar ST |

(10) wrha gRaee - oRaea 6 g ARG JEw & Ige RfEafa ghh 3k s d@du & s
AR e # Ry suay 3efe frr smor aR S AT i § SR e AR odiaRer iR aw dEew
FTAEA & R, T Fg uRfRfRe §d oo Aeed sfafe o afaffet o fee Peet sk Rfagst
& IFER AN FE |

4.

TRy @E sw # vt it RPEfT e o= o frareeg - ofeufadT @@dr sm & aa

FriETdT BT G GOROT (ERETT) R, 1986 ¥ suddt & IER FOT AR A & wE anoh & Rfafke A

# RffgfEa e s, Fue—

wroft
oA . forareema wfafg Rfaafaa | e gy
o113
(1) (2) (3) (4) (5) (6)
% afeas @A e, & - - g)mmﬂmwﬂﬁmww
: 7 foemmm == (@ RS
TR W ), SR @ wE A ST e @ gaed
i I IEE0 ane s 2 |
~ & gl (@) @ dfFag wden, 1995 & Re afyer (W)
w0 202 # Sy e RAwETE W ARG 6y
B AW # AFHY 9wad WEed @ and
) 4.8.2006 B amw 3R 2012 =t Re wiyer (@) <
i 435 ¥ T BIE¥WE T ARG WE B A A
. A 21.4.2014 & AT & SITEIR B |
2. geit $r Fer - & (F) T8 TWHER & oo W 1 qd
FgAfa & Rem a9 o WE A e q
st o ov galt & werd & Hr sl
(@) wEle &K FFam @ =
i s AR 5% 3d= =T v PEAr &
syl & wger galt & e Rfagfda &
e |
3 W #dEr A e
TG |
4, I A1 Ay AT FET & ufifEufae #ad o & MR wguorR AT
o @ ugme o7 W e 3Ol w0 Igea a6 e
@R T ae STea |
ol @ T
el |
5. freel  uRwwesd &
et @ I
T T
6. OIS FEA & - uRfEufas 48 I & doore WHE § FE
: Ik T P au affSos gEd AR JWTE Hgea dE
FATAT FIAT | |
7. STTel &Y ABSI BT & - -
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8. affsas S - & - @) #F & 3woh ff awafRs FR IR
aa forers oo Wud & v a & At (@ad 31K
Jeada s HfFTE ) AR T
e Wy @) ufe @ affege suaor & fow
g dR HfEeE S@ @ Fwwde, e
Jada fBsador frr o @@ g Sw A
s o ¥, & v gafa Rftams mietor
& g fofla wgafa @ wof .
(1) FAE AT T P Ho R Hepwe ¢
O ;
(a) Si& & weuor A wgwor, fSrad sadta
FR o ¥ @0 s & faw wel su e
S |
9. % ged oo g & - - uRfyfos wd I # av @ Rga
ofgmant @ oREEET @46 (@Y, g gae AR FeaRd
FATGAT & wfason 1 wyuar AR Rfaee @9 &
R & Raw gee o@ Rga ofmened
(100 freome &%) @1 @y Rga ofamEnst
(101 frome ¥ 2000 fRemETE %), S0
T wAErdl A Foll B HE@Eait w0
o @el, H@afid arH @H AR He HTaRID
Fafrat & sreada wd e il woh |
10. sl & art AR - & Jztamsz SRfeT & daUa HE |
&y #§OR Al @0
sl BT |
. e | AL - &
T waEfee B
AR ammarE garst
*F HY O
WU FN, S
g AR Fe
ared
12. ast S gaad - & aftrg ¥7 & Fava fmar Smo |
13. e ARt & & «
fagam et &
M I
14, gaeufas ars &
AT
15. St @l - - & wftrr ¥ F wads fear s
16 RuAE w@sH &l - & s gdiaor gemare BuRer 3R saEvEe
dtsr awenr AR & W B0 AT SUTET & AR HIAT §OT |
3% gee @l
Jur A% SR A
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17.

R # afew
g & Fod

arisas waEa & w |

18.

el wenfaat &

Cisl

19.

gded & wHafld
frgrReTd &Y
SN ORI &
S W T F

AR T 3B
HGT, 3 |

20.

gerdl ereEr AR
7 & et @
EIETOT

21,

urpfae Er]
Pt @ g8
#  IEquERe
o dR W

22.

IqaRa afed@ & gAdwOr @ WEETed
T I HgAA AT 3 FURE & fAveE
& fov Ruae RfAgAt o ques fear
Se |

23.

24.

forw e whafarhr
0 3MFR FET

|fthg ®U & Hada frar s |

25.

TER saolt o
kinEIC arefroT
FR I of &

26.

TeEUT WA F
CEC I I L

oRfeufes @ sw & R ugen, R
uREwesg, &g 3N @ 3901, PR 3T,
s a1 F aufe i & ¥ Frafe
IcUel @ 3cdigd 3anT AR S0 eIt @
o v wTa 7E s € |

27.

AT @I AU

ufifeufae @4 am & au &E JuRda
Ui Y TATAT HJAT A FO |

28.

ad scuret @ W
HE  gd  Scamer
(TaAErTHdY) Gill
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29. wiA#oT RRamwe & - - giifEufae §a9dr o & e off v & av
#faaor & wgen a9 & swh R,
wrE Fafet & oale st &
forgd Jadid #g FEAT 12, 25, 30 IN AE
e 31 # goeg feaeeg o ¥ 1 A
#ear 26 # gdag fraeey & A A
wiaAior Rrgreamnt w0 e e smean
AR 3% =EEFEH TR W @ AW |

30. & TE, W 9, - Gl -
nfe ST

e g

31, g a@ AR - &

32. it & 44t &
T STIOT

5. =g wig oRufRT @48 o7 Aed afRfR—() Fv R, oRfufts @ s & wrd Al
¥ for ¥R Usw ¥ v e G afsa fF T B aW 19w w0w e @3 sw aned afafa
(TEETEOSTAR), S0 feTataT & et oo, i —

(i)oea wfa, — AN ;
(i) &g arg sha ade RifFra &R — W ;
(iii) gdiawor, aa 3R Fwaryg aRada #rea @ vafak — W ;
(iv f¥iiits - RAfded R — e  ;
(V) T yguoT g g &1 ufafafl — WEH ;
M) RfFFs war gu Ay, g & &7 & o & g R wed el @& e gl

(v ¥ &t sy & forg) —TEE
(M) Tmior gaue fasmr, RifFes @R & afafafy — W
(Mii) R geaw da Ramema v AR Rew dvaw, RfFen & ol — WEH ;
(i $fr fRom, RfFes war & vl — W
(X el R 3R T e R, Rffes @R @ aREf — W
(M) Hag forer deee — "eH
Odi) sl ae FR@ (@ v v — W ;
0dii) ge a9 dew (@= ) — weE

afea |

(2) T T TREuRe @8 o5 @ 39 3Rgaar & sudyt & Fqures S0 AT FET |

(3) uRfeuRe 8 FH # WRd WaR & gEimor AR aa FAFew & JREEar € d130. 1533(), ahw
14 Rdax, 2006 @ HGHA ¥ e wFAE Rrawadt AR gw HREEar § W 3 & 3T IRON F wH (3) A
gy RERE Rty TRRARG F R 3= T R e f g # aoRe Rfafe e gt w
Irurie ToT w aRRRUfE @38 9w ARl @R g wden £ sielt 3R 5% afgEer & suadt & adE
o¢ weieRer Rerd & v AT TR F udiawer 3R aq FErea wo Ay f smeen |




1336

[ 1-@ve 3 (ii)] R T TSI ¢ STHTERI 0

(4) =@ HrgEan & &0 3 & wha GROM & ww (3) # aufafaie fafte Rhareerdt & fEm, s S@R
¥ qiETer 3R aF FAreT A HREEAT §eais BT 1533(3), a0 14 R, 2006 & 3REEA & A F
3 O Rrareardl, B @R A8 fen T ¥, g oRRRE @d I # ¥, 0 feareendl &
aeaRe PRt e omit w smaRe s win oRfes §3d am Aeed @it grr ddher A el
IR 3 dag Rfawee wilewot o RAfe B s |
(5) Tow wiw TREufRE #98 IF Aded G & Jws o werg-afe 0 @i & e, S0 8
HRIGET & SUAUT @ Seoie Beal §, UAEROT (FWETOT) HRURTH, 1986 (1986 @M 29) H U 19 F N oRag
WIS e & [T HEH §OT|
(6) Tow wH URfEufas @8 wo Al aHfa Rva-Rvg smala soest | PR g deg
Rt ¥ vk o Rdwel, e @t o dag guaiEt & st @0 s Rer-Res & qeaa
fow amafa &v w6 |
(7) Tow Fla aRRARE T8 S weed SRR vdw af 31w & Ry F aEwr s o & 30 S
AT AT WHN & G, 9 3R Seay oRed FAed B0 sumy 3 # Ru v goee #, & 8 aiad A
Foeht arfies Ru uege Hn |
(8) =T AR FT TAROT W a7 FAGT THT-FAHT W T F0w oRfEufas w3 sw aehed afdfa
&0 U Pl F TN Adea & v 0 WA S0 9w 3ugH §AH & T |
[F1. | 25/14/2013-$T898-3R § ]
<. W4l goeavam, datn St
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3UTEY-1

a8 o7 fr dar o aredr 3T AN Y 9y s AR #0Eia o aer aElRE

83"450°E
MAP OF ECO - SENSITIVE ZONE AROUND
KYONGNOSL.A ALPINE SANCTUARY, EAST SIKKIM i
W+E
S
25 meters 1
o
&
& £
&
Coordinates of Major Location
Coordinates
Location
Number Latitude Longitude
D M s D ™M
1 27 24 5 88 a 54 ESZ not to the scale
2 27 25| 13| B8] a3 [E]
E 27 23] a1 a8 42 48 Legend
4 27 22 1| 88| 42 59
g 5 27| 22| 36| sa| a3 50| — Road ”5
:r.- 6 27 :; 18| 88 4: 24 — River/Drainage E
? 27 so| s8] 4 0 A
8| 27 23| 45| s8] as| 30 =21 wLs Bndy.
of 27| 25| 28] 88| 46| 38 279 Eco Sensitive Zone
B8*450°E
3EY-2

weaiaa aRfEufae @38 o wEET Feasa 3R gdf e & diot @ 9 a#
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.. T FT AH w argTier
& e ddz = e AdE
1. FRUHIT 27 22 12 88 41 34
2. i 27 22 14 88 44 40
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[T, ¥. 25/14/2013-3THS/3RE]
zr. S, gaeeoaH, drfas S

MINISTRY OF ENVIRONMENT, FORESTS AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 27th August, 2014

S.0. 2168(E).—Whereas, a draft notification under sub-section (1), clause (v) and clause (xiv) of sub-section
(2) and sub-section (3) of Section 3 of the Environment (Protection) Act, 1986 (29 of 1986) was published, as required
under sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986, vide notification of the Government of India in
the erstwhile Ministry of Environment and Forests number S.0. 310(E), dated the 4th February, 2014, inviting objections
and suggestions from all persons likely to be affected thereby, within a period of sixty days from the date on which
copies of the Gazette containing the said notification were made available to the public;

And whereas, copies of the said Gazette were made available to the public on 4th February, 2014,

And whereas, suggestions received in respect of the proposed draft notification have been considered by the
Central Government;

And whereas, the Kyongnosla Alpine Sanctuary (hereinafter referred to as the Sanctuary), lies along the
JawaharLal Nehru Road on the way to Nathula corner of the East district, Sikkim covering an area of 31 square
kilometers and constitutes a critical wildlife habitat area for the high altitude fauna with an altitudinal gradient ranging
from 3200 meters to 4200 meters and wide range of topographical landscape which harbours some rare, endangered
ground orchids and rhododendrons interspersed among tall junipers;

And whereas, the silver fir is among the important plants present and Rhododendron nevium, the state tree of
Sikkim and Cypripedium tibeticum the ground slipper orchid that are on the verge of extinction, have been introduced
here and now has sizable population;
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And whereas, in the sanctuary the ground flora includes different species of primulas, wild strawberries, irises,
poppies and the rarely seen Panax pseudo- ginseng and medicinal plants such as Picrorhiza scrophulariflora (Kutki),
Nardostachys grandiflora (jatamasi), Aconitum ferox(Nilo Bikh) and Podophylum emodi;

And whereas, the lower elevation of the sanctuary is occupied with soil binding bamboo Arundinaria species
and is snow covered often up to May when primulas pop up through the snow and rhododendrons come into bud and
comes into full bloom by June—July. Flowering season for many species continue right through to October when
Polygonum species the last to flower dries up;

And whereas, the faunal diversity includes goral, serow, red panda, himalayan black bear, musk deer, leopard,
tibetan fox, yellow-throated martens, weasel and himalayan marmot and important avi-faunal diversity exhibits wide
array of endangered and endemic populations such as blood pheasant, monal pheasant, satyr tragopan, snow partridges,
laughing thrushes, rose finches, red- billed choughs, forttails, redstart, black- winged kite, kestrel, lammergeyer and
griffon vulture, fire- tailed sunbirds and various species of migratory birds;

And whereas, the major significance of this sanctuary is the number of scheduled animals[Specified in Schedule
I of the Wild Life (Protection) Act, 1972 (53 of 1972)] in the form of red panda and different species of gallinaceous
birds and pheasants;

And whereas, it is necessary to conserve and protect the area around the Kyongnosla Alpine Sanctuary and to
protect and propagate improvement and development of the wildlife therein and its environment;

And whereas, it has become necessary to specify certain areas around the Kyongnosla Alpine Sanctuary as Eco-
sensitive Zone and to prohibit industries, operations or processes or class of industries, operations or processes in the said
Eco-Sensitive Zone.

Now, Therefore, in exercise of the powers conferred by sub-section (1), clause (v) and clause (xiv) of sub-
section (2) and sub-section (3) of Section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with sub-rule (3)
of rule 5 of the Environment (Protection) Rules, 1986, the Central Government hereby notifies an area up to 200 metres
from the boundary of the Kyongnosla Alpine Sanctuary in the State of Sikkim as the Eco-sensitive Zone, details of which
are as under, namely:-

1 Extent and boundaries of Eco-sensitive Zone.—(1) The extent of Eco-sensitive Zone varies from 25 meters to
200 meters from the boundary of the Kyongnosla Alpine Sanctuary. The extent of Eco-sensitive Zone shall be 25 meters
where the slope is more than 45 degree and in the eco-fragile eastern part of the sanctuary, the extent of Eco-sensitive
Zone shall be 200 meters. In the northern and north-western part, the extent of eco-sensitive zone shall be up to the outer
bank of the river Ratey Chhu, which forms the boundary of the eco-sensitive zone.

2) The Eco-sensitive Zone is bounded by 27° 24’ 5" N latitude and 88°41’54”E longitude towards east (Reference
point No.1 of map); 27°23’41"N latitude and 88°42°48"E longitude towards west (Reference point No. 3 of map);
27°25°13"N latitude and 88°43°49"E longitude towards north(Reference point No. 2 of map) and 27°22’36"N latitude and
88°43'50"E longitude towards south (Reference point No. 5 of map).

3) The map of Eco-sensitive Zone boundary together with its latitudes and longitudes of extremes and extent is
appended to this notification as Annexure 1.

4 The list of two villages falling within the Kyongnosla Alpine Sanctuary Eco-sensitive Zone alongwith their
longitudes and latitudes at prominent points is appended to this notification as Annexure II:

Provided that the Annexure II shall be subject to the confirmation by the State Government in the Zonal Master
Plan.

(5) The villages as given in Annexure II shall be further revisited and confirmed by the State Government while
preparing the Zonal Master Plan.

2 Zonal Master Plan for the Eco-sensitive Zone.—(1) The State Government shall, for the purpose of effective
management of the Eco-sensitive Zone, prepare a Zonal Master Plan within a period of two years from the date of
publication of this notification in the Official Gazette, for the consideration and approval of the Central Government in
the Ministry of Environment, Forests and Climate Change, in consultation with the local people and with the following
concerned State Departments, namely:-

(i) Forest, Environment and Wildlife Management;
(ii) Sikkim Police;

(iii)  Urban Housing Development;

(iv)  Tourism;

v) Rural Management and Development;

(vi)  Irrigation and Flood Control;

(vii) Public Works Development;

(viii) Land Revenue; and

(ix)  Disaster Management.
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(2) The Zonal Master Plan shall provide for restoration of degraded areas, conservation of existing water bodies,
management of catchment areas, watershed management, ground water management, soil and moisture conservation,
needs of local community and stch other aspects of ecology and environment that need attention.

3) The Zonal Master Plan shall demarcate all the existing and proposed urban settlements, village settlements,
types and kinds of forest, agriculture areas, horticultural areas, lakes, other water bodies and entrepreneurial units.

4) The Zonal Master Plan shall contain the measures as may be specified by the Central Government or the State
Government, for regulation of activities specified under column (2) of the table specified in paragraph 4.

(5) The Zonal Master Plan so prepared shall be co-terminus with the regional development plan.

3. Measures to be taken by State Government.—The State Government shall take the following measures for
giving effect to the provisions of this notification, namely:-

(1) Land Use.-Forests, horticulture areas, agricultural areas, parks and open spaces earmarked for recreational purposes
in the Eco-sensitive Zone shall not be used or converted into areas for commercial or industrial related development
activities:

Provided that the conversion of agricultural lands within the Eco-sensitive Zonemay be permitted on the
recommendation of the State Level Eco-sensitive Zone Monitoring Committee (SESZMC), and with the prior approval
of the State Government, to meet the residential needs of the local residents, and for the activities listed at item numbers
12, 25, 26, 30 and 31 specified under column (2) of the table in paragraph 4, namely:-

(i) Rainwater harvesting,

(ii) Cottage industries including village artisans, etc.,

(iii) Small scale industries not causing pollution,

(iv) Eco-tourism facilities like home stays, ropeways, kiosks, funiculars, etc; and
(v) Security Forces Camp:

Provided further that no use of triballand shall be permitted for commercial or industrial related development
activities without the prior approval of the State Government and without compliance of the provisions of the law for the
time being in force, including the Scheduled Tribes and other Traditional Forest Dwellers (Recognition of Forest Rights)
Act, 2006 (2 of 2007):

Provided also that any error appearing in the land records within the Eco-sensitive Zone shall be corrected by
the State Government, after obtaining the views of SESZMC, only once in each case and the correction of said error shall
be intimated to the Central Government in the Ministry of Environment, Forests and Climate Change:

Provided also that the above correction of error shall not include change of land use in any case except as
provided under this sub-paragraph.

(2) Natural Springs.—The catchment areas of all springs shall be identified and plans for their conservation and
rejuvenation shall be incorporated in the Zonal Master Plan and strict guidelines be drawn up for the prohibition of
development activities at or near these areas.

(3) Tourism.—The activity relating to tourism within the Eco-sensitive Zone which shall form part of the Zonal Master
Plan shall be as under, namely:-

(i) all new tourism activities or expansion of existing tourism activities within the Eco-sensitive Zone shall be in
accordance with the guidelines issued by the Central Government in the Ministry of Environment, Forests and Climate
Change and the Ministry of Tourism and by the National Tiger Conservation Authority, with emphasis on eco-tourism,
eco-education and eco-development and based on carrying capacity study of the Eco-sensitive Zone;

(ii) new construction of any kind shall not be allowed within the Eco-sensitive Zone except the activity specified at
item No. 30 relating to eco-tourism facilities like home stays, ropeways, kiosks, funiculars, etc. under column (2) of the
Table in paragraph 4,

(iii) till the Zonal Master Plan is approved, development for tourism and expansion of existing tourism activities
shall be permitted by the concerned regulatory authorities based on the actual site specific scruitinisation and
recommendation of the SESZMC.

(4) Natural heritage.—All sites of valuable natural heritage in the Eco-sensitive Zone such as the gene pool reserve
areas, rock formations, waterfalls, springs, gorges, groves, caves, points, walks, rides, cliffs, etc. shall be identified and
be preserved and proper plan be drawn up for their protection and conservation, within six months from the date of
publication of this notification and such plans shall form part of the Zonal Master Plan.

(5) Noise pollution.—The Environment Department or the State Forest Department of Sikkim shall draw up guidelines
and regulations for the control of noise pollution in the Eco-sensitive Zone in accordance with the provisions of the Air
(Prevention and Control of Pollution) Act, 1981 (14 of 1981).
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(6) Air pollution.—The Environment Department or the State Forest Department of Sikkim shall draw up guidelines
and regulations for the control of air pollution in the Eco-sensitive Zone in accordance with the provisions of the Air
(Prevention and Control of Pollution) Act, 1981 (14 of 1981).

(©))] Discharge of effluents.- The discharge of treated effluent in Eco-sensitive Zone shall be in accordance with the
provisions of the Water (Prevention and Control of Pollution) Act, 1974(6 of 1974).

(8) Solid wastes. - Disposal of solid wastes shall be as under:-

(i) The solid waste disposal in Eco-sensitive Zone shall be carried out as per the provisions of the Municipal Solid
Waste (Management and Handling) Rules, 2000 published by the Government of India in the Ministry of
Environment, Forests and Climate Change vide notification number S.0. 908 (E), dated the 25" September 2000;

(ii) the local authorities shall draw up plans for the segregation of solid wastes into biodegradable and non-
biodegradable components;

(iii) the biodegradable material shall be recycled preferably through composting or vermiculture;
(iv) the inorganic material shall be disposed of in an environmentally acceptable manner.

(9) Bio-medical waste.-The bio-medical waste disposal in the Eco-sensitive Zone shall be carried out as per the
provisions of the Bio-Medical Waste (Management and Handling) Rules, 1998 published by the Government of India in
the Ministry of Environment, Forests and Climate Change vide Notification number S.0. 630(E), dated the 20" July,
1998.

(10) Vehicular traffic.- The vehicular movement of traffic shall be regulated in a habitat friendly manner and specific
provisions in this regard shall be incorporated in the Zonal Master Plan and till such time as the Zonal master plan is
prepared and approved by the Ministry of Environment, Forests and Climate Change, SESZMC shall monitor
compliance of vehicular movement as per the rules and regulations in force.

4. List of activities prohibited or to be regulated within the Eco-sensitive Zone.-All activities in the Eco-sensitive
Zone shall be governed by the provisions of the Environment (Protection) Act, 1986 (29 of 1986) and be regulated in the
manner specified in the Table below, namely:-

TABLE

1341

SL Activity Prohibited Regulated Permitted Remarks

n 2 3) @ 5 ©)

1. Commercial ~ Mining, Yes - - (a) All new and existing mining
stone quarrying and (minor and major minerals), stone
crushing units. quarrying and crushing units are
prohibited except for the domestic
needs of bona fide local residents.

(b) The mining operations shall
strictly be in accordance to the orders
of the Hon'ble Supreme Court dated
04.08.2006 in the omatter of
T.N.GodavarmanThirumulpad Vs.
UOI in W.P.(C) No.202 of 1995 and
dated 21.04.2014 in the matter of Goa
Foundation Vs. UOI in W.P.(C)
No.435 of 2012.

2% Felling of trees. - Yes - (a) There shall be no felling of trees on
the forest land or Government or
revenue or private lands without prior
permission of the competent authority
in the State Government.

(b) The felling of trees shall be
regulated in accordance with the
provisions of the concerned Central or
State Act and the rules made there
under.

3 Setting up of saw mills. Yes - -

Setting up of industries Yes - - No new or expansion of existing
causing water or air or polluting industries shall be permitted
soil or noise pollution. within the Eco-sensitive Zone.
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5. Use or production of Yes - -
any hazardous
substances.

6. Commercial Yes - - No new or expansion of existing
establishment of hotels commercial establishments such as
and resorts. hotels and resorts shall be permitted

within the Eco-sensitive Zone.

T Commercial use of Yes - -
firewood.

8. Commercial water - Yes - (a) The extraction of surface water and
resources including ground water shall be allowed only for
ground water bona fide agricultural use and
harvesting. domestic consumption of the occupier

of the land.

(b) The extraction of surface water
and ground water for industrial or
commercial use including the amount
that can be extracted, shall require
prior written permission from the
concerned Regulatory Authority.

(¢) No sale of surface water or ground
water shall be permitted. '

(d) Steps shall be taken to prevent
contamination or pollution of water
from any source including agriculture.

9. Establishment of new Yes - . Setting up of new hydro-electric
major hydroelectric power plants (dams, tunneling, and
projects, construction  of  reservoir) and

expansion of existing plants in the
Eco-sensitive Zone is prohibited
except the microhydel power projects
(Up to 100KW) or the mini hydel
power projects (from 101 to
2000KW), which would serve the
energy mneeds of the local
communities, subject to consent of the
concerned Gram Sabha and all other
requisite clearances.

10. Erection of electrical - Yes - Promote underground cabling.
cables and
telecommunication
towers.

11. Ongoing agriculture and - - Yes
horticulture practices by
local communities along
with  dairies,  dairy
farming,  aquaculture
and fisheries.

12, Rain water harvesting. - - Yes Shall be actively promoted.

13. Fencing of existing - Yes -
premises of hotels and
lodges.

14. Vegetative fencing Yes

15. Organic farming. - - Yes Shall be actively promoted.

16. ‘Widening and - Yes - Shall be done with proper
strengthening of existing Environment Impact Assessment and
roads and construction mitigation measures, as applicable.
of new roads.

17. Movement of vehicular - Yes - For commercial purpose.
traffic at night.

18. Introduction of exotic - Yes -
species.

19, Undertaking activities Yes - -
related to tourism like
over-flying the sanctuary
area by hot-air balloons,
etc.

20. Protection of hill slopes - Yes -

: and river banks.

2L Discharge of untreated Yes - -
effluents and solid waste
in natural water bodies
or land area.
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22. Discharge of treated - Yes - Recycling of treated effluent shall be
effluents in  natural encouraged and for disposal of sludge
water bodies or land or solid wastes, the existing
area. regulations shall be followed.
23, Commercial Sign boards - Yes -
and hoardings.
24, Adoption  of  green - - Yes Shall be actively promoted.
technology  for  all
activities. g
25. Cottage industrie§ - - Yes
including village artisans.
elc.
26. Small scale industries - Yes - Non polluting, non-hazardous, small-
not causing pollution. scale and service industry, agriculture,
floriculture, horticulture or agro-based
industry producing products from
indigenous goods from the Eco-
sensitive Zone which do not cause any
adverse impact on environment.
27. New  wood  based Yes - - No establishment of new wood based
industry. industry shall be permitted within the
Eco-sensitive Zone.
28. Collection of Forest - Yes -
produce or Non-Timber
Forest Produce (NTFP).
29. Construction activities Yes - = No new construction of any kind shall
be allowed within the Eco-sensitive
Zone, except for the domestic needs of
local residents including the activities
listed at item numbers 12, 25, 30 and
31. In the case of activities listed at
item number 26, the construction
activity shall be regulated and kept at
the minimum.
30. Eco-tourism facilities like - Yes -
home stays, ropeways,
kiosks, funiculars, etc.
31 Security Forces Camp Yes
32. Use of plastic carry Yes - -
bags. /
5 State Level Eco-sensitive Zone Monitoring Committee.- (1) The Central Government for effective monitoring of

the Eco-sensitive Zone, hereby constitute a Committee to be called the State Level Eco-sensitive Zone Monitoring
Committee (SESZMC) for the State of Sikkim comprising of:-

(i)  Chief Secretary, Government of Sikkim- Chairman

(i) Chief Wild Life Warden, Government of Sikkim- Member,

(iii) Representative of the Ministry of Environment, Forests and Climate Change -Member;
(iv) PCCF, Government of Sikkim- Member;

(v)  Representative of State Pollution Control Board-Member;

(vi) One representative of Non-governmental Organisations working in the field of environment to be
nominated by the Government of Sikkim (for a term of one year) — Member;

(vii) Representative of Rural Management Department, Government of Sikkim — Member;

(viii) Representative of Govind Ballabh Pant Himalayan Institute of Environment and Development, Sikkim—
Member;

(ix) Representative of Agriculture Department, Government of Sikkim — Member;
(x) Representative of Urban Development and Housing Department, Government of Sikkim — Member;

(xi) Concerned District Collector-Member;
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(xii) Divisional Forest Officer (In-charge of PA) — Member;
(xiii) Chief Conservator of Forest (Wild Life) — Member Secretary.
The SESZMC shall monitor the compliance of the provisions of this notification.

The activities that are covered in the Schedule to the notification of the Government of India in the Ministry of
Environment: and Forests number S.0. 1533(E), dated the 14™ September, 2006, and are falling in the
Eco-sensitive Zone, except the prohibited activities as specified in column (3) of the Table under paragraph 4
thereof, shall be scrutinised by the SESZMC based on the actual site-specific conditions and referred to the
Central Government in the Ministry of Environment, Forests and Climate Change for prior environmental
clearances under the provisions of the said notification.

The activities that are not covered in the Schedule to the notification of the Government of India in the Ministry
of Environment and Forests number S.0. 1533(E), dated the 14® September, 2006 but are falling in the Eco-
sensitive Zone, except the prohibited activities as specified in column (3) of the Table under paragraph 4 thereof,
shall be scrutinised by the SESZMC based on the actual site-specific conditions and referred to the concerned
Regulatory Authorities.

The Member Secretary of the SESZMC or the concerned Collector or the concerned park in-charge shall be
competent to file complaints under section 19 of the Environment (Protection) Act, 1986 against any person who
contravenes the provisions of this notification.

The SESZMC may invite representatives or experts from concerned Departments, representatives from Industry
Associations or concerned stakeholders to assist in its deliberations depending on the requirements on issue to
issue basis.

SESZMC shall submit the annual action taken report of its activities as of 31st March of every year by 30™ June
of that year to the Central Government in the Ministry of Environment and Forests as per proforma given in
Annexure IIL

(8) The Central Government in the Ministry of Environment, Forests and Climate Change may give such directions, as it

deems fit, to the SESZMC for effective discharge of its functions.

[F. No. 25/14/2013-ESZ-RE]

Dr. G. V. SUBRAHMANYAM, Scientist ‘G’
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Map of Eco-sensitive Zone boundary together with its latitudes and longitude of extremes and extent.

88'415'0"5

Annexure I
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Annexure II
Village falling within the proposed Eco Sensitive Zone of Kyongnosla Alpine Sanctuary, East Sikkim.
SL Name of the village Latitude Longitude
No.
|
| Degree Minute Seconds Degree Minute Seconds
|
\
| 1. Karponang 27 22 12 88 41 34
| 2 Changu 27 22 14 88 44 40
Annexure III

1. Number and data of Meetings.

Proforma of Action Taken Report: - State Level Eco-sensitive Zone Monitoring Committee.-

2.  Minutes of the meetings: Mention main not worthy points. Attached Minutes of the meeting on separate

3.  Status of preparation of Zonal Master Plan including Tourism Master Plan (Eco-sensitive Zone wise).
4. Summary of cases dealt for rectification of error apparent on face of land record (Eco-sensitive Zone wise)

|
‘ Annexure.
\
\

Details may be attached as Annexure.

2006 (Eco-sensitive Zone wise)
Details may be attached as separate Annexure.

Details may be attached as separate Annexure.

wise).
8.  Any other matter of importance.

5. Summary of cases scrutinized for activities covered under Environment Impact Assessment (EIA) Notifications,

6. Summary of case scrutinized for activities not covered under EIA Notification, 2006 (Eco-sensitive Zone wise)

Summary of complaints lodged under section 19 of Environment (Protection) Act, 1986 (Eco-sensitive Zone

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064

and Published by the Controller of Publications, Delhi-110054.
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waferwr, a9 3R Siearyg wRad= dare™
siftrge

% feeehl, 27 amE, 2014

H1.3. 2167 (37) . —atavor (Hevn) AT, 1986 (1986 &1 29) F 4RI 3 &I I-a1 (1), SI-gR (2)
% @s (v) 3R @ (xiv) 71 SU-uTr (3) P orfe wew ifdgE wataver wwwor w1986 @ Faw 5 &
SufaH (3) @ fiF SATHER HRT URER HI dchlel= TRyl AR g Hed & ARGE 6. HL3. 551(3)
TG 25 BRES, 2014 g FHHRE fpar mn o, Rrwd 99wl afddl 9, e Sw9 gl 89 & dwre
off, 99 o V, R wRg & o # e w9 F Iaw siftgE @t vl S B SyerE B @ g o,
a8 g7 @t v & 3 améy ofk gema | Y &;

AR, So siftrgaen @ wfrat o 25 wRad, 2014 B S B I B & TR o

3R, Sa weIfT Wreu SAfE @ Hdy §, WG gHAE W HH RER g faR aR faa m g;

3R Rufees T SxeR gN fham vt sramry (Y 59 399 S9S T¥dIq IWIRY @8l TR §), Sl
fufees & sue aRRufie, Trwfem, e ofk sl ss@ o 9T G ar ok a=eia (dxe)
sfafram, 1972 @ Syl & orefM @ WHiE 37/UF.E SYUHEl, NG 17 [, 2006 ENI Idl &
e,y AR e @ fig gud smewe §;

3R 3R H1 &= 6.0 97 fpeirilex ¥ iR 7® Wix qw@ W ¥ 320-875 WX B I=AW ¥ B I
Fiedda RGP &3 # aafRm & aur g (@R Aene) dR e, t@er (fFw deaght Iwp) a6 &
e fafire @ & R wd wel wax Rura d@wen # wea § ok wa ok die 9 @ y@ wenfaal d
effifer, srerfY, (Seesfed, dgor wift & ¥ 91 it & a9 4w wonfoat & | weiE (Red
W) off Ty o

3R oy B <Rl e afEEht e @ W w9 g gyE W g €

3R Ry WUt § | dgen (YR RgW), IHl AR (HTT STTRIN), Yy dFR (WHTm

qerer), Hig B (EReurea deome), SRl yeR (W weRw), @ e (G Seraergen), fererdt

3400 GI/2014 M
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AR WE (R sy, et quT (Ingen @raren) anfE ofiR wtRy # aea de SR EHY &, &
T T

3R wefht wiftree Rrrd sioefa Wy #gR (ard) frwered), Feiv TR (AIpsT S @Re) o ST
il (e o), T TEt fiov (eRaRfer SRageten), TE TER aie (AerEn fv), gew e
TEA (e BaHterd), fRaeme ged ¢ie 9 R aren wewsa (R o), wrdn Reeew g
(TRITRTBRE BHRAEH), 3R g6d wAH W g;

3R e et oramT @ AR AR B & B Wl iR R R o IwH T ofte ofk Swe watawor
% GUR 3R e 3 Yo S s ¢

3R fram Tt sy @ TR ok & wiiyw &F B RIS 9@ o9 3w § fAfafde s ok
So RIS |a& S § SErll &1 yared a1 TR 41 SRl & 9 & JEred SR T o afiftg
HRAT AP &)

37, 36, BT WHR, afar (o) Fam, 1986 @ frow 5 & Iufaw (3) & Wiy ufdd ataRor (W)
S, 1986 (1986 &1 29) B 8N 3 B IU-4 (1) 3R g1 3 A IT-GW (2) B T (v) AR G (xiv) 3R
TG4 (3) g veEw wigddl & wa wva gy, Rifdew wow #§ feam wlht srarer & WRfEw & @ A oW
25 Wiex d@ & & B TRMRIGS G989 B w9 F aftgfd s 8, R e fergar @, el -

1. TR @38 dF & Rwr ik guat dm-(1) RIS 438 a9 o fiwr feam el snarer &
ofed) Wi A gedg diex aa ¢ ok <Rl ofFeh am § oRfufie €3d 9iF o R e 78 @ T qc
& 8 |

(2) WRFAIR® wHIQ o, IR O @HRE § de fag €.1) @ &R 27° 715" SR iy R 88’
21'51"" qd R, wfFew (At § wed g ¥.3) @ 3R 27° 633" s den 88” 2039 qd AWK ; TR
(rfer ¥ W fisg ¥, 4) @) 3R 27° 5'55"" SR S 3k 88° 21'7" qd JwwR SR < qd (A # v
favg ¥.5) B 3k 27° 05'53"" I SHerw 7T 88° 21'34"' Gd IR W R gIATE |

(3) TRfRfs SQ W @ AE1 @1 AR 39 ARET ¥ SuHeE i ok SUR b W SuEy 1 @
w7 § famm ma # |

(4) fomama el snaor TRfRIfE Q) 9F & for o arel & aT sl el fvam SR Fraer e
39 AR & SuEg wE gl W S s ok SuTeR @ e Sy 2 A 9 g

g SUEY 2 T B G ST TER # U WROR g} IR 8 B e @ |
2. TRFART F @ F @ fw siia aRex @m-(1) TRRIRE 998 S @ gaidt gdes @ wen @ fag
T WHR, TS A 39 ARGE B FHRE F ahE ¥ A a¥ B @ & AR wafewe, 7 R ey
qRad HATeE, YRA WWeR @ U AR e & g Wi afdml ok oo wer & FreEfilee deg
T & WY W WIe AR W AR B, I -

) g9, gafarer iR g offT ey

() fufFew gfem
(i) wEd 3l Imaw R
(iv) wded

(v)  arfior wdy &R fawre

(vi) ferg ofR arg fd=m

(vii) < fmfor R

(vill) Y-rore

(ix)  amuaT wey

(2) SirTet AR @ ¥ Preftga &3 @ ToeR, Remm sl @ w6, JraTe &l & FEE, STe-HER

Se, ot We, gaT SR oA wvE, Wi Wil a sravdstt wor R 7 gatavr & weid
¥ I TEgalt, R W @ A AW € @ forg Suey e |
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(3) STt AeR e Wit e ok yeaifaa wed afRm, aefior afEl, & @ e ol weR, Y &,
SUH-Y &=, o, 3T Wor Pt 3R S freeadt gwrgal @1 sidT B |

(4) <ie AR @ # i 4 R Il @ W (2) $ ofe fruream & At & fag,
WHR AT 9 VAR gR1 el &1 faffdse & & |

(5) el AR @i, WRf¥e e dom & wewef dur e s |

3. U WGR R Py O a9 SUR—o0 WYER g9 SiftEeT & Iuddl b wWE @ fag fFrefeaied
Sur wft, st —

(1) yewm—uRfRREs G3@ o § srere & waeE @ fog sfifife g € o, saa-el
&=, R &=, ust ok go W # aftfSus ok sleifie Weg few famand & fag y-Suam 4
HORI ey & B

g RS @3 o9 @ e F A f F1 dulads, T Wiy aRfRfre @@ e el
affe @ Ry W) 3R Io0 WeR & 79 gheT 9, W el @t smardly sl o @ $ @ Ay
AR U1 4 F AR B wWH (2) D ol WG . 12, 9. 25, W. 26, €. 30 3R ¥ 31 # GEEg HArHE™l B W
we @ forg argama B, s —

i) 98} ol |EY,

(i) PR e, Rms sirfa arfior Rrerer anfe of €

(iii)  YRNYT G 7 H A oY A,

(iv) uRfRfee wier giaumd, S T8 sgwE, TogEnt fFei, Tweva g,

(V) g Ed B By

T%g T8 AR fF o0 WER & qd e iR qema wga @AY & sued, R siara sy sty
3R o WoeRd oF fat (@9 Rt @ Aruan) eifdfm, 2006 (2007 @ 2) o B @ A Rera
frarmeml ¥ H4d aftfe @ e & fay sAeRd G &1 Swan seued @ & sy sqe e
B

75g 98 iR 5 uRfRIfiay §38 <im & Wiar q-eifireral § swdoma @18 3R o wily aRkfRie
& o Al wRify (U dshane) @ fER g e & TRE 90 WReR R TS AWd § $ad U6
IR GfdE erft 3R 9o e B FeEE @ WRG WRER B qATaw, a9 R Sierarg gReds w3 @t g ot
gt |

g ug Rt & Swfaw Ffe & e d 3@ 9 W $ e v SuefRd @ Ryary e ot e 7
-I9AT o1 IRady w8 8 |

(2) vpfe TeE—al STEEdl & AAE &3 DI TEEr B g R ST | S e wrpfae AvE
# qE @ ST U AU ARGADRYT DY Arorl STl ARC] W A e @ wigd ik S &= A @
IT® frocadt &3 d o fhoead & sifg = @ iy @R #riedes faga smg
S |

(3) wien-uRfIfie W88 W9 & fieR weq @&t fraeam, R S TR @\ &1 Wi w9
FrforRad w0 # 2, s —

(i) TRRfE €48 o @ fer @it 7y vder frammemat a1 Remm wier et &1 R i,

S 3R RIS W3 W9 @Y 987 W B rea W) nuiRd B |

(i) TR G4@ e § feedt goR & 77 Gfmo aroft 3 1 4 @ wW (2) & onefi TRRIRE e

Rt S T sEwe; oo, e, W sk o SEw Wallh wg 9. 30 # Rffde fharmard &

Ryary argema & &;
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(iii)wmwmmmwﬁ,wmmﬁﬁmmﬁwwﬁm
we faffée ddter qon v Wi oRfRfRe @3d o9 aried afify & feRe & samr w® d&ita
faframe mfteRal g srgsTa fear 8nm;
(4) *ufife fRRE—TRRAIRS 34 59 # weaypl Yofie e & o wel #t ggam @t el ok s
W @ oIy 39 ARET & FHEH P aNE ¥ BE AW B ¥ Suge Ao e 3R W Ao s
HNER @I &1 AT BT |
(5) eafy wgEo—uRfRfis w3@ o ¥ aft gquu & frese & fog wfaco fum o fifdes s &1 @
R, Ay (yeEor fraror iR Frmm) siffias, 1981 (1981 @1 14) & STEEl @ TRV F AviedS Rigia iR
faffrs R & |
(6) arg weEw—aRfRIfEs I A ¥, a1y wguwr & FriEe & fog waterer fum 4 9 R, Rifded oy,
arg (srquor Parer ek Friaw) afdfram, 1981(1981 @1 14) & Syael & srqeer 4 ArieHs Righa ok fafra
IR BT |
(7) e & P —oRRufies §3d S F SvaRa after o9a & PR oid (sguor Faren e
freg=ron) s, 1974 (1974 &1 6) & SUael & IR &L |
(8) I sfre :—adrw st @ fiyer FfiRed w § gm—
(i) TRfRIf® 438 9 § 39 enfire &1 fveH $5g TR, Taiawy, 99 3R Jeary aRacdd d3mery
& AftRpET W, @, 908(31), W@ 25 Riex, 2000 R WHIRW TRWfEE W e (FEw SR
warer) Fram, 2000 @ SuEHEl & st far s ;
(i) =i wfeze da Fefieeiy ok sl el dueel § d9 ol & dyuady & fog
TS FAR B
(iii) g P el o siftmm: @g aer o $HE A & awgd | gEEhsa @ e ;
(iv) sredfte wenh & o fal wafeeiy wiga Sfa # & |
(0) <ta fRfFaiy sre—uRfRife Wd 919 3 o fafeaiy el &1 fivem TRa SR, Wi, @
iR Srerary wRads #aTery @t AfeRET W.91.3M.630 (1) TR 20 s, 1998 H e W fafdhadty swfine
(e 3fiY o) fram, 1998 & Quddl & JrgaR faar wmg |
(10) wfe awmaE Rags—aRags # arft Tt s & sHge fafwfa i f ok 3w ddg 4 S
HReX @ # ¥ Srdy fefd iy S ok WiMe AreR W @ R E ok wfaRer, a9 ek ey
wRads #arery & AT B9 aw, Iow WY TRRAIRE W9 99 Aried |y wge frowi ok R @
IR A TRITARRT & SF9rer @I AR B |
4. RS @@f Wi & sfefig v R raean &t gR—aRfRfe @38 s 4 it e
wataRr (Wvern) sifafE, 1986 @ Sudwl gRT wifa B ok A & 3 wifere # fifafds ¥ A Rfvafa &,
1 1 g—

wreoft
E] ramam ufeftg | fAffafa | amen feroqoft
. - I
(1) (2 (3) (@) ) ()
1. | ofifSes @ =, R @ | @ - - (@) Wit 7Y iR femm @ (g 3R 3=«
weH 3R Sd dre wfiw), Ter @ @ R @ ded @t
o ghIgal ol REm wr ol @ ardfes

el avEEHel @ forg wfimy g

(@) @ §fparg, AT Swed e &
e mfger (&) . 1995 & 202 AT
TrerEHe R ee T ARG WRBR B HHA
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T amew o 4.8.2006 3R Re wrfue (W)
d. 2012 BT 435 Ml HESIH F9H ARG
FRHR @ qHd § aE 21.04.2014 B AR
& vy § wdar yETerd 8 |

& B BTy

@) T WER & GEH WEe @ g
agafa & fae1 97 1 W Ar wered 41 folh
A W &} B e T8 B S,

(@) et sda affrm o vy st
3k 9@ afF =g Y Rl & SvEd @
IMER gal @ wers fafafia ot s |

3T 7T Y R |

S A oarg A Al Al
@Y WgET B HRU
S B R BT |

TRRAfE dadt o § g ar Ress
FEEOTHTR Il @1 AR srgeTd T 8 |

fepedt aRddery wml
T SYANT T IATEA |

qiffys Bled 8RR
A" B RATYAT BT |

yRfRfe 99§ WA 8§ &g v o femme
qiftfue weEl @ fwr oY Bied @ik
ATTE ST T8I B |

WA ® ol SugeR

SUgT |

qitToges Sl GwTE
R ofwa  oa
Faga M & |

(@) i @ st @ arfie HY ok wvq
gug @ fay wa @1 fredn (wa@ ek
HPTTd Tel) g 8,

(@ shenfs o1 oty swm & fag
o R yfrm @ @ et R
et frepdor fag o w6 9Tl Wi @ HIE
0 8 & fog weftm Rframe mieso &t 9@
foRea argafar srifér &rfy;

(M) W& T o B B Ry sigee T
&,

(6) ST & Hgyur I7 wgww, Rres sfta Hiy
0 g @ A1 & forg vl Surg e s |

T §ed o fagd
RGO BRI

TRfRfes @@ 99 ¥ W wa faga
wRarer @A (3, g1 T 3R SaRa &
dfmion) @ wirr ek femm W9E @
e @ R ge o e oot
(100 frelare @) @1 @y faga oRareEmsi
(100 femare ¥ 2000 fFelEEe @), o
wrft el @ el B et B
T Y, WaftE T e iR e TS
amufrl & el weq gy nfafdg @nft |

10.

fioeht & R v w®
TER et @1 gRfmtr |

afrTa SR o Terar 3 |




1352

THE GAZETTE OF INDIA : EXTRAORDINARY

[PART II—SEC. 3(ii)]

14

wHg e N
yafera S iR IrmEr
weralt & W qguTer,
e P, oA Pl
SR qER qe

&

12.

T T EIT

Afhg I ¥ derdr <A1 B |

13.

Bedl au fasmea &
feme Rl @t T
ST

14,

IS 9T

15.

e

\fehg w9 & "Qrar &1 8T |

16.

fremm ws®l B AR
BT 3R 9% gg& Bl
G B R
w ot

Shra ggtaxo gamE fAuRer R aEeEE @
AT B ATl SUTAT & SR BRAT B |

17.

wE ¥ e I
Calc ekl

FiftToue® s & g |

18.

faeft sonferat @1 waw

19.

IR gg-oitg anRer &
% TR ™ T B [ER
BN 9eM WY, afe
AT

20.

TEel adl 3R A B
TAeRY &1 Reqor

21.

wpfad oa e a
wagl &= # IuERa
gfeeta 3 39 smfine
&1 frEaRT

22.

WiGfae od el
et &% # SwEiRa
gfgeta &1 o

SugRa afewia & qFasy Bl Hcared B
3R srawer a1 O el & fwem & forg
foremm Rl &1 srguTe &< 8N

23.

qitre  AgeErs R

24,

it fhareemdl & fag
gRa Wenfat &t w8

witha w9 ¥ geral faar 9y |

25.

FER S R
s AT BRIR
anfy ot &

26.

FEEYT I T B drel

TRfIRE dad o 8 R §gEu, R




1353

[ 9 1I-'vs 3(ii)] G T IS 3 TEH 7
SUMEN W PN emEiRa <E AE W
aitenfrs SwEl @ Swew san R @
yatavoer O} HIg el wwa 78 Sred & |

27. | 2 St amaRa e &l - - qRfRfaS |aat o @ gl & Wdar T8
THEE W IR FE P WA G JH1E
¥ srggma 78 el |

28, |97 SOW R R FIS | - ' 33

79 SamEr (g
Ealip Rl

29, | fmror feareaT g - - gRfRfies w9 o A REm,  wmw
frafidl @t o srawmdarel, e siafd
Hg W@ 11, WE 9@ 25, HE 9@ 30 AR
g W 31 4 gdeg fhaean ff € @
qopTe wwie ¥ Rl wer @1 Tar Wit
ITET TE B | AE WA 26 H qHlEg
frarpe @ e ¥ dfmio fhareamt @
fIfafm %7 g ST Ao 'R W W@
ST |

30. | TRfRuf® e - & -

gfed ¥ E oEv,
oo, famsi, ooRa
EIce
31. | g & Y = i -
32. |wifed @ Il HT| & - -
[UA

5.  wou Wi nRiRufe @3 wm aritedt it (1) 38y awer aRfRife w98 s @ it aeied
& forg Rifdew wow @ forg ya wfdfy wifea it &1, Rirer @ wn wlw aRfRfie @9l o aried iy
(TasTaoreyHw), S ffiRed & frerey a+T, smfq —

1) 7= wfye, fafees e - sy
(ii) T g qred, fafees aver - NS,
(iii) vatarer, a9 R Steary o #ared o1 wRifE - HEH;
(iv) iRfiefios, fafdes @R - e,

(v) oy wgu e 9 @ wfafafr - W,
(vi) e @& &% A B B g IR e wed @ fiffen s 'R
g T v afifif (g@ ad @ safy @ fg) T

(vii) ey weR & o yaes e &1 afafafe -HEw;

(viii) — "fdgaeey da R (e v sareTie Us saaude, Rifdsd &1 afifafl - wew;
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(ix) fufeen wwer & Y v & gfafaf -HeH;
(x) fufdes wer & wed e i smam fawm & s ~ERT;
(xi) Hafeq Rt #1 Pefaey -HE;
(xii) i o s (g &1 srd) N
(xiii) @@ a7 WRE (79 M) - Hewg g |

(2) wrow ol wiRfRfee wadt S wfafy g9 o & Suasl & srure & Ay B! |

(3) TRfRIfees w3 WM & R WXeR & qafarwr, a9 iR Searg YRads HaTerd Sl Afeg@- H, H.3M.
1533(3) , arég 14 Ry, 2006 B SFRA B S W Rrarmemd ok gw siftRgET @ AN 4 @ e
areflt @ ww (3) § 7o Rfffe sfiftg TRk & Ram o a@ 19 frrmant @t wm 3 awfee Rffde
el Enell TR amETRa Iu Wiy uRfRIfie §ad S A fifa gr ddter & wolt siv Sa aiferggen
& IyaEl @ o gyt Rer & fg die weR & wieRw, 99 o siearg oRads #rey @ fAfdse
I St |

(4) 39 ftRgEeT @ 90 3 & ol WRUR & W (3) ¥ v Rffde sfiftg frarea & R, W
WHR B qafaww], a4 iR Soary IRads Jared @ IfRgET WeiE Bl 1533(3), ana 14 Ridey 2006
1 RGeS @ e U Rrurmad, R wfffea & frar man 8, oy oRfRe w9t Sie F e
£ N Prareamt @t afie RffEe we sl ) smRa w0 Wi TR d9@ 9@ ared afifa
R e ) s ek 9w deg fafame e @1 e e smo |

(5) 3o wdw URRAIRS wad o Arfled affy &1 vew-afa a1 deg e U ddg Sa & Fur
W ofed @ feg o 39 AERET & Fd SUdy & IJeoigw FRa1 &, qatawor (GRevn) fafaE, 1986 @1 AN
19 @ e TRaTE BIgd B D foIT |EH BT |

(6) T iy wiRfRIfe W S Aed wffy Haf & omuR W aemslt W flk &d gy Wag fRuri &
yfafafeat o Rwst e dmEl @ dag woeiRal @ afefAfRdt @ eue faar-fand #§ wemar & fog
T &Y |a |

(7) T=u Wy TRRAIRE W W9 Ared wfify S af @1 30 97 9 yde 9 @ 31 A 96 @l
BT TSR D TRV, a9 R Serarg IR HATed B I aifie wikarg RoE guew 3 4 &y ¢ e
F, &t 7 wriars F sraet arfiw fard wega st |

(8) B IR B wafawwl, 9 X Searg IR FHed T W TRiRfie W@ §F arfed
AR B o Hedl B et e @ g I Flw 3 wa T < 97 S m e |

[®1.E. 25/11/2013-E0H01/3MTE]

ol ST AT geEavH, s S
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IqE-1

aRffe @@ o @ @ i 3 affe o T siftm sl fvaRa swia sik S |

a8°21'0"E
1

217N
1

T'60N

MAP OF ECO SENSITIVE ZONE AROUND KITAM BIRD SANCTUARY
SOUTH SIKKIM

e —

Jl 25 meters

Coordinates of Major Location
Coordinates
ESZ is not to be the Scale [i5Eation
Number Latitude Longitude
Legend D | M| S D ™M S

) 1 27] 7] 1s 88 21| 51
il 2| 27 e s2| s8] 20| 36
el Kitam WLS 3 27| 6] 33] 88 20 39
- Eco-Sensitiva Zone a 27] 5] 55} 88 21 7
= 5 27| 5] 53} 88 21 34

T
60N
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JuTEE-2
e weft s, afielt Rifden @ swrfae oRfRfie wad Sim & fer o= at o 3t g

B B g =R

b TR | e | Yes | BR[| B | 9@
1| o fram 27 6 56 88 20 52
2 | ferEren fobam 27 7 7 88 21 28

IqTEE=-3
Fréars & 1€ RN & Newt - 5w @i ifaiRs d&d v aed affy
Ao FT FTAGT ¢ FOAT Y& Ioerae 17 TGt 7 a0 F¢ | 32F F Frdged F1 Th 79 Jqae § Iurag H7L |
S JTEET T T AT i arfeafy S st wied g wW (mifRafas dadt Sear)
q-srteer ¥ g3 %A % g F fore stgre i o ArAet F are (it @9 )
mafaer waTaE et (ferdu) afdmmer, 2006 (miifRafes @3 SeEw) Foefi e aTelr
wfafafaet £ dfEem % wraet #rarder | S Uh 9uE STy F w9 § I9Eg R S a9 ¢ |
6. Eawiu sferger, 2006 (wfifRufa® @3 Sae) F ot 7 e avett afafatdat fir @fEer F avws w1
LT | S T Qo TATEY F F7 § ITaE 60 AT HH 2 |
7. watEwor (s ) sffiaw, 1986 F grr 19 F st 35t it 7€ Prewrat Fwv A (midatis aw d

HAAT)
8.  HETT & FE o AU |

Lol ool -l o

MINISTRY OF ENVIRONMENT, FORESTS AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 27th August, 2014
S.0. 2167(E).—Whereas, a draft notification under sub-section (1), clause (v) and clause (xiv) of sub-section
(2) and sub-section (3) of Section 3 of the Environment (Protection) Act, 1986 (29 of 1986) was published, as required
under sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986, vide notification of the Government of India in
the erstwhile Ministry of Environment and Forests number S.0. 551(E), dated the 25th February, 2014, inviting

objections and suggestions from all persons likely to be affected thereby, within a period of sixty days from the date on
which copies of the Gazette containing the said notification were made available to the public;

And whereas, copies of the said Gazette were made available to the public on 25th February, 2014;

And whereas, suggestions received in respect of the proposed draft notification have been considered by the
Central Government;

And whereas, the Kiamn Bird Sanctuary (hereinafter referred to as the Sanctuary), South Sikkim was declared
by the State Government of Sikkim considering its ecological, floral, faunal, and nature significance and its need for the
protection, propagation and development of wildlife and its environment under the provision of Wildlife (Protection)
Act, 1972 vide Notification No. 37/FEWMD, dated the 17th June, 2006;

And whereas, the area of the sanctuary is 6.0 square kilometers and it is located in the tropical eco-region at an
altitudinal range of 320-875 metres from the mean sea level and harboursa unique association of Sal (Shorea robusta)
and Chir Pine (Pinus roxburghii) forestswhich nestles a large number of Peafowls, the national bird and both the Sal and
Chir Pine are dominant species in the Mixed Broad-Leaved Forests of Terminalia, Castanopsis, Engelhardtia, Betula
species and Teak (Tectona grandis),

And whereas, the State’s southern boundary bordering with the West Bengal State is separated by the Great
Rangeet River;
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And whereas, the sanctuary harbours Common Leopard (Panther pardus), Assamese macaque (macca
assamensis), Rhesus Macaque (Macaca mulatta), Barking Deer (Muntiacus muntjac), Wild Boar (Sus scrofa) , Chinese
Pangolin (Manis pentadactyla), Himalayan Crestless Porcupine (Hystrix brachyura), Himalayan Palm Civet (Paguma
larvata) etc. among the mammals and among the reptiles, the Indian Rock Python is common;

And whereas,avi fauna includes Indian Peafowl (Pave cristatus), Kalij Pheasant (Lophura leucomelana) Red
Jungle Fowl (Gallus gallus, “ommon Hill Partridge (Arborophila torqueola), Great Hill Barbet (Megalaima virens),
Golden-throated Barbet (Megalaina franklinii), Himalayan Golden-backed Three-toed Woodpecker (Dinopiums horii),
Indian Pied Hornbill (Anthracoceros coromatus), and the like;

And whereas, it is necessary to conserve and protect the area around the Kitam Bird Sanctuary and to propagate
improvement and development of the wildlife therein and its environment;

And whereas, it has become necessary to specify certain areas around the Kitam Bird Sanctuary as Eco-sensitive
Zone and to prohibit industries, operations or processes or class of industries, operations or processes in the said
Eco-Sensitive Zone.

Now, therefore, in exercise of the powers conferred by sub-section (1), clause (v) and clause (xiv) of sub-section
(2) and sub-section (3) of Section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with sub-rule (3) of
rule 5 of the Environment (Protection) Rules, 1986, the Central Government hereby notifies an area up to 25 metres
around the boundary of the Kitam Bird Sanctuary in the State of Sikkim as the Eco-sensitive Zone, details of which are
as under, namely:—

1. Extent and boundaries of Eco-sensitive Zone.—(1) The extent of Eco-sensitive Zone is 25 meters from the
boundary of the Kitam Bird Sanctuary and in the south-western part, the extent of Eco-sensitive Zone shall be up to the
outer bank of the river Rangit.

2) The Eco-sensitive Zone is bounded by 27°7'15"N latitude and 88°21'51"E towards North East (Reference point
No.1 of map); 27°6’33"N latitude and 88°20'39"E longitude towards west (Reference point No. 3 of map); 27°5’55"N
latitude and 88°21’7"E longitude towards south (Reference point No. 4 of map) and 27°5°53"N latitude and 88°21'34"E
longitude towards south east (Reference point No. 5 of map).

3) The map of Eco-sensitive Zone boundary together with its latitudes and longitudes of extremes and extent is
appended to this notification as Annexure I.

4) Two villages namely upper Kitam and Lower Kitam falling within the Kitam Bird Sanctuary Eco-sensitive Zone
alongwith their longitudes and latitudes at prominent point sare appended to this notification as Annexure II:

Provided that the Annexure II shall be subject to the list of villagesconfirmation by the State Government in the
Zonal Master Plan.

2. Zonal Master Plan for the Eco-sensitive Zone.— (1) The State Government shall, for the purpose of effective
management of the Eco-sensitive Zone, prepare a Zonal Master Plan within a period of two years from the date of
publication of this notification in the Official Gazette, for the consideration and approval of the Central Government in
the Ministry of Environment, Forests and Climate Change, in consultation with the local people and with the following
concerned State Departments namely:—

(i)  Forest, Environment and Wildlife Management;

(ii) Sikkim Police;

(iii) Urban Housing Development;

(iv) Tourism;

(v) Rural Management and Development;

(vi) Irrigation and Flood Control;

(vii) Public Works Development;

(viii) Land Revenue; and

(ix) Disaster Management.
(2) The Zonal Master Plan shall provide for restoration of degraded areas, conservation of existing water bodies,
management of catchment areas, watershed management, ground water management, soil and moisture conservation,
needs of local community and such other aspects of ecology and environment that need attention.
3) The Zonal Master Plan shall demarcate all the existing and proposed urban settlements, village settlements,
types and kinds of forest, agriculture areas, horticultural areas, lakes, other water bodies and entrepreneurial units.

4 The Zonal Master Plan shall contain the measures as may be specified by the Central Government or the State
Government, for regulation of activities specified under column (2) of the table specified in paragraph 4.

(5) The Zonal Master Plan so prepared shall be co-terminus with the regional development plan.

3 Measures to be taken by State Government.—The State Government shall take the following measures for
giving effect to the provisions of this notification, namely:—
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(1) Land Use.—Forests, horticulture areas, agricultural areas, parks and open spaces earmarked for recreational purposes
in the Eco-sensitive Zone shall not be used or converted into areas for commercial or industrial related development
activities:

Provided that the conversion of agricultural lands within the Eco-sensitive Zone may be permitted on the
recommendation of the State Level Eco-sensitive Zone Monitoring Committee (SESZMC), and with the prior approval
of the State Government, to meet the residential needs of the local residents, and for the activities listed at item numbers
12, 25, 26, 30 and 31 specified under column (2) of the table in paragraph 4, namely:—

(1) Rainwater harvesting,

(ii) Cottage industries including village artisans, etc.,

(iii) Small scale industries not causing pollution,

(iv) Eco-tourism facilities like home stays, ropeways, kiosks, funiculars, etc; and
(v) Security Forces Camp

Provided further that no use of tribal land shall be permitted for commercial or industrial related development
activities without the prior approval of the State Government and without compliance of the provisions of the law for the
time being in force, including the Scheduled Tribes and other Traditional Forest Dwellers (Recognition of Forest Rights)
Act, 2006 (2 of 2007):

Provided also that any error appearing in the land records within the Eco-sensitive Zone shall be corrected by
the State Government, after obtaining the views of SESZMC, only once in each case and the correction of said error shall
be intimated to the Central Government in the Ministry of Environment, Forests and Climate Change:

Provided also that the above correction of error shall not include change of land use in any case except as
provided under this sub-paragraph.
(2) Natural Springs.—The catchment areas of all springs shall be identified and plans for their conservation and
rejuvenation shall be incorporated in the Zonal Master Plan and strict guidelines be drawn up for the prohibition of
development activities at or near these areas.

(3) Tourism.— The activity relating to tourism within the Eco-sensitive Zone which shall form part of the Zonal Master
Plan shall be as under, namely:—

@) all new tourism activities or expansion of existing tourism activities within the Eco-sensitive Zone shall be in
accordance with the guidelines issued by the Central Government in the Ministry of Environment, Forests and Climate
Change and the Ministry of Tourism and by the National Tiger Conservation Authority, with emphasis on eco-tourism,
eco-education and eco-development and based on carrying capacity study of the Eco-sensitive Zone;

(ii) new construction of arny kind shall not be allowed within the Eco-sensitive Zone except the activity specified at
item No. 30 relating to eco- tourism facilities like home stays, ropeways, kiosks, funiculars, etc. under column (2) of the
Table in paragraph 4;

(iii) till the Zonal Master Plan is approved, development for tourism and expansion of existing tourism activities
shall be permitted by the concerned regulatory authorities based on the actual site specific scruitinisation and
recommendation of the SESZMC.

(4) Natural heritage.—All sites of valuable natural heritage in the Eco-sensitive Zone such as the gene pool reserve
areas, rock formations, waterfalls, springs, gorges, groves, caves, points, walks, rides, cliffs, etc. shall be identified and
be preserved and proper plan be drawn up for their protection and conservation, within six months from the date of
publication of this notification and such plans shall form part of the Zonal Master Plan.

(5) Noise pollution.—The Environment Department or the State Forest Department of Sikkim shall draw up guidelines
and regulations for the control of noise pollution in the Eco-sensitive Zone in accordance with the provisions of the Air
(Prevention and Control of Pollution) Act, 1981 (14 of 1981).

(6) Air pollution.—The Environment Department or the State Forest Department of Sikkim shall draw up guidelines and
regulations for the control of air pollution in the Eco-sensitive Zone in accordance with the provisions of the Air
(Prevention and Control of Pollution) Act, 1981 (14 of 1981).

(@) Discharge of effluents.—The discharge of treated effluent in Eco-sensitive Zone shall be in accordance with
the provisions of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974).

(8) Solid wastes.—Disposal of solid wastes shall be as under:—

(i) The solid waste disposal in Eco-sensitive Zone shall be carried out as per the provisions of the Municipal Solid Waste
(Management and Handling) Rules, 2000 published by the Government of India in the Ministry of Environment, Forests
and Climate Change vide notification number S.0. 908(E), dated the 25th September, 2000;

(ii) the local authorities shall draw up plans for the segregation of solid wastes into biodegradable and non-biodegradable
components; )

(iii) the biodegradable material shall be recycled preferably through composting or vermiculture;

(iv) the inorganic material shall be disposed of in an environmentally acceptable manner.
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(9) Bio-medical waste.—The bio-medical waste disposal in the Eco-sensitive Zone shall be carried out as per the
provisions of the Bio-Medical Waste (Management and Handling) Rules, 1998 published by the Government of India in
the Ministry of Environment, Forests and Climate Change vide Notification number S.0. 630(E), dated the 20th July,
1998.

(10) Vehicular traffic—The vehicular movement of traffic shall be regulated in a habitat friendly manner and specific
provisions in this regard shall be incorporated in the Zonal Master Plan and till such time as the Zonal master plan is
prepared and approved by the Ministry of Environment, Forests and Climate Change, SESZMC shall monitor
compliance of vehicular movement as per the rules and regulations in force,

4. List of activities prohibited or to be regulated within the Eco-sensitive Zone.—All activities in the Eco-sensitive
Zone shall be governed by the provisions of the Environment (Protection) Act, 1986 (29 of 1986) and be regulated in the
manner specified in the Table below, namely:—
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TABLE
SL Activity Prohibited Regulated Permitted Remarks
No.
(1 2 3) 4 (©) (6)

1. Commercial Yes - - (a) All new and existing mining
Mining, stone (minor and major minerals), stone
quarrying and quarrying and crushing units are
crushing units. prohibited except for the domestic

needs of bona fide local residents.
(b) The mining operations shall

e strictly be in accordance to the orders
of the Hon'ble Supreme Court dated
04.08.2006 in the matter of
T.N. Godavarman Thirumulpad Vs.
UOI in W.P.(C) No. 202 of 1995 and
dated 21.04.2014 in the matter of Goa
Foundation Vs. UOI in W.P.(C) No.
435 of 2012.

12 Felling of trees. - Yes - (a) There shall be no felling of trees

on the forest land or Government or
revenue or private lands without prior
permission of the competent authority
in the State Government.
(b) The felling of trees shall be
regulated in accordance with the
provisions of the concerned Central or
State Act and the rules made
thereunder.

3. Setting up of saw Yes - -
mills.

4, Setting up  of Yes - - No new or expansion of existing
industries causing polluting industries shall be permitted
water or air or soil within the Eco-sensitive Zone.
or noise pollution.

3 Use or production Yes - -
of any hazardous
substances.

6. Commercial Yes - - No new or expansion of existing
establishment  of commercial establishments such as
hotels and resorts. hotels and resorts shall be permitted

within the Eco-sensitive Zone.

T Commercial use of Yes - -
firewood.




1360

- 14 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

8. Commercial water - Yes - (a)The extraction of surface water and
resources including ground water shall be allowed only for
ground water bona fide agricultural use and
harvesting. domestic consumption of the occupier

of the land.

(b) The extraction of surface water
and ground water for industrial or
commercial use including the amount
that can be extracted, shall require
prior written permission from the
concerned Regulatory Authority.

(c) No sale of surface water or ground
water shall be permitted.

(d) Steps shall be taken to prevent
contamination or pollution of water
from any source including agriculture.

9. Establishment  of Yes - - Setting up of new hydro-electric
new major power plants (dams, tunneling, and
hydroelectric construction of reservoir) and
projects. expansion of existing plants in the

Eco-sensitive Zone 1is prohibited
except the micro hydel power projects
(Up to 100 KW) or the mini hydel
power projects (from 101 to 2000
KW), which would serve the energy
needs of the local communities,
subject to consent of the concerned
Gram Sabha and all other requisite
clearances.

10. | Erection of - Yes - Promote underground cabling.
electrical cables and
telecommunication
towers.

11 Ongoing = - Yes
agriculture and
horticulture
practices by local
communities along
with dairies, dairy
farming,
aquaculture and
fisheries.

12. Rain water - - Yes Shall be actively promoted.
harvesting

13 Fencing of existing - Yes -
premises of hotels
and lodges.

14. Vegetative fencing Yes

15. Organic farming. - - Yes Shall be actively promoted.

16. Widening and B Yes - Shall be done with proper
strengthening  of Environment Impact Assessment and
existing roads and mitigation measures, as applicable.
construction of new
roads.

17. Movement of - Yes - For commercial purpose.
vehicular traffic at
night.
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18. Introduction of - Yes -
exotic species.

19. | Undertaking Yes - -
activities related to
tourism like over-
flying the sanctuary
area by  hot-air
balloons, etc.

20. Protection of hill - Yes -
slopes and river
banks.

21. Discharge of Yes - -
untreated effluents
and solid waste in
natural water
bodies or land area.

22, Discharge of - Yes - Recycling of treated effluent shall be
treated effluents in encouraged and for disposal of sludge
natural water or solid wastes, the existing
bodies or land area. regulations shall be followed.

23. Commercial ~ Sign - Yes -
boards and
hoardings.

24, Adoption of green - - Yes Shall be actively promoted.
technology for all |
activities.

25. Cottage industries - - Yes
including  village
artisans, etc.

26. Small scale - Yes - Non-polluting, non-hazardous, small-
industries not scale and service industry, agriculture,
causing pollution. floriculture, horticulture or agro-based

industry producing products from
indigenous goods from the Eco-
sensitive Zone which do not cause any
adverse impact on environment.

27, New wood based Yes - - No establishment of new wood based
industry. industry shall be permitted within the

Eco-sensitive Zone.

28. Collection of - Yes -

Forest produce or
Non-Timber Forest
Produce (NTFP).

29. Construction Yes - - No new construction of any kind shall

activities be allowed within the Eco-sensitive
Zone, except for the domestic needs
of local residents including the
activities listed at item numbers 12,
25, 30 and 31. In the case of activities
listed at item number 26, the
construction activity shall be regulated
and kept at the minimum.

30. Eco-tourism - Yes -
facilities like home
stays, ropeways,

kiosks, funiculars,
etc.
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31. Security Forces Yes
Camp
32. Use of plastic carry Yes - -
bags.

5. State Level Eco-sensitive Zone Monitoring Committee.—(1) The Central Government for effective monitoring of the
Eco-sensitive Zone, hereby constitute a Committee to be called the State Level Eco-sensitive Zone Monitoring Committee

(SESZMC) for the State of Sikkim comprising of:—

2
©)

4)

(5)

(6

)]

()

(i)  Chief Secretary: Government of Sikkim —Chairman;
(ii)  Chief Wild Life Warden, Government of Sikkim —Member;
(iii) Representative of the Ministry of Environment, Forests and Climate Change —Member;
(iv) PCCF, Government of Sikkim —Member,
(v) chresentétive of State Pollution Control Board —Member;
(vi) One representative of Non-governmental Organisations working in the field of

environment to be nominated by the Government of Sikkim (for a term of one year) —Member;
(vii) Representative of Rural Management Department, Government of Sikkim —Member;
(viii) Representative of Govind Ballabh Pant Himalayan Institute of Environment and

Development, Sikkim —Member;
(ix) Representative of Agriculture Department, Government of Sikkim —Member;
(x) Representative of Urban Development and Housing Department, Government of Sikkim  —Member;
(xi) Concerned District Collector —Member;
(xii) Divisional Forest Officer (In-charge of PA) —Member;
(xiii) Chief Conservator of Forest (Wild Life) —Member Secretary.

The SESZMC shall monitor the compliance of the provisions of this notification.

The activities that are covered in the Schedule to the notification of the Government of India in the Ministry of
Environment and Forests number S.0. 1533(E), dated the 14th September, 2006, and are falling in the Eco-
sensitive Zone, except the prohibited activities as specified in column (3) of the Table under paragraph 4
thereof, shall be scrutinised by the SESZMC based on the actual site-specific conditions and referred to the
Central Government in the Ministry of Environment, Forests and Climate Change for prior environmental
clearances under the provisions of the said notification.

The activities that ace not covered in the Schedule to the notification of the Government of India in the
Ministry of Environment and Forests number S.0. 1533(E), dated the 14th September, 2006 but are falling in
the Eco-sensitive Zone, except the prohibited activities as specified in column (3) of the Table under paragraph
4 thereof, shall be scrutirised by the SESZMC based on the actual site-specific conditions and referred to the
concerned Regulatory Authorities.

The Member Secretary of the SESZMC or the concerned Collector or the concerned park in-charge shall be
competent to file complaints under section 19 of the Environment (Protection) Act, 1986 against any person
who contravenes the provisions of this notification.

The SESZMC may invite representatives or experts from concerned Departments, representatives from
Industry Associations or concerned stakeholders to assist in its deliberations depending on the requirements on
issue to issue basis.

SESZMC shall submit the annual action taken report of its activities as of 31 March of every year by 30" June
of that year to the Central Government in the Ministry of Environment, Forests and Climate Change as per
proforma given in Annexure III.

The Central Government in the Ministry of Environment, Forests and Climate Change may give such
directions, as it deems fit, to the SESZMC for effective discharge of its functions.

[F. No. 25/11/2013-ESZ/RE]
Dr. G. V. SUBRAHMANY AM, Scientist ‘G’
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Annexure 1

Map of Eco-sensitive Zone boundary together with its latitudes and longitude of extremes and extent.
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Annexure II

List of villages falling within the proposed Eco Sensitive Zone of Kitam Bird Sanctuary, South Sikkim.

Sl Name of Latitude Longitude
No the village
Degree Minute Seconds Degree Minute Seconds
1. Upper 27 6 56 88 20 52
Kitam
2 Lower 27 7 7 88 21 28
Kitam
Annexure ITI
Proforma of Action Taken Report: - State Level Eco-sensitive Zone Monitoring Committee.-
1.  Number and data of Meetings.
2. Minutes of the meetings: Mention main not worthy points. Attached Minutes of the meeting on separate
Annexure.
Status of preparation of Zonal master Plan including Tourism Master Plan (Eco-sensitive Zone wise)
4. Summary of cases dealt for rectification of error apparent on face of land record. (Eco-sensitive Zone wise).
Details may be attached as Annexure.
5. Summary of cases scrutinized for activities covered under Environment Impact Assessment (EIA) Notifications,
2006 (Eco-sensitive Zone wise).
Details may be attached as separate Annexure.
6. Summary of case scrutinized for activities not covered under EIA Notification, 2006 (Eco-sensitive Zone wise).
Details may be attached as separate Annexure.
7. Summary of complaints ledged under section 19 of Environment (Protection) Act, 1986 (Eco-sensitive Zone
wise).
8.  Any other matter of importance.
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R, a4 3R Seary aRads @area

¢ feoelt, 27 e, 2014

B1.3M. 2166 (1) .-vafawor (vivewr) ffraH, 1986 (1986 BT 29) Tt &R 3 & IU-aW (1), ST-E (2) &
e (v) @k @S (xiv) @ Su-aw (3) @ e wrou sfdegen, watewer W@ fraw, 1986 @ fraw 5 @
Iu-fraw (3) B el SETTER W WXBR B GehTel qataRe iR @ HaATer Bl SAERLEET W, B1.aM. 304 (3)
aRg 3 BRaS 2014 R SHIRG far wan an, o w9 ot afddl | R sew g em @t dwrae
ofl, 99 aieE ¥, Rrge! R & oraa J e w9 3 gaw sy @ gt s @ Suere wa & g o,
wre fom & v @ qd emd ok gena 7 g 9 ;

3R, Sad AfREET & R T 3 R, 2014 B S D S N G T ol
AR, Saa TR rou SRRgET @ e ¥, W gerdl W SEd TR g fEr wx formn wn €

AR Fuwem T Sue (R 39d sUe UvE AR dEl T 8) ufved fufdew @ geam A
e wd ¥ Sl R § A ot ik e Rar & g woverer @1 R @ | ol Sem @t afee
W Yurer &6 srarSSr W @ - S & | sifew See-ufRen s W e Ra-Ee W@ w R
2 | I IUE B & 1784 T fhanfler @ |

A, =t sa o1 9 & R Reggw e @ gl W # o e wesiawa @ ailka o @
R fieg @1 demr Sea ode Rrax, daeoim wda wfffed 8, &1 W 2 |

3399 G1/2014 (1)

1365




2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

3R, T S &7 19 (S1) ARl ¥ R & R Reme, swares ok gai= R aren o e @
Rt drerd 300 Hex iR waTE 26 Rraniier dars ¥ & | 39 WY-TY 17 W TRSH! o) wiw #fie off AR
IR ¥ | UT TEE AT W9 @ amEE @ it Farht qmelt @ ot & sror amwafie sk i
fafderaait ¥ oRyel & | fafde ey R i fig gar eyl ok oy yonfadl & far @ fawga &7 Suere
o & | U e weRal @ T 124 yortodi, gférat @ 300 yenfdi, IRgE @1 10 wowfd], SwgeRi
&t 5 o, Teew @t 8 et ok Rmfirat @ 400 werfdl @1 s ¥ | wT S iR wia = i
¥ qguers Rt gfty Rt ISR, anfhe, fuftseda urey, Sty el @t wenft seffe gt € |
TR I TGO BT 490 T AR 120 FaAl B LT T 1225 Fowferdt # a8, & ey o

aR Iy S ol & fF sum @ ufREh & ¥ Aue @ wee W &% & W 3w wiRfd
FRET & AR A TR A ARV R AW 77 oita anarow, fufgen F i § weeoim 39 e
U1 IUE & S0 GF W W Hag 2

3R fFeEn o W 9w S~y Sfiel 7 Do Aeyul yardiy Senpmiadl @ fog fewg 7w Fania goee
mﬁmg@h(mmﬁm)wwmmw%lawaﬁa(wmm, 1972
(1972 &1 53) & ygeh oA # Raffie wpit § @& 3o 3w &% F g o & Fowre Sfia o/ & WA
e TSl (TR Bere), Bed g (Areew diureney), dgn (Herikew), w6 @ (3R Yewe), fi
dgen (eiRmn sifm), e R ¥R, Smodlew, Riged, Rued s W @ wyed
fRradtam), (@ W (Qvad a@ew), W (Frivgsw gigeim), wa/dd ¥ (IR Ty, s g
(BFRTTE DY), STl HET (HST YfiTE) IR qC S & | eRISHiieT SRy o (Wrgel e HielR),
o Ut & SHEER, T SR faferal g6 U # Ui W € |

3R T T SEF @ TR R @ Bigg & B aRRdE @ 99 @ w0 A i s el
Saa TR S8 i & I &1 yares a1 HEwhReT 91 S @ 9 @ yEre iR peR &I afiftg
FHET WS § |

e, O/, DE WROR, qaiawer (Gvev) fraw, 1986 @ fraw 5 @ wu-frm (3) iR wieRe (dwe)

SffrTs, 1986 (1986 @1 29) W 4RI 3 F IG-ART (1) B WY UK g} 3 T IFAW (2) B &S (v) iR s
(xiv) iR Su-awr (3) gN wew Wikl &1 W Hwa gy, Rifdew I § wEAorn I SAE @ JAMEE A
P A A 200 WR 70 @ &7 B RIS T3 9 @ w1 § AR w2, e fao fErgeR g,
arfq -
1. TRfRARS Haf Sim &1 v iy st Wag—(1) TRRE J9@ S Saeim I SEE @ e
¥t Wex A 21 9 Hiex g wRafda erft | aRfRifs 93d S &1 faar & |1 diex 8, oiel Iga SaH
I ARG vgg g T § Hor &7 a9 € iR Sur & AW 9 F v Wew a1 aiRfRIfke dad
S BT fawar B |

(2) nRfRfde w4 oW, qd (Amfea # wof famg 9. 4) 3 alv 27° 36'28" "I arertyr 3ik 88° 37'53"'qd
e ufPew (Al # wed fisg W.0) &Y 3w 27° 29'22" ST wrete derm 88’ 2'49''qd IR ; IR (WA
¥ e famg 4.1) & 3R 27° 54'14"'ITx errw &R 88’ 7'46"'7d @R AR 01 (wElRE A e favg w.e) @t
R 27° 23'17"' ST srerter T 88° 13'2''qd WRR W R g B |

(3) wRfRfee ad Wi @t W1 &1 TR 39 AfNgET & SUEg Y AR SR B WY SuEy 1 W
2|

(4) e W SE TR Wad 9iF @ fiaR o 9T aRE i A YA g9 sftgET @ SuEg
v fargell @ W S ety oY SUTRR @ Wi SuEY 2 W |

(5) T SuEY 2 Tl A R AT FERISET o0 WER gN IR 8 B e Bl

2. TRfRAIRE @39 A9 @ Rt AFa aeY @@= (1) T8 wwer, TRRIRE 998 9N & Jwd &@es &
Wi & g, wova § 39 AfgET @ yeed @t adE ¥ A 9§ B el & Naw waiee, a9 3R Werarg
TRadT #aTed, 9Rd W¥eR B fER o e @ g wrfa afdwal ok s weRr @ Frefafea deg
faurl & e § e ey W SR S, s -
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() @, gufaror sik o= Sftq yey;
(i) Fafeea gfew;
(iii) &R ¥ smary faw;

(v) Frfor e &R e
(vi) Trarg afik 1@ Fg=,
(vii) o famtor R,
(vili) RO,
(ix) 379er ey |
(2) S AR @ & FEliga 891 3 [TeaR, Ren el & G, AT &6 & FEEE, Se-Hae
YeE, Y-ore WeE, ga1 oliX e weE, WY wHerl @ sawedet adl TR 7 watar § &
{ o vEepell, R W @ & smawEw €, @ g SudE g

(3) St AReR @ W R o yRaTiia el ek, anfor afRwd, o @ fee ok wer, B &,
Te-HiY &=, giell, 3y o Pl ok s freeadt gorgdl @1 eiwT e |

(4) Sre TR W ¥ )1 4 Rfife aroh @ w@i (2) @ o Brrrmant & R @ g, S
WHR T A WWHR gV Argel &1 ffafde &= qa i |

(5) STt AR @i, W e Qo @ weeeftd R e e |
3. o OGN G U W AT SUM- Yo WX g9 JgEr & Iuael @ gl & @ forg e
SUE e, i —

(1) gIwr- TRRAREE Ga§ o #F arews & waem @ foay siffifdea fey @ o,
Sa-Piy &3, PR &, Wl ik o w1 At sk shefie weg fwm frammand @ fog
Y-S # WoRad e el e

g TRRARG W W @ Haw PN A qfy o1 doRad, U Wl o 69l S
aed ORI (WO SL) @ ReRe ) ek IoT WeR & @ g §, wr Pl @t
AR SreRe! B g0 & @ forg ol R 4 @) wwelt & wi (2) @ i 7E o 12, Ho 25, o 26, HO
30 3R €. 31 ¥ gAeg frardpamdt & @ @A @ A srgera 8, i -

() v 9o ¥y,

(i)yFeR Jei, Rras sfarta arftor Rrerer s ff €

(i) N S 7 HE e @Y S,

Gv) TRRAYS v ghurd, 9N T seva, oA fhai, Ieevd g,
(V)T Tl B DY

7 7E oK 5 To0 WEHR D [ AT R qod wga i & Swddl, fred siava srefaa
SRy &R o1 WA 97 Prawdt (@7 sfeRi @Y arran) s, 2006 (2007 @1 2) ot § @
fiwr frammerd & wafa aftfere a1 Sa & fIg ooty 4ff &1 SuanT s & &A1 Swm
IS TE B

g 78 R 0 5 TRRR@ET WE oF & fw el § srve B 3 T "
TR @ S At v @O ) @ fER W $ @ IR 90 WER gN Th
el ¥ B9 UF IR GYIRE B ok Sae P @ FHied @ ARG WHR @ ARy, a9 3R ey
Rad HaTer™ & gE &N &l

wg T R ot Swded IR &1 weed ¥ g U B i e SdfE & Ryarg e off e #
Y-SuIT 1 IR e & @ |
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(2) WpRE ST TR & STTE A ) TEE Y ST o o & O e SR HRE
@ @ § ST WU qUT TEEET F A A AR W F afEferd @ ot ik e dEt |
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MINISTRY OF ENYIRONMENT, FORESTS AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 27th August, 2014

S.0. 2166(E).—Whereas, a draft notification under sub-section (1), clause (v) and clause (xiv) of
sub-section (2) and sub-section (3) of Section 3 of the Environment (Protection) Act, 1986 (29 of 1986) was published,
as required under sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986, vide notification of the Government
of India in the erstwhile Ministry of Environment and Forests number S.0. 304(E), dated the 3rd February, 2014, inviting
objections and suggestions from all persons likely to be affected thereby, within a period of sixty days from the date on
which copies of the Gazette containing the said notification were made available to the public;

And whereas, copies of the said Gazette were made available to the public on 3rd February, 2014;

And whereas, suggestions received in respect of the proposed draft notification have been considered by the
Central Government;

And whereas, the Khangchendzonga National Park (hereinafter referred to as the Sanctuary) extends from the
cold deserts of Lhonak Valley and the ridges of Lachen in the North District to the historical place at Yuksom in west
Sikkim. The western boundary of the National Park runs along the international boundary with Nepal The extreme North
West i.e.the Lhonak glacier lies at the Indo-China border. The area of the National Park is 1784 square kilometers.

And whereas, the National Park represents a land area which upholds the Trans-Himalayan biota in the eastern
part of Hindukush Himalayas which includes Mount Khangchendzonga, the third highest peak in the world.

And whereas, the National Park has around 19 glaciers, among them the huge, fearsome and turbulent looking is
the Zemu glacier which is at its width of 300 meters and length of 26 kilometres, as well as over 17 crystal clear and
placid lakes. The National Park is rich in floral and faunal diversity owing to its diverse habitat conditions ranging from
temperate to Alpine zones. The diverse topography and the steep slopes provide wide range of habitats for plants and
animals species. The National park is hosting about 124 species of mammals, 300 species of birds, 10 species of reptiles,
5 species of amphibians, 8 species of fishes and 400 species of butterfly. Out of the 124 mammalian species, 39 species
are regarded as endangered or rare. The National Park and surrounding forest exhibits enormous floristic diversity,
species of Rhododendrons, Orchids, medicinal plants, horticultural plants. The Park comprises about 1225 species of
angiosperms distributed under 490 genera and 120 families;

And whereas, the National Park is located such that it shares its boundary with Khangchendzonga Conservation
Area of Nepal in the Western region of the park and it is connected to the Barsey Rhododendron sanctuary and Maenam
Wildlife sanctuary, Sikkim via the Khangchendzonga Biosphere reserve in the southern and south-eastern part of the
park;

And whereas, the high altitude lakes at Kishong La are important stopover sites not only for migratory
waterfowl but also for resident breeding birds such as the Brahminy Shelduck (Tadorna ferruginea). Some of the animals
specified in Schedule-I of the Wild Life (Protection) Act, 1972 (53 of 1972) are found in this area which
interalia,include Red Panda (Ailurus fulgens), Musk Deer (Moschus chrysogaster), Leopard (Panthera pardus) Chinese
Pangolin (Manis pentadactyla), Snow Leopard (Uncia uncia), Shapi or Himalayan Tahr (Hemitragus Jjemlahicus
schaeferi), Himalayan Black Bear (Selenarctos thibetanus), Brown Bear (Ursus arctos), Serow (Nemorhaedus
sumatraensis), Bharal/Blue Sheep (Pseudois nayaur), Tibetan Wolf (Canis lupus chanco), Wild Dog (Cuon alpinus),
etc.. The Herpetofauna such as Python (Python molurus), fresh water amphibians, beetles and butterflies are found in the
Park;

And whereas, it has become necessary to specify certain areas around the Khangchendzonga National Park as
Eco-sensitive Zone and to prohibit industries, operations or processes or class of industries, operations or processes in the
said Eco-Sensitive Zone.

Now, Therefore, in exercise of the powers conferred by sub-section (1) read with clause (v) and clause (xiv) of
sub—section (2) of Section 3 of the Environment (Protection) Act, 1986 (29 of 1986) and sub-rule (3) of rule 5 of the
Environment (Protection) Ruics, 1986, the Central Government hereby notifies the area up to 200 metres from the
boundary of the protected area of Khangchendzonga National Park in the State of Sikkim as the Eco-sensitive Zone,
details of which are as under, namely:-

1) Extent and boundaries of Eco-sensitive Zone.-(1) The Eco-sensitive Zone varies from 25 meters to 200
meters from the boundary of the Khangchendzonga National Park. The extent of Eco-sensitive Zone shall be 200 meters,
where the area is contiguous with the cold desert in the northern high reaches of the National Park and the extent of Eco-
sensitive zone shall be 25 meters in the remaining portion of the park.

(2) The Eco-sensitive Zone is bounded by 27° 36’ 28" N latitude and 88° 37°53”E longitude towards east
(Reference point No.4 of map); 27° 29°22"N latitude and 88° 2'49"E longitude towards west (Reference point No. 9 of
map); 27° 54’14"N latitude and 88° 7°46"E longitude towards north (Reference point No.1 of map) and 27° 23’17"N
latitude and 88° 13’2"E longitude towards south (Reference point No.8 of map).
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(3) The map of Eco-sensitive Zone boundary together with its latitudes and longitudes of extremes and extent is
appended to this notification as Annexure L.

4) The list of 12 villages falling within the Khangchendzonga National Park Eco-sensitive Zone alongwith their
longitudes and latitudes at prominent points is appended to this notification as Annexure IL

(5) Provided that the Annexure IT shall be subject to confirmation by the State Government in the Zonal Master
Plan.

2. Zonal Master Plan for the Eco-sensitive Zone.- (1)The State Government shall, for the purpose of effective
management of the Eco-sensitive Zone, prepare a Zonal Master Plan within a period of two years from the date of
publication of this notification in the Official Gazette, for the consideration and approval of the Central Government in
the Ministry of Environment, Forests and Climate Change, in consultation with the local people and with the following
concerned State Departments, namely:-

(i)  Forest, Environment and Wildlife Management;
(ii)  Sikkim Police;

(iii) Urban Housing Development;

(iv) Tourism;

(v) Rural Management and Development;

(vi) Irrigation and Flood Control;

(vii) Public Works Development;

(viii) Land Revenue; and

(ix) Disaster Management.

(2) The Zonal Master Plan shall provide for restoration of degraded areas, conservation of existing water bodies,
management of catchment areas, watershed management, ground water management, soil and moisture conservation,
needs of local community and such other aspects of ecology and environment that need attention.

(3) The Zonal Master Plan shall demarcate all the existing and proposed urban settlements, village settlements,
types and kinds of forest, agriculture areas, horticultural areas, lakes, other water bodies and entrepreneurial units.

(4) The Zonal Master Plan shall contain the measures as may be specified by the Central Government or the State
Government, for regulation of activities specified under column (2) of the table specified in paragraph 4.

(5) The Zonal Master Plan so prepared shall be co-terminus with the regional development plan.

3. Measures to be taken by State Government.-The State Government shall take the following measures for
giving effect to the provisions of this notification, namely:-

(1) Land Use.-Forests, horticulture areas, agricultural areas, parks and open spaces earmarked for recreational purposes
in the Eco-sensitive Zone shall not be used or converted into areas for commercial or industrial related development
activities:

Provided that the conversion of agricultural lands within the Eco-sensitive Zone may be permitted on the
recommendation of the State Level Eco-sensitive Zone Monitoring Committee (SESZMC), and with the prior approval
of the State Government, to meet the residential needs of the local residents,and for the activities listed at item numbers
12, 25, 26, 30 and 31 specified under column (2) of the table in paragraph 4, namely:—

(i) Rainwater harvesting,

(ii) Cottage industries including village artisans, etc.,

(iii) Small scale industries not causing pollution,

(iv) Eco-tourism facilities like home stays, ropeways, kiosks, funiculars, etc; and
(v)  Security Forces Camp:

Provided further that no use of tribal land shall be permitted for commercial or industrial related development
activities without the prior approval of the State Government and without compliance of the provisions of the law for the
time being in force, including the Scheduled Tribes and other Traditional Forest Dwellers (Recognition of Forest Rights)
Act, 2006(2 of 2007):

Provided also that any error appearing in the land records within the Eco-sensitive Zone shall be corrected by
the State Government, after obtaining the views of SESZMC, only once in each case and the correction of said error shall
be intimated to the Central Government in the Ministry of Environment, Forests and Climate Change:

Provided also that the above correction of error shall not include change of land use in any case except as
provided under this sub-paragraph.

(2) Natural Springs.- The catchment areas of all springs shall be identified and plans for their conservation and
rejuvenation shall be incorporated in the Zonal Master Plan and strict guidelines be drawn up for the prohibition of
development activities at or near these areas.
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(3)Tourism.- The activity relating to tourism within the Eco-sensitive Zone which shall form part of the Zonal Master
Plan shall be as under, namely:-

(i) all new tourism activities or expansion of existing tourism activities within the Eco-sensitive Zone shall be in
accordance with the guidelines issued by the Central Government in the Ministry of Environment, Forests and Climate
Change and the Ministry of Tourism and by the National Tiger Conservation Authority, with emphasis on eco-tourism,
eco-education and eco-development and based on carrying capacity study of the Eco-sensitive Zone;

(ii) new construction of any kind shall not be allowed within the Eco-sensitive Zone except the activity specified at
item No. 30 relating to eco-tovrism facilities like home stays, ropeways, kiosks, funiculars, etc. under column (2) of the
Table in paragraph 4;

(iii) till the Zonal Master Plan is approved, development for tourism and expansion of existing tourism activities
shall be permitted by the concerned regulatory authorities based on the actual site specific scruitinisation and
recommendation of the SESZMC.

(4)Natural heritage.-All sites of valuable natural heritage in the Eco-sensitive Zone such as the gene pool reserve areas,

rock formations, waterfalls, springs, gorges, groves, caves, points, walks, rides, cliffs, etc. shall be identified and be
preserved and proper plan be drawn up for their protection and conservation, within six months from the date of
publication of this notification and such plans shall form part of the Zonal Master Plan.

(5) Noise pollution.- The Environment Department or the State Forest Department of Sikkim shall draw up guidelines
and regulations for the control of noise pollution in the Eco-sensitive Zone in accordance with the provisions of the Air
(Prevention and Control of Pollution) Act, 1981(14 of 1981).

(6) Air pollution.-TheEnvironment Department or the State Forest Department of Sikkim shall draw up guidelines and
regulations for the control of air pollution in the Eco-sensitive Zone in accordance with the provisions of the Air
(Prevention and Control of Pollution) Act, 1981 (14 of 1981).

@) Discharge of effluents.- Thedischarge of treated effluent in Eco-sensitive Zone shall be in accordance with the
provisions of the Water (Prevention and Control of Pollution) Act, 1974(6 of 1974).

(8) Solid wastes. - Disposal of solid wastes shall be as under:-

(i) The solid waste disposal in Eco-sensitive Zone shall be carried out as per the provisions of the Municipal Solid Waste
(Management and Handling) Rules, 2000 published by the Government of India in the Ministry of Environment, Forests
and Climate Change vide notification number S.0. 908 (E), dated the 25™ September 2000;

(ii) the local authorities shall draw up plans for the segregation of solid wastes into biodegradable and non-biodegradable
components;

(iii) the biodegradable material shall be recycled preferably through composting or vermiculture;

(iv) the inorganic material shall be disposed of in an environmentally acceptable manner.

€)] Bio-medical waste.-The bio-medical waste disposal in the Eco-sensitive Zone shall be carried out as per the
provisions of the Bio-Medical Waste (Management and Handling) Rules, 1998 published by the Government of India in
the Ministry of Environment, Forests and Climate Change vide Notification number $.0. 630(E), dated the 20" July,
1998.

(10) Vehicular traffic. - The vehicular movement of traffic shall be regulated in a habitat friendly manner and specific
provisions in this regard shall be incorporated in the Zonal Master Plan and till such time as the Zonal master plan is
prepared and approved by the Ministry of Environment, Forests and Climate Change, SESZMC shall monitor
compliance of vehicular movement as per the rules and regulations in force.

4 List of activities prohibited or to be regulated within the Eco-sensitive Zone.-All activities in the Eco-sensitive
Zoneshall be governed by the provisions of the Environment (Protection) Act, 1986 (29 of 1986)and be regulated in the
manner specified in the Table below, namely:—

TABLE
SL Activity Prohibited Regulated Permitted Remarks

No.

1) @ 3) 4) (5) (6)

L. Commercial  Mining, Yes - - (a) All new and existing
stone quarrying and mining (minor and major
crushing units. minerals), stone quarrying and

crushing units are
prohibitedexcept  for  the
domestic needs of bona fide
local residents.
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(b) The mining operations
shall strictly be in accordance
to the orders of the Hon'ble
Supreme Court dated
04.08.2006 in the matter of
T.N.GodavarmanThirumulpad
Vs. UOI in W.P.(C) No.202 of
1995 and dated 21.04.2014 in
the matter of Goa Foundation
Vs, UOI in W.P.(C) No.435 of
2012.

Felling of trees.

Yes

(a) There shall be no felling of
trees on the forest land or
Government or revenue or
private lands without prior
permission of the competent
authority in  the  State
Government.

(b) The felling of trees shall be
regulated in accordance with
the provisions of the concerned
Centralor State Act and the
rules made thereunder.

o

Setting up of saw mills.

Yes

Setting up of industries
causing water or air or
soil or noise pollution.

Yes

No new or expansion of
existing polluting industries
shall be permitted within the
Eco-sensitive Zone.

Use or production of
any hazardous
substances.

Commercial
establishment of hotels
and resorts.

No new or expansion of
existing commercial
establishments such as hotels
and resorts shall be permitted
within the Eco-sensitive Zone.

Commercial use of
firewood.

Commercial water
resources including
ground water
harvesting.

(a)The extraction of surface
water and ground water shall
be allowed only for bona fide
agricultural use and domestic
consumption of the occupier of
the land.

(b) The extraction of surface
water and ground water for
industrial or commercial use
including the amount that can
be extracted, shall require prior
written permission from the
concerned Regulatory
Authority.

(c) No sale of surface water or
ground water shall be
permitted.

(d) Steps shall be taken to
prevent  contamination  or
pollution of water from any
source including agriculture.

Establishment of new
major hydroelectric
projects.

Yes

Setting up of new hydro-
electric power plants (dams,
tunneling, and construction of
reservoir) and expansion of
existing plants in the Eco-
sensitive Zone is prohibited
except the microhydel power
projects (Up to 100KW) or the
mini hydel power projects
(from 101 to 2000KW),which
would serve the energy needs
of the local communities,
subject to consent of the
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concerned Gram Sabha and all
other requisite clearances.

10. Erection of electrical - Yes Promote underground cabling.
cables and
telecommunication
LOWers.

11. Ongoing agriculture and - - Yes
horticulture practices by
local communities
along with dairies, dairy
farming,  aquaculture
and fisheries.

12 Rain water harvesting. - - Yes Shall be actively promoted.

13! Fencing of existing - Yes -
premises of hotels and
lodges.

14. Vegetative fencing Yes

15. Organic farming. - - Yes Shall be actively promoted.

16. Widening and - Yes - Shall be done with proper
strengthening of Environment Impact
existing roads and Assessment and mitigation
construction of new measures, as applicable.
roads.

17. Movement of vehicular - Yes - For commercial purpose.
traffic at night.

18. Introduction of exotic - Yes -
species.

19. Undertaking  activities Yes - -
related to tourism like
over-flying the
sanctuary area by hot-
air balloons, etc.

20, Protection of hill slopes Yes
and river banks.

21, Discharge of untreated Yes - -
effluents and  solid
waste in natural water
bodies or land area.

22. Discharge of treated - Yes - Recycling of treated effluent
effluents in  natural shall be encouraged and for
water bodies or land disposal of sludge or solid
area. wastes, the existing regulations

shall be followed.

23. Commercial Sign - Yes -
boards and hoardings.

24, Adoption of  green - - Yes Shall be actively promoted.
technology for  all
activities.

25 Cottage industries - - Yes
including village
artisans,etc.

26. Small scale industries - Yes - Non-polluting, non-hazardous,
not causing pollution. small-scale  and  service

industry, agriculture,
floriculture, horticulture or
agro-based industry producing
products from indigenous
goods from the Eco-sensitive
Zone which do not cause any
adverse impact on
environment.

27. New wood  based Yes - - No establishment of new wood
industry. based industry shall be

permitted within the Eco-
sensitive Zone.

28. Collection of Forest - Yes -
produce or Non-Timber
Forest Produce (NTFP).

29. Construction activities Yes - - No new construction of any
kind shall be allowed within
the Eco-sensitive Zone,except
for the domestic needs of local
residents including the
activities  listed at item
numbers 12, 25, 30 and 31.In
the case of activities listed at
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item  number 26, the
construction activity shall be
regulated and kept at the
minimum.

30. Eco-tourism facilities like - Yes -

home stays, ropeways
kiosks, funiculars, etc.
31, Security Forces Camp Yes
32. Use of plastic carry Yes - -
bags.
5. State Level Eco-sensitive Zone Monitoring Committee.- (1) The Central Government for effective monitoring of

the Eco-sensitive Zone,

Committee(SESZMC) for the State of Sikkim comprising of:-

)
©))

(C)]

(%)

(6)

(1) Chief Secretary, Government of Sikkim- Chairman

(ii) Chief Wild Life Warden, Government of Sikkim- Member;

(iii)  Representative of the Ministry of Environment, Forests and Climate Change -Member;
(iv)  PCCF, Government of Sikkim- Member;

) Representative of State Pollution Control Board-Member;

(vi)  One representative of Non-governmental Organisations working in the field of environment to be
nominated by the Government of Sikkim (for a term of one year) — Member;

(vii)  Representative of Rural Management Department, Government of Sikkim — Member;

(viii) Representative of Govind Ballabh Pant Himalayan Institute of Environment and Development, Sikkim—
Member;

(ix)  Representative of Agriculture Department, Government of Sikkim — Member;

(x) Representative of Urban Development and Housing Department, Government of Sikkim — Member;
(xi)  Concerned District Collector-Member;

(xii)  Divisional Forest Officer (In-charge of PA) — Member;

(xiii) Chief Conservator of Forest (Wild Life) — Member Secretary.

The SESZMC shall monitor the compliance of the provisions of this notification.

The activities that are covered in the Schedule to the notification of the Government of India in the Ministry of
Environment and Forests number S.0. 1533(E), dated the 14" September, 2006, and are falling in the Eco-
sensitive Zone, except the prohibited activities as specified in column(3) of the Table under paragraph 4
thereof, shall be scrutinised by the SESZMC based on the actual site-specific conditions and referred to the
Central Government in the Ministry of Environment, Forests and Climate Change for prior environmental
clearances under the provisions of the said notification.

The activities that are not covered in the Schedule to the notification of the Government of India in the
Ministry of Environment and Forests number S.0. 1533(E), dated the 14 September, 2006 but are falling in
the Eco-sensitive Zone, except the prohibited activities as specified in column(3) of the Table under paragraph
4 thereof, shall be scrutinised by the SESZMC based on the actual site-specific conditions and referred to the
concerned Regulatory Authorities.

The Member Secretary of the SESZMC or the concerned Collector or the concerned park in-charge shall be
competent to file complaints under section 19 of the Environment (Protection) Act, 1986 against any person
who contravenes the provisions of this notification.

The SESZMC may invite representatives or experts from concerned Departments, representatives from
Industry Associations or concerned stakeholders to assist in its deliberations depending on the requirements on
issue to issue basis.

hereby constitute a Committee to be called the State Level Eco-sensitive Zone Monitoring
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The State Level Eco-sensitive Zone Monitoring Committee shall submit the annual action taken report of its

Q)]

activities as on 31% March of every year by 30" June of that year to the Central Government in the Ministry of

Environment and Forests and Climate Change as per proforma given in Annexure ITL

The Central Government in the Ministry of Environment, Forests and Climate Change may give such

directions, as it deems fit, to the SESZMC for effective discharge of its functions.
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Annexure IT

Village falling within the proposed Eco Sensitive Zone of Khangchendzonga National Park, North &West Sikkim.

Sl. No NAME Latitude Longitude
Degree Minute Second Degree Minute Second
1 Pentong 27 34 20 88 25 22
2 Tingvong 27 33 28 88 28 37
3 Lower Lingzah 27 33 40 88 27 4
4 Upper Lingzah 27 33 57 88 21 57
5 Kusung 27 33 33 88 29 43
6 Sakyong 27 33 57 88 24 27
7 Leek 27 33 2 88 31 30
8 SalimsPakel 27 33 9 88 32 41
9 River 27 32 35 88 30 54
10 BeyTholung(TholungGumpa) 27 3s 1 88 26 40
11 Tshungthang (T. 27 36 52 88 38 11
ChimoRinchenGumpa)
12 Lachen 27 47 34 88 33 13

Note: These villages are the ones which have a part or whole of their area inside the Eco Sensitive Zone. The latitudes
and longitudes correspond ic the centroid of the village (Gram Panchayat Unit) as derived from the digitized
boundaries.

Annexure III

Proforma of Action Taken Report: - State Level Eco-sensitive Zone Monitoring Committee.-

l.
2.

Number and data of Meetings.

Minutes of the meetings: Mention main not worthy points. Attached Minutes of the meeting on separate
Annexure.

Status of preparation of Zonal master Plan including Tourism master Plan (Eco-sensitive Zone wise).
Summary of cases dealt for rectification of error apparent on face of land record. (Eco-sensitive Zone wise).
Details may be attached as Annexure.

Summary of cases scrutinized for activities covered under Environment Impact Assessment (EIA) Notifications,
2006 (Eco-sensitive Zone wise).

Details may be attached as separate Annexure.
Summary of case scrutinized for activities not covered under EIA Notification, 2006 (Eco-sensitive Zone wise).
Details may be attached as separate Annexure.

Summary of complaints ledged under section 19 of Environment (Protection) Act, 1986. (Eco-sensitive Zone
wise).

Any other matter of importance.

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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MINISTRY OF ENVIRONMENT, FORESTS AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 27th August, 2014

S8.0. 2172(E).— Whereas, a draft notification under sub-section (1), clause (v) and clause (xiv) of sub-section
(2) and sub-section (3) of Section 3 of the Environment (Protection) Act, 1986 (29 of 1986) was published, as required
under sub-rule (3) of rule 5 ci tie Environment (Protection) Rules, 1986, vide notification of the Government of India in
the erstwhile Ministry of Environment and Forests number S.0. 304 (E), dated the 25th February, 2014, inviting
objections and suggestions from all persons likely to be affected thereby, within a period of sixty days from the date on
which copies of the Gazette containing the said notification were made available to the public;

And whereas, copies of the said Gazette were made available to the public on 25th February, 2014;

And whereas, suggestions received in respect of the proposed draft notification have been considered by the
Central Government;

And whereas, the Barsey Rhododendron Sanctuary(hereinafter referred to as the Sanctuary), a trans-boundary
protected area bordering with Nepal in the West District of Sikkim is a rich store house of flora especially the
Rhododendrons and the fauna;

And whereas, the majestic mass scale Rhododendron flowering in the region with the Mount Khangchendzonga
at the back drop and the availability of Red Panda in the region is the main attraction of the Sanctuary, which comprises
of an area of 104 square kilometers;

And whereas, sanctuary possesses a wide range of micro climates, leading to a vast floral diversity right from
the sub-tropical forest to the rolling alpine meadows and the altitudinal gradient varies from 2200 meters to 4100 meters;

And whereas, the sanctuary serves as a watershed for the surrounding villages and is a major source of
tributaries of river Rangit in West Sikkim;

And whereas, to protect the magnificent Rhododendron forests along the Shingalilla ridge, the Sanctuary was
created and the climate, being wet and cold, is ideal for the propagation of this genus and fosters a mind boggling variety
of epiphytic orchids, pteridophytes, mosses, lichens and invertebrates;

And whereas, the alpine meadows rising from about 4000 meters are extremely rich in medicinal herbs and the
major significance of the sanctuary is the number of animals specified in Schedule-I to the Wild Life (Protection) Act,
1972 (53 of 1972), which are given the highest level of protection at the National level, which inter alia include, Red
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Panda (Ailurusfulgens), Himalayan Black Beer (Salanarctusthibetenus), Common Leopard (Pantherapardus), Clouded
Leopard (Neofelisnebulosa), Chinese Pangolin (Manispentadactyla) etc;

And whereas, the diverse topography provides a wide range of habitats for plant and animal species and the
terrestrial habitat can be divided into various types of forests such as broadleaved forest, temperate mixed-forests, sub-
alpine conifer forests, alpine shrubs, grasslands and barren land;

And whereas, the different forests and rangeland ecosystems support different plants and animal species and
most of the plant species available in the sanctuary have economic value in terms of either medicinal or aromatic
properties;

And Whereas, the Sanctuary being located in the Eastern side of the Khangchendonga conservation area of
Nepal and the Northern side of the Shingalila National Park of West Bengal, forms an important wildlife corridor with
Khangchendonga Biosphere Reserve in West Sikkim;

And Whereas, the notified boundary of the Sanctuary abets the international boundary of Nepal in the West and
the State of West Bengal in the South-west;

And whereas, it is necessary to conserve and protect the areca around the Sanctuary and to propagate
improvement and development of the wildlife therein and its environment;

And whereas, it has become necessary to specify certain areas around the Barsey Rhododendron Sanctuary as
Eco-sensitive Zone and to prohibit industries, operations or processes or class of industries, operations or processes in the
said Eco-Sensitive Zone.

Now, therefore, in exercise of the powers conferred by sub-section (1), clause (v) and clause (xiv) of sub-section
(2) and sub-section (3) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with sub-rule (3) of rule
5 of the Environment (Protection) Rules, 1986, the Central Government hereby notifies an area up to 50 metres from the
boundary of the Barsey Rhododendron Sanctuary in the State of Sikkim as the Eco-sensitive Zone, details of which are as
under, namely:-

i) Extent and boundaries of Eco-sensitive Zone.-(1) The Eco-sensitive Zone varies from 25 meters to 50 meters
from the boundary of the Sanctuary.

(2) The Eco-sensitive Zone shall be 25 meters where the slope is more than 45 degree and the places where the
slope is less than 45 degree, the extent of Eco-sensitive zone shall be 50 meters. There shall be no Eco-sensitive Zone in
the western boundary adjoining the international border with Nepal. In the South-West and in the part of the Northern
side of the sanctuary, the extent of Eco-sensitive Zone would be upto the outer bank of river Rammom and river Simpok.

3) The Eco-sensitive Zone is bounded by 27° 14' 01"N latitude and 88° 14' 26"E longitude towards East (Reference
point No. 17 of map);27° 12' 47" N latitude and 88° 01' 05"E longitude towards west (Reference point No. 45 of map);
27° 17" 21"N latitude and 88° 02' 31"E longitude towards north(Reference point No. 48 of map) and 27° 09' 05"N latitude

and 88° 08' 00"E longitude towards south(Reference point No.37 of map).
4 The map of Eco-sensitive Zone boundary together with its latitudes and longitudes of extremes and extent is
appended to this notification as Annexure I.

(5) The list of villages falling within the Sanctuary Eco-sensitive Zone alongwith their longitudes and latitudes at
prominent points is appended to this notification as Annexure II:

Provided that the Aancxure IT shall be subject to the list of villages confirmed by the State Government in the
Zonal Master Plan.

2. Zonal Master Plan for the Eco-sensitive Zone.-(1)The State Government shall, for the purpose of effective
management of the Eco-sensitive Zone, prepare a Zonal Master Plan within a period of two years from the date of
publication of this notification in the Official Gazette, for the consideration and approval of the Central Government in
the Ministry of Environment, Forests and Climate Change, in consultation with the local people and with the following
concerned State Departments, namely:-

(i) Forest, Environment and Wildlife Management;
(ii) Sikkim Police;

(iii) Urban Housing Development;

(iv) Tourism;

(v) Rural Management and Development;

(vi) Irrigation and Flood Control;

(vii) Public Works Development;

(viii) Land Revenue; and

(ix) Disaster Management.
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(2) The Zonal Master Plan shall provide for restoration of degraded areas, conservation of existing water bodies,
management of catchment areas, watershed management, ground water management, soil and moisture conservation,
needs of local community and such other aspects of ecology and environment that need attention.

(3) The Zonal Master Plan shall demarcate all the existing and proposed urban settlements, village settlements,
types and kinds of forest, agriculture areas, horticultural areas, lakes, other water bodies and entrepreneurial unifs.

(4) The Zonal Master Plan shall contain the measures as may be specified by the Central Government or the State
Government, for regulation of activities specified under column (2) of the table specified in paragraph 4.

(5) The Zonal Master Plan so prepared shall be co-terminus with the regional development plan.

3 Measures to be taken by State Government.-The State Government shall take the following measures for
giving effect to the provisions of this notification, namely:-

(1) Land Use.-Forests, horticulture areas, agricultural areas, parks and open spaces earmarked for recreational purposes
in the Eco-sensitive Zone shall not be used or converted into areas for commercial or industrial related development
activities:

Provided that the conversion of agricultural lands within the Eco-sensitive Zone may be permitted on the
recommendation of the State Level Eco-sensitive Zone Monitoring Committee (SESZMC), and with the prior approval
of the State Government, to meet the residential needs of the local residents,and for the activities listed at item numbers
12, 25, 26, 30 and 31 specified under column (2) of the table in paragraph 4, namely:-

(i) Rainwater harvesting,

(ii) Cottage industries including village artisans, etc.,

(iii) Small scale industries not causing pollution,

(iv) Eco-tourism facilities like home stays, ropeways, kiosks, funiculars, etc; and
(v) Security Forces Camp:

Provided further that no use of tribal land shall be permitted for commercial or industrial related development
activities without the prior approval of the State Government and without compliance of the provisions of the law for the
time being in force, including the Scheduled Tribes and other Traditional Forest Dwellers (Recognition of Forest Rights)
Act, 2006 (2 of 2007):

Provided also that any error appearing in the land records within the Eco-sensitive Zone shall be corrected by
the State Government, after obtaining the views of SESZMC, only once in each case and the correction of said error shall
be intimated to the Central Government in the Ministry of Environment, Forests and Climate Change:

Provided also that the above correction of error shall not include change of land use in any case except as
provided under this sub-paragraph.

(2) Natural Springs.-The catchment areas of all springs shall be identified and plans for their conservation and
rejuvenation shall be incorporated in the Zonal Master Plan and strict guidelines be drawn up for the prohibition of
development activities at or near these areas.

(3) Tourism.- The activity relating to tourism within the Eco-sensitive Zone which shall form part of the Zonal Master
Plan shall be as under, namely:-

i) all new tourism activities or expansion of existing tourism activities within the Eco-sensitive Zone shall be in
accordance with the guidelines issued by the Central Government in the Ministry of Environment, Forests and Climate
Change and the Ministry of Tourism and by the National Tiger Conservation Authority, with emphasis on Eco-tourism,
Eco-education and Eco-development and based on carrying capacity study of the Eco-sensitive Zone;

(ii) new construction of any kind shall not be allowed within the Eco-sensitive Zone except the activity specified at
item No. 30 relating to eco-tourism facilities like home stays, ropeways, kiosks, funiculars, etc. under column (2) of the
Table in paragraph 4;

(iii) till the Zonal Master Plan is approved, development for tourism and expansion of existing tourism activities
shall be permitted by the concerned regulatory authorities based on the actual site specific scruitinisation and
recommendation of the SESZMC.

(4) Natural heritage.-All sites of valuable natural heritage in the Eco-sensitive Zone such as the gene pool reserve areas,
rock formations, waterfalls, springs, gorges, groves, caves, points, walks, rides, cliffs, etc. shall be identified and be
preserved and proper plan be drawn up for their protection and conservation, within six months from the date of
publication of this notification and such plans shall form part of the Zonal Master Plan.

(5) Noise pollution.-The Environment Department or the State Forest Department of Sikkim shall draw up guidelines
and regulations for the control of noise pollution in the Eco-sensitive Zone in accordance with the provisions of the Air
(Prevention and Control of Pollution) Act, 1981(14 of 1981).
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(6) Air pollution.-The Environment Department or the State Forest Department of Sikkim shall draw up guidelines and
regulations for the control of air pollution in the Eco-sensitive Zone in accordance with the provisions of the Air
(Prevention and Control of Pollution) Act, 1981 (14 of 1981).

(7) Discharge of effluents.- The discharge of treated effluent in Eco-sensitive Zone shall be in accordance with the
provisions of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974).

(8) Solid wastes. - Disposal of solid wastes shall be as under:-

(i) The solid waste disposal in Eco-sensitive Zone shall be carried out as per the provisions of the Municipal Solid Waste
(Management and Handling) Rules, 2000 published by the Government of India in the Ministry of Environment, Forests
and Climate Change vide notification number S.0. 908(E), dated the 25th September, 2000,

(ii) the local authorities shall draw up plans for the segregation of solid wastes into biodegradable and non-biodegradable.
components;

(iii) the biodegradable material shall be recycled preferably through composting or vermiculture;
(iv) the inorganic material shall be disposed of in an environmentally acceptable manner.

(9) Bio-medical waste.-The bio-medical waste disposal in the Eco-sensitive Zone shall be carried out as per the
provisions of the Bio-Medical Waste (Management and Handling) Rules, 1998 published by the Government of India in
the Ministry of Environment, Forests and Climate Change vide Notification number S.0. 630(E), dated the 20th July,
1998.

(10) Vehicular traffic. -The vehicular movement of traffic shall be regulated in a habitat friendly manner and specific
provisions in this regard shall be incorporated in the Zonal Master Plan and till such time as the Zonal master plan is
prepared and approved by the Ministry of Environment, Forests and Climate Change, SESZMC shall monitor
compliance of vehicular movement as per the rules and regulations in force.

4. List of activities prohibited or to be regulated within the Eco-sensitive Zone.-All activities in the Eco-sensitive
Zone shall be governed by the provisions of the Environment (Protection) Act, 1986 (29 of 1986) and be regulated in the
manner specified in the Table below, namely:-

TABLE

SL. Activity | Prohibited Permitted Remarks

No

Regulated

2

(3)

4

6]

©)

0]
1.

Commercial Mining,
stone quarrying and
crushing units.

Yes

(a) All new and existing mining (minor
and major minerals), stone quarrying and
crushing units are prohibited except for
the domestic needs of bona fide local
residents.

(b) The mining operations shall strictly be
in accordance to the orders of the Hon’ble
Supreme Court dated 04.08.2006 in the
matter of T.N.Godavarman Thirumulpad
Vs. UOI in W.P.(C) No.202 of 1995 and
dated 21.04.2014 in the matter of Goa
Foundation Vs, UOI in W.P.(C) No.435 of
2012.

Felling of trees.

Yes

(a) There shall be no felling of trees on the
forest land or Government or revenue or
private lands without prior permission of
the competent authority in the State
Government.

(b) The felling of trees shall be regulated
in accordance with the provisions of the
concerned Central or State Act and the
rules made thereunder.

Setting up of saw

mills.

Yes

Setting up of
industries causing
water or air or soil or

noise pollution.

Yes

No new or expansion of existing polluting
industries shall be permitted within the
Eco-sensitive Zone.
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5 Use or production of Yes - -
any hazardous
substances.

6. Commercial Yes - - No new or expansion of existing
establishment of commercial establishments such as hotels
hotels and resorts. and resorts shall be permitted within the

Eco-sensitive Zone.

V5 Commercial use of Yes - -
firewood.

8. Commercial water - Yes - (a)The extraction of surface water and
resources  including ground water shall be allowed only for
ground water bona fide agricultural use and domestic
harvesting. consumption of the occupier of the land.

(b) The extraction of surface water and
ground water for industrial or commercial
use including the amount that can be
extracted, shall require prior written
permission from the concerned Regulatory
Authority.

(c) No sale of surface water or ground
water shall be permitted.

(d) Steps shall be taken to prevent
contamination or pollution of water from
any source including agriculture.

9. Establishment of new Yes - - Setting up of new hydro-electric power
major hydro-electric plants (dams, tunneling, and construction
projects. of reservoir) and expansion of existing

plants in the Eco-sensitive Zone is
prohibited except the microhydel power
projects (Up to 100kW) or the mini hydel
power projects (from 101 to 2000kW),
which would serve the energy needs of the
local communities, subject to consent of
the concerned Gram Sabha and all other
requisite clearances.

10. Erection of electrical - Yes - Promote underground cabling.
cables and
telecommunication
towers.

11, Ongoing  agriculture - - Yes
and horticulture
practices by locai
communities  along
with  dairies, dairy
farming, aquaculture
and fisheries.

12. Rain water - - Yes Shall be actively promoted.
harvesting.

13. Fencing of existing - Yes -
premises of hotels and
lodges.

14. Vegetative fencing Yes

15, Organic farming. B - Yes Shall be actively promoted.

16. Widening and - Yes - Shall be done with proper Environment
strengthening of Impact Assessment and mitigation
existing roads and measures, as applicable.
construction of new
roads.

17. Movement of - Yes - For commercial purpose.
vehicular traffic at
night.
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18. | Introduction of exoti- ' - Yes -
species.

19. Undertaking activitie Yes - -
related to tourism lik
over-flying the
sanctuary area by hot-
air balloons, etc.

20. Protection of hill - Yes -
slopes and  river
banks.

21, Discharge of Yes - -
untreated  effluents
and solid waste in
natural water bodies
or land area.

22. Discharge of treated - Yes - Recycling of treated effluent shall be
effluents in natural encouraged and for disposal of sludge or
water bodies or land solid wastes, the existing regulations shall
area. be followed.

23, Commercial Sign - Yes -
boards and hoardings.

24, Adoption of green - - Yes Shall be actively promoted.
technology for all
activities.

25; Cottage industries - - Yes
including village
artisans, etc.

26. | Small scale industries - Yes - Non polluting, non-hazardous, small-scale
not causing pollution. and service industry, agriculture,

floriculture, horticulture or agro-based
industry  producing  products  from
indigenous goods from the Eco-sensitive
Zone which do not cause any adverse
impact on environment,

27. New wood based Yes - - No establishment of new wood based
industry. industry shall be permitted within the Eco-

sensitive Zone.

28. Collection of Forest - Yes -
produce or Non-

Timber Forest
Produce (NTFP).

29. Construction activities Yes - - No new construction of any kind shall be
allowed within the Eco-sensitive Zone,
except for the domestic needs of local
residents including the activities listed at
item numbers 12, 25, 30 and 31. In the
case of activities listed at item number 26,
the construction activity shall be regulated
and kept at the minimum.

30. Eco-tourism  facilities - Yes -

like  home  stays,
ropeways, kioshi,
funiculars, etc.

31. Security Forces Camp Yes

32. Use of plastic carry Yes - -
bags.

5. State Level Eco-sensitive Zone Monitoring Committee.- (1) The Central Government for effective

monitoring of the Eco-sensitive Zone, hereby constitute a Committee to be called the State Level Eco-sensitive Zone

Monitoring Committee (SESZMC) for the State of Sikkim comprising of:-
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3

4

©)

6

)]

®)

(1) Chief Secretary, Government of Sikkim— Chairman

(ii) Chief Wild Life Warden, Government of Sikkim-— Member;

(iii) Representative of the Ministry of Environment, Forests and Climate Change —Member;
(iv) PCCEF, Government of Sikkim— Member;

V) Representative of State Pollution Control Board—Member;

(vi) One representative of Non-governmental Organisations working in the field of environment to be
nominated by the Government of Sikkim (for a term of one year) — Member;

(vii) chresentat.iv;’. of Rural Management Department, Government of Sikkim — Member;

(viii)  Representative of Govind Ballabh Pant Himalayan Institute of Environment and Development,
Sikkim— Member;

(ix) Representative of Agriculture Department, Government of Sikkim — Member;

(x) Representative of Urban Development and Housing Department, Government of Sikkim — Member;

(xi) Concerned District Collector-Member;

(xii) Divisional Forest Officer (In-charge of PA) — Member;

(xiii)  Chief Conservator of Forest (Wild Life) — Member Secretary.

The SESZMC shall monitor the compliance of the provisions of this notification.

The activities that are covered in the Schedule to the notification of the Government of India in the Ministry of
Environment and Forests number S.0. 1533(E), dated the 14th September, 2006, and are falling in the Eco-
sensitive Zone, except the prohibited activities as specified in column (3) of the Table under paragraph 4
thereof, shall be scrutinised by the SESZMC based on the actual site-specific conditions and referred to the
Central Government in the Ministry of Environment, Forests and Climate Change for prior environmental
clearances under the provisions of the said notification.

The activities that are not covered in the Schedule to the notification of the Government of India in the
Ministry of Environment and Forests number S.0. 1533(E), dated the 14th September, 2006 but are falling in
the Eco-sensitive Zone, except the prohibited activities as specified in column (3) of the Table under paragraph
4 thereof, shall be scrutinised by the SESZMC based on the actual site-specific conditions and referred to the
concerned Regulatory Authorities.

The Member Secretary of the SESZMC or the concerned Collector or the concerned park in-charge shall be
competent to file complaints under section 19 of the Environment (Protection) Act, 1986 against any person
who contravenes the provisions of this notification.

The SESZMC may invite representatives or experts from concerned Departments, representatives from
Industry Associations or concerned stakeholders to assist in its deliberations depending on the requirements on
issue to issue basis.

The State Level Eco-sensitive Zone Monitoring Committee shall submit the annual action taken report of its
activities as on 31st March of every year by 30th June of that year to the Central Government in the Ministry of
Environment and Forests and Climate Change as per pro forma given in Annexure III.

The Central Government in the Ministry of Environment, Forests and Climate Change may give such
directions, as it deems fit, to the SESZMC for effective discharge of its functions.

[F.No. 25/8/2013-ESZ/RE]

Dr. G. V. SUBRAHMANYAM, Scientist ‘G’
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Annexure I

Map of Eco-sensitive Zone boundary together with its latitudes and longitude of extremes and extent.
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Annexure IT

List of villages falling within ifie proposed Eco-sensitive Zone of Barsey Rhododendron Sanctuary, South Sikkim.

SL

Name of the village

No Latitude Longitude
Degree Minute Seconds Degree Minute Seconds
1. Rishi 27 13 47 88 14 38
2. Upper Mukrung 27 15 21 88 5 58
3, Upper Mamgmoo 27 14 24 88 7 57
4, Middle Begha 27 14 41 88 7 17
5 Lower Sangkhu 27 14 29 88 8 42
6. Upper Begha 27 15 7 88 6 44
7. Buriakhop-Rengeng 27 10 58 88 10 50
8. Upper Buriakhop 27 11 51 88 8 46
9. Buriakhop-Bichgaon 27 11 60 88 8 52
10. | Lower Buriakhop 27 11 40 88 9 49
11. | Singling Ogeng 27 10 49 88 11 29
12. | Buriakhop-Ghattey 27 10 41 88 10 60
13. | Deythang 27 12 19 88 12 60
14. | Deythang-Saureni 27 12 17 88 13 42
15. | Sribadam-B 27 13 6 88 12 9
16. | Sribadam-A 27 12 42 88 12 26
17. | Singling Gupadara 27 11 33 88 12 21
18. | BuriakhopNasa 27 11 7 88 8 48
19. | Hattaban (AndenWolungGumpa) | 27 9 5 88 7 60
20. | Buriakhop-Tareybir 27 10 1 88 8 41
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21, Upper Rumbuk 27 9 14 88 8 4
22. Upper Okherey 27 9 21 88 6 26
23, Upper Ribdi 27 10 35 88 6 28
24. Upper Bhareng 27 10 37 88 5 42
25. Khopi Rametay 27 10 1 88 6 41
26. Tadong —Jaubari 27 14 17 88 14 12
27. Tadong Kaluk 27 13 52 88 14 33
28. Barnyak 27 14 34 88 13 48
29, Bara Samdong 27 13 52 88 13 13
30. Deythang-Maneydara 27 12 4 88 13 58
3, Simphok-Gumbadara 27 15 46 88 5 8
32. LingyangSopakha 27 15 60 88 4 11
33. Upper Martam 27 14 48 88 13 22
34, Pecherek 27 14 42 88 12 33
35. HecPatal 27 14 27 88 11 18
36. Radukhandu 27 14 | 88 9 44
37. Upper Khandu 27 14 32 88 10 18
38. Upper Sangkhu 27 14 52 88 9 18
39. Dewani Tar 2 11 47 88 13 54
40. Sapreynagi 27 9 12 88 7 31
41. Chyangbagaon 27 9 25 88 5 52
42. Lower Bhareng 27 10 38 88 4 58
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Annexure IIT

Proforma of Action Taken Report: - State Level Eco-sensitive Zone Monitoring Committee.-

1

2.

Number and data of Meetings.

Minutes of the meetings: Mention main not worthy points. Attached Minutes of the meeting on separate
Annexure.

Status of preparation of Zonal master Plan including Tourism Master Plan (Eco-sensitive Zone wise).

Summary of cases dealt for rectification of error apparent on face of land record. (Eco-sensitive Zone wise).
Details may be attached as Annexure.

Summary of cases scrutinized for activities covered under Environment Impact Assessment (EIA)
Notifications, 2006 (Eco-sensitive Zone wise).
Details may be attached as separate Annexure.

Summary of case scrutinized for activities not covered under EIA Notification, 2006 (Eco-sensitive Zone
wise).

Details may be attached as separate Annexure.

Summary of complaints ledged under Section 19 of Environment (Protection) Act, 1986. (Eco-sensitive Zone
wise).

Any other matter of importance.

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-1 10064
and Published by the Controller of Publications, Delhi-110054.
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qgiar, a9 T ey TREdd §ArEy
i
7% faweft, 27 swre, 2014

.. 2171(3).—7afaor (e ffaw, 1986 F fAgm 5 & I9-faw (3) Ft e,
wfaeor (Fverr) afafaee, 1986 (1986 1 29) #T amer 3 F¥ IT-4T (1), ST-GTT (2) F & (v)
A G (xiv) T IT-UTT (3) F e WA TR F AchTeA TATEAL ST a7 wArerd fit dfg=ar
F. w30, 309(x1), AT 4 wAL, 2014, T I @y =t &, S gww wwEa g A
FoTaAT Y, I qTrE A e 9w o Fi vy, e ag aftgee st f, e &
STt &, TTe B At wafy F ftaT drdT e gETT et F9 g0 UF ITET SfegEar yHiad
T o

o 3eF T Y it Sear #r 4 wEd, 2014 F Ty F &5 T A
@7 FET AT g TR GTET AAEt % W gATET A1 et o7 aeah: =
T™TE

FTHEEE aesi, e F T Y ST Rud €, FEAST T8TE ¥ AT 397 F 91 T
Frqul wETE Y 0T e g F Ay ag TifRafed whiew ¥ R uE dha € 1 e $i sa s
AT A ¥ fie B & gu ariRufE gFE F O S F R 1984 # g sreror dit €
FY TE oY | TH ST FT AAGA 51.76 A FHAHIEL E;

3404 GI1/2014 (1
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A AT UF AT THATE g o gt ST Y =t 1524 Hiew & 2749 e fr I H
% | 77 qETa-aterr-aii § & gu e qw srafRd € | awsity g 6 e st (Fe),
faafer sefiat (@re), wrives gt (FETe) @7 g et () &1 e €1 @
8 % oY T qa7 T, ATt SeTieat, TSRS Seriadt F AT e sarforn e |
qrErT AT GAT UTAT AT § | T AVATO FET gedr § Shret snfhet, Wit AT s
SENERIE IR R e

3 sreoTy % ofiaT 32,38 TRAT 8 § ST § fhg 78 Aoy F1 9H AE g;

T ST e AT it [ Sfiaw (deew) sfafREm, 1972 (1972 %7 63) H
st 1 % fafAfEe) &1 watame § o e 9t s s I o) &2 agdl & forg T v
&9 2 ¥ a1 7z, RfEw i shew e G 78§ omF suwfeaat #1 ff yq@ &9 g 1 18
TSI ST9F STAHAT F7 o Tror FHTaT § i TaH AT T Fi wgeaye dedr § S I
THeTTs T F TS * ForT sr=ar ST SUeiey FIaT & | THH ATITh T TRAT0T H A Th1T
$r Rraferat o st § | 77 e & Peveaw @< @ & S 9 e # gha Fa ¥ arssikd

e

3 s uF AT @ Rl R g F geiw ST deeraw Wit sratq T, &7,
ar Hae @ £ | e Afear § e fay, =R e, gwEt e, g 1w 9=,
TS T gee, drefl S Ao e AArE, FreA fier, g T, aTedl 33S Irehle, I AT
TS, WTET AT, HaL 2 ATt FAreaE, e 48 dieer, Jure & G, gerge, AihT aww
T feaamey & ot st €,

3R, 7 wraeaT § & SwETeEr a9 SF Ty Fi gRie R ST el wwatTee
T St T ¥ AT A ¥ & v gqrieiRafahy sic qatewr F gfEar & suH aw sttaw qur
IHF TATATO FT @ 3 wETid A F g F wefEa i qetEe e S

3R, FEENTETET q7F S AEITIOT F AT AT F & Y qrifeataht gagasie a7 F w7
ﬁﬁgﬁwaﬂ'{mﬁ, whRTa, ST ¥, e 4r whEarst # i Afvg T smasgw g
TTE |

qq:, AT, FeATT AR, AT (E@<ern) g, 1986 F A 5 ¥ wu-fww (3) ¥ wry ufsa
qaptaor (GerT) wfefaeT, 1986 (1986 FT 29) Y 41T 3 T IT-4TT (1), TT-4TT (2) F & (v) 3T
FT (xiv) 3T IT-GTT (3) FRT F&w Afeat 7 F40T7 w7 ge, Rifgm v wwEiergr s f
fraT F T Hiex aF F a7 7 wiRafaw 3d i F = F afygfEa w7t 2, S fEr
AT 8, st —

1. qiicRefR® @34 s &1 R A sah S Hd—(1) FHEERT a7 S ST fit
T ¥ FTA AT 25 e g ariifRufRs gadt s A g )
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(2) TRRRafF §34& i o i Arx 270 21" 51" I sAerver i 880 36' 26" I AT TAT
AT & (At 7 fder famg et 1) 270 17' 57" IUET aeier $iw 880 28' 33" g eria< qrEHT
A & (et 77 Fder famg dwar 9); 270 22 49" I sty ST 880 34' 50" (WA Fr A
farg =T 4) 270 16' 22" LY srerier sfx 880 30' 13" (Wref=r 7 fader farg wear 11)

(3) TTifRufaes wadt ot it €| o7 AT srerver i< Yater % AT 39 ATUGAAT F I 1
FETH G E

(4) FTHSTTENRY &= St areaTey arfifRatae SaEr s F ftaw e ATer 33 wrHt fi g
S FETIT AT @I F T T ATAAAT F I 2 F FTH GO g -

TR FUTHY 2 ST FTHTL GILT S AT T # e F sreaefia g |
2.  qRRafw @36 w ¥ Rrg sae Jre ASET - (1) T JFR @ Fm i
freferfare gt oo Rt ¥ grer gt &, o 938 S F w9 gEue F e F
fRre =& st ¥ Tt F wehrer Y arira & v A F +fiaw, waiaer, 79 $iT seErg aiad T
TETErT, FT TCHER F A= oK e ¥ R0 UE S AT FieT a4 w0, S iq—

() =9, TaTEr i T ST yae;
i) Al gem,
(iii) et smATH A,
(iv) TdE;
(v)  ITHior yeEe ST A,
i) fE=TE 3w ae R,
(vii) =T fAmior R,
(viii) ST-TTSTEA; 3T
(ix) STIRT TG |
(2) STt wTERR Ao e 8t & qrear, femm s@ Rt F wweon, FeEe a6 F

qricfRerfafY s vt F 3R s af et Rreae sare 37 $t srareasar § F forg sqag :4ft )

(3) Srer wTEex AroAT gft e i searfaa agdy aftaat, ardior aftqd, a4t i e
3 TR, R & st AT &, #e, sy e e sie senft et i iR FE

(4) ST WTEET AT § Fesl g T AT T 9 g 417 4 7 ffAfde aroft & w9 (2)
¥ srefie AT srdwerat ¥ Rt F g s safde g

(5) ST ATEE ArerT AT w7 & srfwforfer 2 a7 qff i ge wwm w6 |
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3, T TR GIRT FhT I a1t ST, —<759 GXHTE T AT 6 Iq€l HT THTH FLA + forg
feferfere sama waft, saiq —

(1) Y STRT—AT I, TErEET &, F 4=, grat ofe Ao ¥yt F fore frfeed
o AT F o SUAnr # arreas I s @@t e affafidt § oiafde #79 #
rfefRerfarfi @3t &=t § srgera 7l AT s

T F iy FT qRRRE g3 S % ofiae gefEde, T s arfiRafas q6d s
i afafy f el w®, @k TvF g F 1@ sagared 8, fGemme st Rarfat f
raTHT ST FT T A ¥ forw, i wear 12, 25, 26, 30 #% 31 # gHiag wrdw F fo,
o 87 4 i mreft ¥ ww (2) F forg srgeTa R S |, St —

() 99T S §=a,

Gi) YT I frEe sieta, I IEER E, e

(iii) T SR AT TZUT A2l FLE 7

Gv) OrrcrRafasdt e giaemd S et & smar, A9 F, e, g, e i

(v) geEr s fafaT:

TR g % fF ST ST & o # I9E § A% SAerdiE ST § A fig afEd
TS FCHE F O SqTad & a7 o qeawe s fafer R siata srpgf~a st i s
qriafie FaTEY (a9 ST Y wreaar) qfafaaw, 2006 (2007 #7 2) F IqEET H AU FC
T srETa w1 R s

qig I <t i qriRafaed @3t s ¥ sfae fey stfeerat # Sgq@ 9 ATt FRet e 1 o
TCHTT ETT T AT § o &g arieRafaes g9t i areiedy afafa & = & sfsrs
FIA F TYATT TF AT % FHAT ST S I AT F 36 T F FedTT TR HT TATCT AL a7
AT STy JHEd e § gyf=a &= s

wig 72 ot fF AR ¥ 9 &% F § Gt oft 2o F Ry o1 40 & Suetaa & o swr #
F1E qiead= aTfae & g |

(2) TTFfT SEET—at Sereal F ArETg e i TEE A Sreht oK I & S At
YTHIF §CAAT § G g §, I GETCT qUT ALTHLO H AAAT S qreL W F afeafer
STt st I & & ar I fAeeadt et & fwe St w1 afafig w9 & forg oy 7
T FIIT ATIRdE gt amTe ST |

(3) wer—uriifRufas g3t s % sfiaw e daedy framwema Fergar g, safq —

(i) TTifRafaE wady o & e Y wu gdew Sraraerat v e wden Sarderdt
FT T TRRufRT v, nRfRaRs-fe s oitRafes o afiifuflRs g5d s 6
T STHAT U ST HETAA U I 4 G TET SATH L&A TIEHTT, T, a9 AT
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SeraTy TREd BT T wded AT, WG §E g S Fe Aniesds fEidl &
STETC B,

i) oTffReTaes gadl s & faelY oft s F Aw iAo A fEm 9 4 i areft F
Y (2) it W 30 & gafdg Ry e, §& 2 # sga, e, =, FFad e
St arfefRafees adeT giEumsi ¥, A 7€t grT ;

(iii) ST HTEST W FT AqEIET T o g foremme wdeq st & G i
YT F ATEata® e fafafdy gt aur vy s miRafas g3y s Arted afafa 6

fRrmrfeer ¥ sy o we e fAfRams wifEerRat g ssma BT s

(4) Aafits Roae—aifRatas gadt sim § geaar dufis foa 6 ag=re & ST §iR
e 7T v § gieafer frar sroem ; o9t ofte q@ % foe seféa &=, sz e, s«
STQT ; TST GCHIT I G0 A §9700r F g 56 siftrEeT & warer 6 ardre & &g 919 %
AT SUGRE AT SATUAT ST U AT ST HTET AT 6 | g |

(5) =&t sguor—uataer fremr ar ey 3w farwmr ffgm, arg (s e st )
srferfaerr, 1981 (1981 F7 14) ¥ Suast % srgaTe, wRfRufas wodt s &, et wguor F e &
e arteets frgia i AR 6 e s arem st gem

(6) ATY TEEU—aAta<er AT a1 Tew A= A fafEw, arg (sgwer R S Rgem)
srferfaer, 1981 % Suael ¥ e, qricfRufas @3t s &, arg wguor & feeo F g Antesd
frgie «fix faffas i Rmmr w0 arar srfasor g |

(7) afgamat #1 Rerr—aiRafas @38 i § svaria e s« 51 [ s«
(srgeror fararer e =) siferf™em, 1974 (1974 F7 6) ¥ Suael F SrgaT g |

(8) 3r Fraflre—(1) 314 srafrg =1 fAqem FAwargar far srom—

G) TTiRufas &3 T § 3| sfie 1 Aoem aug-a9g 9 97 |entda sfegeEr
¥, FT.3T. 908(37), AT 25 =T, 2000 T F=T TLHT FIT THIAT ALAT F ST 1AL
(e 3 gaTer) e, 2000 % Sudet F dqare & s,
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IqTEY-2
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MINISTRY OF ENVIRONMENT, FORESTS AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 27th August, 2014

S.0. 2171(E).—Whereas, a draft notification under sub-section (1), clause (v) and clause (xiv) of Sub-section (2)
and Sub-section (3) of Section 3 of the Environment (Protection) Act, 1986 (29 of 1986) was published, as required under
sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986, vide notification of the Government of India in the
erstwhile Ministry of Environment and Forests number S.0. 309(E), dated the 4th February, 2014, inviting objections and
suggestions from all persons likely to be affected thereby, within a period of sixty days from the date on which copies of
the Gazette containing the said notification were made available to the public;

And whereas, copies of the said Gazette were made available to the public on 4th February, 2014;

And whereas, suggestions received in respect of the proposed draft notification have been considered by the
Central Government;

And whereas, the Fambonglho Wildlife Sanctuary (hereinafter referred to as the Sanctuary) located towards west
of Gangtok, straddling the entire hill range with a majestic view of the Mountain Kanghendzonga, was established in 1984
to offset the ecological loss due to rapid development in Gangtok and its surroundings covering an area of 51.76 square
kilometers; .

And whereas, the Sanctuary has an altitudinal gradient ranging from 1524metres to 2749metres situated on a
Northeast-southwest trending ridges and its habitats is dominated by Quercus species (Kattus), Michelia species (Champ),
Machilus species (Kaulo) and Morus species (kimbu). Bamboos, tree ferns, Cyathea species, Rhododendron species,
interspersed with Lyoniaov alifolia, are also found inside the protected area and the sanctuary is also home to a large
number of wild orchids, mosses and Lycopodium species;

And whereas, there is a settlement in an area of 32.38 hectare inside the sanctuary, but does not form part of
sanctuary;

And whereas, the sanctuary is a habitat for a number of scheduled animals [Specified in Schedule I of the Wild
Life (Protection) Act, 1972 (53 of 1972)]and also drinking water source for the numerous villages and small towns
surrounding it besides being the source for major tributaries of river Teesta, the life line of Sikkim. The sanctuary
supports a large number of avifauna and is known to have a significant population of Satyr Tragopan providing a fertile
breeding area for this endangered pheasant. A number of butterflies are also found in the sanctuary. The Sanctuary is the
nearest protected area from Gangtok with large tract of green cover;

And whereas,the Sanctuary is the habitat which supports variety of rare and endangered animals viz, goral,
serow, red panda, himalayan black bear, weasels, martens, leopard, jungle cat, marbled cat, large Indian civet and palm
civet.avi-faunal diversity exhibits kalij pheasant, satyr tragopan, hill patridge, brown wood owl, collared scops owl,
yellow-billed blue magpic, black eagle, green pigeon, slaty-hcaded parakeet, yellow backed sun bird, maroon oriole,
orange-bellied chloropsis, red-tailed minla, Nepal tree creeper, bulbuls, laughing thrushes and titmice which are present in
the sanctuary.

And whereas, it is necessary to conserve and protect the area around the Fambonglho Wildlife Sanctuary and to
propagate improvement and development of the wildlife therein and its environment;

And whereas, it has become necessary to specify certain areas around the Fambonglho Wildlife Sanctuary as
Eco-sensitive Zone and to prohibit industries, operations or processes or class of industries, operations or processes in the
said Eco-Sensitive Zone.

Now, therefore, in exercise of the powers conferred by Sub-section (1), clause (v) and clause (xiv) of Sub-section
(2) and Sub-section (3) of Section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with sub-rule (3) of rule
5 of the Environment (Protection) Rules, 1986, the Central Government hereby notifies an area up to 25metres all around
the boundary of the Fambonglho Wildlife Sanctuary in the State of Sikkim as the Eco-sensitive Zone, details of which are
as under, namely:-

1. Extent and boundaries of Eco-sensitive Zone.- (1)The extent of Eco-sensitive Zone shall be 25 meters all
around the boundary of the Fambonglho Wildlife Sanctuary.

(2) The Eco-sensitive Zone is bounded by 27° 21° 51" N latitude and 88°36'25"E longitude towards east (Reference
point No.l of map); 27°17°57"N latitude and 88°28'33"E longitude towards west (Reference point No.9 of map);
27°22°49"N latitude and 88°34°50"E longitude towards north (Reference point No.4 of map) and 27°16’22"N latitude and
88°30°13"E longitude towards south (Reference point No.11 of map).
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3) The map of Eco-sensitive Zone boundary together with its latitudes and longitudes of extremes and extent is
appended to this notification as Annexure I.

4) The list of 33 villages falling within the Fambonglho Wildlife Sanctuary Eco-sensitive Zone alongwith their
longitudes and latitudes at prominent points are appended to this notification as Annexure II:

Provided that the Annexure II shall be subject to the list of village’s confirmation by the State Government in the
Zonal Master Plan,

2. Zonal Master Plan for the Eco-sensitive Zone.- (1)The State Government shall, for the purpose of effective
management of the Eco-sensitive Zone, prepare a Zonal Master Plan within a period of two years from the date of
publication of this notification in the Official Gazette, for the consideration and approval of the Central Government in the
Ministry of Environment, Forests and Climate Change, in consultation with the local people and with the following
concerned State Departments, namely:-

(i) Forest, Environment and Wildlife Management;
(ii) Sikkim Police;

(iii) Urban Housing Devclepment;

(iv) Tourism;

(v) Rural Management and Development;

(vi) Irrigation and Flood Control;

(vii) Public Works Development;

(viii) Land Revenue; and

(ix) Disaster Management.

2 The Zonal Master Plan shall provide for restoration of degraded areas, conservation of existing water bodies,
management of catchment areas, watershed management, ground water management, soil and moisture conservation,
needs of local community and such other aspects of ecology and environment that need attention.

3) The Zonal Master Plan shall demarcate all the existing and proposed urban settlements, village settlements, types
and kinds of forest, agriculture areas, horticultural areas, lakes, other water bodies and entrepreneurial units.

4 The Zonal Master Plan shall contain the measures as may be specified by the Central Government or the State
Government, for regulation of activities specified under column (2) of the table specified in paragraph 4.

(5) The Zonal Master Plan so prepared shall be co-terminus with the regional development plan.

3. Measures to be taken by State Government.- The State Government shall take the following measures for
giving effect to the provisions of this notification, namely:—

(1) Land Use.-Forests, horticulture areas, agricultural areas, parks and open spaces earmarked for recreational purposes in
the Eco-sensitive Zone shall not be used or converted into areas for commercial or industrial related development
activities:

Provided that the conversion of agricultural lands within the Eco-sensitive Zone may be permitted on the
recommendation of the State Level Eco-sensitive Zone Monitoring Committee (SESZMC), and with the prior approval of
the State Government, to meet the residential needs of the local residents, and for the activities listed at item numbers 12,
25, 26, 30 and 31 specified under column (2) of the table in paragraph 4, namely:—

(i) Rainwater harvesting,

(ii) Cottage industries including village artisans, etc.,

(iii) Small scale industries not causing pollution,

(iv) Eco-tourism facilities like home stays, ropeways, kiosks, funiculars, etc; and
(v) Security Forces Camp:

Provided further that no use of tribal land shall be permitted for commercial or industrial related development
activities without the prior approval of the State Government and without compliance of the provisions of the law for the
time being in force, including the Scheduled Tribes and other Traditional Forest Dwellers (Recognition of Forest Rights)
Act, 2006 (2 of 2007):

Provided also that any error appearing in the land records within the Eco-sensitive Zone shall be corrected by the
State Government, after obtaining the views of SESZMC, only once in each case and the correction of said error shall be
intimated to the Central Government in the Ministry of Environment, Forests and Climate Change:
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Provided also that the above correction of error shall not include change of land use in any case except as
provided under this sub-paragraph.

(2) Natural Springs.—The catchment areas of all springs shall be identified and plans for their conservation and
rejuvenation shall be incorporated in the Zonal Master Plan and strict guidelines be drawn up for the prohibition of
development activities at or near these areas.

(3) Tourism.—The activity relating to tourism within the Eco-sensitive Zone which shall form part of the Zonal Master
Plan shall be as under, namely:-

(i) all new tourism activities or expansion of existing tourism activities within the Eco-sensitive Zone shall be in
accordance with the guidelines issued by the Central Government in the Ministry of Environment, Forests and Climate
Change and the Ministry of Tourism and by the National Tiger Conservation Authority, with emphasis on eco-tourism,
eco-education and eco-development and based on carrying capacity study of the Eco-sensitive Zone;

(i1) new construction of any kind shall not be allowed within the Eco-sensitive Zone except the activity specified at
item No. 30 relating to eco-tourism facilities like home stays, ropeways, kiosks, funiculars, etc. under column (2) of the
Table in paragraph 4;

(iii) till the Zonal Master Plan is approved, development for tourism and expansion of existing tourism activities shall

be permitted by the concerned regulatory authorities based on the actual site specific scruitinisation and recommendation
of the SESZMC.

(4) Natural heritage.—All sites of valuable natural heritage in the Eco-sensitive Zone such as the gene pool reserve
areas, rock formations, waterfalls, springs, gorges, groves, caves, points, walks, rides, cliffs, etc. shall be identified and be
preserved and proper plan be drawn up for their protection and conservation, within six months from the date of
publication of this notification and such plans shall form part of the Zonal Master Plan.

(5) Noise pollution.—The Environment Department or the State Forest Department of Sikkim shall draw up guidelines
and regulations for the control of noise pollution in the Eco-sensitive Zone in accordance with the provisions of the Air
(Prevention and Control of Pollution) Act, 1981(14 of 1981).

(6) Air pollution.-The Environment Department or the State Forest Department of Sikkim shall draw up guidelines and
regulations for the control of air pollution in the Eco-sensitive Zone in accordance with the provisions of the Air
(Prevention and Control of Pollution) Act, 1981 (14 of 1981).

(7) Discharge of effluents.- The discharge of treated effluent in Eco-sensitive Zone shall be in accordance with the
provisions of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974).

(8) Solid wastes. - Disposal of solid wastes shall be as under:—

(i) The solid waste disposal in Eco-sensitive Zone shall be carried out as per the provisions of the Municipal Solid Waste
(Management and Handling) Rules, 2000 published by the Government of India in the Ministry of Environment, Forests
and Climate Change vide notification number S.0. 908 (E), dated the 25th September 2000;

(ii) the local authorities shall draw up plans for the segregation of solid wastes into biodegradable and non-biodegradable
components;

(iii) the biodegradable material shall be recycled preferably through composting or vermiculture;
(iv) the inorganic material shall be disposed of in an environmentally acceptable manner.

(9) Bio-medical waste.—The bio-medical waste disposal in the Eco-sensitive Zone shall be carried out as per the
provisions of the Bio-Medical Waste (Management and Handling) Rules, 1998 published by the Government of India in
the Ministry of Environment, Forests and Climate Change vide Notification number S.0. 630(E), dated the 20th July,
1998.

(10) Vehicular traffic. - The vehicular movement of traffic shall be regulated in a habitat friendly manner and specific
provisions in this regard shall be incorporated in the Zonal Master Plan and till such time as the Zonal master plan is
prepared and approved by the Ministry of Environment, Forests and Climate Change, SESZMC shall monitor compliance
of vehicular movement as per the rules and regulations in force.

4. List of activities prohibited or to be regulated within the Eco-sensitive Zone.-All activities in the Eco-sensitive
Zone shall be governed by the provisions of the Environment (Protection) Act, 1986 (29 of 1986) and be regulated in the
manner specified in the Table below, namely:—
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TABLE

SL

Activity

Prohibited

Regulated

Permitted

Remarks

(1

2

3

(C)

(3)

(6)

Commercial Mining, stone
quarrying and crushing
units.

Yes

(a) All new and existing mining
(minor and major minerals), stone
quarrying and crushing units are
prohibited  except for the
domestic needs of bona fide local
residents.

(b) The mining operations shall
strictly be in accordance to the
orders of the Hon’ble Supreme
Court dated 04.08.2006 in the
matter of T.N. Godavarman
Thirumulpad Vs. UOI in W.P.(C)
No. 202 of 1995 and dated
21.04.2014 in the matter of Goa
Foundation Vs. UOI in W.P.(C)
No. 435 of 2012.

Felling of trees.

Yes

(a) There shall be no felling of
trees on the forest land or
Government or revenue or private
lands without prior permission of
the competent authority in the
State Government.

(b) The felling of trees shall be
regulated in accordance with the
provisions of the concerned
Central or State Act and the rules
made thereunder.

Setting up of saw mills.

Yes

Setting up of industries
causing water or air or soil
or noise pollution.

Yes

No new or expansion of existing
polluting industries shall be
permitted within the Eco-
sensitive Zone.

Use or production of any
hazardous substances.

Yes

Commercial establishment
of hotels and resorts.

Yes

No new or expansion of existing
commercial establishments such
as hotels and resorts shall be
permitted  within the Eco-
sensitive Zone.

Commercial use of
firewood.

Yes

Commercial water
resources including ground
water harvesting.

Yes

(a) The extraction of surface
water and ground water shall be
allowed only for bona fide
agricultural use and domestic
consumption of the occupier of
the land.

(b) The extraction of surface
water and ground water for
industrial or commercial use
including the amount that can be
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extracted, shall require prior
written permission from the
concerned Regulatory Authority,

(c) No sale of surface water or
ground water shall be permitted.

(d) Steps shall be taken to prevent
contamination or pollution of
water from any source including
agriculture.

effluents and solid waste in
natural water bodies or land
area.

9 Establishment of new major Yes - - Setting up of new hydro-electric
hydroelectric projects. power plants (dams, tunneling,
and construction of reservoir) and

expansion of existing plants in

the Eco-sensitive Zone is

prohibited except the micro hydel

power projects (Up to 100KW) or

the mini hydel power projects

(from 101 to 2000KW), which

would serve the energy needs of

the local communities, subject to

consent of the concerned Gram

Sabha and all other requisite

: clearances.

10. | Erection of electrical cables - Yes - Promote underground cabling.
and telecommunication
towers.

11. | Ongoing agriculture and - - Yes
horticulture practices by
local communities along
with dairies, dairy farming,
aquaculture and fisheries.

12. | Rain water harvesting. - - Yes Shall be actively promoted.

13. | Fencing of existing - Yes -

2 premises of hotels and
lodges.

14. | Vegetative fencing Yes

15. | Organic farming. - - Yes Shall be actively promoted.

16. | Widening and - Yes - Shall be done with proper
strengthening of existing Environment Impact Assessment
roads and construction of and mitigation measures, as
new roads. applicable.

17. | Movement of vehicular - Yes - For commercial purpose.
traffic at night.

18. | Introduction of exotic - Yes -
species.

19. | Undertaking activities Yes - -
related to tourism like over-
flying the sanctuary area by
hot-air balloons, etc.

20. | Protection of hill slopes and - Yes -
river banks.

21, | Discharge of untreated Yes - -
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22. | Discharge of  treated - Yes B Recycling of treated effluent shall
effluents in natural water be encouraged and for disposal of
bodies or land area. sludge or solid wastes, the
existing regulations shall be

followed.

23. | Commercial Sign boards - Yes -

and hoardings.

24. | Adoption of green - - Yes Shall be actively promoted.

technology for all activities.

25. | Cottage industries including - - Yes

village artisans,
etc.

26. | Small scale industries not B Yes - Non polluting, non-hazardous,

causing pollution. small-scale and service industry,
agriculture, floriculture, horti-
culture or agro-based industry
producing products from
indigenous goods from the Eco-
sensitive Zone which do not
cause any adverse impact on
environment.

27. | New wood based industry. Yes - - No establishment of new wood
based industry shall be permitted
within the Eco-sensitive Zone.

28. | Collection of Forest E Yes -

produce or Non-Timber
Forest Produce (NTFP).

29. Construction activities Yes - - No new construction of any kind
shall be allowed within the Eco-
sensitive Zone, except for the
domestic needs of local residents
including the activities listed at
item numbers 12, 25, 30 and
31.In the case of activities listed
at item number 26, the
construction activity shall be
regulated and kept at the
minimum,

30. | Eco-tourism facilities like - Yes -

home  stays, ropeways,
kiosks, funiculars, etc.
31. | Security Forces Camp Yes
32. | Use of plastic carry bags. Yes - -

5. State Level Eco-sensitive Zone Monitoring Committee.—(1) The Central Government for effective monitoring of
the Eco-sensitive Zone, hereby constitute a Committee to be called the State Level Eco-sensitive Zone Monitoring

Committee (SESZMC) for the State of Sikkim comprising of :—

(i) Chief Secretary, Government of Sikkim  —Chairman

(ii) Chief Wild Life Warden, Government of Sikkim —Member;

(iii) Representative of the Ministry of Environment, Forests and Climate Change —Member;
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(iv) PCCF, Government of Sikkim —Member;
W) Representat‘ve of State Pollution Control Board —Member;

@

(3)

)

(&)

(6)

)

(6))

(vi) One representative of Non-governmental Organisations working in the field of environment to be
nominated by the Government of Sikkim (for a term of one year) —Member;

(vii) Representative of Rural Management Department, Government of Sikkim —Member;

(viii)  Representative of Govind Ballabh Pant Himalayan Institute of Environment and Development,
Sikkim  —Member;

(ix) Representative of Agriculture Department, Government of Sikkim —Member;
(x) Representative of Urban Development and Housing Department, Government of Sikkim —Member;
(xi) Concerned District Collector —Member;

(xii) Divisional Forest Officer (In-charge of PA) —Member;
(xiii)  Chief Conservator of Forest (Wild Life) =~ —Member Secretary.
The SESZMC shall monitor the compliance of the provisions of this notification.

The activities that are covered in the Schedule to the notification of the Government of India in the Ministry of
Environment and Forests number S.0. 1533(E), dated the 14th September, 2006, and are falling in the Eco-
sensitive Zone, except the prohibited activities as specified in column(3) of the Table under paragraph 4 thereof,
shall be scrutinised by the SESZMC based on the actual site-specific conditions and referred to the Central
Government in the Ministry of Environment, Forests and Climate Change for prior environmental clearances
under the previsions of the said notification.

The activities that are not covered in the Schedule to the notification of the Government of India in the Ministry
of Environment and Forests number S.0. 1533(E), dated the 14th September, 2006 but are falling in the Eco-
sensitive Zone, except the prohibited activities as specified in column(3) of the Table under paragraph 4 thereof,
shall be scrutinised by the SESZMC based on the actual site-specific conditions and referred to the concerned
Regulatory Authorities.

The Member Secretary of the SESZMC or the concerned Collector or the concerned park in-charge shall be
competent to file complaints under section 19 of the Environment (Protection) Act, 1986 against any person who
contravenes the provisions of this notification.

The SESZMC may invite representatives or experts from concerned Departments, representatives from Industry
Associations or concerned stakeholders to assist in its deliberations depending on the requirements on issue to
issue basis.

SESZMC shall submit the annual action taken report of its activities as of 31st March of every year by 30th June
of that year to the Central Government in the Ministry of Environment, Forests and Climate Changeas per

proforma given in Annexure IIL.

The Central Goverr-:2nt in the Ministry of Environment, Forests and Climate Change may give such directions,
as it deems fit, to the SESZMC for effective discharge of its functions.

[F. No. 25/12/2013-ESZ-RE]

DR. G. V. SUBRAHMANYAM, Scientist ‘G’
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Annexure I
Map of Eco-sensitive Zone boundary together with its latitudes and longitude of extremes and extent.
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Annexure I1

Villages falling within the proposed Eco Sensitive Zone of Fambonglho Wildlife Sanctuary in Sikkim.

Sl

NAME Latitude Longitude

Degree | Minute | Second | Degree Minute

Second

Upper Rakdong 27 22 88 31

33

Upper Tintek 27 22 18 88 30

45

Raksay (Rakdong Tintek Gumpa) 27 23 21 88 32

18

Khese 27 20 36 88 30

28

Dhanbari 27 18 48 88 30

38

Chadey 27 18 41 88 29

22

| B o o ] (o

Namrang (Tumin Karma Choling Gumpa) 27 19 38 88 31
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8. Upper Samdong (Samdong Menkagyud Gumpa) | 27 21 23 88 30 1

; Kambal 27 22 11 88 29 45
10. | Baliman 27 20 41 88 35 0
11. | Upper Lingdum 27 19 50 88 34 34
12. | Perbing 27 21 11 88 34 54
13. | Changrong 27 21 30 88 35 29
14. | Ari (Lingdok Chenkar Gumpa) 27 a2 44 88 33 57
15. | Nampong 27 22 56 88 33 1
16. | Navey 27 22 41 88 35 52
17. | Lingdok 27 23 1 88 34 54
18. | Pachey 27 22 59 88 35 31
19. | Simik (Simik Daduling Gumpa) 27 17 13 88 28 31
20. | Thangsing 27 16 35 88 28 33
21. | Lingzey(Simik) 27 17 59 88 28 7
22. | Bhoteygaon 27 21 40 88 36 14

25. | Patieum 27 16 44 88 31 19
26. | Byang 27 15 57 88 30 5
27. | Phengyong (Song Kagyud Gumpa) 27 15 50 88 30 42
28. | Lingtam Tanka (Martam Chenkar Gumpa) 27 17 11 88 32 4
29. | Chinzey 27 17 21 88 33 57
30. | Shyagyong Rumtek 27 18 21 88 34 9
31. | Tephyak Mendu 27 18 40 88 33 39
32. | Rey 27 19 18 88 33 23
33. | Sebek Lingdum 27 20 0 88 33 51

Annexure IIT
Proforma of Action Taken Report: - State Level Eco-sensitive Zone Monitoring Committee.—
1. Number and data of Meetings

2. Minutes of the meetings: Mention main not worthy points. Attached Minutes of the meeting on separate
Annexure.

3.  Status of preparation of Zonal master Plan including Tourism master Plan (Eco-sensitive Zone wise)
Summary of cases dealt for rectification of error apparent on face of land record. (Eco-sensitive Zone wise).
Details may be attached as Annexure

5. Summary of cases scrutinized [or activities covered under Environment Impact Assessment (EIA) Notifications,
2006 (Eco-sensitive Zone wise).

Details may be attached as separate Annexure.
6. Summary of case scrutinized for activities not covered under EIA Notification, 2006 (Eco-sensitive Zone wise).
Details may be attached as separate Annexure.
7. Summary of complaints ledged under section 19 of Environment (Protection) Act, 1986. (Eco-sensitive Zone
wise).
8.  Any other matter of importance.
[F. No. 25/12/2013-ESZ/RE]
DR. G. V. SUBRAHMANYAM, Scientist ‘G’

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064
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GOVERNMENT OF SIKKIM
FORESTS AND ENVIRONMENT DEPARTMENT

P

FOREST SECRETARIAT, GANGTOK
No. 135 /GOS/F&ED/PCCF-ACS Dated: 29/12/2021
NOTIFICATION

Whereas, a clean and safe environment has come to be of paramount importance for the
present day world and the citizens of the country have a fundamental right to a wholesome,
clean and decent environment as per the Constitution of India for the well being and survival of
all living creatures on Earth. :

- And, whereas, Article 48-A of the Constitution of India mandates the siate to endeavor to
. protect and improve the environr..ent and to safeguard the forests and wild:*e of the country.

And, whereas, the protection and improvement of environment and prevention of hazards to
human beings, other living creatures, plants and property, is the role of the State Govgrnment
and also the responsibility of iis people, individuals, agencies, elc.

And, whnereas, the health hazards caused due to environmental pollution are rampant and
every living being on this Earth is facing andthus is deprived of a clean environment for their
sustenance.

And, whereas, most of the environmental pollution is anthropogenic and the damage to the
health and well being of living creatures is irreparable and as mankind has also the solution to
put on halt such further damages with wise and carefullyplanned activities. The solid waste

generated and health hazards due to plastic water bottles are detrimental to health of the life on
earth and environment as a whole.

And, whereas, the State government with its pro environment initiativeshas already issued
notifications imposing ban on plastic bags, wrappers etc., vide Notification No.GOS/UD&HD/97-
98/6(85) dated 4™ June 1998, Ban on use of plastic packed drinking water bottles during any
government meelings and functions vide Notification no.25/Home/2016 dated 19/05/2016 and

3 sale and use of plastics having less than 50 microns thickness and single use plastic items in
all forms vide Netification no.08/RM&DD/San dated 09.08.2019.




(

And, whereas, the Ministry of Environment, Forest and Climate Change, Government of
india has notified the Plastic Wasie Management (Amendment) Rules, 2021 vide Notification
No.G.S.R. 571(E) dated 12" August 2021, which prohibits the manufacture, stocking,
distribution, sale and use of plastic carry bags of size less than 75 microns in thickness and
non-woven carry bags of size less than 60 GSM in phased manner.

Now, therefore, in exercise of the powers under Section 5 of the Environment (Protection)
Act, 1986 (Act 29 of 1986) delegated to the State Government vide Notification No. S.0. 152
(E) dated 10™ February 1988 read with rule 4 of the Environment (Protection) Rules, 1986, the
State Government hereby imposes ban or use, manufacture, import and sale of plastic water
bottlesof capacity 2 litres and below w.ef. 1% January 2022 in the State of Sikkim. This is in
supersession of Notification No.25/Home/2016 dated 19/05/2016.

By order and in the name of the Governor.

(M.L. Srivastava, IFS)
Additional. Chief Secretary
Government of Sikkim

S.G.P.G. 383/ Com. 6/ Gazette /100 Nos./ Dt: 31.12.2021
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Submission of Compliance Report for Nagaland reg. M.A. 14/2024 in OA No. 178/2022

about:blank

Sentiyanger Imchen < csngl@pnic.in >
Fri, 30 Jan 2026 11:07:58 AM +0530

To "mountaindiv-moefcc"<mountaindiv-moefcc@gov.in>

Cc "enatoli"<enatoli@gmail.com>,"npcb2"<npcb2@yahoo.com>

Hello Ma'am,

This is in reference to the Order dated 30.01.2025 passed by the Hon’ble National Green Tribunal in
M.A. No. 14/2024 in O.A. No. 178/2022 titled In re: News item published in The Hindu dated
27.02.2022 titled “Tourism has brought economic prosperity to the Himalayan region, but the
environmental cost has been catastrophic”.

In compliance with the directions issued by the Hon’ble Tribunal, the Compliance Report is
enclosed for your kind perusal and necessary Action.

Regards
Chief Secretary’s Office, Nagaland

3 Attachment(s)
Letter-CS_Nagaland_Report N... Nagaland_Report NGT 178.pdf
157.1 KB 1 MB

Annexures_NGT 178_Nagalan...
13.3 MB

7m
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CHIEF SECRETARY
GOVERNMENT OF NAGALAND
NAGALAND : KOHIMA

SENTIYANGER IMCHEN, IAS

D.0.NO.CSO/MISC/2026 Dated, 29" January, 2026.

Dear Madam,

This is in reference to the Order dated 30.01.2G25 passed by the Hon’ble
National Green Tribunal in M.A. No. 14/2024 in Q.A. No. 178/2022 titled In re: News
item published in The Hindu dated 27.02.2022 titled *"lourism has brought economic
prosperity to the Himalayan region, but the environmental cost has been catastrophic™.
In compliance with the directions issued by the Hon’ble Tribunal, the Compliance

Report is enclesed for your kind perusal and necessary Action.

Yours Sincerely,

k|

(Sentiyanger Imchen) TAS

Ms. Punya Salila Srivastava, IAS

Secretary, Government of India

Ministry of Environment, Forest & Climate Change
New Delhi

®) +91 0370 227082 / 2270076 5< csngl@nic.in
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NPCB/NGT O.A.178/ 5D Dated: 27/01/2026
To,
The Chief Secretary,

Government of Nagaland.
Kohima : Nagaland.

Sub: Submission of information furnished related to NGT O.A. 178/2022 of the
Hon’ble NGT order Dated 30.01.2025-reg.

Ref: Letter No. CSO/MISC/2018(Pt.1) Dated Kohima the 15" January, 2026
Sir,

With due respect, | am submitting herewith the compiled report in regards to M.A.
No. 14/2024 in O.A. No. 178/2022 of the Hon’ble NGT order Dated 30.01.2025 as received
from the respective departments in compliance to Letter No. CSO/MISC/2018(Pt.I) Dated
Kohima the 15" January, 2026.

Thank you.

Enclosed:-
a. Annexures 1, 3, 5 & 9: Department of Environment, Forests & Climate Change, GoN.
Annexures 2, 4, 7,8 & 10: Department of Tourism, GoN.
Annexure 6: Directorate of Urban Development Department, GoN.
Annexure 11: Transport Department, GoN.

® oo o

Annexure 12: Sustainable Development Goals Coordination Centre, Nagaland.

Yours faithfully,

Qw
(K.Hukato Zhishi, IFS)

Member Secretary
Nagaland Pollution Control Board
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Extract from the Hon’ble National Green Tribunal’s Order dated 30.01.2025 reg.
recommendation for the State of Nagaland to ensure effective, proper and time-

bound implementation:

1. Strengthening community-based tourism (e.g. Khonoma Green Village and Tuophema
Heritage Village practice community tourism management) and developing Eco-Tourism
models with participation of local people and government departments in several tourist

spots in Nagaland is a need of the hour.

The Department of Environment, Forest & Climate Change, Government of Nagaland
conducted a case study in Khonoma Village funded by German Financial
Cooperation through KfW Development Bank with Nagaland Empowerment of
People through Economic Development (NEPED) as the Project implementing
Agencies (PlAs). A flagship intervention implemented by the Forest & Development

Management in the Himalaya (Nagaland) Project (FBMP).

The Case study of the Morung Experience Centre (MEC) in Khonoma Village
exemplifies a model for education for sustainable Development (ESD), blending
ecological conservation, cultural preservation and community based learning.
Conceived as an interpretation and training hub, the centre educates visitors on
Nagaland’s unique biodiversity and the community based conservation model of

Khonoma village, renowned as Asia’s First Green Village (Annexure 1).

The Tourism Department, Government of Nagaland also through its initiatives
whether in asset creation or management of tourist sites involves the local
community as primary caretakers. In alignment with its Tourism Policy which
explicitly states to promote Nagaland as sustainable, community-centred tourism
that celebrates the State's culture and preserves its natural beauty, the village
authorities and local tourism boards are entrusted with management due to their
knowledge of the indigenous biodiversity and close ties to the environment they
inhabit. One of its primary objectives is to promote tourism activities that have
minimal negative impact on the environment, culture, and heritage of Nagaland,

while maximizing the positive socio-economic benefits for local communities.
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The Wayside Amenity in Sukhai leased to the Tizu Valley Biodiversity Conservation
and Livelihood Network in Zunheboto is one such example of an eco-tourism model
whereby the participation of local people is given primacy along with the
governmental support. This ensures that growth of tourism sector happens along
with safeguarding the environment through collaboration. The department also
celebrates the Chengu festival in Zunheboto in collaboration with the CCA of three
villages namelv Kivikhu, Ghukhuyi and Sukhai strengthening community-based

tourism (Annexure 2: Programme enclosed).

2. Plantation of native trees, creation and maintenance of natural parks and greenery should

be made a priority in urban areas such as Dimapur, Kohima city, etc. in Nagaland.

The Department of Environment, Forest & Climate Change, Government of Nagaland
under the Nagar Van Yojana have established city Forests (Nagar Vans in 27

locations in the state of Nagaland (List of the locations enclosed as Annexure 3).

Under the National Clean Air Programme (NCAP), various plantation activities were
also carried out in Kohima and Dimapur city such as urban greening with vertical
gardens, creation of green belts and urban greening in the city areas, creation of
green buffers along the traffic dividers and development of parks in both the cities

of Kohima and Dimapur.

The Tourism Department, Government of Nagaland also organizes Plantation drives
every year on World Environment Day and World Tourism Day at Kisama where
local tree saplings are heavily used (Annexure 4). Another major project in the
department's pipeline is the plantation of 10 lakh trees in prominent tourist
destinations across Nagaland in collaboration with Ricketts, The Birds and the Bees

talk for the upcoming year 2026-27.

3. Focus should be on expansion of protected area network and augmentation of wildlife

protection.

The Department of Environment, Forest & Climate Change, Government of Nagaland
has declared 200 Community Reserves under the Wildlife Protection Act, 1972

covering a total area of 1974 sq. kms leading to significant increase in the Protected
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Area Network of the state and thus augmenting wildlife protection across the state

(List of the Community Reserves enclosed as Annexure 5).

4. Waste management (sewage and solid waste) seems to be one of the major issues

related to environmental pollution in Nagaland. The study elaborates that the major reason
for water pollution in Dimapur City is sewage/wastewater. Likewise, Kohima Municipal
council dumping site is a major source of water pollution. Therefore, the state government
should immediately act on designing proper infrastructure to deal with these important

issues.

The Urban Development Department, Government of Nagaland in order to address
the water pollution in Dimapur city is constructing a 150 KLD Faecal Sludge
Treatment Plant (FSTP). For the waste management of Kohima city, bio-remediation
of legacy waste at the Kohima Municipal Council dumping site is currently in

progress along with the measures for the mitigation of the fresh waste (Annexure 6).

The Tourism Department, Government of Nagaland during the celebration of the
Hornbill festival celebrated for 10 days i.e. from 015t-10" December declares the
festival venue as a Plastic Free Zone (Annexure 7: Meeting Minutes), In addition, the
private entities such as the Green Guard in Kohima have been roped in Hornbill
Festival 2025 for making the festival a ZERO WASTE EVENT for setting up areas and
spaces for waste collection and segregation points in all the Morungs and food
courts (Annexure 8).

Based on available information, there are no studies so far to directly link the impact of
tourism growth on waste generation, air quality, water quality, forest ecosystem and

biodiversity. So there is a need to carry out such a study.
Duly Noted.

A waste management initiatives in Khonoma village has been started keeping in
view of inflow of tourist with bird enthusiasts from all the world flocked to Khonoma
to immerse themselves in the melodies of the avian residents and observe their
vibrant plumage. Thereby, with huge waste being generated, a Sustainable Waste
Management Model was designed for Khonoma Village, wherein it was designed for

creating a system where the waste generated within the jurisdiction of the village
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(village and tourist spots) will properly be recycled and create a clean environment

for the visitors (Annexure 9)

In addition, the Nagaland Pollution Control Board under the National Air Monitoring
Programme (NAMP) monitors the ambient air quality in 38 (Thirty eight) monitoring
stations in the state of Nagaland covering 11 districts i.e. Kohima, Dimapur, Wokha,
Zunheboto, Mokokchung, Phek, Kiphire, Peren, Tuensang, Mon and Chumukedima
including 3 rural stations. The Board In order to also assess the water quality in the
state under the National Water Quality Monitoring Programme (NWMP) monitor 28
(Twenty Eight) stations in districts namely Dimapur, Kohima, Mokokchung, Peren
and Chumukedima District covering 18 stations for the Surface water bodies which
monitors on a monthly basis and 10 stations for Ground water which are monitored
on a half yearly basis.

6. In view of actions being taken and future strategies development, studies need to be
conducted linking growth of tourism along with environmental problems, such as, waste

generation, sewage treatment facilities, loss of forest and biodiversity.

The Tourism sector is still at a nascent stage in Nagaland, therefore its impact on
the environment has not been damaging or significant in terms of externalities such
as waste generation, air pollution or water pollution. However, it is Duly Noted and
as observed, an environmental impact study due to the growth of tourism in the
state will be undertaken in the near future.

7. Awareness about the values of biodiversity and conservation practices should be

promoted among the tourists.

The Tourism Department, Government of Nagaland facilitates generation of
awareness about biodiversity and conservation practices during the Hornbill
festival every year by providing designated stalls to various line departments such
as the Department of Environment, Forests and Climate Change for information
dissemination, the Nagaland Pollution Control Board (NPCB) for the various
environmental issues of the state and its awareness, the Department of Planning
and Transformation for creating awareness on the Sustainable Development Goals

(SDG's) to the local population and the visiting tourist.
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The Tourism Department, Government of Nagaland on World Tourism Day promotes
sustainability and conservation practices by organising various competitions and
assessing homestays based on themes of eco-friendly accommodations,

sustainability practices and innovations in sustainable development (Annexure 10).
8. Use of electric vehicles should be encouraged.

The Transport Department, Government of Nagaland has prepared a “Draft Electric

Vehicle policy” so as to adopt the use of electric vehicles in the state (Annexure 11).

9. Expansion of the institutional capacity of local government for climate change planning is
urgently needed. This will require adaptation practices to evolve in view of NDC and
SDGs.

Duly Noted.

The State Government in view of the expansion of institutional capacity for climate
change planning and adaptation in alignment with SDGs (Enclosed as Annexure 12)
have implemented following steps:
1. SDG localization and Capacity Building.
State and District Indicator Frameworks.
Nagaland SDG Dashboard.
Nagaland SDG Vision 2030.
Viksit Nagaland 2047.

o N

(K. HéKato Chishi, IFS)

Member Secretary

Nagaland Pollution Control Board



Annexure-1

The Morung Experience Centre: A Flagship Model for Community-
based Conservation Learning

A Case Study from the Forest & Biodiversity Management in the Himalaya
(Nagaland) Project (FBMP)

T e e

" EXPERIENCE ___ CENTRE

Pic. 1. Inauguration of MEC, Khonoma on 29 Nov 2025

Summary

This a case study of the Morung Experience Centre (MEC) in Khonoma Village, a
flagship intervention under the Forest & Biodiversity Management in the Himalaya
(Nagaland) Project (FBMP). The MEC exemplifies a model for Education for Sustainable
Development (ESD), blending ecological conservation, cultural preservation, and
community-based learning. Conceived as an interpretation and training hub, the
center educates visitors on Nagaland's unique biodiversity and the community-based
conservation model of Khonoma village, renowned as Asia's first Green Village. This
initiative, funded by German Financial Cooperation through KfW Development Bank,
and implemented by FBMP through the Department of Environment, Forest & Climate
Change and Nagaland Empowerment of People through Economic Development
(NEPED) as the Project Implementing Agencies (PIAs), demonstrates a successful
partnership between international funding, state facilitation, and deep community
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ownership. The MEC stands as a replicable benchmark for how community
infrastructure can catalyze environmental stewardship, safeguard heritage, and
generate sustainable livelihoods, offering critical insights for scaling community-
centric conservation across India's Himalayan region.

1. Introduction: Context and Strategic Vision

Nagaland's conservation landscape is uniquely defined by community ownership,
and within this framework, Khonoma Village has emerged as a pioneering icon.
Celebrated for halting hunting and establishing the Khonoma Nature Conservation
and Tragopan Sanctuary (KNCTS) to protect the endangered Blyth's Tragopan, its
journey to becoming “Asia’s first Green Village" and formally completing 25 years
of conservation in 2023, has attracted global attention from conservationists, tourists,
researchers, and students.

The FBMP identified an opportunity to institutionalize and broadcast this exemplary
model. The project's strategic vision was to move beyond passive protection and
create a dynamic platform for knowledge dissemination and experiential learning.
The Morung Experience Centre was conceived not merely as a building, but as a living
institution—a "Morung" (traditional youth dormitory and learning space) for the
modern age. Its core mission is to translate Khonoma's grassroots conservation
success into an educational resource that inspires replication, fosters community pride,
and strengthens the economic pillars of sustainable ecotourism.

2. Project Conception and Participatory Planning

The MEC's development was rooted in participatory planning and community
ownership, ensuring the final outcome reflected local aspirations and needs.

« Exposure and Inspiration: In April 2023, a team of nine, comprising community
representatives and NEPED officials, visited the Interpretation Centre at Kaziranga
National Park, Assam. This exposure visit was instrumental in refining the concept

of "Experience Centre."

« Multifunctional Objectives: The community collaboratively defined four core
objectives for the MEC:

Serve as an Interpretation Centre for Biodiversity Conservation.

Function as a Training and Capacity Building Resource Centre.

Showcase the rich historical, cultural, and traditional heritage of Khonoma.

rwon oo

Support and professionalize Eco-tourism Management.
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3. Implementation: Architecture, Governance, and Sustainability

The implementation phase was characterized by meticulous attention to authentic
design, robust monitoring, and long-term viability.

Design and Location: The community selected a strategic site at the village's
entrance. The architectural design intentionally incorporates traditional Khonoma
aesthetics, utilizing locally sourced materials like bamboo, timber, and stone,
thereby minimizing environmental footprint and reinforcing cultural identity.

Institutional Governance: A dedicated Construction Committee was constituted
under the village's CCA Committee, with representatives from the Village Council,
KNCTS, and the Eco-Tourism Management Committee (ETMC). This ensured
decision-making remained anchored in local leadership.

Financial Partnership: The project promoted cost-sharing and ownership. The
FBMP contributed ¥91 lakhs, while the Khonoma community provided a
significant 20% in-kind contribution through land, labour, and locally sourced
construction materials.

Quality Assurance: A joint monitoring team from the Project Management Unit
(PMU), NEPED, and the architect conducted regular monitoring visits to ensure
adherence to timelines, quality standards, and financial protocols.

Sustainable Operations: Crucially, a detailed Operation and Maintenance (O&M)
Plan was developed and agreed upon by the Village Council, KNCTS, and
ETMC before inauguration. This plan outlines visitor management, fee structures,
revenue utilization, maintenance schedules, and review mechanisms, ensuring the
MEC's financial and operational sustainability independent of project support.

4. Outcomes and Impacts

The Morung Experience Centre was formally inaugurated and commissioned on 29"
November 2025 by Dr. Florian Wieneke, Senior Portfolio Manager Natural Resources
and Climate Asia, KW Development Bank. The MEC has since demonstrated
immediate and tangible success, validating its community-centric model.

Educational & Cultural Hub: It operates as a central node for conservation
education, housing offices for KNCTS and ETMC, and featuring display sections on
biodiversity, sustainable Alder farming, and village history.

Economic Sustainability: Within the first one and a half months of operation, the
MEC catered to 3,792 domestic and international tourists, generating a revenue
of ¥1.80 lakhs. These funds are directly reinvested into the centre's maintenance
as per the O&M plan, creating a self-reinforcing cycle.

Enhanced Community Stewardship: By formalizing and valorizing local
knowledge, the MEC has strengthened community pride and ownership,
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particularly among youth, turning conservation from a mandate into a shared,
celebrated identity.

5. Replication Potential and Future Scope

The Morung Experience Centre presents a powerful, scalable model for community-
based conservation education. Its success is built on transferable pillars:

+ The "Morung" Philosophy: The concept of a communal learning space rooted
in local tradition is adaptable to diverse cultural contexts (e.g. "Ghar" in
Uttarakhand, "Dzong" in Sikkim).

« Integrated Design Template: The blueprint combining interpretation, training,
cultural display, and eco-tourism support is applicable for villages near Protected
Areas or with unique conservation stories.

« Participatory Governance Framework: The model of a community-led
management committee, a pre-agreed O&M plan, and a clear cost-sharing
mechanism provides a ready institutional framework for replication.

« Public-Private-Community Partnership (PPCP): The FBMP model
demonstrates how international/governmental funding can effectively catalyze
community investment and management.

6. Conclusion

The Morung Experience Centre in Khonoma is more than infrastructure; it is
a testament to the power of community-led innovation in conservation. It successfully
transforms local ecological wisdom into a structured, sustainable, and economically
viable educational enterprise. By respecting and integrating traditional governance,
cultural identity, and modern management principles, the MEC offers a definitive good
practice model. It provides a compelling blueprint for how conservation projects can
achieve durable impact by investing in communities not just as beneficiaries, but as
the primary architects, managers, and ambassadors of their environmental heritage.

Prepared by:

Project Management Unit

Forest & Biodiversity Management in the Himalaya (Nagaland) Project (FBMP)
Kohima, Nagaland

Email: fomp.kfw@gmail.com




a2220%§erior Photographs of the Morung Experience Centre

Pic. 4. Traditional attires and tools displayed at MEC

Pic. 5. A representation of traditional hut in MEC

Pic. 6. Antique ornaments in display cabinets

Pic. 7. Visitors interacting at multipurpose hall of MEC with
community members
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Pic: Chengu festhﬂ celebration in collabration with the Tizu Valley Biodiversity and Livelihood
Network
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ORLD ENVIRONMENT DAY
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Pic: Plantation drive organised on World Environment Day 2025
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TOURISM DEPARTMENT
MNAGALAND: KOHIMA

NO, TRSM-Mise 29772019 K.ohima, duted the 25" Movember 11}24
To.
. I'ilrmar of Tourism,
Inihmm Hiuﬂlnm!

in cmﬁnummn w0 this office letter no. even dated 19" November 2074.. F::ﬂ”;ﬂ':m
to provide assistance o Green Guard for tieir ZERQ WASTE EVENT at the

Homhnl Frestival 2024 and;
. Locate 20 to 23 specific urens/ spaces (o
points nearby Morungs, food cour, €is.
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A Pic: Administrative instruction declaring PLASTIC FREE ZONE and Waste managemen!




1447
ANNEXURE 10

womD 2025
- AWARDS

TRAMSFORR I THOM

The Department of Tourism,

Govt. of Nagaland invites applications

for the following categories:

1. BEST ECO-FRIENDLY ACCOMMODATION AWARD

2. BEST TOURISM SUSTAINABILITY PRACTICES AWARD
3. BEST INNOVATION IN SUSTAINABLE TOURISM AWARD

GUIDELINES

1. Open to eligible participant& within Nagaland

2. Submit a write-up describing your initiative and include
suppcn:l ng photographs shuwcaslng your work!pmjecl

4, Enmes to be mallﬂd at nagalandmurlsmmedia@gmail.cnm.

5. The Department will shortlist the top 3 entries in each

category after which public voting will determine the final
winners Frum lhe shur‘tlisted entrles

6. Winners will be announced on 27" Sept.ernbar 2015

Pie: World Tourism day promoting sustainability and conservation practices
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Annexure 3

LIST OF THE NAGAR VAN LOCATIONS ESTABLISHED

Under Nagar Van Yojana, 27 Nagar Vans (City Forests) have been established in the

state of Nagaland.

SI. No | District Location
1 Kohima DFO office
2 Tuensang Sao Chang College
3 Kohima Botanical garden
4 Mokokchung Meraket Tzuin (Mokokchung Village)
5 Mokokchung Marep Forest Colony
6 Dimapur Dimapur Range
7 Chumoukedima Chomoukedima Municipal Area
8 Niuland Niuland Forest Colony
9 Peren Jalukie Forest Colony
10 Peren Peren Forest Colony
11 Longleng Forest Colony Longleng
12 Chumoukedima NZP Rangapahar
13 Chumoukedima Chumoukedima
14 Niuland Nihokhu
15 Dimapur Vidya Bhavan High School
16 Mokokchung Tuli College
17 Mon Naginimora
18 Mon Tizit
19 Mon Mon Town
20 Wokha Mt. Tiyi
21 Wokha Bhandari
22 Longleng Outlung, Tamlu
23 Longleng Sitap Range
24 Zunheboto Satakha
25 Kohima Pfuchama
26 Peren New Peren
27 Peren Jalukie B
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Annexure-2
STATUS OF COMMUNITY RESERVES IN THE STATE OF NAGALAND

sl Name of the Community Area Government Notification District
No. Reserve (CR) (in Sq. Km.)

5 Bonchu CR 9.05 FOR/GEN-34/2009 Dt. 17" Dec., 2009 Kohima

2. | Scaly-Mopungchuket CR 15.00 FOR/GEN-34/2009 Dt. 17" Dec., 2009 Mokokchung
3. | Khrokhropfu—LephoriCR | 6.15 FOR/GEN-34/2009 Dt. 17" Dec., 2009 Phek

4. | Kigwema CR 2.65 FOR/GEN-24/2011 (Pt) (A) Dt. 15™ Dec, 2015 Kohima

5. | D.Khel, Kohima Village CR | 3.00 FOR/GEN-24/2011 (Pt) (B) Dt. 15 Dec, 2015 Kohima

6. | Mezoma CR 2.85 FOR/GEN-24/2011 (Pt) (C) Dt. 15" Dec, 2015 Kohima

7. | DihomaCR 2.00 FOR/GEN-24/2011 (Pt) (D) Dt. 15" Dec, 2015 Kohima

8. | Chishilimi CR 3.50 FOR/GEN-24/2011 (Pt) (E) Dt. 15" Dec, 2015 Zunheboto
9. | Khekiye CR 2.50 FOR/GEN-24/2011 (Pt) (F) Dt. 15" Dec, 2015 Zunheboto
10. | Lizuto CR 2.50 FOR/GEN-24/2011 (Pt) (G) Dt. 15" Dec, 2015 Zunheboto
11. | Atoizu CR 4,00 FOR/GEN-24/2011 (Pt) (H) Dt. 15* Dec, 2015 Zunheboto
12. | Tsuruhu CR 2.70 FOR/GEN-24/2011 (Pt) (1) Dt. 15" Dec, 2015 Zunheboto
13. | Tsekhwelu CR 18.00 FOR/GEN-34/2009 (Pt) (C) Dt. 8™ July, 2015 Phek

14. | Luzaphuhu CR 14.00 FOR/GEN-34/2009 (Pt) (B) Dt. 8" July, 2015 Phek

15. | Kikruma CR 1.10 FOR/GEN-34/2009 (Pt) (A) Dt. 8" July, 2015 Phek

16. | Chemekong CR 29.175 FOR/GEN-34/2009 (Pt) (B) Dt. 16% April, 2015 Wokha '
17. | Morakjo CR 6.50 FOR/GEN-34/2009 (Pt) (A) Dt. 16" March, 2015 Wokha

18. | Tsiepama CR 3.3250 FOR/GEN-34/2009 (Pt) (C) Dt. 8" July, 2015 Dimapur
19. | Viswema CR 2.65 FOR/GEN-31/5/2018/391 dated 19/06/2018 Kohima
20. | Kidema CR 2.65 FOR/GEN-31/5/2018/392 dated 19/06/2018 Kohima

21 | Kezoma CR 2.65 FOR/GEN-31/5/2018/393 dated 19/06/2018 Kohima

22 | Nerhema Perazatsa CR 20.00 FOR/GEN-31/5/2018/394 dated 19/06/2018 Kohima

23 | Nerhema Yaoke CR 20.00 FOR/GEN-31/5/2018/395 dated 19/06/2018 Kohima

24 | Wakchin Chingla CR 30.00 FOR/GEN-31/5/2018 /41 dated 24/07/2018 Mon

25 | Mpai Namci CR 20.00 FOR/GEN-31/5/2018/ 53 dated 24/07/2018 Peren

26 | Benreu CR 3.00 FOR/GEN-31/5/2018/ 52 dated 24/07/2018 Peren

27 | Sitap CR 1.50 FOR/GEN-31/5/2018/ 51 dated 24/07/2018 Longleng
28 | Tuophema Village CR 2.50 FOR/GEN-31/5/2018/ 55 dated 24/07/2018 Kohima
29 | Khonoma CR 2.65 FOR/GEN-31/5/2018/ 43 dated 24/07/2018 Kohima
30 | Jotsoma CR 5.00 FOR/GEN-31/5/2018/44 dated 24/07/2018 Kohima
31 | Khwuma Khel Jotsoma CR 3.00 FOR/GEN-31/5/2018/ 45 dated 24/07/2018 Kohima
32 | Gariphema CR 2.65 FOR/GEN-31/5/2018/ 42 dated 24/07/2018 Kohima
33 | Sakhabama CR 2.50 FOR/GEN-31/5/2018/ 54 dated 24/07/2018 Kohima
34 | NianCR 2.00 FOR/GEN-31/5/2018/ 48 dated 24/07/2018 Longleng
35 | Tamlu CR 2.00 FOR/GEN-31/5/2018/ 51 dated 24/07/2018 Longleng
36 | Yongshei CR 1.50 FOR/GEN-31/5/2018/ 49 dated 24/07/2018 Longleng
37 | Yaongyimchen CR 8.00 FOR/GEN-31/5/2018/ 47 dated 24/07/2018 Longleng
38 | Hukphang CR 3.00 FOR/GEN-31/5/2018/ 46 dated 24/07/2018 Longleng
39 | YonyuCR 4.80 FOR/GEN-31/5/2018/ 212 dated 11/09/2018 Tuensang
40 | Kiyelho CR 3.00 FOR/GEN-31/5/2018/ 213 dated 11/09/2018 Dimapur
41 | Yangpi CR 3.0007 FOR/GEN-31/5/2018/ 214 dated 11/09/2018 Tuensang
42 | Rangkang CR 5.15 FOR/GEN-31/5/2018/ 215 dated 11/09/2018 Mokokchung
43 | YaliCR 14.00 FOR/GEN-31/5/2018/ 216 dated 11/09/2018 Tuensang
44 | Piphema “B” CR 2.80 FOR/GEN-31/5/2018/ 217 dated 11/09/2018 Dimapur
45 | LotoviCR 1.00 FOR/GEN-31/5/2018/ 218 dated 11/09/2018 Dimapur

1
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M
:;i Plphema “A” CR 1.00 FOR/GEN-31/5/2018/ 219 dated 11/09/2018 Dimapur
Kanjang CR 1.00 FOR/GEN-31/5/2018/ 220 dated 11/09/2018 Phek
48 | Khutur CR 4.89 FOR/GEN-31/5/2018/ 221 dated 11/09/2018 Tuensang
49 | Sangdak CR 5.09 FOR/GEN-31/5/2018/ 222 dated 11/09/2018 Tuensang
50 | Noksen CR 1.00 FOR/GEN-31/5/2018/ 223 dated 11/09/2018 Tuensang
51 | Longra CR 2.275 FOR/GEN-31/5/2018/ 224 dated 11/09/2018 Tuensang
52 | Litem CR 1.60 FOR/GEN-31/5/2018/ 225 dated 11/09/2018 Tuensang
53 | Longtang CR 5.80 FOR/GEN-31/5/2018/ 226 dated 11/09/2018 Tuensang
54 | KhudeiCR 4.80 FOR/GEN-31/5/2018/ 227 dated 11/09/2018 Tuensang
55 | Bhumbak CR 6.50 FOR/GEN-31/5/2018/ 228 dated 11/09/2018 Tuensang
56 | Khrieyalienuomaiko CR 2.65 FOR/GEN-31/5/2018/ 229 dated 11/09/2018 Kohima
57 | Kilo Old CR 2.00 FOR/GEN-31/5/2018/ 230 dated 11/09/2018 Zunheboto
58 | Tokugha CR 1.85 FOR/GEN-31/5/2018/242 dated 29/04/2019 Dimapur |
59 | GhotoviCR 1.80 FOR/GEN-31/5/2018/243 dated 29/04/2019 Dimapur
60 | Sele Aoyang Khanshu CR 4.90 FOR/GEN-31/5/2018/244 dated 29/04/2019 Tuensang
61 | Hakchang CR 9.32 FOR/GEN-31/5/2018/245 dated 29/04/2019 Tuensang
62 | Waromung CR 3.00 FOR/GEN-31/5/2018/246 dated 29/04/2019 Mokokchung
63 | Akumen CR 3.96 FOR/GEN-31/5/2018/247 dated 29/04/2019 Mokokchung
64 | Viyixe CR 2.65 FOR/GEN-31/5/2018/248 dated 29/04/2019 Zunheboto
65 | Hekheshe CR 1.85 FOR/GEN-31/5/2018/249 dated 29/04/2019 Dimapur
66 | PukhatoCR 1.40 FOR/GEN-31/5/2018/250 dated 29/04/2019 Dimapur
67 Yehemi CR 7.49 FOR/GEN-31/5/2018/251 dated 29/04/2019 Zunheboto
68 Kekhazong CR 4.50 FOR/GEN-31/5/2018/252 dated 29/04/2019 Kiphire
69 | Tutheze CR 1.62 FOR/GEN-31/5/2018/253 dated 29/04/2019 Kiphire
70 | UzaZuzong CR 1.87 FOR/GEN-31/5/ 2018/254 dated 29/04/2019 Kiphire
71 | Longtoker CR 30.00 FOR/GEN-31/5/2018/255 dated 29/04/2019 Tuensang
72 | Liangmain CR 25.00 FORIGEN-31/5/2018/256 dated 29/04/2019 Tuensang
73 | Jingru Luyong CR 15.00 FOR/GEN~31/5/2018/257 dated 29/04/2019 Tuensang
74 | Aokangching CR 3.50 FOR/GEN-31/5/2018/258 dated 29/04/2019 Tuensang
75 | Tutim CR 10.00 FOR/GEN-31/5/2018/259 dated 29/04/2019 Tuensang
76 | EnaleuCR 20.10 FOR/GEN-31/5/2018/260 dated 29/04/2019 Tuensang
77 | Sekai CR 18.00 FOR/GEN-31/ 5/2018/261 dated 29/04/2019 Tuensang
78 | Thamushui CR 15.00 FOR/GEN-31/5/2018/262 dated 29/04/2019 Tuensang
79 | TsecuCR 5.00 FOR/GEN-31/5/2018/263 dated 29/04/2019 Dimapur
80 | Old Jalukie CR 3.70 FOR/GEN-31/5/2018/264 dated 29/04/2019 Peren
81 | Ethungo Tongti Project CR 23.00 FOR/GEN-31/5/2018/265 dated 29/04/2019 Wokha
82 | Deukwaram CR 11.20 FOR/GEN-31/5/2018/266 dated 29/04/2019 Peren
83 | Chingmelen CR 10.00 FOR/GEN-31/5/2018/267 dated 29/04/2019 Tuensang
84 | LotsuCR 10.00 FOR/GEN-31/5/2018/268 dated 29/04/2019 Wokha
85 | Teyozwu Saku CR 5.00 FOR/GEN-31/5/2018/269 dated 29/04/2019 Kohima
86 | Zhanuolie CR .51 FOR/GEN-31/5/2018/270 dated 29/04/2019 Kohima
87 | Molungkimong CR 10.00 FOR/GEN-31/5/2018/271 dated 29/04/2019 Mokokchung
88 | Namen Min CR 16.00 FOR/GEN-31/5/2018/272 dated 29/04/2019 Mokokchung
89 | Zurutongtchu Project Land 10.00 FOR/GEN-31/5/2018/273 dated 29/04/2019 Wokha
Owner CR

90 | Shitsuasulu CR 10.00 FOR/GEN-31/5/2018/274 dated 29/04/2019 Mokokchung
91 | Naltoga CR 5.25 FOR/GEN-31/5/2018/275 dated 29/04/2019 Zunheboto
92 | Hovishe Arkha CR 5.10 FOR/GEN-31/5/2018/276 dated 29/04/2019 Zunheboto
93 | Aimekhi CR 2.05 FOR/GEN-31/5/2018/277 dated 29/04/2019 Mokokchung
94 | Mangmetong Cr 3.00 FOR/GEN-31/5/2018 (Vol-1)/760 dated 11/11/2019 Mokokchung

| 95 | Beisumpuiram CR 4000 | FOR/GEN-31/5/2018 (Vol-1)/761 dated 11/11/2019 | Peren
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96 | KidingCR 1.75 FOR/GEN-31/5/2018 (Vol-1)/762 dated 11/11/2019 | Tuensang
97 | Old Beisumpu CR 35.00 FOR/GEN-31/5/2018 (Vol-1)/763 dated 11/11/2019 | Peren
98 | Khuzama CR 8.00 FOR/GEN-31/5/2018 (Vol-I)/764 dated 11/11/2019 Kohima
99 | Shiponger CR 50.00 FOR/GEN-31/5/2018 (Vol-1)/765 dated 11/11/2019 | Tuensang |
100 | Kuzatu CR 2.65 FOR/GEN-31/5/2018 (Vol-1)/766 dated 11/11/2019 | Phek |
101 | AkhenCR 2.65 FOR/GEN-31/5/2018 (Vol-1)/767 dated 11/11/2019 Phek
102 | Akhegwo CR 2.65 FOR/GEN-31/5/2018 (Vol-1)/768 dated 11/11/2019 Phek
103 | Shatuza CR 2.65 FOR/GEN-31/5/2018 (Vol-1)/769 dated 11/11/2019 Phek
104 | Weziho CR 2.65 FOR/GEN-31/5/2018 (Vol-1)/770 dated 11/11/2019 Phek
105 | Taknyu CR 5.00 FOR/GEN-31/5/2018 (Vol-I)/771dated 11/11/2019 | Tuensang
106 | Tuophe Phezou (Peraziekou) | 6.00 FOR/CR-51/1/2019/316 dated 03/06/2020 Kohima
CR
107 | Changpang CR 5.00 FOR/CR-51/1/2019/317 dated 03/06/2020 Wokha
108 | Asukhomi CR 2.40 FOR/CR-51/1/2019/318 dated 03/06/2020 Zunheboto
109 | Lumithsami CR 3.51 FOR/CR-51/1/2019/325 dated 04/06/2020 Zunheboto
110 | Kiyekhu CR 1.77 FOR/CR-51/1/2019/326 dated 04/06/2020 Zunheboto
111 | LuthsumiCR 2.77 FOR/CR-51/1/2019/327 dated 04/06/2020 Zunheboto
112 | L. Yanthung CR 1.20 FOR/CR-51/1/2019/328 dated 04/06/2020 Wokha
113 | Pyotchu CR 2.80 FOR/CR-51/1/2019/329 dated 04/06/2020 Wokha
114 | LumamiCR 7.60 FOR/CR-51/1/2019/330 dated 04/06/2020 Zunheboto
115 | Ruchan CR 1.50 FOR/CR-51/1/2019/546 dated 20/10/2020 Wokha
116 | Tsuremmen CR 5.00 FOR/CR-51/1/2019/532 dated 05/10/2020 Mokokchung
117 | New Chandalashung CR 1.50 FOR/CR-51/1/2019/534 dated 05/10/2020 Wokha
118 | Okotso CR 2.40 FOR/CR-51/1/2020/535 dated 05/10/2020 Wokha
119 | Chisholimi CR 2.26 FOR/CR-51/1/2019/237 dated 07/04/2021 Zunheboto
120 | Longsachung CR 1.36 FOR/CR-51/1/2019/238 dated 07/04/2021 Wokha
121 | Niroyo CR 1.15 FOR/CR-51/1/2019/239 dated 07/04/2021 Wokha
122 | Lakhuti CR 2.40 FOR/CR-51/1/2019/240 dated 07/04/2021 Wokha
123 | Nzau Namsan CR 1.58 FOR/CR-51/1/2019/241 dated 07/04/2021 Peren
124 | Nzauna CR 2.42 FOR/CR-51/1/2019/242 dated 07/04/2021 Peren
125 | New Riphyim CR 1.50 FOR/CR-51/1/2019/243 dated 07/04/2021 Wokha
126 | Old Riphyim CR 1.50 FOR/CR-51/1/2019/244 dated 07/04/2021 Wokha
127 | Alaphumi (Sheinagha) CR 2.50 FOR/CR-51/1/2019/245 dated 07/04/2021 Zunheboto
128 | Aokeang CR 2.97 FOR/CR-51/1/2019/906 dated 13/12/2022 Mon
129 | Kangshou CR 2.75 FOR/CR-51/1/2019/908 dated 13/12/2022 Tuensang
130 | Lampong Wakching CR 1.57 FOR/CR-51/1/2019/907 dated 13/12/2022 Mon
131 | Aghukhiji-Shelughe Project | 3.00 FOR/CR-51/1/2022 (G)/12 dated 16/01/2023 Zunheboto
of Pulumonuli CR
132 | TeukiCR 9.308 FOR/CR-51/1/2022 (F)/937 dated 6/01/2023 Peren
133 | Chungtia CR 2.00 FOR/CR-51/1/2022 (H)/148 dated 22/03/2023 Mokokchung
134 | Ndunglwa CR 10.00 FOR/CR-51/1/2022 (1)/148 dated 22/03/2023 Peren
135 | Mbauwla CR 1.66 FOR/CR-51/1/2022 (1)/148 dated 22/03/2023 Peren
136 | Sagazu CR 4,70 FOR/CR-51/1/2019/364 dated 30/06/2023 Phek
137 | Kami CR 3.41 FOR/CR-51/1/2019/365 dated 30/06/2023 Phek
138 | New Pangsha CR 5.21 FOR/CR-51/1/2019/366 dated 30/06/2023 Noklak
139 | ObayCR 2.50 FOR/CR-51/1/2019/367 dated 30/06/2023 Mon
140 | Longleng CR 1.64 FOR/CR-51/1/2019/368 dated 30/06/2023 Mon
141 | HumjiCR 1.90 FOR/CR-51/1/2019/369 dated 30/06/2023 Mon
142 | Chuchuyimlang CR 2.00 FOR/CR-51/1/2019/488 dated 18/08/2023 Mokokchung
123 | Chuchuyimpang CR 1.10 FOR/CR-51/1/2019/489 dated 18/08/2023 Mokokchung

3
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144 | Longtsung CR 1.00 FOR/CR-51/1/2019/490 dated 18/08/2023 Wokha
145 | Jesulaun CR 1.49 FOR/CR-51/1/2022 /117 dated 13/12/2023 Phek
146 | Thurubophe CR 10.80 FOR/CR-51/1/2022 /769 dated 13/12/2023 Phek
147 | Nabo Tshaphri Forest CR 18.90 FOR/CR-51/1/2022 /771 dated 13/12/2023 Phek
148 | Mongkhen CR 2.04 FOR/CR-51/1/2022 /776 dated 13/12/2023 Mon
149 | Makshang CR 1.95 FOR/CR-51/1/2022 /777 dated 13/12/2023 Mon
150 | Chibgphoi CR 2.55 FOR/CR-51/1/2022 /778 dated 13/12/2023 Mon
151 | Shiyong CR 1.25 FOR/CR-51/1/2022 /779 dated 13/12/2023 Mon
152 | Sokom CR 2.65 FOR/CR-51/1/2022 /780 dated 13/12/2023 Mon
153 | Ketsabo CR 4.38 FOR/CR-51/1/2022 dated 13/12/2023 Phek
154 | Thurubophe CR 10.80 FOR/CR-51/1/2022 dated 13/12/2023 Phek
155 | Kopliu CR 2,76 FOR/CR-51/1/2022 dated 13/12/2023 Noklak
156 | Wozhie CR 3.01 FOR/CR-51/1/2022 dated 13/12/2023 Phek
157 | Okhe CR 1.22 FOR/CR-51/1/2022 dated 13/12/2023 Kiphire
158 | Wokede CR 2.20 FOR/CR-51/1/2022 dated 13/12/2023 Phek
159 | Mesulumi CR 2.45 FOR/CR-51/1/2022 /917 dated 16/12/2022 Phek
160 | Chizami CR 2.76 FOR/CR-51/1/2022 /916 dated 16/12/2022 Phek
161 | Nacevala Bio Diversity 151 FOR/CR-51/1/2019/67 dated 02/02/2024 Phek

Project

162 | Kanglatu CR 3.83 FOR/CR-51/1/2019/72 dated 02/02/2024 Mokokchung
163 | AKM Reserve Forests 1.50 FOR/CR-51/1/2019/71 dated 02/02/2024 Mokokchung
164 | Lower Tiru CR 1.96 FOR/CR-51/1/2022 (D)/934 dated 06/01/2023 Mon
165 | Upper Tiru CR 2.68 FOR/CR-51/1/2022 (D)/935 dated 06/01/2023 Mon
166 | Rotomi CR 1.93 FOR/CR-51/1/2022/264 dated 01/04/2024 Zunheboto
167 | Aghautito Village CR 1.74 FOR/CR-51/1/2022/265 dated 01/04/2024 Zunheboto
168 | Philimi Village CR 1.70 FOR/CR-51/1/2022/266 dated 01/04/2024 Zunheboto
169 | Amboto New Village CR 1.20 FOR/CR-51/1/2022/267 dated 01/04/2024 Zunheboto
170 | Khrimtomi Village CR 1.56 FOR/CR-51/1/2022/268 dated 01/04/2024 Zunheboto
171 | SVCRMC,CR 1.13 FOR/CR-51/1/2022/270 dated 01/04/2024 Mon
172 | Jaboka Village CR 2.99 FOR/CR-51/1/2022/271 dated 01/04/2024 Mon
173 | Lemphang Tiru CR 2.30 FOR/CR-51/1/2022/272 dated 01/04/2024 Mon
174 | Sheanghah Tangten CR 2.00 FOR/CR-51/1/2022/273 dated 01/04/2024 Mon
175 | Nyasa Village CR 4.66 FOR/CR-51/1/2022/274 dated 01/04/2024 Mon
176 | Longwa Village CR 3.11 FOR/CR-51/1/2022/275 dated 01/04/2024 Mon
177 | Nyahnyu Village CR 3.46 FOR/CR-51/1/2022/276 dated 01/04/2024 Mon
178 | Kamlam CR 2.15 FOR/CR-51/1/2022/277 dated 01/04/2024 Mon
179 | Longphaoh CR 1.24 FOR/CR-51/1/2022/278 dated 01/04/2024 Mon
180 | L.Tekun CR 5.81 FOR/CR-51/1/2022/279 dated 01/04/2024 Mon
181 | Changlangshu Changsa CR | 1.10 FOR/CR-51/1/2022/280 dated 01/04/2024 Mon
182 | Xukhepu Village CR 2.30 FOR/CR-51/1/2022/281 dated 01/04/2024 Zunheboto
183 | Merankong Village CR 417 FOR/CR-51/1/2022/286 dated 01/04/2024 Mokokchung
184 | Angphang Village CR 2.31 FOR/CR-51/1/2022/288 dated 01/04/2024 Mon
185 | Kiutsukiur Village CR 1.23 FOR/CR-51/1/2024 dated 01/04/2024 Shamator
186 | lkiye Village CR 1.64 FOR/CR-51/1/2024 dated 01/04/2024 Zunheboto
187 | Itovi Village CR 1.60 FOR/CR-51/1/2024 dated 01/04/2024 Zunheboto
188 | Achikuchu ‘A’ Village CR | 1.74 FOR/CR-51/1/2024 dated 01/04/2024 Zunheboto
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189 | Satoi Village CR 1.15 FOR/CR-51/1/2024 dated 01/04/2024 Zunheboto |
190 | Hongphoi CR 4.63 FOR/CR-51/3/2014/675 dated 12/07/2024 Mon ;
191 | Longnyan Throisha CR 3.92 FOR/CR-51/3/2014/676 dated 12/07/2024 Mon I
192 | Thrajong CR 1.02 FOR/CR-51/3/2014/677 dated 12/07/2024 Mon
193 | Yaam CR 1.63 FOR/CR-51/3/2014/678 dated 12/07/2024 Mon
194 | Bemu CR 1.85 FOR/CR-51/3/2014/679 dated 12/07/2024 Mon
195 | Weazukang CR 2.07 FOR/CR-51/3/2014/680 dated 12/07/2024 Mon
196 | Heihlem Shanhen CR 4.80 FOR/CR-51/3/2014/681 dated 12/07/2024 Mon
197 | Nokyan Village CR 1.04 FOR/CR-51/3/2014/682 dated 12/07/2024 Mon
198 | Ephean CR 170 FOR/CR-51/1/202024/1059 dated 09.07.2025 Mon
199 | Hukku Tomfai CR 289 FOR/CR-51/1/202024/1059 dated 09.07.2025 Mon
200 | Kumyin CR 412 FOR/CR-51/1/202024/1059 dated 09.07.2025 Mon
1974.9337
The Protected Area Network in Nagaland is only 241.05 Sq. Km.
It is a unique case where privately / community owned protected area is more in area than the
Protected Area Network.



ANNEXURE 6

/ Extract from Hon'ble WNational Green Tribunal's Order dated 30.01.2025 reg.
recommendations for the State of Nagaland to ensure effective, proper and time-bound
implementation:

4. Waste management (sewage and solid waste) seems to be one of the major issues
related to environmental pollution in Nagaland. The study elaborates that the
major reason for water pollution in Dimapur city is sewage/wastewater. Likewise,
Kohima municipal council dumping site is a major source of water pollution.
Therefore, the state government should immediately act on designing proper
infrastructure to deal with these important issues.

Action Taken:

Sewage:
In order to address water pollution in Dimapur city, the Urban Development Department

is constructing a 150 KLD Faecal Sludge Treatment Plant (FSTP), which is an ongoing
project, to mitigate pollution caused by sewage.
Photos enclosed:

T

Ongoing construction of F'ST.
Solid Waste:
Bio-remediation of legacy waste at the Kohima Municipal Council dumping site is
currently in progress to treat and manage the accumulated waste, along with measures to
control the dumping of fresh waste at the site.
Photos enclosed:

% £k
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ed for further disposal: Ongoing

Before & Afier photos of Bioremediation of certain section of the dumpsite.
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GOVERNMENT OF NAGALAND
DEPARTMENT OF TOURISM
NAGALAND; KOHIMA
N TRSM-FEST/6N 28 it Dated, Kohima. the 28" Aug 2018
Sub:

L )
X

Meeting Minutes in connection 1o the eclebration of Howhbill Festival 2018 at
Naga Heritage village Kisuma held on 23" August 2018 at 4 PM in Chief
Minister’s residential office, Kohima urder the chairmanship of Shri Neiphiu
Rio, Honorable Chief Minister Nagaland,

The mecting was chaired by the Honorable Chief Minister which began with his
weleome note and he had also explained the purpose of the meeting, Afier detalled and
thorough dgliberations, the following decisions were taken:

I, Towurist Transportation Committee;

The Committee shall monitor and oversee the tourist taxi, lbeal taxi and tourist
buses plying during the festival The committer will monitor the vehicle
condition. ]:.'m'ticulzlré of the drivers. fixation of hiring chirge and any other
transport/tasi related wricyinees that may be brought te the natice of the
cummitice.

Transport department shall identify and collect the details and contact number
of all drivers employed by the taxi owners and forward 1o the police for
antecedent verification before the commencement of Hombill Festival
Transport department shall ensure |hat toxi pernits shall be issued only 1w
local individuals alter due verification and scrutiny.

The commitiee shall oversee the séiting up of effective and varied transport
system during the hornbill lestival to cater 1o visitors as per their spending
cupacity. Private transport companies shall be identified: They will advertise
for wehicle owners who are willing to hire out their vehicles for tourism
purposes and increase the number and veriety of vehicles for hire in the state
throughout the' vear

(Action: Committee to be constituted)

Security related issues/ Tourist grievunce cell/Control room

il

]

iv.

An integrated 1ourist contrel room involving the concerned departments shall
be set up to look and act into the problems of the tourist or on receipt of any
complmnis at uny given point of ime during the festival

A 3 tier security system will be enforced involving the Assam Rifle and
Nagaland Police along with ploin clothes persornel from INT both within and
outside Kisumn. Highway patrolling will continue and will act as the first
respundent in case of any emergency or distress call the Kohima- Dimapur
role.

Alequate security coverape shall be provided at night bazaar locations across
the state.

The Police outpost at Kisama shall be strengthened throughout the year.

(Action: Committee to be constituted)

S

" ANNEXURE 7
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A Accommodution Committee

i Tourism Dept shall make an ussessment of the numbers of hotels and hotel

roums available inund around Kohima and (he reservation STotLs,
11

Accommodations for visiting dignitanies and diplomars during hombill festiva)
(Action: Home Depr)
T The dept shall also carry o supves of the availuble and regisierad Home-stays.
this will be assessed and, wiaded S pricing, The possibility of avementing
such bome-stiys o the Kisama Area will also be explored and I_'rl:.':mr;t:_c;:,!, i
%, Tlye depuriment shall cominue o conduct LEdiRsfgs W encaurage more homc

owners in Kisama Ared to <0t up home stayvs 5o ds (o sugment the available
tumbers of rooms for visitars during the peak festive season,
(Action: A Commitiee will be constituted)

4. Local Tourist Guides
i The Department of Tourism shall identify sutticient number of tourist guides
together with the Nugaland Tounsm Associion. Adequute and uniform
training  must be onsured for all our gudes o ensure aowell rousded
expehencd Tli?.]' Wistlors
i, Brochures and other such printed injormation to-be used and supplied by the
toir guides are 1o he siandirdized and fetually carmect,
(Activn: Tourism, NTA)
.
5. World War Rally
The routeand prices 10 be decwled and approved.
{Actinn: NAMSA)

0. World War Il Tours
|.ocations inand around Kohima sigoificant o WW 1l are 1o be 1dentilied and
brochures to be brought out so that tours can be arranged throughout the year. The

o i anniversary of the battle of Kohima is in 2019 and war tounism 1o he promoted.
(Action: Tourism, NTA)

7. Plastic Froe KISAMA Wl
The Meritawe village will vontinue as a plastic free zone. The use of onetime
use plastic will be stopped. viably local alternatives ta be explored. Suggestions were
made for the use of baumboo mups. large scale use of puper or bags made of bapana
und pincapple fiber. .
{Action: Industries & Commerce Dept)

8. Bamboo Pavilion
i The bambao Pavibion wiltl exclusively showcase products made i Nagaland
[twill be plastic foee zone
Il A coutier pantner for Kisamu to be dentified so that yisitors are not deterred
from buying bulkier tiems. ltems car be shipped internationally or to any other
2 ' states, direetly to the buyers address with easc.
(Action: Industries & Commerce Dept)

9. Art & Culture Dept i A
L A total of 17 tribes (14 Major tribes + Caro, Kuki and Kachari) will be
represented at Hornbill. The date for selection and finalization of tribal
cultural troupes has been extended to September 30,



iv. Any related mauters that may be rmsed during the eourse of the committep
sitting. ;

(Action: Commissioner & Sceretary, 1&C Dept)

15. List of committec to he formed

L. Committee to be formed for Opening Ceremony ¢ (Action: CMQ)
. Information Counter at Dimapur airport and railway station - (Action: Tourism
Dept)

16. Other misc actions to be taken
1. Plucement of Anti Tobavco hoardings at Kisama to be reviewed : (Action:

Tourism Dept)

i, Cycle Rally

. Marathon

v.  Night bazaur o continue under the aeis of the Kohima Chamber of Commerce |
({Action: KCCT)

SD/- SHRL TEMIEN TOY, 1AS
. Chief Secretary
No TRSM-FEST/6/1,/201 8/ I Dated. Kohima. the 28" Aug 2014
Copy to; '
1. The Principal Secretary 1o Chief Minister, Nagaland; Kohima.
2. The OSD to Chief Secretary, Magnland; Kohima.
3. All concemed.
4

. Office copy.

(T. MHABEMO YANTHAN) NCS
Secretary to the Govt of Nagaland
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Annexure -9

Sustainable waste management model, Khonoma

Introduction

Khonoma village, situated 20 kilometres away from the bustling streets of
Nagaland's state capital, offers a picturesque view of paddy fields and forested
hills. In addition to its historical importance, Khonoma is celebrated for its
contributions to wildlife conservation. In 1998, the Khonoma Nature
Conservation and Tragopan Sanctuary (KNCTS) was established to safeguard the
endangered Blyth's Tragopan and other rare wildlife and plant species in their
natural habitat. Over the past two decades, bird enthusiasts from all over the world
have flocked to Khonoma to immerse themselves in the melodies of the avian
residents and observe their vibrant plumage.

So with the inflow of more tourists, huge waste are generated for which
Khonoma does not have a proper system to recycle the waste that include the
waste produce by the villagers also. So, the need for sustainable system of waste
management was born.

The SWMM is designed for creating a system where the waste generated within
the jurisdiction of Khonoma (village and tourist spots) will properly be recycled
and create a clean environment for the visitors.

Sustainable waste Management Model-Khonoma

A7 ESD Morung KNCTS i ox g
[ s Tourist /Picnic spots
| Center [ |

'+ Tourist |
{Local + Foreign}
|+ Segregate Waste
Segregation + Recyding - {Bodepadable + Non o
| Plant ‘dwi'ikmm}
Collection Point * Signages
+ Khel [Colony "'+ Segregation of waste
Youth \* Ballingofsingle use
* Voluntary | plastics, sweet wrappers
+ V(. Order ete.
* Crushing of un-useable
broken glasses
Khonoma Student Union

+  Monthly wxte collection
+ Wapde « Wale bn
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The model will have different levels:

1) Village level:

e Awareness creation and training program for all the villagers will be
conducted where the need to use waste bin, how to segregate the
biodegradable and non-biodegradable waste will be trained.

e Training on Management of biodegradable waste.

e The khel (or colony) youth will collect waste from each household and
collect it at every khel’s collection point (3 nos) from where they will
take the waste to the Segregation and recycling plant.

2) Tourist/Picnic spots:

e Every tourist/picnikers entering Khonoma will be required to be
registered at the Eco-Tourism Management Committee (ETMC) office
located at the ESD Morung Experienced Center, where they will be
given waste bin disposable bag for those visiting the tourist/picnic
spots with instructions for all the rules and regulations including waste
management within the village jurisdiction.

e The picnickers will bring back all the Non-Biodegradable waste back
to the collection point at ESD Morung Experience Center.

o The KNCTS and ETMC will be responsible for taking all the waste to
the Segregation and Recycling plant.

3) Khonoma Students Union:

e The KSU will take monthly cleaning drive in and around of village

o The waste collected will be segregated accordingly

o The segregated waste will then be taken to the recycling plant.

4) Waste segregation and Recycling plant:
e Waste segregator:

Waste will again be segregated in the plant to Glass bottle, plastic bottle,

single used disposable and other plastics, Aluminium cans etc. This

machine acts as a sieve to segregate/separate the mixed wastes.




® VERTICAL MANUAL BALER (FOR SOFT PLASTICS):
Segregated/separated waste plastics are made into bundles by means of
this baler

e .“r“ .' I V .'

-8 )
il

e Glass Crusher cum Thermocol Shredder :
» Waste glasses are crushed by this crusher and the product glass sand is
mixed with cement and made into blocks of desired shapes and sizes.




» Waste Thermocol is shredded by thlS' shredder and mixed w1th sand
and cement and made into light weight blocks of desired shapes and

sizes.
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Note: The Re-useable Plastics and glass bottles will be collected and send to the
local scrape dealers in Kohima for sale.
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16.5 ANNEX 5: ES MANAGEMENT - TOOL: SCREENING CHECKLIST
Table 22: Environmental and Social Screening checklist

SUSTAINABLE WASTE MANAGEMENT MODEL (SWMM) - RECYCLING PLANT, KHONOMA VILLAGE
In relation to the SWMM, a recycling plant will be constructed near the Khonoma village where all the waste collected

from within the Khonoma village jurisdiction will be recycled at the plant.

Impact Impact/Risk Screening Question Risk Mitigation action* Justification/ Does the
Cat. description/Assessment | practical measure to mitigation action
address risk meaningfully and feasibly
address the risk? Please
justify.
¥ PHYSICAL IMPACTS What could be the | Whatwasdone | why it was needed or
risk? against this / not needed-
prevention?
Pl Soil Stabilisation needed? The dug out earth, The earth dug out will Retaining wall to be
be used to fill and level constructed for soil
up the site area. stabilisation.
P2 Pollution? Water Quality? The location is in a No measures needed
stable area near the
village and no river
nearby, no chance of
flooding, large open
area, no immediate
settlement, no mining
or other polluting
industry, or any
chances of water
pollution.
P3 Air Quality? Yes, Smoke, ash and Minimal burning of
dust during the wasle at the plant.
recycling of waste and (Especially non-
use of recycling recyclable waste like
machineries. diapers, single use
plastics etc.)
P4 Noise Creation? Yes, Noise from Since the plant is a bit
running on the away from the main
recycling machineries. village area, the effect
from noise will be
minimal
P5 Waste generation? Management? Non-recyclable waste All the non-recyclable
like the sweet waste will be recycled
wrappers, single used in the manual baler to
plastics etc. make plastic bale which
will either be send to
the proper agencies for
further recycling or be
send to the Kohima
Municipal dumping
site,
B BIODIVERSITY IMPACTS
BI Ecologically suitable site ['he recycling plant No measures needed
will be constructed in a
barren wasteland near
the village so minimal
trees will be alfected
B2 Avoiding harm to biodiversity? [he recycling plant No measures needed
Preserving habitats? will be constructed in a
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barren wasteland near
the village so will have
minimal effect on the

B3

Fauna Habitats?

biodiversity
The recycling plant
will be constructed in a
barren wasteland near
the village so will have
a minimal effect on the
animal habilats.

No measures needed

B4

Monoculture?

Not applicable

No measures needed

BS

Invasive species?

Not applicable

No measures needed

B6

Pest Management?

Not applicable

No measures needed

B7

Protected Area?

Not applicable

No measures needed

B8

Ecosystem Services/ improvement
of habitats?

Not applicable

No measures needed

SOCIAL IMPACTS

Land acquisition/resettlement?

Since it’s a community
land. The permission
has been given by the
Village Council

No measures needed

S2

Access to resources/Avoiding
livelihood harm?

Improved access for
villagers

No measures needed

S2

Vulnerability?

Any village member
will be accessible to
the recycling plant
without discrimination

No measures needed

Accessible for all without
discrimination.

S2

Tenure security?

Community land is
approved by the village
council and land
located within the
village vicinity, tenure
security is ensured

No measures needed

S2

Conflict free?

Community land is
approved by the village
council and land
located near the village
vicinity, so no risk of
conflict.

No measures needed

S2

Overlapping claims?

Community land is
approved by the village
council and land
located near the
village vicinity, so no
risk of overlapping
claim.

No measures needed

S2

Mapping inconsistencies? Village
boundaries clarified?

Within jurisdiction of
the village and located
in the community land
approved by the village
council

No measures needed

S3

Equity & Gender assessment?

Women and men both
benelit, no
discrimination of
women-

No measures needed

54

Financial Impacts/ risk of
indebtedness

Project supports
construclion costs,
community (o cover
O&M cosls. The
KNCTS*/CCA will




1466

look afler the
maintenance and
sustainability of the
recycling plant.
S4 Commercial viability? Market The recyclable waste No measures needed
access? can be sold to the local
scrape dealers.
Recycled products like
cement blocks (crushed
glass mixed with
cement) can be sold
commercially
S5 Income generation/ Employment? Workers will be No measures needed
employed for running
and maintenance of the
recycling plants.
86 Labour and working rights? Voluntary community No measures needed
contribution. No child
labour!
S7 Influx of outsiders Only local labour to be | No measures needed
used. Local experts
will be used.
No measures needed
H&S HEALTH & SAFETY No measures needed
HS1 Community H&S pollution, Proper management, Proper protective gears
Diseases? clean, hygienic and will be provided to the
drainage system to be workers.
properly taken up
HS2 Occupational H&S (Work The workers will be
Accidents, protection of work sites)? Risk — minimal, trained to run the
Accidents during other | machineries and proper
projects will be protective gears will be
avoided; provided to them.
HS3 Occupational and community H&S ( | Minimal risk No measures needed
HWC/HEC, Snake bite risk,
mosquitoes?)?
CH CULTURAL HERITAGE
IMPACT
CHI1 Cultural Heritage destruction? Not applicable No measures needed
Access restriction? Alteration?
CH2 Immaterial Cultural Heritage / Not applicable No measures needed
Indigenous Knowledge = >
biopiracy risk?
CC CLIMATE CHANGE IMPACTS No measures needed
CCl1 CO2/ other emissions? Negligible risk / not No measures needed
applicable
CcC2 Climate Vulnerability/ resilience? Not applicable No measures needed
CC3 Forest fire risks? Jhum cycle? Nol applicable No measures needed
PC/SE 9. Public
Consultations/Stakeholder
Engagement.
PC/SEP Informed Consent? Public [nformation to all No measures needed
Consultation? Agreement? villagers and invitation
for FPA contests. FPA
was done, site belongs
to the community and
its been permitied by
the Village Council-
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-

C/SEP | People informed about obligations | Regular sharing of No measures needed
and benefits? Information to all
villagers and the
details of the project.
PC/SEP No opposition? Democratic Decision | Sclection of the No measures needed
making? activity through FPA
process / Jury.
(Democratic Decision)
PC/SEP Informed about required area? People have been No measures needed
Measures in area? informed that the toilet
will be constructed
near the village.
PC/SEP Informed about requirement of People have been No measures needed
contributions? informed. Community
agreed to provide free
labour.
PC/SEP Village group formation? YES (VC/CCA/Youth No measures needed
VC/CCA/BMC Active? Youth group Active). The
Group involved? KNCTS*/CCA and
will be responsible for
the running and
maintenance of the
recycling plant.
PC/SEP Women involvement? The SWMM- recycling | No measures needed
plant is for entire
community without
any discrimination,
there is women
representatives in the
CCA committee, Jury
elc.
PC/SEP Eligibility list to avoid harmful No risk No measures needed
projects
/ Beneficiary list check?
PC/SEP Mechanisms to contact excluded Contact/reach them YES All community members
persons? through KNCTS/CCA are aware; FPA is free for
Committee participation of all
members
GRM 10. Grievance Redress Mechanism 5
(operational?)
GRM Potential Beneficiaries/stakeholder | Project is attentive to No measures needed.
complaints? complaints and listens
to people’s concerns.
Not only complaints
but also other project
feed-back should be
collected and
documented:
GRM Stakeholders informed about GRM? | Risk that people are YES Disclosure of GRM is
Possibility to raise complaints? not aware about GRM documented
GRM Regular enquiry with VCs if there Formal GRM may not YES Personal interaction will
have been complaints? get all grievances work better than official
complaints, people are filling of forms-
reluctant :
GRM Registration of complaints in Risk of no YES No complaints, but
logbook done? documentation logbook is available
GRM Local Community Conflict solving | Will be done il No measures needed.
procedure used? complaints arise




1468

GRM Follow up? Will be done if No measures needed.
complaints arise. Will
Ensure information
flow between
Community, VC and
PIA

GRM Resolution Documented? Will be done in No measures needed.
logbook

*KNCTS - Khonoma Nature Conservation and Tragopan Sanctuary
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1. Introduction:

Air pollution is one of the serious environmental concerns of the urban cities where
majority of the population is exposed to poor air quality. The rapid urbanization in
Nagaland has resulted in a tremendous increase in the number of motor vehicles. This
has also resulted in decline of forest areas and depletion of Carbon Stock of Forest in
the State. The Carbon Stock of Forest in the State including the Trees Outside Forest
(TOF) Patches which are more than 1 ha in size is 134.93 million tonnes (Source:
Environment Forest and Climate Change, Government of Nagaland). Vehicles are
now becoming the leading source of air pollution in the urban areas. This problem is
further compounded by the concentration of large number of vehicles.

Vehicular pollutants: Automotive vehicles emit several pollutants depending upon
the quality of the fuel they consume and engine efficiency. The major pollutants
released as vehicle/fuel emissions are, carbon monoxide (CO), nitrogen oxides
(NOx), photochemical oxidants, air toxics, namely benzene (C6H6), aldehydes, 1,3
butadiene (C4H6), lead (Pb), particulate matter (PM), hydrocarbon (HC), oxides of
sulphur (SO2) and polycyclic aromatic hydrocarbons (PAHs). While the predominant
pollutants in petrol/gasoline driven vehicles are hydrocarbons and carbon monoxide,
the predominant pollutants from the diesel-based vehicles are Oxides of nitrogen and
particulates.

Effects of Vehicular Pollutants on HumanHealth: There is a wide range of
adverse health/environmental effects of the pollutants released from vehicles. The
effects may be direct as well as in-direct covering right from reduced visibility to
cancers and death in some cases of acute exposure to pollutants, especially carbon
monoxide. These pollutants are believed to directly affect the respiratory and
cardiovascular systems. In particular, high levels of Sulphur Dioxide and Suspended
Particulate Matters are associated with increased mortality, morbidity and impaired
pulmonary function.

Vehicular Population Growth: The motor vehicles transport demand in the State
and the Country has been growing rapidly. Sustained economic growth, improved
road infrastructure and increased disposable income of households have contributed
to the rising demand for road transport. There has been a continuous increase in the
number of registered motor vehicles in the State. The total number of registered
motor vehicles has increased from 3.18 lakhs in 2013-2014 to 4.40 lakhs in 2023-
2024 which is an increase of 38.52% in the last 10 years. The country is also facing a
herculean task in the import of fossil fuels for propelling these vehicles.

The Need for the Nagaland Electric Vehicle Policy: To make our earth a better
place for mankind to live and for curbing the fossil fuel demands of the country, the
Government of India have been emphasizing the need for manufacture and promotion
of electric/hybrid vehicles through National Electric Mobility Mission Plan, 2020,
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and Faster Adoption and Manufacturing of (Hybrid &) Electric Vehicles. The thrust
for electric vehicles goes hand in hand with efforts to expand renewable energy
capacities.

However, the uptake of EVs, throughout the world, is still relatively low. One of the
reasons for the slow uptake of EVs could be that these vehicles have a comparatively
high investment cost because of the high cost of batteries thereby acutely affecting
maintenance. For this reason, there is a need to adopt a policy approach with
supportive incentives to stimulate the purchase and use of electric vehicles.

. TITLE

This document shall be known as the “Nagaland Electric Vehicle Policy, 2024”.

3. OBJECTIVES

i. The primary objective of this Policy is to accelerate the pace of adoption of
Electric Vehicles;
ii. To transition the state’s transportation sector towards electric mobility;
iii. To put in place measures to support the creation of jobs in driving, selling,
financing, servicing and charging of Electric Vehicles;
iv. To encourage start-ups and investment in the field of electric mobility; and,
v. To improve the quality of the environment by reducing air pollution.
vi. * To replace the NST Buses with EV buses in a phased manner.

4. POLICY PERIOD

The Nagaland Electric Vehicle Policy, 2024, shall remain in operation for a period of
five years from the date of its notification and may be extended by the Government if
it deems appropriate.

. TARGETS AND ROADMAP

The State shall target and support the deployment of the first 320 Electric Vehicles
either for individual use, commercial or official use during the policy period of five
years. The segment wise target is outlined below:

A. 2Wheelers 150
B. 3 Wheelers 50
C. 4-Wheelers (Private and Commercial) 100
D. * Buses 20

Total 320

6. SCOPE AND ELIGIBILITY

i. The Policy shall be applicable to all classes of electric vehicles that are likely to
be provided subsidy under the Government of India’s FAME scheme or any other
schemes which may be provided by the Central Government or the State
Government.
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The incentives for setting up a charging station shall be applicable to charging
stations meeting the guidelines and standards of the Ministry of Power Circular,
dated 1st October, 2019, and any amendments thereafter.

[Note : sub clause (ii) of clause 6 may be omitted and incorporated in the
Nagaland Electric Vehicle Charging Infrastructure Policy]

7. ADOPTION SUPPORT AND INCENTIVES
The State shall provide:

1.

ii.
iil.

Financial Incentives - Purchase incentives, Scrapping incentives, Interest
subvention on loans.

Road Tax Concessions;

Registration fees exemption.

8. INCENTIVES FOR EARLY ADOPTION OF ELECTRIC VEHICLES

1.

il.

The Demand Incentive from the State during the Policy period shall be over and
above any subsidies that are available from the Central Government (if any)
through its promotional schemes and policies. The subsidy shall be disbursed
directly to the customer via DBT mode from the State Transport Department on
authentication of the documents of purchase of the vehicle.

The incentives for all types of electric vehicles shall be based on the battery
capacity (i.e., energy content measured in kWh) as shown in the table below:

S1. No. | Vehicle Segment | State Subsidy Amount (in | Maximum ex-factory price

Rs.) to avail incentive (in Rs.)

2 wheeler Rs. 4000/- per kWh Rs. 1.5 lakhs

3 wheeler Rs. 4000/- per kWh Rs. 5 lakhs

4-Wheeler Rs. 4000/- per kWh Rs.15 lakhs

1il.

1v.

The beneficiary can opt to get subsidy under any one scheme of state government
run by different departments; the beneficiary cannot claim subsidy under more
than one scheme of state government.

The maximum amount of subsidy for scheme is limited to the maximum battery
capacity of the vehicle shown in the Table above.

The maximum amount of subsidy should not be more than the 30% of the ex-
factory price of the vehicle.

[Note: Funds likely to be required for incentivising purchase of EV under this

Policy:]
SI. No.| Vehicle |No. of vehicles to be| Battery |Subsidy Amount per| Total Subsidy
Segment | provided subsidy. |Capacity |EV @ Rs.4000/- per (CxE)
kWh
A B C D E F
A | 2-wheeler 150 | 4kWh 16,000 24,00,000
B | 3-wheeler 50 | 10kWh 40,000 20,00,000
C | 4-Wheeler 100 | 40kWh 1,60,000 1,60,00,000
Grand Total 2,04,00,000
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(Rupees two crores and four lakhs) only

9. INCENTIVES FOR CHARGING INFRASTRUCTURE

1.

ii.

iii.
1v.

vi.

Vii.

Viil.

Availability of charging stations is key for adoption and operation of EVs. To
further facilitate in the setting up of EV charging stations, the Government shall
encourage investments in setting up both slow and fast/superfast charging
facilities in Government buildings and other public places through active
participation of public and private players.

The State shall facilitate setting up charging stations at several key locations such
as Government offices/institutions, Bus Terminals, Truck Terminals, and other
State Government facilities, and commercial buildings such as hotels, shopping
malls, apartments etc.

The State shall provide electricity connections to EVCS on priority.

The State Government shall promote charging infrastructure of different
capacities/ technologies and promote a variety of business models. Government
owned, Privately-owned, and Investor-owned charging and battery swapping
stations shall be encouraged under this Policy.

* All EV charging stations shall adhere to the charging guidelines and standards
defined by the Ministry of Power circular dated 14.01.2022 and guidelines set by
the State and any amendments thereafter.

All housing and commercial establishments shall provide a ‘No Objection
Certificate’ (NOC) to its members who wish to install charging stations with
designated parking spaces.

Petrol pumps shall be allowed to set up charging station subject to availability of
sufficient areas qualifying fire & safety standard norms of relevant authorities
under relevant acts/rules.

* The Power Department shall allow Domestic Charging of EVs from the
existing connection of a Consumer at the existing tariff for Non-Commercial use,
except from Agriculture Connection.

[Note: Clause 9, may be omitted and incorporated in the Nagaland Electric
Vehicle Charging Infrastructure Policy]

10. OTHER BENEFITS:
During the policy period, the Government shall ensure that:

1.

1i.

iil.

1v.

There shall be priority for registration of EVs over other combustion driven
vehicles by the respective RTOs in the State.

Where the Government decides to implement Odd-Even system for plying of
vehicles as an effort to control pollution, the EVs shall be exempted from such
arrangement.

The Government shall undertake appropriate steps to reserve priority parking
slots for EVs at all parking locations.

No parking tax/fee shall be levied on all EVs in any of the parking areas.
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v.  Battery operated vehicles as defined under clause (u) of rule 2 of the Central
Motor Vehicles Rules, 1989 shall be exempted from the levy of fees for issue or
renewal of registration certificates and re-assignment of new registration mark as
per notification NO. G.S.R. 525(E) Dated 02.08.2021 issued by the Ministry of
Road Transport & Highways.

vi.  50% of the road tax shall be waived for all types of battery operated vehicles
purchased and registered in the State during the policy period.

vii.  The Government through the Tourism Department shall identify certain tourist
spots where tourists shall avail transport services in an environmental-friendly
manner by exclusively using EVs. The details of such tourist spots and the
modality for operation including charging infrastructure support shall be worked
out by the Department of Tourism along with relevant stakeholders.

viii.  EVs availing any financial incentives under the Nagaland Electric Vehicle
Policy, 2024, shall not be issued NOC for getting it reassigned to any other
States.

11. Funding of Incentives

1. With the objective of making the Nagaland Electric Vehicle Policy 2024
financially self-sustainable, the Nodal Agency will set up a non-lapsable
Nagaland Electric Vehicle Adoption Fund (NEVAF) in consultation with the
State Finance Department. The funding for the various incentives being offered
under the Nagaland EV Policy shall be obtained from the following sources and
aggregated under the umbrella of non-lapsable NEVAF:

A. Pollution Cess: With an aim to discourage polluting vehicles, the
Government shall levy a Pollution Cess on all Internal Combustion
Engine (ICE) vehicles @ 10 paise per litre of Petrol & Diesel in the State.
Amount so collected from the Pollution Cess may be appropriated
towards the NEVAF for the policy period which can be used for funding
the incentives being offered under the Nagaland EV Policy.

[Note: As per data of the Petroleum Planning & Analysis Cell, Ministry
of Petroleum & Natural Gas, Government of India, the annual
consumption of Petrol and Diesel in the State during 2022-2023 is
Petrol 51000 MT and Diesel 110000MT which comes to
161000MT(Petrol + Diesel) or 16.10 crores kgs of Petrol and Diesel.

16.10 crores kgs of Petrol and Diesel is equivalent to 18.94crores litres
Petrol and Diesel. (where 1kg of diesel = 1.176litres).

The annual fundlikely to be generated from the Pollution Cess @
10paise/litre:

18.94crores litres @ 10paise per litre = Rs. 1.89 crores(annually).

B. Other sources: In the event of the exhaustion of the NEVAF before the
targeted numbers of EVs are provided the fund subsidy facility as laid out
in the policy, budget allocations shall be made by the State as may be
decided and deemed appropriate.
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ii.  Commercial Electric vehicles may be funded by the Government of Nagaland,
under various pro-citizen schemes such as CMMFS, IDAN etc. for those
interested in availing the schemes.

12. CONVERGENCE

The National Electric Mobility Mission Plan (NEMMP)-2020 and the Faster
Adoption and Manufacturing of (Hybrid &) Electric Vehicles in India (FAME)
Scheme are promoted by the Department of Heavy Industries, Government of India.
In the event of the Central Government deciding to extend the above schemes or
introduce any new schemes for incentivising EVs in the Country, the provisions of
this Policy shall be in line with the NEMMP and FAME or any such other schemes
which the Central Government may provide.

13. NODAL DEPARTMENTS AND AGENCIES
1. The Transport Department, Government of Nagaland, shall be the overall Nodal
Agency of the State and shall be responsible for planning, implementation,
monitoring and review of the policy.
il. The Power Department, Government of Nagaland, shall be the nodal agency for
the installation and regulation of Electric Vehicle Charging Stations and
anything relating to Electric Vehicle Charging Infrastructures in the State.

i, * Power Department shall provide electric connections to charging stations on
‘Deposit Work’ mode. The PCS/FCS so set up shall be a de-licensed activity.
iv. * As per Departmental norms, for load demand beyond 20KV A, a separate

Distribution Transformer shall be installed by the PCS/FCS service provider
through Department of Power.

V. * New & Renewable Energy Department shall install Solar stations at
PCS/FCS wherever required on Deposit Work as per the existing norms of the
Department.

Vi, * The tariff for charging stations shall no be more than the Average Cost of

Supply (ACS) till 31" March, 2025. For this, the Department of Power shall
propose appropriate tariff as per the guidelines issued by the Ministry of
Power, subject to approval by the Nagaland Electricity Regulatory
Commission (NERC).

Vil * The tariff for charging at domestic premises shall be the applicable
Domestic tariff.

[Note : sub-clause iii to vii of clause 13 may be omitted and incorporated in
the Nagaland Electric Vehicle Charging Infrastructures Policy]

14. MID-TERM REVIEW
The State Government may undertake a mid-term review of this Policy should the
need arise in view of any technological breakthrough as per provisions under clause 4
of this policy document.

15. POWER TO ISSUE AND INTERPRET
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In the event of any confusion or dispute about the meaning, intent or purpose of any
provision of this Policy, the interpretation given by Transport Department,
Government of Nagaland, shall be final and binding upon all concerned.
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ANNEXURE

12
Response in connection to M.A. No 14/2024 in Original Application No. 178/2022 of the
Hon’ble National Green Tribunal’s Order dated 30.01.2025.

Expansion of institutional capacity of local government for climate change planning and
adaptation in alignment with SDGs-

1:

SDG Localisation and Capacity Building: Sustainable Development Goals (SDGs)
localisation capacity-building trainings have been conducted at both the state and
district levels, covering all seventeen SDGs, including SDG 13: Climate Action.

State and District Indicator Frameworks: The State Indicator Framework (SIF) and
District Indicator Framework (DIF) include indicators covering all relevant SDGs for
Nagaland, including SDG 13 (Climate Action), to track progress. The DIF comprises
three indicators, while the SIF includes five indicators related to SDG 13. The
performance of SDG 13 under the SIF is appended as Annexure I, and the performance
under the DIF is appended as Annexure II.

Nagaland SDG Dashboard: The Nagaland SDG Dashboard is a real-time data
collection and monitoring tool. It integrates both SIF and DIF and covers all relevant
SDGs, including SDG 13: Climate Action. The dashboard can be accessed at:
https://sdgcc.nagaland.gov.in/dashboard

Nagaland SDG Vision 2030: The SDG Vision 2030 document was released in August
2021 and serves as a strategic development roadmap for achieving all seventeen SDGs,
including SDG 13: Climate Action, in the State. The vision document is based on a
detailed assessment of targets, baseline status, key interventions, challenges, and
proposed strategies. The document can be accessed at:
https://sdgcc.nagaland.gov.in/html/resources.html

Viksit Nagaland 2047: The Viksit Nagaland 2047 document is currently under
preparation under the guidance of a High-Level Steering Committee chaired by the
Chief Secretary. Five sectoral working groups have been constituted as part of this
process, including a dedicated group on environmental sustainability.

Annexure I: Performance of SDG 13: Climate Action (SIF):

SN Intieator 2020-21 | 2023-24 | Target | Data Source | Department
Index Index Mapped
1 Number of human lives | 56.23 56.23 0 MoSPI Nagaland
lost per 1 crore population [EnviStats G P
due to extreme weather India 2024] | Management
i Authority
(NSDMA)
2 Disaster preparedness | 10.50 10.50 50 Disaster NSDMA
score as per Disaster Risks: > sid
Resilience Index Resiliencs i
. India - An
Analytical
Study
1
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3 Percentage of renewable | 53.57 49.07 40 Central New &

energy out of total installed Electricity Renewable
generating capacity Authority Energy
(including allocated

shares)

4 | Disability Adjusted Life | 1408.00 | 1408.00 1442 | Ministry of | Nagaland
Years  (DALY) rate Health and | Pollution
attributable to air pollution Family Control Board
(per 1,00,000 population) | Welfare (NPCB)

3 Percentage of industries | - 100 100 Central NPCB
complying with Pollution
environmental standards Control

Board

Annexure II: Performance of SDG 13: Climate Action (DIF)

SN 1 2 3
‘ Nllfmb?r ofdhuman Change in forest area Area under watershed
Indicator ves Lot e tg (wrt 2021 mana nt as a percentage
y geme p g
RAQurE ity per assessment) of total geographical area
10,000 population
Data Source Ministry of
Environment Forest &
State (NSDMA) Climate Change [Forest State (Water Resurces)
Survey of India 2023]
Department Environment, Forests &
Mapped NSDMA Climate Change Water Resources
liimapur : 005 ‘ 0 0.05 44.42 16.46
Kiphire 0.54 0 -0.42 | -0.54 - 5 36.37 16.46
Kohima 0 0.09 0 -3.34 | -4.15 - 5 32517 16.46
Longleng 0.2 | 0.00 0 -2.6 | 5.26 - 5 6.27 16.46
Mokokchung | 0 | 0.00 0 5.61 | 14.88 - 5 32.15 16.46
Mon 0.24 | 0.08 0 -4.18 | -18.30 - 5 23.96 16.46
P 0.21 | 0.00 0 - -8.48 - 5 22.50 16.46
vk 23.18
Phek 0.12 | 0.06 0 -8.19 | 0.88 - 5 46.68 16.46
Tuensang 02 [ 0.19 0 26.66 | -14.28 - 2373 23.26 16.46
Wokha 0.36 | 0.06 0 -0.19 | -7.99 - 5 31.67 16.46
Zunheboto | 021 | 0.07 0 4.14 | -15.69 - 5 40.39 16.46
State 0.27 | 0.10 0 -0.24 | -4.72 - 4.34 30.93 16.46
Average
kkk



